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LOK SABRA DEBATEbatS(j ...•• J.~ ~.~ •. ..~. .  ... 
( Part I-QuestioDs and Answers) 

LOK SABHA 

T.esday, lIth Sep/imber, 1956 

The Lok Sabha met at Half Past Ten 

of the Clock. 

[MR. SPEAKER in the Chair 1 

ORAL ANSWERS TO QUESTIONS 

Bomb Explosion in Delhi 

+ 
(Shri KrishnacharyaJoshi: tShri N. C. KasJiwal: ·1990. Shri Bhakt Darshan: 
Shrl H. G. Vaishnav : 
Dr. Ram Snbhag SiJlgh: 

Will the Minister of Home Affairs be 
pleased to state: 

C a) whether ther· was an explosion 
of a Bomb in Jama M.sjid area on the 
night of 24th August, 1956; 

(h) if so, the number of persons 
injured and killed; . 

Ce) the causes of the explosion; 

(d) whether any investigation has been 
made into the incident; and 

Ce) the result of investigation? 

The Mlnl8ter In the Ministry of 
Home Mairs (Shri Datar): (a) Y"s. 
Cb) Injured 27 ; killed 6. 

(c), (d) and Ce). The matter is being 
investigated. 

Shrl Krlshnachary:J Joshi : May r 
know whether the oombs exploded were 
military bombs and not crude bombs 
and may I knvw what is the result of 
examination of these bombs. 

. Shrl Datar: In the earlier explo-
SIOns, there were country-made bombs 
from crackers. In the others, the bombs 
were of a more serious type. 

Shri Krishnacharya Joshi: May 
I know whether the attention of the G0-
vernment has been drawn to a news item 
in I?,!wn ~  7-9-1956, that 80me Ka-
ahmm Editors have been arrested and, if 
so, may I know how far this is correct ? 

2504 

Shrl Datar : Some persons have been 
~ . 

Shri Krishnacharya Joshi: May 
I know whether foreign agents have 
their hand in these activities ? 

Shrl Datar: It is very difficult, atthis 
stage ofthe investigations, to say anything 
about it, much less to disclose. 

Sevet'al Hon. Members TOSe-

Mr. Speaker: I shall give preference 
to those hon. Members whosO' names are 
associated with tbis question. Shri Vaisb-
nav. . 

Shrl H. G. Vaishnav: May I know 
whether tbe Government is suspecting the 
presence of any gang in regard to these 
activities? 

Shri Datar : The Government are 
following up all clues. 

~ ~ ~ 

~ ~~ ~ ~ 

R'Il ~ ~ q;c ~ ~  '3'it ~ if ~ 
wif; ~~ 1 ~~ 

~~~~  If>1' ~ 

~ ~~~ ~ ~ 

~~~~  ~~  

~~~~ ~~  

Shrl Datar: Government are con-
sidering as to whether tbere is any cons-
piracy at tbe back of this particular ex-
plosion. Government are also considering 
whetber sucb incidents have happened at 
other places also. 

PanditD. N. Tiwary: May I bow why, 
when several bombs are exploded, no trace 
has been found as yet? May I know 
why tbe investigations are not placed in the 
bands of more competent men instead of 
placing them in the hands of those who are 
not able to trace the people concerned ? 

Shrl Datar: I may point out to this 
House that we have put the best officers 
in charge of this work. 

~~~ 1~~ 

if .. ~ ~  '«IT ~ t ~ if; ~ <rt 
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. ~~~~~~ 
~~~~  ~ ~ 
~ t, ~ 'li m- ~ ~ ~ ~ ;;it 
~ ~ ~ ~ ~ 

~  'R: ~ ~ lIT Of@ f.i; ~ ~ 
~ ~~~~ 
~~~ ~  ~ ~~ 

~~ ? 
Shri Datar: I may point out to the hon. 

Members that Government have got cer-
tain clues or some threads in the clues, 
but it would be very difficult, at this stage, 
to disclose what they are specially if there 
are persons other than Indians. 

Shri Radha Raman: The investiga-
tors have announced a reward ofRs, 1,000 
in the first instance, and the amount was 
subsequently raised to Rs. 2,000 or 5,000. 
May I know whether, in view of the se-
rioUiness of the bomb ~  in Delhi 
and the possible reactions elsewhere, 
as pointed out by my hon. friend just 
now, if this amount is sufficient to give 
incentive to the persons who may have 
got any information, to supply that in-
formation? 

Shri Datar: Rs, 5,000, as now announ-
ced, is fairly a good amount. 

SeveralllOD. Membera rn.eo-
Mr. Speaker : I have allowed a num-

ber of supplementary questions. I. shall 
proceed to the next question. 

Hiatory of Freedom MovemeDt 

*I99I. Shri S. C. Samanta' Will 
the Minister of Education be pleased to 
state whether somebody has been specially 
put in charge of the History of Freedom 
Movement Branch of the National Ar-
chives of India to which'the work of col-
lecting the material was entrusted on ~  
expiry of the term of the Board of Edi-
tors? 

The ~  . MiDlater of Edueadon 
(Dr. M. M. Daa): The Di!ector of 
Archives is in charge of the History of 
Freedom Movement Branch. 

SJui S. C. Samanta: Though the 
Director of Archives ia in charge of the 
work, may I know whether .or. P. C. 
Chakravarthy, the Deputy DIrector, and 
Shri H. C. Bhattachari, the senior 
Research Officer, were the persons who 
were practically doing this thing ? May I 
know whether these two gentiemep have 
left the Archives and joined some colleges 
in Calcutta, and if so, who is doing thia 
practical work now , 

Dr. M. M. Daa: There was a talk 
about it, and 'I heard from Dr. Chakravar-
thy that he is going to Calcutta on a very 
good appointment. So far as Mr. 
Bhattacbariis concerned, I have no informa-
tion. But, I may inform the hon. Member 
that this work is being conducted by com-
petent hands. We have got a set of Ar-
chivists. Class II Gazetted Officers, with 
the assistance of Assistant Archivists, Grade 
II, underthe atrict supervision and cont-
rol of the Director of Archives. They 
are carrying out this work. 

Shri S. C. Samanta: May I know 
whether other agents have been employed 
for collecting the materials in foreign count-
ries apart from our Embassies ? 

Dr. M. M. DaB : So far as foreign-
countries are concerned, so far as my in-
formation goes, we have not employed any 
agent. 

National DiaeipUne Scheme 

*1992. Shri Ram Krishan : Will the 
Minister of Edncation be pleased to 
state the action taken by Government 
(or setting up a Central Body for the 
implementation of the National Dis-
cipline Scheme as suggested by the 
two day conference of Rehabilitation 
Secretaries and Heads of educational 
inatitutions held as Simla during the 
3rd week of June, 1956 ? 

The Depnty MInister of EducatioD 
(Dr. K. L. Shrimall): The Ministry 
of Education are examining the recommen-
dations of the Rehabilitation Secretaries 
and Heads of the Educational Institutions 
regarding the National Discipline Scheme. 

Shri Ram Krishan: May I know 
by what time a final decision will 'be taken 
in regard to this matter ? 

Dr. K. L. ShrImali: A conference-
was recemly held and the recommenda-
tions are under examination. I might. 
however, inform the hon. Member that 
the Ministry of Education has already set 
apart Rs. 5 Iakhs during the current year-
for the development of this Scheme. 

'I't 1mr ~ : If'lft;;ft;f ~ 
f.I; ~ <m!f ~ ~ m- 'li fulf f.n«f 
f.t;lrr tM t, ;;r;f f.i; ~ ~ ~ ~ 
~1 ~ ~ . ~ 
~  ~  ~~ ~  
~ 11ft I 4';;rr;m ~ ~ f.i; ~ 00 
~~ ~ ~ ~  m.: 
IIfIn" ;;m !fIT ~ 'In" '!itt ~ ~ 

, ? 
~  
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Dr. K. L. Shrimali: In January, 
1956, the Planning Commission suggested 
to the Ministry that we might set apart 
Rs. 50 lakhs for this Scheme, but by the 
time that suggestion was made, the schemes 
of the MinistrY had been drawn up, and 
there was also a drastic cut in all the schemes 
of the Ministry of Education. Therefore, 
we could find only Rs. 5 lakhs for this 
purpose. The Plannig Commission could 
not give any additional amount for this 
purpose. 

Shri B. S. Murthy: May I know 
whether the State Governments are en-
thusiastic about this Scheme and, if 50, 
whether the Centre is giving them any 
financial aid in this regard ? 

Dr. K. L. Shrimali : The work in this 
regard is being carried on in various dis-
placed persons' colonies in various States 
such as Delhi, Bombay, West Bengal, 
Saurashtra, Punjab and PEPSU, and every 
effort will be made to seek the co-opera-
tion of the State Governments. 

Shri Mohiuddin: Has this fact been 
considered by the Government, namely, 
that the Boy Scouts Organisation, thjO 
NCC and the ACC movements are com-
peting with each other in the high schools, 
as against this National Discipline Scheme, 
and thus, instead of co-ordination, there is 
competition ? In view of this, what do the 
Government propose to do in the matter ? 

Dr. K. L. ShrimaJi: The Ministrv of 
Education aims at making a multi-lateral 
approach to the problem of discipline and 
wishes to encourage all move-
ments like Boy Scouts, N.C.C. and A.C.C. 
Encouragement is also given to the National 
Discipline Scheme. There is no question of 
competition ; there is scope for all these 
movements for developing the discipline of 
youths. 

Shri B. K. Das: Mav I know 
through what agencies the funds have been 
spent ? Do I understand that allotments 
have been made to the Education Depart-
ments of the different States for spending 
this amount ? 

Dr. K. L. ShrimaU: These funds will 
be administered by the Ministry of Edu-
cation. 

~ 
~ ~. 11ft ~  ~  lflfT 

~- 11  l"i1ift ~ ~ ;tT p:rr ~ 
fit;: 

( l!>") lflfT ~ 'In: Jf W<'Rf i$" 
~ !fiT snr.er ~ i$" ~ ~ 
;f tUf,-!(19 i$" . ~ Jf ~ ~ 
~  ~ flf;m t; . 

~  ~ ~  cit ~ i!iT ~ 
~ mm<: tf<: ror ~  m<: 

(if) lflfT ~ ;f ~  m<mr 
~ QUjf 'liT 'reT ~ ~ ~ ~ 
;;rt;{...-m ~ m<: ~ lflfT ~ t ? 

~- 11  ~ 1  . ~  : 
(l!>") ;;IT, ~ I 

~  ~~~~  
~ ~ ~ f,;ro;rr fit; cf qq;f ~ 
~  ~ iF qy;mr" ~ qq;f ~ Jf 
~~  

(if) qq;f ~ ifi1ffifuiT ~ ~ 
~ ~ ~ ;tT ~ 1 !fiT 

~~~~ ~  
~~~ ~~~1 

11ft ~  .r 0 ~  lflfT 1l "Il'f 
~~ 6 ~ ~ 
m ~ lflfT ~ llitr ~ ~ ij- ;tT 
~ ~ ~  cit ~  

Shri Datar: Different Governments 
ha"e .. ked for different amounts; the total 
comes to Rs. 2.79.2. lakhs. 

~  ~  ~ 6  
J ~~ I 

Shri Datar: They have asked for 
Rs. 12.·5 lakhs. 

Shri U. M. Trivedi: May I know 
if a portion of this money which is to be 
allotted to the various States will also be 
utilised for giving proper clothing and food 
to the police in Rajasthan ? 

Shri Datar : This is for housing of 
police constables, head constables and 
lower police officials. 

Shri Krishnacharya Joshi: May 
I know the total amount given to Hy-
derabad State? 

Shri Data .. : The·Hyderabad Govern-
ment have asked for Rs. Iolakhs. . 

Shri Thimmaiah: May I know 
whether the Government propose to pr&vide 
facilities for the free education of the child-
ren of constables and head constables r 

Shri Datar: This amount i. for gi-
ving housing facilities for police. 
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Relief Centre. forWolilen in Tripura 

·1996. Shrimati Renu Chakravar-
tty: Willthe Minister Of Bome Affairs 
be pleased to state : 

Ca) whether any representation has 
been received from the Tripara Gana 
T antric Samiti demanding tho open-
ing of test relief centres for women in 
the State: 

Cb) the action taken by Govern-
ment; and 

(c) whether any portion of money 
sanctioned for test relief in Tripura has 
been earmarked to set up such centres 
for women? 

The Minister in the Ministry of 
Bome Affairs (Shri Datar): (a) Yes. 
A representation was received from the 
samid asking for centres to be opened to 
provide work to women affected by the 
tloods in cottage industries such as Charkha 
spinning, Weaving, Tailoring, Rope 
and Soap making and Cane work etc. 

(b) and (c). As these were!ongterm pro-
posals requiring planning and examina-
tion as to their feasibility, no immediate 

, action was taken by the State Administra-
tion. No funds have been earmarked to 
set up such centres for women as the pro-
posals could hardly be considered as mea-
sures for tIood relief. 

Shrimati Renu Chakravartty : The 
hon. Ministersaidthat because the schemes 
submitted were of a long-term nature, they 
Were not very seriously taken up. May I 
know whether the ~  would pro-
vide any short-term measures of relief 
Uk, paddy husking etc. for 'giving immediate 
reliefto the women ? • 

Shri Datar: So far as immediate 
relief measures are concerned, Govem-
ment have taken a number of steps and have 
spent more than Rs. 5 jakhs from different 
sources. 

Shrlmati Renu Chakeravartty r 
What exactly are the schemes that have 
been formUlated and put into practice for 
giving test relief to women in the State of 
Triputa ? 

Shri Datar: So far as test relief is 
concerned, it is common to men and 
women sufferers. So far as women are 
concerned, these are the proposals tbat 
have been reeei ved and tbey would- be con-
sidered as long-term aid. 

Shrimat Renu Challravartty: The 
bon. Minister just now said thatthey would 
be considered as long-ter,mmeasures. May 
I know if the Government has done any-
thing to belp the GQIla Tantric Samitito get 
help through Governmental in.tirutionsand 

departments which have been allotted large 
amounts of money for doing welfare work, 
such as the Central Social Welfare Board? 

, Shri Datar : I am not aware of any 
belp having been given to this Samiti.' 

L A. S. Emergency Recruitmellt 

*1997. ShriGidwani : Will the Min-
ister of Home Affairs be pleased to refer 
to the reply given to Unstarred Question 
No. 650 on the 13th Augusl, 1956 re-
garding the postponement of I. A. S. Ex-
amination and state the reasons for post-
poning the same? 

The Minister in the Ministry of 
Home Affairs (Shri Datar ): The last 
date for receipt of applications from can-
didates residing in India as originally fixed 
was the 16th June of 1956 and for those 
residing abroad 30th of June 1956. On 
account, however, of the decision to relax 
the qualifications prescribed in the first 
instance further time had to be given for 
receipt of applications. The lasl date for 
receipt of applications from candidates in 
India was accordingly fixed as the 7th of 
July 1956 and for candidates resident ab-
road 21st of July 1956. These change. 
rendered a postponement of the examina-
tion necessary. 

Another reason of the postponement 
was the decision taken in July 1956 to con-
duct the examination at 21 centres abroad 
apart from London which was the only 
foreign centre originally planned. This 
deciaion was taken to enable Indians resi-
ding in the various countries abroad, 
particularly employees of oU! ~  
abroad, to appear at the exammation. Ar-
rangements had accordingly to be made to 
conduct the examination at these centres and 
sufficient time had to be given to local can-
didates to apply for appearance at these 
centres. 

Shri Gidwani I What is the total 
number of application. received ? 

Shri Datar: The total number of appli-
cations received is 23,030. 

Shri Gldwani: ,What are thi: centre. 
of the examination and how much will be 
spent, if .0 many centres will be opened 
outside the country ? 

Shri Datar : I cannot at present say 
wbat amount will be spent. In addition 
to London, there will be 2 I centres abroad. 
There are also a number of centre. in India. 
The examination will be beld on the 20th 
December, 1956. 

Shri Gidwani I May I know whe-
ther there will be any promot ... also. apart 
from these candidates, who will not undergo 
any test or examination t What will be the 
method of selection of the promotees ? 
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Shri Datar: The question of pro-
Illation is entirely different. In addition 
to these whom we are going to take th-
rough the Emergency Recruitment Board, 
we are also going to take a number of offi-
cers from the State services, especially 
executive officers. 

Shri ru.lwanl: What wiII be the 
method of selection of such officers ? 

Shrl Datar : We shall call for par-
ticulars from the various State Govern-
ments. The U. P. S. C. will examine them 
and then we will appoint them. 

Shri A. M. Thomas: The han. Mi-
nister said that 23,030 applications have 
been received. May I enquire whether 
these applications have been scrutinised 
and whether the list of candidates eligible 
to sit for the examination has been prepa-
red? 

Shri Datar : That work itself is goiug 
on. 

Shri T. N. SiDgh: May I know 
why the qualifications were relaxed ? Was 
it f!" ,that possibly a sufficient num-
ber of condidates would not be available ? 

Shrl Datar : The qualifications 
were relaxed at the request of the han. 
Members of this House and the other 
House. 

Shrl D. C. Sharma: In view of the 
fact that there will be about 23,000 candi-
dates, has the U.P.S.C. evolved anv sche-
me for ensuring uniformity in the ~ matter 
of valuation of the answer books of the can-
didates? 

Shri Datar:. The U. P. S. C. will be 
holding examinations in two papers and 
then they would make a selection of can-
didates for interview and personality test. 
~  they would be making recommend-

atIOns to the Government of India. 

Shri Jaogde I Just now the han. 
Minister said that the officers of the State 

. ~ ~  ~  will be taken on a pro-
motm baSIS m thiS emergency recruitment. 
May I know whether the officers of the 
Central Government will also be taken ? 

Shri Datar : The officers of tbe 
Central Government are also eligible th-
rough the normal channels. 

Shri S. V. Ramaswamy: May I know 
the number of posts that will be filled up 
an!! out of that number, what proportion 
will .be given to promotee. and what pro-
parnon to the others ? 

S~  Datar • 1 can only given the 
~  figures BOW. About 1%5 

)IOSt8 will be AIled up DB the buIa ef tile 

special RecrUitment Board examination 
and the recommendations of the U.P.S.C. 
and about 230 to 250 would be taken from 
tbe State services by way of promotion. 

F .. lk-art8 aDd Crsfts 

*1998. Shr.i Shree Narayan Du : 
Will the Ministe.r of Education te pleased 
to state: 

(a) whether any survey of folk-arts 
and crafts has been taken up by the Lal.t 

Kala Akadami ; and 
(b) if so, the progress made 80 far and 

programme of, work chalked out in this 
respect ? 

The peputy MiDister of Educa-
tion (Dr. M. M. Daa) : (a) Yes, Sir. The 
work of survey of foik-.lTts and crafts has 
been taken up in West Bengal. 

. (b) .The work o! suvey in West Bengal 
IS nearmg completlOn. The question of 
extension of similar work to other areas 
will be taken up after considering the re-
port on the survey work done in West 
Bengal. 

Shri Shree Narayan Das : Mav I 
know whether this work has been done· by 
any special organisation or only by the wor-
kers of the Akadami ? 

Dr. M. M. DaB : This is not being car-
ried' out through any special organisation. 
An 8rtist named Shri K. Mazumdar has 
been appointed to carry out this investi-
gation and the Lalit Kala Akadami has 
issued a questionnaire about it. 

~ ~ mt' : ~ ¢ft ;;iT ;f 
ifflTlIT fif; <W; <ilrnr if ~  ~ ~ WIT 

~ I ~~~~ ~~  
w ~ 'lit 'R CI'Ii ~ if ~ <tft '!ilftm 

~~ ~  
mr mr ~ if <!W <tft ~ ~ t, 
~ ~ ~ ~ ft:nt;;n;f 'I>'T lI'mT ~ I 

Dr. M. M. O.a : I will draw the atten-
tion of the hon. Member to the reply that 
has been given in reply to the original 
Cl,uestion. The question of extention of 
.unilar work to other areas will be taken 
up after considering the report on the sur-
vey work done in West Bengal. 

Seth Goviud Das : When? 

Dr. M. M. DaB I I &aid the work will 
be completed wben the finaJ report bas 
been submitted. We expect that the 
final report will be mbmitted very soon 



Oral ATI81Ders 11 SEPTEMBER 1956 Oral Answen 

and t hat report will he considered by the 
Akadami and then this work in other areas 
will he taken up accordiIlj! to the experi-
ence gained by the first survey. 

Shri H. G. Vaislmav : May I knOw 
what are the crafts contemplated under this? 

Dr. M. M. Das : There are various 
crafts. So far as Bengal is concerned, 
I think there are some clay models, wood 
models, models out of shells, toys etc. 

Insurance Field Workers 

• 19990 Shri Sadhan Gupta : Wil1 
the Minister of Finance be ,pleased to refer 
to the reply given to Starred Question 
No. 2258 on the 16th May, 1956, and 
state: 

(a) whether the appointment of Insu-
rance field staff dn the condition that their 
salaries would he liable to he decreased 
or withheld or that their services would 
he liable to be rerminated if a certain vo-
lume of business were not procured is con-
trary to the Code of Conduct laid down for 
big insurers; and 

(b) whether the withholding of salaries 
and termination of services of field staff 
made since the 19th January, 1956 will 
be reviewed in the light of stipulations 
in the Code of Conduct? 

The Deputl' Minister of FinBllce 
(Shri B. R. Bhagat): (a) Any stipulation 
that appointments would he terminated 
or salaries revised if the bUliiness procured 
was less than a stipulated figure would not 
offend the Code of Conduct. Where, 
however, the salary was really in the nature 
of comtnis.ion for business procured, 
it was not in conformity with the Code. 

(b) As regards the first C3tegory of 
case. mentioned in (a) above, the action taken 
by the Custodians was quite proper. In 
regard to the second category, the Custo-
dians could have 

(i) either terminated such appointments 
as not conforming to the Code of 
Conduct; or 

(ii) allowed the field workers concerned 
to continue in service with salaries 
reduced in terms of their 
contracts even though their services 
could have heen terminated on the' 
grounds that their aJ'POi!ltments 
were not in conformity WIth the Code 
of Conduct. 

Governm:nt des;red to be generoos to 
the Ct!I..PloJees and heace the custodians 
were dircclodt 0 observe the latter cpune 
Further since the JIl8Dllllement ",the 
custodians was to be onIyfor a short 
period aDd the cozporation would, no 

doubt, settl! the question of remuneration 
to field staff on a proper basis, it waS 
decided to follow the past practice of the 
insurers. It is, therefore, not proposed 
to review such cases. 

Shri SadhBll Gupta: May I know 
whether a stipulation that the salary would 
depend on a certain volume of business and 
that the salary would be reduced in con-
formity with the reduction ofthe volU!De of 
business does not amount to a salary In the 
form of a commission ? 

Shri B. R. Bhagat: As I SaId, if the 
reduction in emoluments is in direct pro-
portion and also retrospectively to the vol-
ume of business, well, it will amount to com-
mission and would be not in conformity 
either with the Code or with the Insurance 
Act. But certainly if a company changes or 
redetermines the terms of employment, 
well, that wou Id not amount to emolu-
ments being changed on pro rala baSIS ; 
it is usually a case of change in the terms of 
employment according to the contracts 
entered into between them. 

Shri Sadhan Gupta: Regarding part 
(b) of my question whether termination of 
services and withholding of salaries were 
proper and whether any review will be made 
are the Government aware that the ter-
minations and withholdings in most cases 
have heen made on short term review of 
the work of the field staff and that the field 
staff were at a special disadvantage because 
of the transition, the change of rate tables 
and so forth, which greatly upset their 
business procurement ? 

The Minister of Fbuuu:e .... d Iron 
BIld. Steel (Shri T. T. 8~  , 
Government do appreciate that when the 
whole business has changed its shape and 
when it has become centralised, certsin 
difficulties do arise in what might be called 
'applying these rules' rigidly or otherwise. 
My hon. collcaque mentioned in reply to a 
specific question whether a particular act 
was legal or not, that it is certsinly quite 
legal and proper. But if there ha:ve been casc:s 
of hardship, they can he reviewed. But It 
would not he a commitment. 

Shri T. N. Singh: May I know 
whether it is a fact that many of these field 
workers did not get even the rates and other 
necessary claims and that in arriving at the 
assessment of the work only I or 2 or 3 
months period was taken and, as it was 
usually the case, a whole year's survey 
was not undertaken? 

Sbri T. T. ICrIsbnamachari I The 
bon. Member is going into too many de-
IiIils and unIesa I have the case he has in 
mind before me 1 would not be in 8 posi-
tion to elv. an 8D8WCr. But what has been 
oIone, I think, is this. In the circurnltBn_ 
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ceo ,investigations which have been made in 
regard to certain number of cases indicate 
that it is quite proper and that is the reply 
given by my collesgue to the hon. Mem-
ber opposite. But if it i. a question of an 
individual case where there seems to be a 
hardship, well, it can be looked into. But 
the point really is that in a matter like this 
where you have no method of assessing the 
work load of the staff who neither work 
in a factory nor in an office but in the field, 
some relation has to be made to the amount 
of business that is being done to the remu-
neration. When there is no day to day 
supervision over a vast field, the results 
obtained must be taken into acmunt. 

Shri Tlumu PWai : May I know 
whether in applying this.rule the field work-
ers of particular insurance companies 
have been shown preference and many other 
companies have complained that their staff 
are not treated properly ? 

Shr:I T. T. Krishnamachari: If the 
uon. Member thinks I am ~  accept 
the charge, he is mistaken. 

Shr:I Tlumu PWai: Will the G0-
vernment go into the matter and examine 
it? 

Shr:I T. T. Krlslmamachari I If the 
han. Member would give me a specific case 
I am quite prepared to go into it. But there 
is no point in my making a roving enquiry 
.over 25,000 workers. 

Shr:I Tlumu PiUai : If there are 
several insurance companies and if the field 
staff of one particular company have been 
selected in more than the proportion in the 
field officer's selection by the Administra-
tor, i. it not a matter for enquiry by the 
Government ? 

Shr:I T. T. ICrishnamachari : As I 
aaid, if there is a specific grievance, I am 
prepared to enquire into that. But what 
has now happened is this. There is a ge-
neral propaganda being done that employees 
of one particular insurance company occupy 
a dominating situation. Well, on the basis 
of the facts that are before me, I am not able 
to confirm that impression. But it is true 
that one insurance company has had a 
dominating field in the insurance work and 
you cannot make a firm of that nature be-
come a third-rate or fourth-rate company 
merely because the Government has taken 
it over. If there are specific grievances, 
I am quite. prepared to look into them. 

At the same time, I would like to inform 
my hon. friend that any person who feels 
injured in a matter like this always tries to 
rationalise the injustice done to him on the 
bui, <If some other person getting preference 
or there being lOme nepotism. These 
thinaa have to be gone into fairly carefully 
before they can be made iSJUel on the Ieor 
of Ihc House. 

House of Mirza GhaJib 

*2000. Shri K. K. Das: Will the Min-
ister of Education be pleased to state: 

(a) whether it is a fact that the Govern-
ment of Ind!a has decided to acquire the 
house, In which the Urdu and Persian Poet 
Mirza Ghalib used to live, for preserving 
it as a National Monument; and 

(b) if so, the steps taken j n this direc-
tion? 

The Deputy Minister of Education 
CDr. M. M. Daa). (a) and (b). The report 
of the Department of Archaeology has 
been received and Government is consider-
ing how best to protect and preserve the 
house. 

Shr:I K. K. Das : May I know whether 
it is a fact that a National Trust is going 
to be established very soon which will be 
taking over this house? 

Some HoD. Members: He is not audi-
ble. 

Mr. Speaker: The reply will be audi-
ble. 

Dr. M. M. Das: I may explain the 
position with regard to the establishment of 
the National Trust. At the State Educa-
tion Ministers' Conference held on the 
znd and 3rd September, 1956, it was de-
cided that a committee should be set up by 
the Minister of Education to work out the 
details of the National Trust whose func-
tion it would be to look after houses or 
strUctures or gardens or sites whiCh do not 
come within the category of historical 
and ancient monuments. The need for 
such a Trust has also been accepted by the 
Conference of State Education Ministers. 
We hope that this Trust, when it comes 
into existence, will take up this work of 
preserving the house of our great poet 
Ghalib. 

Shri Nand Lai Sharma: May I know 
whether the house of any other Indian 
poet has also been considered worth while 
for being acquired to be preserved as a 
national monwnent? 

Dr. M. M. Daa: For the present this 
question has ~  to us: But .when ~  
National Trust IS estabbshed, if there 19 
any such case, that casf will also be taken 
up. 

Shri K. It. Das: May I know where this 
house is situated, what is the surrounding 
loeality and slso the price of the house? 

Dr. M. M. Daa : The house is situated 
near the comer of Ballimarsn and Gal 
Kasimjan opposite to the H"tnduitilaai 
~. The house COII$iItI of an 

uch, currldot,and the whole_ is ocCupied 
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by a charcoal depot and workshop in some 
portion of tbe soutb. So far as the price is 
concerned, tbat information is being col-
lected. 

Lepl Aid to Scheduled Castes 

, *2001. Shri B. S. Murthy: Will the 
Mini.ster of Home Affairs be pleased to 
state: 

(a) the amounts paid towards legal 
aid to the Scheduled Castes during the 
year. 1956-57; and 

(b) the purpose for which the aid was 
given? 

The Minister in the Ministry of Home 
Affairs (Shri Datar): (a) A sum of Rs. 
8,300/- has so far been sanctioned to State 
Governments for giving legal aid to mem-
bers of the Scheduled Castes. 

(b) These grants are not given as a 
general TWe but are restricted to legal aid 
to members of the Scheduled Castes pri-
marily in cases of ejectment arising in some 
States. 

Shri B. S. Murthy: How are tbese funds 
being distributed to tbe individuals? What 
is the agency througb whicb tbis money 

. will go into tbeir bands ? 

Shri Datar: Tbe agency is tbe State 
Government. 

Shri B. S. Murthy: May I know which 
State Government bas drawn tbe maxi-
mum amount of money out of this? 

Shri Datar: At present we bave granted 
ameunts to the following States as stated 
bere: 

Bihar 
Rajasthan 
Delhi;j 

RS.l,ooo 
Rs. 5,300 
Rs.2"OOO. 

In addition to tbis, Government are con-
sidering the request of the Orissa Govern-
ment for granting a sum of Rs. 2,000. 

Shri B. S. Murthy: In view of the fact 
that several State Governments have not 
drawn money, is it a fact that there are no 
ejectments and no lega; aid was necessary 
there? 

Shri Datar: We bave no otber proposal 
from any otber State in this respect. 

Shri Thimmaiahl May I know whetber 
this legal aid will be extended to the cases 
wbere tbe Government grants the land to 
the Scbeduled Caste people, but on the 
petition of some ryots the allotment of the 
land is cancelled and then the Scheduled 
Caste people have to go the court to 
eetabU,h their rights on the 1aD4 ? 

Shri Datar: As I have stated, \ this is 
a lew proposal, and Government would 
see bow tbis experiment works. .The 
principal object i. that tbe rigbts of the 
Scbeduled Caste., so far as their possession 
of lands or bouses is ~  sbould 
be protected. 

Flood Relief in Travancore-Cochin 

*2OO:&. Shri C. R. Iyyunni: WiiI tbe 
Minister of Home Affairs be please d 
to state: 

(a) tbe amount spent by the Travancore_ 
Cocbin Government for affording relief to 
persons wbo bave suffered as a result of 
the flood and cyclone in the area round 
about Cherpu in Trichur District; and 

(b) the amount contributed by the Cen-
tral Government to meet this unexpected 
expenditure? 

TheMinisterintheMiniatryof Home 
Affair. (Shri Datar): (a) Rs. 5,418/-. 

(b) No request for financial assistance bas 
been received from the State Government 
for this particular purpose but in accordance 
witb tbe formula prescribed regarding 
Central assistance in case of natural cala-
mities, tbe State Govement is eligible to 
a grant of balf tbe total expenditure on 
gratuitous relief up to Rs. 2 Crores and 
3/4tbs of tbe expenditure in excess tbereof. 

Shri C. R. Iyyunni: Wbat is tbe total 
loss incurred by tbe Hood and cyclone? 

Shri Datar: Tbe loss is of different types. 
Tbe number of human lives los! is 4, cattle 
iost 4, bouses completely damaged II 8, 
houses partly damaged 394, loss of trees 
27,833, and loss of crops 1,595 acres. 

Shri C. R. Iyyunni: What will be the 
tot.lioss in terms of rupees? 

Shri Datar: I bave not got tbe estimate 
of the loss in terms of money. 

Shri Achuthan. May I know wbat are 
the main items of relief that were given t() 
the people wbo were affected by cyclone and 
Hood, and wbether it is a fact that a non-
official agency led by the Congress Party 
there, mainly by Mr. M. K. Menon, has 
done splendid work there in collecting rice, 
tiles and tbatched material and distributing 
them to the needy people? 

Shri Datarl So far as the latter details 
are concerned, I am not aware. But 
I may point out to the House that Rs. 
30,000 has been. allotted out of the Prime 
Minister's Fund for cyclone relief and Rs. 
10,000 for flood relief. In addition to 
this, we are distributing rice also free to 
the poor people. And a sum of RI •. ,,267 
loa, been collected by the V .. Uef Committee 
from the public. 
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Shri VelayudhaD: May I know whether 
the money distributed there is through 
private agencies like ,the one mentioned 
by Mr. Achuthan, and whether any money 
is misused by these agencies ? 

Shri Datar: I presume the amount is 
mainly spent through the government 
agency. In addition to this, it appears 
that a Relief Committee has also been 
formed there. 

Shri PUDDoose rose-
Mr. Speaker: I looked at the hon. 

Member. He was sitting. I thought he 
had no questions. 

Shri PUDDo08e: I stood up, Sir. 
Mr. Speaker: Very well. He may put 

his question. 

Shri PUDDOO8e: May I know the total 
number of families affected by this calamity 
and the number of families that have re-
ceived some sort of help? 

Shri Datar: I have given all the in-
formation that I had just now. 

Malabar District Board 

'2003. Shri 1. Eacharan: Will the 
Minister of Home Affairs be pleased to 
state: 

(a) What will be the position of malabar 
District Board when there is no District 
Board in Travancore-Cochin State at pre-
sent when "Keralau State is formed; and 

(b) whether the Schools, Dispensary 
and other establishments run by the District 
Board will be taken over by "Kerala" 
Government and ro.e present District Board 
Employees will be taken as Government 
Servants? 

The Minister in the Ministry of Rome 
Affairs (Shri Datar)r (a) and (b). The 
question is for the new State of Kerala to 
decide. The Government of India do not 
anticipate that there will be any difficulty in 
continuing the Malabar District Board, 
till a final decision has been taken: 

Shri S. V. Ramaswamy: What will 
be the administrative set-up? 

Shri Datar: In the administrative set-
up, until there has been a change the Mala-
bar District Board will continue, and I 
would invite the hon. Member's attention to 
section 1I9 of the States Reorganisation 
Act. 

Shri VelayudhaD rose-

Mr. Speaker, The hon. Member need 
not stand up. I would not have called Mr. 
S. V. Ramaswamy had any hon. Member 
fr?m Malabar stood up. Hon. Memben 
will hereafter be more alm. 

Hydro-Electric Project OD KUDdall 
River 

·Z0040 Shri Wodeyar: Will the 
Minister of FlDance be pleased to stete: 

(a) whether it is a ract that Canada 
has agreed to contribute towards the 
construction of a new hydro-electric 
project on the Kundah river in Madeas; 
and 

(b) if so, the nature of contribution: 
and whether this is to be provided 
under the Colombo Plan? 

The Deputy Minister of Fbuuu:e 
(Shri B. R. Bhapt): (a) and (b). Canada 
has agreed to contribute $20 million in the 
shape of equipment required for construc-
tion of the Kundah Hydro-Electric Pro-
ject in Madras, under the Colombo Plan. 

Shri Wodeyar: May I know whether 
this contribution has been accepted by 
the Indian Government? What is the 
total value of this contribution? 

Shri B. R. Bhapt: Yes, Sir. The 
value, I said, is 20 million dollars. 

Shri K. S. GouDder: Would the equip-
ment include pen stock pipes? 

Shri B. R. Bhapt: They are all con-
struction equipment : hydraulic, elec-
trical and mechanical equipment. 

Shri S. V. Ramaswamy: It is said 
that the original programmed time-schedule 
is 7 years for completion of this con-
struction. Will there be delay in the flow 
of funds or will it be "expedited? 

The Minister ofFiDaDce and Iron aDd 
Steel (Shri T. T. KrisJu ... machari): I 
do not know how this question arises. The 
allotment has been made. So far as the 
project itself is concerned, the State Govern-
ment and the Central Government 
are responsible to see it through. I cannot 
see any reason why there should be any 
delay at all. 

Merger of Defence Headquarters Staff 

·:zOOS. Shri D. C. Sharma: Will the 
Minister of Home Affair. be pleased to 
state: 

(a) whether it is a fact that 
Defence Headquaners staff, under the 
Ministry of Defence are joining the 
Central Secretariat Service of the 
Govemment of India; 

(b) if so, what is the present posi 
tion; and 

(c) Whether all the implications of 
auch a merger have beat examined and. 
detaila worked out? 
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The Minister in the Ministry of 
Home Affairs CShri Datar) : Ca) to (e), 
The matter is under consideration. 

Shri D. C. Sharma: May I know what 
advantage the Government of India sees 
in this integration of the various Central 
Secretariat serviceS? 

Shri Datar: So far as the Central 
Secretariat services are concerned, they 
are already reorganised under a number 
of services. The question relates to the 
civil employees of the Armed Forces Head-
quaners. This question is under consi-
deration and the matter is under discussion 
between the Defence Ministry on the 
one hand and the Ministries of Finance 
and Home Affairs on the other. 

Mr. Speaker: Next question. 

Shri D. C. Sharma: At what level? 
Mr. Speaker: what is the good of 

.this? Next question. 

~ SlUt .m: ~  'lI(III' 
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Shri B. S. Murthy: The answer 
may be given in English. 

Abo. Speaker: Yes. 

Shri B. R. Bhagat: Ca) The Govern-
ment of Madyha Pradesh and Hyderabad 
recendy asked for Central assistance to 
the extent of Rs. I' 4 crOres and Rs. 2' 5 
crores for meeting the expenditure on the 
capitals of the new States at Bhopal and 
Hyderabad respectively. 

Cb) and Ce). The Central Government 
have sanctioned ways and means loans 
of Rs. 75 lakhs to each of the two Govem-
ments for this purpose. There is no 
commitment for any further Central 
assistance. 

~~ ~~  
~~ ~~~ 
..". ~ <tiT ~. ~ ~ m ~ 
<1"j<lIPt4i m if; ~ ~ ~ ~. 11' 
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Shri 11. G. VaiahaaVI When as has 
been stated. Hyderabad i,. fuIllledged 
capital, what are the new consuuctiolU 
to be undertaken for the development of 
sbe capi1al at an apenditure 01 RI. 7S 
UbI? 
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The Minister of Finance aDd I ..... 
1Uld Steel: (Sbri T. T. KrlshDamaclIarl): 
The !*>sition is that both the cities happen 
to be capitals now. Hyderabad as well as 
Bhopal. So far as any additions are 
concerned the estimate that we have today 
is that th; assistance that we have promised 
namely Rs. 7S lakhs to each Government 
1IS ways and means advance would cover 
the situation. There is no point in saying 
it is a question of prioritY for Hyderabad 
and a stepmotherly trearment to Bhopal. 
If there is more money; we can give all 
that they want. Some control has to be 
exercised in regard to the amount of 
money that would be spent on capitals. 
It is not a matter of prestige. 

~ tftfiR ~  : ~~. itt 
~ swr ~~ ~~ 

"SWf 'fT fifo f;m ~ iT ~  w-fr 
~ ~~ 1  r 19X otN 
~ m<: ~ ;;rW 'R ~ "4\" ~ t, 
~ '1>1" "4\" 19 X otN WIfr ~ it; f.runf 'liT 
1M <m:'IT ~ ? 

Sbri T.  T. KrlshDamachari: If the 
bon. Member thinks that a matter like 
this can be discussed on the basis of a ques-
tion and answer. I am afraid it is a little 
difficult. Maybe there are buildings in 
Hyderabad; may be those buildings are 
not suitable. It is not a matter in which. 
here. in my capacitY as Finance Minister. 
I can go into the details. All that we 
are giving is a ways and means advance. 
We are not making any grant. 

Shri Jangde: You gave a ruling a 
rew days ago that the Member who puts 
the question will be given preference in 
asking supplementary questions. I want 
to ask a question. 

Mr. Speaker: I said I will give 
prioritY to those hon. Members to put 
down the questions. I think I have 
given an opportunitY to the hon. Member. 

Sbri· Jangde: I was standing. 

Mr. Speaker. I think he put .. supple-
mentar)' question. 

Shri J_gde: No. 

Mr. Speaker. Then, he is too short 
to oatch my eye. 

Shri D. C. Sharma. On • point of 
iDformation. what should short penons 
do to protect their rights? 

theShri BauaI: They should stand on bench. 

~  May I know what Was 
..- -~ .... ~ the expeDdjtuze ~ by lbe 
~ uovernmCDt in constrUCtina the 

capital at Chandig:trh and ~ .  
in respect of Punjab and OrlS,a? May 
I know whether the Jaipur style will be 
adopted in constructing the capital at 
Bhopal? 

Sbri T. T. Krishnamachari: So 
far as Bhubaneshwar and Chandigarh 
are concerned. they were built from scratch 
and even for that matter. also Kumool if 
I can add to the list of cases which my 
hon. friend has mentioned. Here. the 
position is totally different. The two 
capitals are functioning. So far as the 
question. what has been given. is concerned. 
my colleague has given the answer. The 
Central Government has sanctioned a 
ways and means loan of Rs. 7S lakhs. We 
are not going into the details of how that 
figure has been arrived at? 

Sbri B. S. Mm1:hy: Arising out of 
the answer. is it only the question of 
finance that was responsible for giving 
only Rs. 7S 1akhs as a loan or were the plans 
submitted by the respective States not 
considered necessary by the Centre? 

Sbri T. T. Krisbnamachari: In a 
matter like this. the question of finance is 
paramount. 

Sbri Kamath: Has the Government 
received reports that on the appointed date, 
that is 1st of November. in Bhopal, the 
proposed capital of the new Madhya 
Pradesh, there would not be enough 
accommodation for Class II and Class III 
employees and none at all for the Class IV 
employees? 

Shri T. T. Krlshnamacharl: I would 
very respectfully suggest that my hon. 
friend put that question to my colleague. 
the Home Minister. 

Dr. Jaisoorya: If I remember. this 
sum of Rs. 75 lakhs was earmarked for 
buildings to accommodate the staff and 
not for ~  new buildings: not for offices. 
but only for living quarters for the staff. 
That is all. 

Mr. Speaker: That is the information 
that he is giving? 

Dr. Jaisoorya: Yes. 

Mr. Speaker! Very well. 

Sbri Jtamath: On a point of order. the 
other day you ruled here in this House that 
if an hon. Minister transfers dire<:tly or by 
implication his questiOIl" to another Minis-
ter. and if the other Minister is then in 
the House, he might answer the questiaa. 
The hon. Home Minister is present here. 

Mr. Spoabr: So far as the Quastion 
Hour is con=ned. I generally said that 
whenever any hon. Minister says that • 
question does DOt refer to 41. MiRister 
and it an-OUt of the same lubject matter 
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the other Ministers or their Depu-
ties concerned who are present in the House 
may, as far as possible, give the information 
immediately If it i)I the original question, 
it will be transferred. If it is a supple-
mentary question, it cannot be transferred. 
The hon. ~  if he knows, can give 
the information.. I have no object. Other-
wise, if he does not know, I will proceed 
to the next question. 

Tbe Mmlster of Dd'euce Orpuisa-
dOlI (Shri Tyagi): It is not like a volley 
ball that it may be transferred. How 
can I answer a question unless I am given 
notice. 

Mr. Sp\oaken The hon. Minister 
may say: "I have not got the information." 
Why should he say 'voney ball'? It 
is not righL It is not as if it is a question' 
paper that has to be answered. Hon. 
Minister who are in charge know from day 
to day what is happening. They go 
through the tiles and they must have infor-
marion at their finger tips except of parti-
cular types. It is not as if every detail 
may be in their knowledge, and suddenly 
they may not be able to give the answer, 
but if they are able to give, why should 
they not? 

Shri T. T. Krishaamachari: May 
I respectfully submit it was not my inten-
tion to stall the question, but as the Chair 
will appreciate the question of building 
houses for Class III and Class IV employees 
is a matter of great detaiL In my capacity 
as Commerce and Industry Minister I 
have made some sanction for cement, 
steel and sheets for that purpose, but I 
do not think we will be able to give any 
precise information about it unless we 
call for the 'information from the State 
GovernmenL 

Mr. Speaker: I do not think any-
thing hat been said against the Finance 
Minister. 

Shri T. T. Eriebnamaebari: I am 
merely suggesting it is really my fault 
that I am not able to answer a question 
put to me and I think I should not have 
referred it to the Home Minister at the 
present moment. Therefore I thought I 
Should intervene and explain my position 
and that of the GovernmenL 

Mr. Speaker: Very wen. Next ques-
tion. 

Shri Itama1:bI What is the effect 
of your ruling. How does the ruling 
appl., to the presem case? He has said 
the Home Minister may reply and the 
Home Minister is present here. 

Mr. Speaker: There i8 no queatioD 
of too stric:t1y interpretin& what I said. 

SllrlKuaadaI 'Ibm it is all ri&hL 

Mr. SDCBbr: All that I say is for th It 
benefit of the Members in the House here 
if any hon. Minister knows, he will cer-
tainly get up. There is no go6d my insist-
ing upon every Minister. All hon. Minis-
ters are jointly interested in giving as 
much information as possible. Let not 
every small suggestion I make be treated 
as a ruling and a point of order raised 
on that matter. We want as far as possible 
to give hon. Member. any information 
available. If the Minister does not give. 
he need not do so. 

.~ 3. ~ ~  

lfln rimn li'JIT ~ ~ 'liT ~ ~ 
f1I; ~ "llro\" iF ~ ~ iii ~ 
lfI1f if ~ ~ ~ 'liT 
~ if ~ iflif f.ti!fT ;;rr ~ t ? 

1IfcmtT ~ 1i1ft ('lit ~  
~~ ~ 3 ~ 

~ 'liTftrl1f ~ fmmEt tt 
firi ;;rr;f 'liT mm t I ~ ~ ~ ~ 
;mar ~ f.ti!fT :orr ~ f.I; ~ ~ if 
'lit ~ ~ ~ fcf;m: fir;In 

;;n;rr ~ "IT I 

~ ~1  ~ : lfln 1l 
~ ~ ~ f1I; ~ ~ ,.;r ri {t 'TfiT 
t? 

'lit t4n'ft : ri'liT qm ;;rRt ~ ~ 
~ t ~ ~ roif 'fIT tm t,'3"« lIil' 

~  

~ If 0 ""' : f.f;ri WI" W lI{ 
~ ~~ t ~ flI;ri WI" a<ti ~ 
f ..... . ~ ~ ? 

~  ~ ~ ~1 J 

~1 ~ ~ ~~  
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~ ~ IIitl' W fi:r'f ~ t ~ 1jiJ 
~~. ~~1 
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~ ~ : 'flIT ~ 'ifTif ~ ~ f.I; 
~ ~~~ iffri'fllT 
~ ~ ~~ . ~ 
~ ~ ~ ~ ~ 'liT ~ ififI'IlT 
GfIlr ~ 'flIT 'Ii1i' ~ ~ m 

~~  

~ ~ : ~ iI"I'R 'lit i\'TiIO (I) 
~ 'Ii1i' ~ or@ ~  ~ ;;it ~ 
~~ ~ ~ 
~~~~ ~~~~ 
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Shri U. M. Trivedi: May I know if 
those hands who are being reuenched from 
lchapur Rifle Factory will be absorbed 
in this new ordnance factory which is 
being opened in Madhya Pradesh? 

Shri Tyagi: This factory might take 
a year or two or more, and therefore there 
is no possibility of giving alternative 
accommodation or employment to the sur-
plus personnel of Ichapur factory at present. 

~ ~ ~  'flIT ~ 'ifTif ~ ~ 
f.I; ;;it ~ ~ 'liT iAl'i qf.l ~ ~ 
~ CF4 'Ii<: r.m ~ f.!; ~~~ 
~  ~ ~~ ~~  

~ tlfItft : ~ ~ (I) ~ if 
~ ~ ~ f.r;m: ~  ~ ~ if 
~ . ~~ I 

Natural Gras in Assam 

"2008. Shri K. P. Tripathi: Will 
the Minister of Natural Resources and 
Scientific Research be pleased to state: 

Ca) whether natural gas has been found 
in Assam j and 

(b) whether a gas turbine generator 
is likely to be set up there? 

The Minister of Natural Resources 
CShri K. D. Malaviya): <a) Yes, 

Sir. 
(b) Various proposals for the utilisa-

tion .of. the surplus gas are being studied 
and It IS probable that a power plant will 
be set up also. 

Shrl K. P. Tripathi. How much gas is 
estimated to be available in the area and 
how long is it likely to last? 

8hri K. D. Malaviya: According to 
our present estimates, proven gas reserves 
are about .30 million c. ft. per day, that is 
the capaCity of production is 30 million 
c. ft. per day. 

Shri K. P. Tripathi: Has any estimate 
been made as to what will be the cost of electri-

city generated by this and how it compares 
~  the other type of electricity generated 
m the area, namely the thermal one? 

8hri K. D. Malaviya: No, Sir. No. 
such estimates have yet been made. 

8hri K. P. Tripathi: When is this 
plant likely to be set up? Is it to be set 
up during the Second Five Year Plan or 
later? . 

Shri K. D. Malaviya: All these 
proposals are being examined. A meeting 
ofthe representatives of the Assam Govern-
ment and connected Ministries was held 
here in Delhi. All these proposals were 
examined. There is more than one pro-
posal. As soon as some specific recommen-
dation is made by rhe Assam Government 
that will be again considered and a ~ 
taken. 

Shri K. P. Tripathi: What would be 
the company to which this would be given 
-- the existing Bunnah-SheIJ company 
or some other company would be entrusted 
with this work? 

Shri K. D. Malaviya: The utilisation 
of gas. will be cons!dered i!,dependently 
of whichever parry IS explolOng the oil. 
It has nothing to do with the utilisation 
of the oil there. All that question stands 
on a different footing. 

Rehabilitation FlnanceAdmiDistration 

·2009. Shri H. N. MukerJee: Will 
the Minister of Finance be pleased to 
state: 

Ca) whether his attention has been 
drawn towards representations, parti-
cularly from Assam, calling for relaxa-
tion of the terms and conditions as at 
present laid down for loans under the 
Rehabilitation Finance Administration 
Act, 1948; and 

(b) whether any steps are contem-
plated in the matter ? 

Minister of Revenue IUId Defence 
Expenditure (Shri A. C. Guha): Ca) 
and Cb). Representations were received 
from Assam requesting re1axation in terms 
and conditions ofloans etc., by the Rehabi-
litation Finance Administration. The 
Administration has considered the rep-
resentation but no particular action was 
considered necessary or possible. 
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Shri H. l\{. .Aiukertee: In view of 
the long-standing complaint that loans 
are given in driblets and that conditions 
are not usually favourable for the proper 
utilisation of these loans, is the Minister. 
in a position to tell us that the other relevant 
Miniatries are consulted and some kind. 
of a practicable scheme to help these people 
i. being evolved? 

Shri A. C. Guha: Loans are generally 
given with Rs. 6,000 as the first instabnent 
and then as the loanee may proceed with 
his work, the second instabnent i. given. 
Generally, the average amount of loan is 
near about Rs. 7,000 to Rs. 8,000. So 
I do not think the first instabnent of 
Rs. 6,000 would be anything like an 
inadequaoe amount. As for the other 
conditions surelv in certain cases the State 
Government is cOnsulted before the sanction 
of the loan as also the disbursement of 
the loan in subsequent instabnents. 

Mr. Speaker: Shri Bibhuti Mishra. 
Absent. Shri J. R. Mehta. Absent. Shri 
Tulsidas. 

ShriTalaidaa: .2.012.. 
Shri L. N. Mishra: 2.012. and 2.013 

may be answered together. They are 
more or less the same. 

Mr. Speaker: Very well. 

Foreign Exchange Reserves 

*aon. Shri TulBidas: Will the Min-
ister of FiDance be pleased to lay a 
statement showing: 

(a) the drain on Foreign Exchange 
Reserves during the First Five Year Plan 
period; 

(b) India's Foreign Exchange Reserves 
at the end of the First Five Year Plan; 

(c) the anticipated reduction in the 
same during the Second Five Year Plan 
period; 

(d) to what extent it has been re-
duced during the first four months of 
the Second Five Year Plan; 

Ce) whether the pace of reduction is in 
accordance with the reduction envisaged; 
and 

(f) if not, the steps Government have 
taken or propose to take to prevent the 
reserves from going down at a faster rate 
than what has been envisaged? 

The MinJater of Finance asul Iron 
and Steel (Shri T. T. IUolabaDDUIChari): 
The position is as follows: 

(a) During the First Five year Plan 
period, the net fall in the foreigrt exchange 
reserve. of India was Ro. 73' 12. crores. 

(b) At the end of the First Plan 
period, India's net foreign exchange 
reserves were Rs. 761' 74 crores. 

(c) Rs. 2.00 crores, provisionally. 
{d) Figures are available only for the. 

first two months (April and May, 1956) 
of the Second Plan period; during these 
months the reserves fen by Rs. 2.6·06 
crores. Figures of foreign exchange reserves 
for subsequent months are not available 
but sterling balances, which constirute 
the major part of these reserves, fen by 
Ro. 53' 71 crores during the two months 
June and July, 1956. 

C e) The pace of reduction has been 
more than anticipated. 

(1) The matter is now under considera-
tion. 

Ster1lDa BaIaDces 

*:IOx ... {Shrimad Tarkeahwari S ~ 
"" Shri S. V. Ramaswamy: 

Will the Minister of Fbuulc:e be pleased 
to state: 

(a) whether our sterling balances have 
reduced rapidly during recent' months; 
and; 

(b) if so, the action Government propose 
to take in immediate furore to stop this 
serious drain of our sterling reserve? 

The MinJater ofFiDance and frOD aDd 
Steel (Shr T. T. IUolalmamachari): (a) 
There has been a reduction in our sterling 
balance at a somewhat more rapid rate of 
late than what is normal. 

(b) The matter io receiving Government's 
attention. 

Shrimad Tarkeshwarl SiDha: In 
view of the fact that we require Ro. 400 

, crores as our currency reserve, may I know 
the amount of withdrawal that has already 
been taking place, and the amount left 
with us as our sterling resources ? 

Shri T. T. Krlslmamacharil It will 
be above Rs. 600 odd crores, on the basis. 
of the figures that are now with me. 

Shrimad Tarkeshwari SiDha: Rs. 
600 erores is the total. But we require 
Ro. 400 crore. for the sterling reserve. 
What is the amount that is available for 
spending further? 

/ 
Shri T. T. IUolahlUUDachari: The 

hon. Member, I am perfectly sure, has not 
forgotten her arithmetic. That will be 
the balance between Rs. 400 croces and 
Ro. 630 eroces or whatever it is. 

Shri TuWcIaI: May I know the volume 
of the estimated. foreign exchange aid from, 
different countries during the Plan ~ 
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which may enable Government to payJin 
rupees, and how far such transactions will 
relieve the preuure on the foreign exchange 
resources? 

Shr! T. T. Erishnamachar1: A precise 
estimate is nqt yet available. But we are 
proceeding in that direction, to try to save 
as much as we can on foreign exchange. 
I am afraid, at the present moment, until 
all our trade arrangements are complete, 
we are not in a position to give precise 
estimates. 

Shrlmad Tarkeahwari SlDha: Of the 
sterling resoures that we have already spent 
how much has been spent on the import of 
foodgrains, and how much is being spent 
em the import of capital goods and 
machinery? 

Shrl T. T. KrisImamachar1: I re-
-quire notice. 

Shrl S. V. Ramaswamy: In order to 
prevent this draw-down of the balances, 
are any attempts being made to reduce im-
ports and to push up exports, and also to 
enter into bilateral agreements with other 
nations for payment in rupees? 

Shrl T. T. Krialmamachar1: Yes, 
these suggestions for action are also being 
considered. 

SHORT NOTICE QUESTIONS AND ANswBas 

"Plyina of CoUDtry<rafta on 
Wellt Coaat." 

S. N. Q. No. 21. Shrl Kajrolkar: 
Will the Minister of FiDallce be pleased to 
Itate: 

(8) whether the Collector of Central 
Excise, Bombay has issued notice on 9th 
June, 1956 requiring the persons plying 
country-crafts on the West Coast to execute 
bond in the sum of Rs. 30,000 for obtaining 
the licence to ply; 

(b) the reasons therefor; and 
(c) whether Government has considered 

the ability of the persons cimcerned to fultjl 
sucb an obligation? 

The MlDister of Revenue ... 4 Det'_ 
~  (Shri A. C. Guha): (8) It 
IS a fact that the Customs authorities on the 
West ~ . issued orders on the 9th June, 
1956 reqwnng the owners or the masters of 
the country craft plying on the coast to sign 
bonds undertaking to produce landing certi-
ficates for goods on board within a pres-

~ . period. If the bond was to be a 
contmwng bond, it was to be for Rs. 30,000 
only. No security was to be furnished but_ 
a solvent surety was required to countersign 
the b",!d. The matter haa, however, becIl' 
~~~  recenrly, and with a view to 
IPYIDg ~  to the country craft ownersl 
masters, It haa been .decided to accept a 

continuing bond for the entire West Coast 
for an amount not exceeding Rs. 15,000 
and fidelity policies as surety. Necessary 
orders issued on the 3rd September, 1956. 

(b) There was reason to believe that some 
of the owners or masters .f the country 
Claft plying on the west coast were engaged 
in smuggling. Reports were received that 
gnods were being transhipped to PortugUese 
boars on the high seas as also of actualland-
ing of the smuggled Indian goods on the 
Goa coast. 

(c) This step was taken in view of the 
importance of anti-smuggling measures on 
the Goa border being made more effective. 
Subsequently on considering financial abi-
lity of the persons concerned, the original 
order has been modified. 

Shr1 Kajrolkar: Are Government aware 
that the poor persons will suffer, because 
they will not be able to execute a bond for 
Rs. 15,000, as they do not possess any pro-
perty equivalent to the said amount? 

Shrl A. C. Guha: As I have already 
stated, the bond will be only for a maximum 
amount of Rs. 15,000. That does not mean 
that the persons concerned will have to 
deposit that amount. He will only sigo a 
bond on a properly stamped paper. The 
stamp cost would be nearabout, and not 
more than, Rs. 10. For surety, he will 
have to give some fidelity insurance policies; 
some insurance companies may stand surety 
for them. 

Shri M. D. Joalli: Is it not a fact that it 
was represented recently to the Central 
Board of Revenue authorities, that it was 
inlpossible for the country-craft owners or 
tenderers to furnish security even to the 
extent of Rs. 15,000? Is it not also a fact 
that insurance companies have refused to 
issue fidelity policies to the extent of Rs. 
15,000? As a result of this, is it not a fact 
that trade is being Strangled completely? 

Shrl A. C. Guha: Our information is 
that the country-crafts' association of 
Ramagiri has more or less agreed to accept 
these terms. If any further difficulties 
arise, we are surely ready to reconsider the 
whole question. But at the same time, 
I should like to remiod hon. Members that 
this question is related with the question of 
atopping smuggling on the Goa border. 
I hope the House will recognise the m.-
portance of that measure also. 

Shr1 M. D. Joalli: May I suggest tG 
Government whether it will not be more 

Some HOD. Members: It is a sugges-
tion. 

Shrl M. D. Jomi: No. I am putting the 
question. WoUld it not be more etroctive 
that the permits or the licences issued to the 
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country-craft owners may be withdrawn if 
they indulge. in smuggling, rather than 
that securities may be taken from them ? 

ShriA. C.Guha: Unless there is abond, 
there is no measure with crovernment 
which will enable them to enforce any 
punitive action. We have tried this, and 
Qur experience is that we cannot do any-
thing. Sometimes, these country-crafts 
simply go to the Portuguese territory and do 
not return. Sometimes, they jettison also 
the goods, and it is difficult for us in such 
-cases to take any measure against them. 

Indo-US Agricultural Commodity 
Agreement 

N Q N f Shri U.M. Trivedi: 
• . . O. %2. L Shrl Bhagwat )ha Azad: 

Will the Minister of Finance be pleased 
to state: 

(a) whether it has come to the notice of 
Government that the Indian agriculturists 
have felt that the Agricultural Commodiry 
~  between U.S.A. and India 
WIll hit them; 

(b) whether it would result in a fall in the 
prices of agricultural commodities to an 
uneconomic level; 

( c) the steps crovernment intend to take 
to check the downward tendency, if noticed; 

(d) whether any agreement has been signed 
regarding the loan as referred in sub-para 
(iii) of Para 1 of Article II of the Agree-
ment; 

(e) for what purposes the U.S.A. crovern-
ment will utilize the money under the 
Agricultural Trade Development and Ass-
istance Act, 1954, in case the two crovern-
mems fail to reach agreements on the use of 
this money for grant or loan purposes; 
and; 

(f) what would be the items of expendi-
ture for U.S.A. in India as referred to ill 
sub-para (i) of Para 1 of Article II of the 
Agreement? 

The Minister of FiDaDce aDd IroD _d 
Steel (Shri T. T. Krisb!lamachari): (a) 
No, Sir. 

(b) No, Sir. 
(c) The purpose of the agreement !S, 

inter alia, to enable crovernment to bmid 
up adequate stocks of foodgrains ao that 
they may be in a position to . ~ ~  
steps to counter an Wldue nse m pnc.es. 
Government will take care m reieasmg 
atocks to ensure that agricultural prices 
do not fall to uneconomic levels. 

Cd) The Lpan Agreement has not yet 
been signed. 

(e) In the event of failure of the two 
governments to reach an agreement on the 
use of the rupees for grant and loan purposes 
Qr for any other purposes, the croVt. of the 

United States may use the rupees for any 
other purposes authorized under Section 
104 of the U.S. Agricultural Trade 
Development and Assistance Act. An 
extract oftllls Section is placed on the Table 
of the House. [See Appendix XII, an-
nexure No 38] '. 

(f) The information is contained in the 
extract placed on the Table of the House. 

Shri U. M. Trivedi: With reference 
to the statement made by the hon. Min-
nister referring to section 104 of the agree-
ment, will be pleased to state if any 
arrangement has been made about further 
marketing of agricultural commodities 
from the United States of America? 

Shri T. T. Krisbnamachari : I 
am unable to understand the implication 
of the question. If the hon. Member 
will elucidate, I might attempt an answer. 

Shri U. M. Trivedi : Section 104 
of the agreement provides: (a) to help deve-
lop new markets for United States Agri-
cultural Commodities on a mutually bene-
fiting basis. My question is : has any ar-
arrangement been made about further mar-
keting of agricultural commodities? 

8hri T. T. Kriab!lamachari : Not 
on the basis of this agreement. This re-
lates only to the commodities that would 
be mentioned in the agreement. 

Shri U.M. Trivedi: Have the Govern-
ment agreed to provide for stockpiling 
of strategic materials purchased by the 
United States of America in India? 

8hri T. T. Krislulamachari : I do 
not see how this question arises. It ia 
not part of the proposed agreement. 

Shri Bhagwat Jha Azad: With refe-
rence to part (d), how will this loan be 
regulated, because no agreement has been 
entered into? I want to know what is the 
understanding between the two crovern-
ments regarding the loan referred to in 
sub-para (iii). 

Shri T. T. KrishDamachari : Broadly, 
the understanding is covered by the 
terms stated in the statement placed on 
the Table of the House, that is, whatever 
scheme on which they want to spend the 
money which is mutually' agreed upon. 
The precise details of that will have to be 
determined from time to time. 

Shri Bhagwat )he Azad I In case 
the two Governments fail to reach agree-
ment on the USe of the rupee loan or rupee 
grant, would the crovernment of India 
<permit thecrovernment of U. S. A. to 
purchase military equipment, materials, 
facilities and stattegic materials in thia 
country as atated in section 104? 
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Shri T. T. KriahDamacharl : 
These are regulations which bave been 
framed by the United States Government 
for the conduct of their own affairs. So 
as far we are concerned, we ate acting 
broadly on the understanding that we 
shall be able to agree upon the utilisation 
of these funds on purposes which are bene-
ficial to this country and which are mutu-
ally agreed upon. I am not in a position 
to envisage a contingency where no agree-
ment would be possible and certain con-
sequences will ensue, which might have 
serious repercussions either on our economy 
or on OUr prestige. 

Shrl BIUlS8I : May I know the number 
of years over which this amount will be uti-
lised in our country? 

Shri T. T. Krishnamachari : Five 
years. 

Shri U. M. Trivedi: Arising out of 
this, will the hon. Minister refer to the 
U.S. Agricultural Trade Development and 
AssistanceAct, section I04,acopyofwhich 
he has been pleased to lay on the Table, 
and 'be pleased to state what are the heads 
of common defence with the United States 
of America which have been discussed? 

Shrl T. T. Krishnamachari : They 
would not be discussed because they do 
not form part of the understanding behind 
this scheme. 

The Prime MhUster and Minister 
of External Affairs CShri JawaharJal 
Nehru) : We are not bound by the Acts 
of the United States. We are only bound 
by the agreement. It does not matter 
what the other party say to their own 
people. We are bound by the agreement. 
That is all. 

WRITTEN ANSWERS TO QUESTIONS 
Survey of Sports Organisations 

'."... Shri Madiah Gowda : Will 
the Minister of Education be pleased to 
state whether it is a fact that the All India 
Council of Sports has undertaken a survey 
of Sports Organisations in India? ' 

The Deputy Minister of Education 
(Dr. M. M. Daa) : No, Sir. 

Administration of Scheduled Areas 

'1995· Shrl Bheekha Bhai : Will the 
Minister of Home Affairs be pleased to 
state: 

Ca) whether Government bave received 
~  from the Raj Pramukhs and Govem-

nors 10 respect of the administration of 
Scheduled areas ; and 

(b rIf so, the reasons why the annual 
reports are regarded as Secret docum-
ments? 

The Minister in the Ministry of 
Home Affairs (Shri Datar): Ca) Yes, 
Sir. The Repons in respect of the years 
1951 to 1954 have been received from all 
the concerned States. The Repon 
pertaining to the year 1955 is, however, 
still awaited from some States. 

(b) The Constitution does not provide 
for the laying of these reports before the 
House. The main features of the reports 
are, ho wever, incorporated in the Annual 
Repons of the Commissioner for 
Scheduled Castes and Scheduled Tribes, 
which are placed before Parliament. Thus 
the question of treating these Reports as 
Secret does Dot arise. 
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lDsurlUlCe Company Auditors 

·ZOIl. Shrl J. R. Mehta: Will the 
Minister of ~ be pleased to state: 

(a) the steps Government propo.se. to 
take to ensure that none of the "",sung 
auditors ofrnsuranee Companies, recently 
nationalised, are deprived of work and that 
all of them are utilised as auditors, whether 
as statutory auditors or as internal auditors, 
even after nationalisation j and 

(b) the criteria Government h .... e pres-
cribed or propose to prescribe for the ap-
pointment of (1) statutory auditors and (2) 
internal auditors? 

The Mini.ter of Revenue and 
Defence Expenditure (Shri A. C. 
Guhs) : (a) and (b) • Prior to the setting 
up of the Life Insurance COrPOration, each 
of the insurance companies had its own 
auditors. Consequent on the merging 
of the units the Corporation would ob-
vously require only a small number of 
auditors. It is, therefore, unlikely tha,t 
it would employ all the auditors ofthe former 
insurance companies. 
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Section 25(1) of the Corporation Act-
provides that the auditors shall be appoin-
ted by the-Corporation with the previous 
approval of the Central Government. The 
Central Government will examine the re-
commendations of the Corporation when 
received in the light, generally, of the stan-
ding, repute and integrity of the auditor 
concerned. 

Regarding internal audit, this is a matter 
within the-purview of the Corporation, 
and is, no doubt, engaging its attention. 
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Voters in Tripu"a 

*3015. Shri D_arat!aa Deb. Will 
the Minister of La" be pleased to state: 
(8) whether it is a fact that registra-

tion as voters i. being lkaied [0 those 
diaplaced persons tcaidiDJ: in Tripura 
wbo thollgh ~  afIicI:avit cud 
bave not received ~  loan •• 
Jet; 
(b) if so, the realODl thereof; and 
(c) what step are being taken to 

~  sudl C8tq10ries of person' as 
Yoten? . 

The MiDister of La" alld Millority 
Mairs (Shri Biswa.): The information 
is being collected and will be laid on 
the Table of the House when received. 

Geological Survey of Millerais 

*:1017. Shri Lakshmayya: will 
the Minister of Natural Resource. _d 
Scielltific Research be pleased to lay 
a statement on the Table showing: 

Ca) whether a detailed geological 
survey has been conducted in the districts 
of Rayalaseema area Anantapur, Chittoor, 
Cuddapah and Kurnool, in view of the 
availability of large deposits of various 
minerals particularly copper; and 

Cb) if so, the results thereof? 

The MiIli.ter of Natural Resources 
CSui K. D. Malaviya). (a) and Cb). A 
statement giving the required information 
is laid on the Table of the House. [See 
Appendix XII, annexure No. 40]. 

Indiall Voters in Goa 

·2018. Shri Kamath: Will the 
Minister of Law be pleased to state: 

Ca) whether it is a fact that represen-
tations have been made to Govern-
ment requesting that Indian nationals 
detained or imprisoned in Goa be afforded 
facilities for registering themselves -as 
voten and offering themselves as candi-
dates in the next General Elections ; 
and 

(b) if so, the action taken thereon? 

The Mlaiater of La" _d Miaority 
Mairs CShri Biew .. ): (al Yes. 

Cb) The matter is under consideration. 

GeIlerai Electiell. 

• {Shri RamachaDdra Recl4l. 
ZDI90 Shri N. R. MUllis"am,.. 

Will the Minister of Law be pleased 
to state: 

Ca) whether all the preliminaries to 
the next General Elections have been 
considered and completed; 

(b) whether the time schedu·e for 
tbe lime bas been nnalised ; and 

(e) if so, when it will be published? 

The Miai._ of La" alld ltliDorItJ' 
Aa"aln (SUi ~  Ca) No. 

(b) No. 

(c) It is expected thatthe time schedule 
will be finalised and published sometime 
in November next. 
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Claim Forms Cor Enlistment as 
Voters 

*"020. Shri Biren Dutt: Will the 
Minister of Law be pleased to state: 

(a) whether the form for claims printed 
hy political parties after copying it from 
the Representation of the People (Prepara-
tion of Electoral Rolls) Rules 1956 to 
.enlist as a primary voter is accepted; 

(b) whether in Tripura a large number 
of voterS who voted in the last General 
Elections, were left out and have now 
filed claims through the forms printed by 
the political parties; 

Cc) whether the claims' on the above 
printed forms are going to be refused; 
.and 

(d) If so, the steps Government 
propose to take to enlist such voters? 

The Minister of Law and Minority 
A1fairs (Shri Bis .... a): Ca) Yes. 

(b) The information is being collected 
and will be laid on the table of the 
House when ~ . 

{c) No. 
'Cd: Does not arise. 
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Statistics on Getteral Elections 

*Z021. Shri S. C. Samanta: Will 
the Minister of Law be pleased to 
state: 

Ca) whether it is a fact that the Central 
Institute of Statistics, Rome requested the 
Government of India to supply a few 
statistical tables relating to the last General 
Elections in India; 

Cb) if so, whether their request has 
been complied with; 

(c) the main items on which informa-
tion has been sought; and 

Cd) whether a copy of the Tables sent 
will be laid on the Table? 

The MinIster of Law and Minority 
A1falrs (Shri BiB .. as): (a) Yes. 

(b) Yes. 

(c) The items on which information 
was sought were: 

(1) The number of electors and vote., 
males and females, and their total num-
ber; 

(2) results of the elections according 
to political parties or political groups 
showing valid votes and the number of 
seats gained by each party. 

(d) A copy ea.eh of two ~ . 
sent to the Instimte is laid on the table of 
the House. [See Appendix XII, annexure 
No. 4I]. 

Diamond and Copper Mines 

*zozz. Shri Ram Krishna: Will 
the Minister of NatUral Resoun:es and 
Scientific Resean;h be pleased to 
state: 

(a) whether the scheme for exploita-
tion of the Diamond. Mines and the es-
tablishment of a Copper Mine in 
the public sector during the Second 
Five Year Plan has been finalised; 
slid 

(b) if so, the main feamres .there of? 

The Mbainq ai'Natural Resourcea 
(8hr! K. D. Il!aJavlya): (a) and (b).No, 
Sir. 

MliUated CoDep 

-aG14. Shri K. K. Das. Will the 
Minister of ~  be ~ to 
state: 

(a) whether the scheme ofthe Mindrry 
of Educarion for giving .financial help to 
affiliatl!d colleges 8P!h:t from such help 
given by University Grants Commisaion, 
has been ac;cepted by the Pianning Com-
mission; 



Written AnstDeTS 11 SEPTEMBER 1956 Written Answers 

(b) if so, the amount of money that 
has been earmarked for ~ purpose 
during the Second Five Year Plan period; 
and 

(c) whether any grants under this 
scheme have already been given by 
the Central Government; and 

(d) if so, the details thereof? 
The Deputy Mhaiater of EdUcatiOD 

(Dr. M. M. Das): (a) Yes, Sir. 

(b) Approximately R.. 5 erores a. 
grants and about Rs. I crore as loans. 

(c) No, Sir. 

Cd) Does not arse. 

Earthquake in AJajar 

*2025' Shri Gidwaai: Will the 
Minister of Home Affairs be pleased to 
state: 

(a) whether it is a fact that a large 
quantity of arms has been found burried 
under some buildings which collapsed 
during recent earthquakes in Anjar while 
removing debris; and 

(b) if so, whether these arms have 
been claimed by any residents of 
Anjar? 

The MlDister in the MlDistry of 
Home Affairs (Shri Datar): (a) No, 
Sir. Only one unserviceable M.L. Gun 
was recovered from the debris of a house; 

(b) The gun has not, so far, been 
claimed by anyone. 

U.P.s.c. 
*zo26. Shri D. C. Sharma: Will 

the Minister of Home Affairs be pleased 
to state the special measures that are 
being taken to avoid unduly long delay 
in filling up of posts through the Union 
Public Service Commissinn? 

The Minister in the Ministry of 
Home Affairs (Shri Datar): There is 
nn unusual delay in filling post. on the 
results of examinations conducted by the 
Union Public Service Commission. Exami-
nations naturally take time, but they are 
conducted as expeditiously as is possible. 
The question of reducing delay in the 
ad hoc recruitment based on intervieWs 
by the Commission is, however, engaging 
fhe attention of Government. Such 
delays have resulted from the considerable 
increase in the numbers Which the Com-
mission are called upon to select. Steps 
are being taken to strengthen the Com-
mission adequately to cope with the in-
creased load of work and als'J to examine 
the ways and means of simplifying, where 
possible, the procedure pf recruitm,nt. 

SettlemeDt of Landless Persons 

*2027. Shri C. R. Iyywmi: Will th 
Minister of Home Afrairs be please 
to state whether there is a proposal under 
the consideration of G<Jvernment of Tra-
vancore-Cochin to settle the landless 
persons in other States with a view to 
reduce the over-population in the State? 

The Minister in the MiDistry of 
Home Affairs (Shri Datar): Yes. 
Attention is invited to the answer given 
to starred question No. 1886 on the 7th 
September 1956. 

Public: Demonatrationll 

{
Shri Kamath: 

*2029- Sh'rl Bibhuti Mishra: 
Dr. Ram Subhag Singh: 

Will the Minister of Home Affairs 
be pleased to refer to the observations 
made by him in his speech during the 
course of the debate on the Home Ministry's 
Demand for Grants (in the last Budget 
Session) regarding handling of crowds 
by the police, particularly the right and 
power of the police to open fire and 
state: 

(a) whe!her the matter has been further 
considered; 

(b) if so, whether any comprehensive 
code of police behaviour in such situations 
has been formulated; and 

(c) if not, the reasons therefor? 

The Minister in the Ministry or 
Home ABairs (Shri Datar): (a) Yes. 
It is being further examined in consulta-
tion with the State G<Jvernments. 

(b) Comprehensive rules relating to the 
manner in which the Police should handle 
crowds already exist in the Police Ma""al. 
of the various States. 

(c) Does· not arise. 

Contraband Gold 

*203]. Dr. Ram Subhag Singhr 
Will the Minister of ~  Dance be pleased 
to state: 

~  whe.her it is a fact that a big 
haul of contraband gold was recently 
made at Tallath near Cannan ore ; 

(b) if so, the quantity and value of 
gold seized there; 

(c) where and· with whom this gold 
was kept; and 

(d) whether the person concerned has. 
boen arrested 
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The Minister of Revenue and 
Defence Expenditure (Shri A. C. Guha): 
(a) to (c). On the 26th August, 1956, 
the Madras Central Excise staff seized 
32089i tolas of contraband gold, worth 
Rs. 29,47,200/- which were found buried 
in the compound of the house df One Shri 
Kombra Achuthan of Talap in Cannanore. 

Cd) K. Achuthan and his three sons 
have been arrested. 

Industrial FiDBDce CorporatiOil 

":t032. Shrimati Tarkeshwari Sinha: 
W:ll the Minister of Finance be pleased to 
lItate: 

~ whether any directive is being 
issu<d or has been issued to the In-
dustrial Finance COrPOration asking 
it to obr:ain prior sanction of the Cen-
tral GOlernment if the loan to be granted 
to any imiusrry is to eXceed three crares 
of rupees; 

(b) whether the Corporation has been 
asked to dis'ribute the grant of loans in 
such a way as to ensure that the loans 
granted do not go to industries in allied 
hands; and 

c) whether Government will lay 
a copy of the directive on the Table? 

The Minister of Revenue and 
Defence Expenditure (Shri A. C. 
Guhe): (a) and (b). In 1954 a directive 
was issued to the CorPOration under 
Section 6(3) of the Act to report to 
Government with full particulars when-
ever loans in exceSS of Rs. 50 lakhs in 
individual cases are to be granted by 
the Corporation. Government are now 
contemplating issuing further directives 
to the COrPOration to the effect (il that 
the Corporation should not grant loans to 
anyone party Where the party concerned has 
already received loans from it on three 
previous occasions, or where the aggregate 
loans to the party will excted Rs. I crore 
except With the prior approval of Go-
vernment; Cii) that the Corporation shall 
nOt grant loans exceeding Rs. I crare in 
the aggregate to concerns which are owned, 
managed or controlled by a closely con-
nected group of industrialists except with 
the prior approval of Government. 

(c) A copy of the directive, when 
issued, will be laid on the Table of the 

lLok Sabha. 

Special Bank Commiasion for 
. ~  

":&0330 {Shrl Kriahnacharya Joehi: 
Shri C. R. Iyyumd: 

Will the Minister of Finance be 
pie .. ,? to lay a slalement on the Table 

mowlDg: 

en) the main recommendations of 

the Special Commission appointed to 
conduct .a comprehensive inquiry into 
the problems of the banks in Travancore-
Cochin State; and 

Cb) how rar these recommendations 
have been accepted by Government? 

The Minister of Revenue and 
Defence Expenditure (Shri A. C. Gaha): 
Ca) and (b). The Report of the Travancore-
Cochin Banking Enquiry Commission 
has been submitted to Government only 
very recently and the recommendapons 
are under examination. It will take some-
time before decisions are reached. 

Sclentiftc Man-power Committee 

"2°340 Shri S. C. SlUD8Dta: Will 
the Minister of Natural Resource. and 
Scientific Research be pleased to state 
whether any steps have been taken to 
establish an Employment Bureau to secure 

Ojobs for the available scientific and techni-
ca! manpower as recommended by the 
Scientific Man-power Committee? 

The Minister of Natural Resourcea 
(Shri K. ·D. Mala"iya): The matter is 
under consideration. 

Draft Conatitution of Jammu and 
Kaahmir 

"2035. Shri Kamath: Will the Minis-
ter of Home AJl"airs be pleased to state: 

Ca) whether a copy of the Draft 
Constitution of the State of Jammu and 
Kashmir cannot be obtained before the 
pub!.ication of the proceedings of the Cons-
tituent Assembly of that State; and 

(b) if not, the ~  therefor? 

The Miniater in the Miniatry of 
Home AJl"airs (Shri Datar): The Jammu 
and Kashmir State Government are being 
requested to send a copy of 'heir draft 
constitution -as soon as it is p1.lblished or 
placed before their Constituent Assembly. 
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SUNl'BD .-7 {Sbri D.C. Sharma : -,., Shrl S. V. Ramu_y:' 
W ill the Minister of FiDaDce be pleased to 
srate: 

(a) whether a copy of the interim 
report of ad hoe Committee appointed 
by the General Assembly in 1955 regard-
ing the structure of Special U.N. Fund 
for EConomic Development has been 
received by the Government of India; 
and 

(b) if so, the reactions of Govern-
ment to it? 
~ Deputy Miaister of FiDaace 

(Sbft a R. Bhapt): (a) Yes, Sir. 

(b) The question of formulating the 
reactions of Government to the interim 
report of the ad hoe Committee on 
SUNFED does not arise as the report 
in question merely summarises the replies 
received from various member Govern-
ments of the United Nations to the ques-
tioDDllire circulated by the U.N. Secretary 
Geneia1. Besides, the report under con-
sideration is only an interim report. The 
final report of the Committee will be 
submitted to the 23rd Session of the 
ECOSOC only in 1957. 

Aero-MAli!Dedi: SQryey 01 011 
Deposits 

• 203& Dr. Ram Sublu!g S ...... : 
Will the Minister of Natural ReNUI'CeII 
_4 Sc1eD.ti6c Research be pleased to 
srate: 

(a) whether the team of foreign oil 
experts who carried out an aero-magnetic 
survey of the Gangetic Valley in Uttar 
Pradesh has subInitted any report; and 

(b) if so, what are the pOSSibilities of 
oil .deposits there? 

The Miahter of Natural R ___ 
(Shrl It. D. ~  (a) and (b). The 
report is expected during December, 1956. 

Assam Ou eom"any 

IsS!. Shri Riabanlr Ke1ahiq: Will 
the Minister of Natural Resources. 
and Sc1eD.tific Research be pleased to 
srate : 

(a) how many Indians are employed 
in the Assam Oil .~  at present 
in executive posts as against tlie toral 
number of Europeans in the same posts; 

(b) whether it is a fact that 16 Europeans 
have recently been appointed in the 
A.O.C. at Digboi in the executive posts 
superseding the claims of the Indian 
employees; and 

(c) if so, on what conditions? 
The MiDiater of Natural Ruources 

(Sbri It. D. ~  (a) Indians, 83. 
Europeans, 66. 

(b) No, Sir. Only nine Europeans 
have been appointed in the Assam Oil 
Cumpany since the beginning of this 
year and most of these employees are for 
training and are earmarked for transfer 
to Pakistan or Burma. One of them has. 
gone already. 

(c) Appointments have been made 
under normal contract terms of the 
Company. 

CottOIl Collep, Gauhati 

I" Sbri RJahaDl( KeitIriDc: Will 
the Miliister of Bducatloa be pleased to 
srate : 

(8) whether it i. a fact that the Govern-
ment of India sanctioned a grant of Rs. 
40,000 in 1953-54 with which the Assam 
Government construCted a hostel inside 
the compound cf Cotton College, Gauhati;. 

(b) the amuont contributed by the 
Srate, if any; 

(c) whether the hostel is meant for 
students belonging to aU communities 
or exclusively for tribal students studving 
in the Cotton College; . 

(d) the respective number of tribal 
students and general students SO far 
accommodated in the hOStel; and 

(e) whether preference is given to 
the tribal students in the matter of allot-
ment of rooms in the hostel ? 

The Deputy Mlatater of Bducad_ 
(Dr. M. M. Da.): (a) to (e). The infor-
mation is being collected and will be laici 
on the table of the House, when ready. 
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Forest Tribes in Trav8llcore-Cochin 

I.s8S. Shri V. P. Nayer: Will the 
Miruster of Home Affairs be pleased to 
state: 

(a) the number of people belong-
ing to Forest Tribes in Travancore-
Cochin State; and 

(b) the amount spent, if any, on 
their welfare during the First Five year 
Plan? 

The Minister in the Ministry of 
Home Affairs (Shri Datar): (a) and 
(b). At the 1951 Census the numerical 
strength of individual castes or tribes was 
not ascertained. Only the group totals 
of 'Scheduled Castes', 'Schdeduled 
Tribes', and 'Other Backward Classes' 
were struck. In the absence of popula-
tion datta for individual Tribes, profes-
sion-wise it is not possible to state the 
number of whole belonging to the Forest 
Tribes in the State of Travancore-Cochin 
and the amount spent during the First 
Plan period for their welfare. 

Travaac:ore University 

ISS6. Shri V. P. Nayer: Will the 
Minister of Educati_ be pleased to 
state: 

(a) whether in recent years an in-
vestigation has been made into an allega-
tion of defalcation in the office of the 

. University of Travancore; 

(b) if so, the amount involved; and 

Cc) the stage of the investigation? 
The Deputy Minister .,f EdueadOll 

(Dr. M. M. Das): (a) to (c). Yes, Sir. 
The Government of Travancore Coehin 
have intimated that approximately a sum 
of Rs. 4,620 is involved. Two cases of 
misappropriation have been registered 
and the investigation is proceeding. 

Vice Chancellor, Travancore 
University 

ISS? Siori V. P. Nayer: Will the 
Minister of Edueatioa be pleased to 
state I 

(a) when the term of the present 
Vice Chancellor of the Travancore Uni-
versity expires; and 

(b) the steps, if any, Government 
of India propose to take to the elIect 
that hereafter the Vice Chancellor shall 
be a person with an intimate knowledge of 
MalayaIam, which is the language of the 
State? 

TheDepaty Minister of Education 
Dr. M. M.·Das): (a) On 14th November 
956. 

Written Answers 

(b) No, Sir. The Government of 
India are not concerned with the appoint-
ment of Vice Chancellor of the Travancorc 
University. Under the Act, the Vice 
Chancellor is appointed by the Chancellor 
of the University. There is no provision 
in the UniversityAct that the Vice Chancel-
lor should be a person with an intimate 
knowledge of Malayalam. 

Welfare Estensi_ Projects in 
West Bengal 

1588, Shrimatl Renu Chakravartty: 
Will the Minister of Educ:at;_ be pleased 
to state: 

(a) the places where Welfare Ex-
tension Projects have been started by 
the Central Socia1 W ~  Board in west 
Bengal during 1955-56; 

. (b) the amount spent on these pro-
Jects 10 the State durmg the same period ; 

(c) the main features of actuaI activities 
and the welfare work carried out in these 
'Projects; 

Cd) the percentage of local contribution 
required to entitle an area to have a Wel-
fare Exrension Project; and 

Ce) the names of the Social Welfare 
Organisations to whom grants. have been 
made in 1955-56 and the amount thereof 
in each case? 

The Depaty Minister of Educad .... 
(Dr. M. M. Dea): (a) I. Buxdwan 
2. Coach-Bihar. 

(b) I. Buxdwan (Approx.) Rs. 15,580/-. 
2. Cooch-Bihar CApprox.) Rs. 22,000/-. 

(c) The information is being collected 
and will be laid on the Table of the Lok 
Sabha. 

(d) 25%. 
.(e) A statement giving the reqUlslle 

information is laid on the Table [Placed 
in Library. See Nos. 421/56) 

Mineral Resources 
JS88-A. ShrlRam Krishna: Will 

the Minister of Natural Resources and 
Scientific Research be pleased to state: 

(a) whether the scheme of exploita-
tion of mineral resources of Mohindergarh 
District in Pepsu during Second Five 
Year Plan has been finalised; and 

(b) if so, the main features thereof? 

The Minister of Natural Resources 
(Slari ,L D. Malav/ya): (a) and Cb). 
The Second Five Year Plan for PEPSU 
includes provision of Rs. 2'14 lakhs for 
the development of mineral deposits of 
Namaul and Mobindergarh Districts. 
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. This S<lm will be utilised for purchase of 
equipment which will be hired to owners 
of small mines and q<l8rries on a no-profit 
no-loss basis and for meeting recurring 
el<pe::lditure on the salary of Development 
OfRoor (Minerals) who wiII be responsible 
for porom()ting the development of mineral 
and other allied industries. 

Notation System for Indian Music 

S .... {Shri Ram Krishna: 
I...". Shrl Wodeyar: 

Will t he Minister 0f Education be 
pleased to state: 

(a) whether the Committee of Ex-
perts set up by the Sangeet Natak Akadami 
to consider the question of standardization 
of the Notation system for Indian music 
has submitted its report; and 

(b) if so, whether a copy of the re-
port will be laid on the Table? 

The Depnty Minister of Ed_tion 
(Dr. M. M. Das): (a) Yes, Sir. 

(b) A copy of the report will be sup-
plied to the library of' the Parliament 
after the Sangeet Natak Akadami has con-
sidered it. 
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Obsolete Laws 

IS91. Shri Hem Raj: Will the 
Minister of Law be pleased to state: 

(a) whether Government propose to 
prepare an inventory of the Central and 
State Laws which have become obsolete 
in the Union and its States in consequence 
of Atticle 13 (I) of the Constitution; 
and 

(b) if so, when? 

The Minister of Law and Minority 
Affairs (Shri Biswas): (a) No. It may, 
however, be stated that the Government 
of India has appointed a Law Commission 
which inter alia will examine the Central 
Acts of general application and importance 
and recommend the lines on which they 
should be ameniled, revised, consolidated 
or otherwise brought up-ta-date. One 
of the objectives of the Commission in the 
revision of the existing legislation will be 
to ascertain if any provisions are incon-
sistent with the Constitution and suggest 
the necessary alterations and omissions. 
As regards State Acts, it is for the State 
Governments to take necessary action. 

(b) Does not arise. 

University Grants Commission 

IS9Z. Shri Ramachandra Reddi: 
Will the Minister of Education be pleased 
to refer to the answer given to starred 
question No. IZ79 on 22nd August 
1956 and state the designation and 
academic qualifications of the officers 
of the University Grants Commission 
whose services have been extended beyond 
their Sixtieth year? 

The Deputy Minister of Education 
(Dr. M. M. Das). Shri H.S. Verma, 
Assistant Secretary, University Grants 
Commission. 

III He is a matriculate. 

Ganja 

1593. Shri N. B. Chowdhury: Will 
the Minister of Finance be pleased to 
ltate: 

(a) whether it is a fact that illegal 
possession of 25 seers of Ganja has 
been detected recently in Central Calcutta 
by the Central Excise Staff; and 

(b) if so, the steps taken to bring the 
offenders to book? 

The Minister of Revenue and 
Defence Espendlture (ShrlA.C. Guha): 
(a) and (b). No ganja was seized by the 
Central Bxcise Staff, but about 24 seen 
01 non-duty paid ganja wal seized on the 
:23rl1 August 1956 by the Excise staff of 
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the West Bengal Government. Three 
persons involved in the case have been 
produced in Court and are. being proceeded 
with under the State EXClse Law. 

H"ning Problems of Scheduled 
Castes 

1m. Shri Kamath: Will the Minis-
ter of Home Affairs be pleased to refer 
to ans",·er given to Unstarred Question 
No. 24g7onthe29th May, 1956 regarding 
housing problems of Scheduled Castes 
and state: 

(a) whether the requisite information, 
has been collected; and 

(b) if so, when it will be'laid on the 
Table? 

'The Minister in the Ministry of 
Home Affairs (Shri Datar): (a) and (b). 
Only a sum of Rs. 12,500/- was given 
as grant-in-aid to the Government of 
Madhya Pradesh towards the housing 
ticheme for scheduled castes. The 
information so far available from the State 
Government is that a sum of Rs. 4,891/-
(four thousand, eight hundred ninety-one) 
was spent on the construction of 26 houses 
for Scheduled Castes. Some further infor-
mation is awaited from the State Govern-
ment. It will be laid on the Table of the 
House as soon as it is received from the 
State Government. 

Budget Leakage 

IS95. Shrl Kamath: Will the 
Minister of Home Affairs be pleased to 
refer to the answer given to Unstarred 
Question No. 69 on the 18th July, and 
~  the progress made so far in the 
prosecution of the accused involved in 
the leakage of liudget pro(""sals for 
1956-57 ? 

The Minister in ·the'; Ministry of 
Home Affairs (Shrl Datar) : The case 
is now in th • Court. 

Survey of IDdia 1 Department 

ID6. Shri Kamath: Will the Minis-
ter or-Natura1 Resources IIDd Sciendfic 
Resean:h be pleased to state: 

(a) the number of Military Officers 
at present employed, in the Survey of 
India Department; 

(b) whether Govcmment propose 
to'increase or decrease their number ; 
and 

(c) if so, the reasons therefor? 

The Miabter of Natural R_urcee 
(Shri IC. D. Mala..,.), '(a) 31. 

(b) and (e). TheImatter is under 
considerati.m, 

Estate Duty 

1597. Shrl Balwant Sinha Mehta, 
Will the Minister of Fimmce be pleased 
to state: 

Ca) the total number of estate duty 
cases registered upto the 31st July, 1956 
in Udaipur Division of Rajasthan; 

(b) the number of cases disposed of 
and the amount expected therefrom; 
and 

(e) the highest amount realised from 
anyone individual? 

The Minister of Revenue and 
Def.,...,., &pe:nditure CShrl A. C. 
Guha): Ca) The total number of estate 
duty cases registered up to the 31St July 
1956 in Udaipur Division is 8. 

(b) No case has yet been disposed of 
but the amount of estate duty expected to 
be realised from the cases registered 
upto the 31st July 1956 is about Rs. 131 
lakhs; 

(e) The highest amount of duty realised 
by way of provisional collectton in any 
one individual case is Rs. I lakh. 

Price Level in Tripura 

IS9& Shrl Dasaratha Deb, Will 
the Minister of Home Affairs be pleased 
to state: 

Ca) what was the price of Kerosene, 
Sugar, Mustard Oil, Bete1nut and Dals in 
the Sadar and Kamalporesub-divisiOlU 
of Tripura during the 1st week of August, 
1956; 

\ b) whether these prices are much 
higher than that at Calcutta and other 
places of West Bengal; and 

(e) whether Government propose to 
supply these essential ~ ~  
fair price shops at all SUb-diVlSlonS of 
Tripura? 

The Minister in the Ministry of 
Home Affairs (Shrl Datar): ,a) 

Name of commodity Sadar KamalPore 
Per seer. 

Kerosene R .. As. P. Rs. As. P 
inferior 0 8 0 I 0 0 
superior 0 8 0 I 8 0 

Sugar o IS 0 I 4 Q 

Mustard Oil 2 8 0 3 0 0 
Betelnut 2 8 0 3 0 0 
Dals 010 0 010 0 

(b These prices are higher than those 
in Calcutta by 12% in Sadar and 33% 
in Kamalpore. Prices in other parts of 
West Bengal are not available. 
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(c) No Prices in Tripura are generally 
higher than those in Calcutta by 12 % 
owing to transport and other factors. 
High prices in Kamalpore prevailed for 
a short time only due to dislocation of 
communications on account of floods. 
Prices are now corning down to usual 
level. .. 

NatioDaI Afthives PublicatiODs 

X5!1!1. SUi H. N. MukerJee: Will 
the Minister of EelucadOD be plessed to 
state: 

(a) whether his attention has been 
drawn to the errors of fact occurring 
in the folders on (i) Progress of Edu-
cation (Higher), (ii) Progress of Edu-
cation (Primary), (iii) India and South-
Eas. Asia ("Our Ndghbours Series',), 
published under the auspices of the National 
Archives of India; and 

(b) if so, the steps, if any, that are 
being taken to prevent such recur-
rences? 

The Depaty MJIdoIter of Ed1Icatioil. 
(Dr. M. M. Bas): la) No inaccuracy 
has been pointed out in regard to the 
folders on"Progreas of Education(Higher)" 
and "Progress of Education (Primary)" 
there was some dift"erence of opiDion in 
reprd to a pa1188gC in the folder "India 
and South-East Asia" and attention is 
invited in this connection to the reply 
giVen to Unstarred Question No. II78 
cD 29-4-55. 

(b) Corrections will be made, if and 
when necessary, in the revised editions. 

Jaclic:iarr ia TriPlU'll 

x6aO. Shri Birea Dun: Will the 
Minister of Home Main be pleased 

• to state: 
(a) whether it is a fact tbat S\Jb.. 

divisional magistrates of Tripun _e 
recruited from the ordinary graduates 
of Calcutta UniveTsity; 

(b) whether they fail to discharge 
the judicial POWeTS in a propel' manner; 
and 

(c) if so, the steps Government pro-
pose to take in this matter? 

The Alialster ia the MbIktry of 
HIDme A«aIrs (SUi Dater): (a) It is not 
a fact as no sub-Divisional Magistrate has 
been recruited recently. All the present 
sub-Divisional Officers were oIIicers 
under pre-integration Tripura Govem-
ment and have been absorbed in Govern-
ment service after integration. Appoint-
ments of sub-Divisional Officers have 
been made from IIIIIOIIPt these otIicers. 
There are tIOIIIe Sub-Bivisional Magis-

. trates who hold a hi&her degree than B.A. 
and the relit are graduates. 

(b) and (c). Judicial powers are 
exercised by the officers in their best 
judgment and Government have not 
received any complaint that they are being 
utilised in any improper manner. However 
for those aggrieved the remedy lies in 
appeal to higher courts. 

Quaai-.permaaeat Employees 

x6u. SUi D. C. Sharma: Will 
the Minister of Home ABairs be pleased 
to state: 

(a) whether Govemmellt of India have 
announced that a percentage of permanent 
posts in C4ch grade should be filled from 
amongst the quasi-permanent emplo-
yees; 

lb) the total number of Assistant!< 
who have been declared quasi-perma-
nent since 17th March, 1949; 

(c) whether any quota of permanent 
posts has been reserved for being filled 
from among the quasi-permanent Assis-
taDts; 

(d) if not, the reasons therefor; and 

(e) whether future grant of quasl-
permanent certificates in that grade has 
been discontinued? 

The Miaister ill the Miaistry of 
Bome ABain (SIIrl Datar): ~  The 
Central Civil Service (Tcmporsry Services) 
R. provide thata proportion of perma-
neat vacancies may be reserved for peTsons 
who have been granted quasi-permenancy 
certificates. 

(b) The number is approximately 650 • 

(c) No quota of permanent posts was 
reserved for being filled from among quasi-
permanent Assistants as such lit the initial 
constitution of Grade IV of the Central 
Secretariat SeTvice or for the oonfirmation 
of persons appointed to the Regullll' Tempo-
rary Establishment of Assistants at the 
initial constitution. An adequate number of 
such Assistants has however been confirm-
ed in Grade IV at the initial constitution' 
anCl later through the Regular Temporary 
Establishment. In the new Regular Tem-
porary Establishment of Assistants which 
IS expected to be formed shortly, an ade-
quate proportion of vacancies are bein,g: 
earmarked for the appointment of quaSl-
permanent Assistants. 

Cd) The question does not arise. 

Ce) Declarations of quasi-permanenoy 
have not been discontinued as such, but 
no quasi-permanant certificates have been-
~  after IIt July, 1952 so far. 
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Dearness AlloWIUlCC 

1603. Shri T. B. Vittal Rao: Will 
the. Minister of Fma.sce be pleased to 
state whether it is a fact that Govern-
ment propose to enhance the rate of dear-
ness allowance admissible to Central 
Government Employees in accordance 
with the recomendations of the Central 
Pay Commission as the cost of living index 
has since risen over 20 points? 

The Minister of Revenue and DefeDCe 
Expenditure \Shri A. C. Guha): No, 
Sir. 

In 1949, Government decided that this 
particwar rec8mmendation of the Central 
Pay Commission could not be adopted 
as such increases in emoluments would 
result in serious deficits in the General 
and Railway Budgets and intensify the for-
ces of inflation. It is not proposed to alter 
that policy. 

AccoUDting Procedure 

1603A- Shri Shree Narayan Das: 
Will the Minister of Finance be pleased 
to state: 

Ca) whether Government have since 
examined the question of adequate and 
proper accountmg and financial report-
ing by all public undertakings and has 
evolved suitable standard forms of account-
ing for different categories of public enter-
prises as recommended by the Taxation 
Enquiry Commission; and 

(b) if so, the important features of such 
standard forms ? 

ne Mtaistff 0 Fi .. _ alld l..-
and Steel CShri T.  T. KriaIuIaaa-
c:hari; Ca) and \b) The maner is still 
under -consideration . 

. Sahitya Akadami 

160+ Shri Shree Narayan Du: 
Will the Minister of Education be pleased 
to state: 

Ca) whether it is a fact that the Sahitya 
Akadami's scope of work is limited to only 
such of the Indian languages as are mention-
ed in tne Eighth Schedule of the Consti-
tution; 

Cb) if not, whether efforts are being 
made to procure and publish critieaJ 
editions of important works of promi-

~  poets and writers ofIndian languages 
other than those mentioned in the said 
schedule; and 

~~~~~ ~  the progress made in this 

.. The Deputy Minister of Education 
CDr. M. M. Das): Ca) No, Sir. 

(b) There is at present no programme 
of publishing critical editions of works in 
anguages other than those mentioned in 
the Constitution. 

Cc) Does not arise. 

World Bank Mission 

1605. Shri Sadhan Gupta: Will 
the Minister of Finance be pleased to 
state the decisions taken by Government 
on the recommendations of the informal 
memorandum of the World Bank Mission ? 

The Minister of Finance and Iron: 
and Steel CShri T.  T. ICrishnama-
c:hari): Recommendations of the kind 
made in the Memorandum of the World 
Bank Mission are continuously under the· 
consideration of Government and decisions· 
on individual points are taken from time to 
time. 

~. '1ft ~ ~  ;m 
~~ . ~ .  

H. ~ ~-~ ~ if 1ITUr if f.mft 'f4m 
[m f.mft ~ 'liT f.t;a;rr ~ 
gm? 

fire ~ ~ aiR ~ -m. 
('1ft fill.!i4,,1In6) : ~ ~ ~. 
ml 

~ 9  '1ft ~ ~  ;m 
mr;f'l/T ~ iRIr.f 'lit FIT ~ f.f; 
1 ~~ ~~  ~  

'tiA;;n;f ~ J~~ ~ 

1ITUr ~ f?mft m rnr ~ 
~~~  

mr tm ~ aiR ~ ,"",. 
('1ft i'iII!i'i'.'(\): ~ ~  ~~ lJ 
~~ 11ft ~ ~ ~  

~~  110 ~  ~ ~~ a'if> ~ 
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Training in Mining Engineering 

lz08. Sbri GidW8Di: Will the Minis-
<ter of Educadon be pleased to state: 

(a) whether the expert Committee of 
'the All India Council for Technical Edu-
cation has made any recommendations 
:for increase of facilities for training 
... tudents in Mining Engineering; and 

(b) if so, what are those recommen-
~  ? 

The Deputy MInister oC Educadon 
(Dr. M. M. Da.): (a) and (b). A state-
men t giving the required information is 
laid on the table of the House. [S.. Appen-
.dix XII, Annexure No. 42]. 

Removal of Untouchability 

1609- Sbri B. S. Murthy: Will 
,the Minister of Home A1falrll be pleased 
to refer to the reply given to Unstarred 
·Question No. 496 on the 8th August, 1956 
and state: 

,a) the total amounts spent by the 
,eleven non-official organisations recetving 
Government grants for the removal of 
untouchability during 1955-56; 

(b) their own contribution t"wards 
it during this Period; and 

(c) the period for wluch this programme 
,;S expected to continue? 

The MInister in the MInistrY of Home 
Alfalrll (Sbri Datar): (a) Only four 
organisations were given direct grants-in-
aid.for the removal of untouchability during 
3:955-56. Total amount spent by them 
.during that period is Rs. 5,9Z,385. 

(b) Rs.41,166. 

(c) Till at leastthe Second Plan Period. 

Statuette of Buddha 

1610. Sbri Wodeyar: Will the 
Minister of Educ:adon be pleased to state: 

(a) whether the attention of Govern-
ment baa been drawn to the recent issue 
of IndiaN .... of the Indian High Com-
misaion in London giving further details of 
me Indian atatuette of the Buddha recendy 
found on an island near Stoc:!dWlm have 
beD known; ancl 

(b) if so, the details of this statuette? 

The Deputy Mini.ter oC Educadon 
(Dr. M. M.Da.): (a) and (b). Govern-
ment has no information in the rnstter 
except what has appeared in the 
Newspapers reports. 

Rewards for Public Service. 

1611. Shri S. C. Samanta: Will 
the Minister of Home Mfairs be pleased 
to state, how highly conscientious officers 
are suitably recognised for their good 
works and sense of public duty? 

The Minister in the'Ministry of 
Home Mfairs (Sbri Datar): So far as 
good work and sense of public duty displayed 
outside official duties 3re concerned) officers 
are in the same position as any other citizen. 
As regards normal duties all Government 
servants are expected to be conscientious 
and carry out their functions efficiently 
with due sense of responsibility. Good 
work is naturally mentioned in the Confi-
dential reports on the officials' work and 
conduct which form the basis for his fur-
ther advancement. The present procedure 
of having periodical checks "" the w()rk 
done at all levels, the individual officer's 
ability and of preparation of annual confi-
dential reports of Government servants in 
as objective and uniform a standard as 
possible, provides sufficient opporrunity 
for accelerated promotion to selection posts 
of officers of outstanding ability irrespective 
of their seniority. 

For specially meritorious or gallant 
service rendered by certain categories of 
employees such as the Police and the Fire 
Services proV18ion eItists for the grants of 
Police and Fi", S<'rvice. Medals. In other 
easel it is open to the Head of the Depart-
ment to issuc 1 !!lers of appreciation or 
·ommendation. 

Ghee Scandal Case 

16n. Sbri M. L. Agarwal: Will 
the Minister of Home Maire be pleased 
toreferto the reply given to Starred Question 
No. 26z8 on the 29th May, 1956 and state 
the following about the Ghee Scandal Case 
in which Shri B. P. Bhargava, Chief Direc-
tor of purchase and others were accused. 

(a) (i) the number, names and in 
case of Government Servants, their desig-
nation, of the accused, (ii) the names of 
accused, convicted and the sentences passed 
against them, (iii) the names of accused 
acquitted, and(iv) the names of Government 
servants accused who have got clean acquit-
tal and of those who have been exonerated 
on account of the benefit on doubt; 

(b) whether Government Servants 
under suspension have been reinstated 
afteI their acquittal; 
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(c) if so, when; 

(d) if not, why; 

(e) whether any appeal against acquit-
tal has been preferred or is under contemp-
lation; and 

(£) if so, against whom? 

The Minister In the Ministry of 
Home Affairs (Shri Datar): (a) The 
necessary information is contained in the 
statement laid on the Table [See Appendix 
XII, AnneXure No. 43]. 

(b) to (f). The Government Servanta 
under suspension have not yet been re-
instated as the question of filing an appeal 
against the acquittal of the officers men-
tioned in part (a) in under consideration. 

1613. Shri K.K.Daa: WilltheMini .. 
ter of Education be pleased to state: 

(a) whether facilities for studying 
Museology are available in any of the 
four Central Universities or in any of 
the state Universities; 

(b) if so, the names of such Universi-
ties; 

(c) whether any Scholarships have 
been given in the last 3 or 4 years or in 
the current year studying Museology 
in any foreign country or countries; and 

(d) whether any fellowship in Museo-
logy has been offered to Indians by UNESCO; 
and 

(e) if so, the detaili there? 

The Deputy Minister of lUlucation 
(Dr. M.' M. Du): (a) Yes, Sir. 

(b) Baroda University. 
(c) None by the Government of India. 
Cd) Yes, Sir. 
(e) A statement is laid on the Table 

of the House. [See AppendixXII, Annexure 
No. 44]. 

De1eptions of Educationists 

1614. Shri K. K. Du: Will the 
Minister of Education be pleased to state: 

. (a). the number of Delegations of Edu-
'catlOruSts that have been sent to foreign 
countries during 1953-54, 1954-55, 1955-56 
and 1956-57 so far, year-wise; 

(b) the purposes for which each dele-
gation was sent and the countties they 
visited; and 

(c) the expenditure incurred by Govern-
ment on each such delegation? 

The Deputy Minister of Education 
(Dr. M. M. DBS): (a) to (e). Necessary 
information is being collected and will be' 
laid on the Table of the House. 

Delegation of Educationists 
to U.S.S.R. 

1615. Shri K. K. Daa: Will the-
Minister of Education be pleased to state: 

(a) whether it is a fact that arrange-
ments are being made to send a delegation 
of Indian Educationists to the U. S. S. R.;; 
and 

(b) if so, the details thereof? 

The Deputy MInister of Education 
(Dr. M.M.Das): (a) Yes. 

(b) The delegation consists of 12 mem-
~  representing various stages of education 
In the country vUt. University, Secondary, 
!"rimary, Rural, Physical, Teacher's Train-
Ing, Adult and Women's Education. Shri 
Humayun Kabir, M. P .. will be the leader 
of the delegation. It \villieave India on the' 
12th September, 1956 on a three weeks 
tour of that country. While in the U. S., 
S. R. the delegates will acquaint themselves 
with the Educational system in that country. 

TecImic:al IDatitudons 

1616. Shri D. C. Sharma: Will 
the Minister of Education be pleased to 
lay on the Table a statement &iving the 
details of: 

(a) the number of technical insti-
tutes under the Centre providiug facilities-
for Degree and Diploma courses in the vari-
ous fields of Engineering; 

(b) the number of seats available 
per year; 

(c) the total number of candidarcs· 
who sought admission in the varioua 
institutes during 1956 so far; and 

<d) the number of candidates who-
have been admitted ? 

The Deputy Mlolster of Eduq" 
Dr. M. M. 0..)1 <a) Two, vUt. ~ 
Institute of Technology, Kharagp!lr:iiiliit 
Delhi Polytechnic, Delhi. ''',:' 
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(b), (c) and Cd) 

Number of 
Seats 
available 
per year. 

Total numb,r of 
c.ndid.tes who 
sought admission 
in the various 
inslitutes during 
1956 so (sr. 

, 
Number of candidates 
Who have been 
admitted during 
1956. 

Indian Insti- 407* 
tute of Tech-
nology, Kharagpur. 

Delhi Polytechnic, 260' 
Delhi. 

2514 

Electoral RoDs 

I617. Shri Hem Raj: Woill the 
Minister of Law be pleased to state: 

Ca) the directions given for the publi-
I cation of the electoral rolls attthe village 

. ocal body, tehsil and district levels; 
(b) whether it is a fact that under the 

amended Act, mUltiples of the legislature 
constituencies constitute one electora I roll 
for the Parliamentary constituency; 

Cc) if so, whether it is a fact that at 
the village, local body and tehsil level only 
the electoral roUs of the Legislative Assemb-
ly of the area are exhibited and not the 
fuU electoral roll of the Parliamentary 
constituency of that area; and 

Cd) if so, the reasons therefor? 

The Minister of Law aad Minority 
Mairs CShrl Biswas): (a) Rules 10 
,and II of the Representation of the People, 
(preparation of Electoral Rolls) Rules, 1956 

.1ay down the manner in which draft electoral 
rolls are to he publiahed by the Electoral 
Registration Officers. The Electoral 
Registration Officer of an assembly or electo-
ral coUege cpnstituency is required to make 
a copy <Jf each separate pan of the electoral 
roll available for inspection at a specified 
.place accessible to the public is or = the 
area to which dult part ""Iates. This is in 
.addition to malting available for .public 
inspection the electoral roll for the assqnbly 
or electoral college constituency as a whole 
at a suitable place like the oftice of the Electo-
ral Regi=ation Officer, both at the time of 
draft publication as well as .at the time !Of 
final pUblications. 

(b) Yes. Under section 13D of the 
Repre.eDtation of the People Act, 1950, 
the electoral roU for every Parliamentary 

. constituency .haU consist of the electoral 
_Us 0If so much of the Ass.."'mbly consti-
tuencies as.re comprised within thar"Padia-
mentary consituency and it lIh.1I not 'be 
necessary to prepare or revise separately 
the electaral roll (or any Parliamentary 
constituency. 

2 54 

(c) Yes, as stated against Co) above. 

(d) As stated against (b) above, no rolls 
are or have to he separately prepared for 
Parliamentary constituencies ;·consequently, 
the question of exhibiting them does not 
arise. Even in regard to the Assembly 
roll, the roll of the entire constituency is 
exhibited normally only at the Electoral 
Registration Officer's office. If, however, 
his office is situated outside the consti-
tuency, it is exhibited at some suit-
able place within the constituency. 
Separate pans of the roU are exhibited in 
the areas, generaUy villages, to which they 
relate. The intention is to enable the 
eligible persons of each such area to satisfy 
themselves they have been registered as 
voters. If a copy of the entire roll of the 
whole constituency is to be , ,mOIled in each 
such area, the number will b, ~ I a rge and 
will considerably increase th' :xlSt of pre-
paration of the rolls without any correspon-
ding advantage. The residents of one area 
will not naturaUy be interested in the draft 
electoral roll of other areas besides their 
own. 

Electoral RoU. 

.6.8. Shrl B. $. ~  Will the 
Minister of Law be pleased to refer to 
the reply given to Starred Question 
No. u69 on.22.nd August, 1956 and state: 

(a) whether ~  were discepanceis 
regarding the non-inclusion of Harijans 
in the Scheduled Castes voters lists because 
of the word "Harijan" not finding a place 
in the list of names contained in the Presi-
dellt's Order; and 

(b) jf so the increa .. of such voterl 
in the latest revision conducted? 

The Minister of Law aad Minority 
Affairs (Shrl His_s): (a) There is one 
COJlUlllm elecloral roll for ev:ery 1Ienitorial 
constituency containing the name. of every 
pe1'SQI1 elilibJe to be regiarered therein 
without refetence to his religion, race 0 r --------------------------------------------*(isldudes seau .av£ilable for courses in Architecture, Tatile TechaolollY, GeoIOlJ 

Geopbysics, Chemical Tedmelogyand MetallulllY also. All the seats shown are 
.for the first ~ aDd Ii)iplDlllll,INalillRal Cenificate Couraes.) 
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caste. The fact that a certain caste has 
or has not been mentioned as a scheduled 
caste in the Constitution (Scheduled Castes) 
Order, 1950, does not, therefore, make. ~  
difference in regard to the enrolment of ebgtble 
persons belonging to that caste as voters. 

(b) In view of the facts ~  above, 
it is not possible to give any Idea of the 
number of voters of any particular ~ ~  
caste in the electoral roll of any temtonal 
constituency or to ~  such number 
in the electoral rolls revised from vear to 
year. 

Assam on Company 

1619. Sbri K. P. Tripathi: Will 
the Minister of Natural Resources and 
Scientific Research be pleasedt 0 state: 

la) whether it is a fact thaI there has 
been an increase of 19 per cent In the emp-
loyment of SUP."rvisory and aerical Staff 
in the Assam Oli Company. whereas the total 
overall employment has remained almost 
static since 1952; 

(b) if so, the reasons therefor; and 

(c) what has been the increase in 
percentage of cost of production as a result 
of this? 

The Minister of Natural Resources 
(Shr! K. D. Malavia): (a) to (c). The 
required infonnation is being collected and 
will be laid on the Table of the House as 
soon a s possible. 

Dellinitation of Constituencies 

(Thakur Jupl Kishore Sinha: 
1620. ~ Sbri A.thana: 

l Babu Ramnarayan Singh: 
Will the Minister of Law be pleased 

(0 state whether Government propose . to 
make available circle-wise map ofpopulauon 
of new States for making suggestions. to 
the Delimitation Commission for dehmmng 
the constituencies after the new States 
come into existence? 

The Minister of Law _d Minority 
Affairs (Shr! BIa_>: The Governments 
of the new States will certainly undertake 
the preparation of "Circle-wise" and district-
wise maps of the new states. It is hardly 
likely, however, that they will be ~  
ror making suggestions to .the Delimitauon 
Commission, which has alrea<ly been set 
up.. The population figures are already 
avallable from the 1951 census report. 

"I ransfer of Officers 
1621. SIu-! Th_ Pillal: Will the 

Minister of Ho.... A«alrs b. pleased 
to state: 

(a) the number and cadre of officets 
transferred from various States to tbe 
Centre during tbe last three years; 

(b) the duration of their selvice at 
the centre; and 

(c) how many of them are still tempo-
rary? 

The Minlater in the Miniatry of 
Home Affairs (Shri Datar): (a) to (c). 
Officers from State Governments are 
seconded to the Centre on a deputation 
basis and not on the basis of transfer. 

. Hence the question of confinning such 
officers in the Central posts does not nonnally 
arise. Sometimes. however. with the 
concurrence of the State Governments 
concerned such canfu mations are made. 
The exact number of such cases in "hich 
confinnations have been made is not readily 
available. 

Infiltration into Indian 
Territories 

162I-A. Sardar Iqbal Singh: Will 
the Minister of HoID£ Affairs be pleased 
to state: 

(a) whether Government have received 
an, report of foreigners' infiltration into 
Indian territories of Lah.ul. Spiti and 
and Chini areas; 

(b) if so, the nature of such reports; 

(c) whether Government have taken 
any steps in this r.!gard; and 

(d) if so, the narure thereof? 
The Miniater in the Ministry of 

Home Affalrs (Shri Datar): (a) No. 

(b) Does not arise. 

(c) and (d). Adequate arrangements 
exist for the control of entry into India 
of foreigners. It would, however, not be 
in the public interest to disdose details of 
such arrangementS. 

Mlaor Ports in ~ and 
Nicobar Islands 

1622. Shri S. C. S __ ta: WiD 
the Minister of Ho .. e AlFairs be pleased to 
state: 

(a) whether any report has been 
submitted by the retired Engineer ap-
pointed to survey the possibilities of 
developing minor ports in the Ands-
man and N icobar Islands; and 

(e) if so, whether main recommenda-
tions of the report will te laid on the 
Table? 

The Mlniater in the Ministry of 
Home A«airs (ShrJ Datar): (.) Yes. 

(b) A statement giving the ma;n 
=mmendations made in the report is 
laid on the Table of the House; r s .. 
Appendix XII. AnneXUfe No. 45). . 
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Aravankadu Cordite Factory 

16%3. Shri H. N. Mukerjee. Will 
the Minister of Defence be pleased to 
state: 

(a) the nurnter of workers employed 
in the Aravanakadu Cordite Factory, 
Nilgiris; 

(b) the number among those who 
have been provided with quarters; and 

(c) the number of those who are 
granted hill allowance or compensatory 
allowance? 

The Minister of Defence Organisa-
tion (Sbri Tyagl): (a) 1224. 

(b) 251. 

(c) 1083 getting hill allowance. 

4 I getting house rent and .;ompensa-
tory allowances. 

~~  
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~ "10 • 0 ~  

1 ~~ ~ 
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Nepaletoe Studtata 

I6%S. Shri D. C.Sharma: Will the 
Minister of Ed.ucalion be pleased to 
atate the number of students from Nepal 
holding Government Scholarships admitted 
in the Indian Education InSlitutions 
during 1955-56? 

The Deputy Minister of Education 
(Dr. M.  M. Du): The information is 
being collected ond w ill be laid on the 
Table ,of the House. 

Autonomous Bodies 

1626. Shri K. K. Basa: Will the 
Minister of Finance be pleased to state 
the number of organisations owned wholly 
Or with majority of shares by the Union 
Government or autonomous ~ 
'Whose accounts are not audited bv the 
Comptroller and Auditor General? . 

The Minister of Finance and ll'Oll 
and Steel (Shrl Krlsbnamachari): 
The information is being collected and 
will be laid on the Table of the Lok Sabha. 

Evasion of Ezclse Duty 

1627. Shrimati Tari<eshwari Sinha: 
Will the Minister of Finance be pleased 
to stare the number of occasions on 
which depaltmental adiudication had 
to be taken up in connect ion with attempts 
at evasion of excise duty during 1954-55,. 
1955-56 and 1956-57 so far? 

The Minister of Revenue and 
Defence Expenditure (Shrl A. C. Guha): 
The required information i, being collected 
and \\ ill be laid on the Table of the Sabha 
in due course. 

Insurance Agenta etc. 

lug. Sbrl R. N. S. OeD: Will the 
Minister of Finance be pleased to 
state: 

(a) whether the attention of Govern-
ment has been drawn to the resolutions 
adopted at a mee!ing of insurance agents,. 
policy holders and prominent citizen. of 
Cuttack on 21st August, 1956. 

(b) the main grievances voiced through 
the resolutions ; and 

(c) the action taken or proposed to 
be taken by Government on the same? 

. The ~ MInister of Finance 
(Sbrl B. R. Bhagat): (a) Yes. Sir, 
Ib) The grievances made are: 

(i) that non-residents of the State of 
Orissa have been appointed to 
senior posts at the Cultack 
Divisional Office. 

(ii) , the neglect by the former In-
sUrance Companies in the matter 
of investment of the funds in 
the State. 

(c) The selection of officeIS to man 
the POSts under the Life Insurance Cor-
poration is the responsibility of the Cor-
poration itself. It may, however, be 
emphasised that if the Corporal ion i, to 
function sllcc'ssfully. ..Iectio". will 
have to be made 011 the basis of rr.edt 
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and experience and should not be influenced 
by mere parochial considerations such 
18 those CO'ltained in the resolutions under 
reference. 

In the matter of investmenrs also, 
the Corporation will regulate them on 
business principles, having regsrd to the 
interests of the countrY a a w hole, and 
not of anyone State in particular. 

"Oqetl" Tribes 

1629. Shr:I Deotram: Will the Minis-
ter of Educadon be pleased to ,late: 

(8) the amount of money spent on 
research work on the "Onges" tribes 
and on filDting their life by the Director 
of Anthropology; 

(b) the population of the onge-tribe; 
(c) the recommendations of the Direc-

tor regarding schemes to improve their 
oonditions; 

(d) when these schemes ar e proposed 
to be launched; and 

(0) whether any special grant will be 
given for their uplift? 

The Deputy MiDlster of Educadoa 
(Dr. M.. M.. 0..): (a) About Rs. 5,000 
in 1956. 

(b) It was previously estimated as abOut 
500. But recent investigations show that 
the figure may not exceed 300. 

(c), (d) and (e). The information is 
being collected and will he laid on the 
Table of the House in due course. 

All Iadia ColUlell for TecluaiClll 
Education 

1630. Shri D. C. Shar.u:ua , Will 
the Minister of EdUcation be pleased to 
scate: 

(a) whether the All India Council 
for Tochnical Education has submitted 
some reports for the development of Tech_ 
nical Training facilities in the country 
dUring 1955 and 1956 so far; 

(b) whether most of their recommen-
dations have been accepted for implemen-
tation ; and. 

(c) if 80, whether any up-to-date publi-
cation has been brought forward to guide 
~  public on the development of f lcilities 
ID Technical Education in India? 

The Dep .. y Mlalater of Educatioa 
CDr. M. M. Dae) I (a) Yes, sir. 

(b) All th. recommendarions of the All 
India Council/its Co-ordinating Commit-
tee have been accepted by the Central 
GWornm,nt in so far a. they are concerned. 

C c) No publication has been brough 
out for the guidance of the general public 
but the recommendations, schemes, etc., 
of the All India CounCil and its Co-or-
dinating Committee have been sent to the 
State G"vernments, University Grants 
Commission and other authorities con-
cerned. 

The Ministry of Education and its Re-
gional Offices in Bombay, Calcutta, Mad-
ras and Kanpur give guidance/information 
in respect of technical education to the pub-
lic whenever they are approached in this 
connection. 

Secretariat A_latants 

16p. Shri D. C. Sharma : Will the 
Minister of Home Maira be pleased 
to refer to the reply given to Unstarred 
Question No. 850 on the 22Dd August, 
1956 and state: 

Ca) whether the persons who are pro-
posed to be appointed against permanent 
posts will rank senior to a number of 
existing Assistants working in temporary 
capacity who have already put in fairly 
long ~  ; and 

(b) if so, the reasons there for? 
TIle Mialater in the Mlalat:ry of 

Rome Mairs CSki Datar) 1 Ca) 
Yes. 

Cb) Under existing rules a permanent 
employee ranks senior to a temporary emp-
loyee. 

Aulataat SuperinteDdenta° &1UIllaa-
ti_ 

16p. Shri D. C. Sharma: Will the 
Minister of H_e Affalrs be pleased to 
state: 

Ca) the number of persons who were 
successful at the Assistant Superintendents' 
EDmination held by the U.P.S.C. in May, 
1955; 

Cb) whether Government propose to 
absorb all the successful candidates in 
the Regular T,m.,,,rory. Establishment; 

Cc) if not, how many are proposed to 
be absorbed; 

Cd) how many are already officiating 
in that post; 

Ce) whether Government propose accor-
ding priority to all the successful candi-
dates over those candidates who will be 
eligible merely by virtue of their seniority 
considering the fact that each candidate 
is allowed not more than three chances to 
appear at the examination; 

Cf) if not, the reasons therefor; and 
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Cg) whether Government propose to 
do away with the fliua flOC' at the future 
examinations? 

The MiDiater in the Ministry of 
Home AfI'ain CSui Datar) : Ca) 290. 

Cb) No. 
Cc) 194 ; including 12 membors of the 

Scheduled Castes and Scheduled Tribes 
f0r whom vacancies han been reserved. 

Cd) Out of 290 successful ~  
155 aro officiating as Assistant Superm-
tendents. 

Ce) to (g). The m"ter is under conside-
ration. 

Chartered Accountants 

1633. Shri D. C. Sharma : Will the 
Minister of Finance be pleased to state: 

(a) whether it is a fact tha' a large number 
of Chartered Accountants will be required 
by the C,ntrll Gwernmmt dUring the Se-
cond Fivo Year Plan; 

Cb) if so, ~  it is considered ne-
c:ssary to start ~  Institutes 
to provide adequa:e facilities to the pros-
pective candidates for th"e posts; and 

Cc) whether the" are any Institute. 
at prosent run by ~  

The Deputy Minister of Finance 
(Shri B. R. Bhagat) : (a) Yes, increased 
0pPJrtunities for em;>loym,nt will arise. 

(b) and (c). No. The Institute of Char-
tered Accountants of India established 
under the Chortered Accountants Act, 
1949 , is already taking care of this matter. 

Loans to Co-operative Bank. 

J Thakar JaBal ltiahore Sinha : 
6 Shrimati Kamaleadu Mati 

I 340 Sh.h: L Shri N. B. Chowdhury : 

Will the Minister of Finance be pleased 
to lay a statement On the Table showing: 

(a) the amJunt of loans that has been 
sanctioned and advanced so far by the 
Reserve Bank of India to the various State 

'Co-operative Banks in 1956-57; 
Cb) the number of applications with 

the amount asked for pending before 
the Reserve Bank of India; and 

(c) the borrowing limits that have been 
sanctioned for each of the Srate Co-ope-
rative BUlks for each kind of loan and the 
~.  on which such limits have been fixed 

for each State? 

The Mlld.ter of Revenue and De-
£e_ B1I:l'endlture CShri A. C. Guba) : 
(a) to (e) : Three statements furni-
shing the required information are placed 
on the Table. [See Appendix XII, anneXUre 
No. 46]. 

There cannot be any fixed credit limits 
to State Co-operative Banks both for them-
selves and in respect of central banks affi-
liated to them, as these are determined by 
the Reserve Bank after taking into consi-
deration the lending programme, the re-
serve borrowing power of the banks, the 
position in regard to owned funds, depos;18 
and fiuid resources and other relevant 
finanCial parricJlars, the recommendations 
of State Co-operative Bank in respect of 
its affiliated central hanks, the reCommen-
dations of R',gist1"8r of Co-opera. ive So-
cieties and the guarantees given by the 
State Governments concerned. 

Public School Merit Scholarahips 

.635. Dr. Satya_di: Will the Minis-
ter of Bducation be pleased to state the 
total numbeI of Public School Merit Scho-
larships allocated dur:ing 1955-56 for each 
of the States of Punjab and PEPSU and 
the number out of them reserved for Sche-
duled Castes candidates? 

The Deputy Miub.t"r of Bdocat'on 
CDr. M. M. Dal) : Scholarships under 
the Scheme are awarded purely on merit 
on an all-India basis. The question of 
allocation for particular States and the 
reservation of a quota there of for Schedul-
ed Caste candidates does not therefore 
arise. 

Army OfIicer"s Behaviour 

1636. Shri Kamath : Will the Minis-
ter of Defence be pleased to ref .. to the 
reply given to Starred Questi"n No. 297 
on the 26th July, 1956, regerdlnp: the be-
haviour of an Army Officer at Jabalpur 
and state: 

Ca) whether' the enquiry has been Con-
cluded; and 

(b) if so, with what result? 

The Deputy Minister of Defence 
CSardar Matithia) : Ca) Yes, Sir. 

(b) Tho police authorities, who have 
investigated the casco will now decide 
wru-ther to proceed further in the matter. 

Purchase of Jeeps 

1637. Shri Eamatlll Will the Minis-
ter of Defence be pleased to refer to the 
answer given to Starred Question No. 
80 on the 18th July, 1956 and state what 
further progress had been made in the 
proceedings against the four defendants 
connected with the purchase of jeeps? 

TheMinlater of Defence (Dr.KatJu): 
The statement of claim as finatised' by our 
legal advisers in U.K. has since been deli-
vered to the Solicitors appearing for the 
three defendants. Action has been taken 
to strike out the name of the fourth defen-
dant, as already explained in answer to 
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Starred Question No. 80 of the 18th July, 
1956. Further action will proceed in accor-
dance with the processes of British law. 

Military EngineerlDg Service 

11138. Shri R. P. Garg: Will the 
Minister of Defence be pleased to 
state: 

Ca) whether it is a fact that there 
is wasteful expenditure and inefficiency 
in construction works in the Military 
Engineering Service; 

(b) whether the Review Committee 
have been appointed to discover loop-
ho'es for such expenditure and bring 
down cost of construction in the Military 
Engineering Service ; 

(c) if so, whether the Committee 
have submitted their reports; and 

(d) the main details thereof? 

The Deputy Mlniater of Defeac:e 
(Sardar MaJitbia): (a) This question, 
along with other matters pertaining to the 
M.E.S. is engaging the attention of a 
Review Committee. 

(b) Yes; an MES Review Committee 
was appointed on 9-9-1955 and an MES 
Construction Committee to deal with the 
question of cost of construction on 9-5-1956. 

~  and (d). The MES Review Com-
mittee is stiJI examining witnesses with a 
view to formulating its recommendations. 
It will take some more time before the Com-
mittee starts drafting its report. The work 
of the MES Construction Committee is in 
initial stages and the report is likely to be 
ready by the end of the financial year. 

Student. UDder Colombo Plan 

163,. Dr. Ram Subbag Sblgh: Will 
the Minister of FiIum"e be pleased to 
state: 

(a) whether Indian educational institu-
tions have admitted foreign students under 
the Colombo Plan; 

\b) if 80, how many institutions have 
admitted such students; and 

(c) the number of such students 
studying in Indian insti tutions at pre-
sent? 

The MID1ater of Filumce sad Iron 
sad Steel (Shri T. T. Krialmamac:hari): 
~  Yes, the Government of India 
have arranged for admission of nominees 
of Governments of South and South East 
Asian Countries, in Indian Educational 
Institutions under the Colombo Plan. 

(b) 80. 

(c) 253. 

RelaabiUtadon of <1x-Serrice_ 

J640.{Sardar Iqbal Singh: 
Sardar Abrpllrl: 

Will the Minister of DeCeaee be pleased 
to state: 

(a) whether any representation has 
been received by Government in regard 
to rehabilitation of ex-servicemen of 
Punjab and PESPU; and 

(b) if so, action taken thereon? 

The Deputy MID1ater 0( Defence 
(Sardar Majitbia): Ca) Yes, Sir. 

Cb) The points contained in lOhe represen-
tations are being examined in consulta-
tion with the State Governments con, erned. 

Red Fort, Delhi 

"".{Sardar Iqbal Singh I...... Sardar Akarpllrl: 

Will the Minister of Edaccticm. be 
pleased to .tate the number of free passes 
issued to the visitors for entry into the 
Red Fort, Delhi during 1955-56 ? 

The Deputy Minister of Educ:adoa 
(Dr. AI. AI. Das): 1000 approximately. 

Sahitya Aluldami 

J6.p. Sbrl K. K. D .. : Will the 
Minister of Education be pleased to 
state: 

(a) whether it is a fact that the Sahitya 
Akadami is giving grants to writers for the 
publication of their works; 

\b) if so, the details of the scheme; 

Cc) the number of -.yriters t? whom 
such grants have been gIVen upnl now; 

\d) the total amount of such grants 
and 

( e) the names of the books that ha,· 
been published with the help of the! e 
grants ? 

The Deputy MiDist.er of Education 
(Dr. AI. AI. Das): Ca) Yes, Sir. 

Cb) There is no scheme for such grail' .. 
Each application is referred to the respec-
tive Language Advisory Board and the 
State Government where necessary. Tne 
Executive Board of the Aksdami theI1 
considers the case along with the recommen . 
dation. thus received and sanctions the 
grant. 

Cc) Four. 

(d) Rs. 23,oooi-
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(e) The first volume of Poet Vallathol 
Narayana Menon's "RJgVeda"ispublishea. 
Other boob are under publication. 

Standard or Educatiou 

1'43. Shri Dhudya: Will the Minis-
ter of Education be pleased to refer 
to the reply given to Starred Question 
No. 519 on the 3ISt July, 1956 . and state: 

(a) the gist of suggestions given by 
the Government of India to various 
State Governments to guard against 
the lowering of the standard of education; 
and 

(b) the names of States which have 
not put those suggestions into opera-
tion and the grounds therefor? 

The Deputy MinIster or Education 
(Dr. M. M. Daa): Ca) and (b). A statement 
is laid on the Table of the Lok Sabha. 
(See Appendix XII, annexure No. 471. 

All Iadia Coanc:ll for TccImIcaI 
Education 

1644- Shri T.B. VlttaiRaoI Will the 
Minister of Education be pleased to 
state : 

(a) the number of times the All 
India Council of Technical Education met 
during 1954 and 1955 ; 

(b) the nature of the main recom-
mendations made; and 

(c) the action taken by Govern-
ment so far on those recommendations? 

The Deputy Miniatcr or Education 
(Dr.M.M.DU)1 Ca) TheAllIndiaCoun-
cil for Technical Education met once 
during 1954-55· 

(b) The All India Council, at its 
meeting held on 30th October 1954 made 
recommendations regarding the following 
aspects of technical education :-

Ci) Development of facilities for Mana-
gement Studies. 

(ii) Age limits to be prescribed for ad-
mission to technical institutions. 

tiii) Establishment of engineering 
colleges in the Stat... which 

(ill) 

(lI) 

did not have any such institutions 
at that time. 

Setting up of suitable machinery in 
each State for co-ordinated deve-
lopment and unified direction of 
technical education. 

Expansion and improvement of 
facilities for first 'degree courses, 
post-graduate courses and research 
and diploma courses in engineering 

and technology in the different 
parts of the country with assistance 
from the Central Government; and 
construction of hostelS for students 
of technical institutions with 
interest-free loans given by the 
Central Government. 

ClIi) Special schemes to be undertaken 
under the Second Five Year Plan, m., Sandwich Courses, part-time 
courses, training of technical 
teachers, institution of scholarships 
and free places and higher techno-
logical institutes, 

In the absence of any meeting of the 
All India Council during 1955, the Co-
ordinating Committee of the Council 
held two meetings, m., 9th June and 
3ISt October. 1955 and made recommenda-
tions to the Government regarding techni 
cal education. The recommendation -
related to the following aspects: 

(i) Expansion and improvement of 
facilities for technical education 
at all levels in the different parts 
of the country with assistance 
from the Central Government, 
including establishment of new 
institutions wherever necessary. 
Sanction of interest-free loan8 
from the Central Government for 
the construction of hostels for 
students of technical institutions. 

Cii) All India pattern of courses in 
Chemical Engineering and Chemi-
cal Technology. 

(iii) Popularisation of the schemes of 
National Diploma and National 
Certificate Courses in the different 
branches of technical studies. 

(ill) Practical training of graduates and 
diploma holders in industry and 
other establishments for condi-
tioning them for gainful employ-
ment. 

(v) Representation of the All India 
Council on the Governing Bodies 
or Managing Committees of institu-
tions receiving grant-in-aid from 
the Central Government. 

(vi) Development of facilities for part-
time courses in selected institu-
tions. 

(vii) Establishrnem of a Water Re-
sources Development Centre at 
Roorkee University. 

(lIiii) Establishment ofRegioral Schools 
of Printing and distribution of 
the seats to the different States. 

(ix) lmprovlment of pay "al.. of 
teachers of technical instituti 001. 
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(x) Special courses for the training 
of overseers required for Com-
munity Projects development. 

(xi) Aims and objections of the Second 
Five Year Plan of Technical 
Education and the special schemes 
which should be undertaken for 
providing technical personnel for 
industry and other technological 
activities. 

(c) The Government of India have 
accepted all the recommendations of the 
AIl India Council and its Co-ordinating 
Committee in so far as they are concerned. 
The rest of the recommendations have 
been sent to the University Grants Com-
mission, State Governments and other 
authorities concerned. 

SUperaDDuated LC.S. OfBcers 

1'-45. Shri RqhubirSahai. WiDthe 
Millister of Home Mairs be pleased 
to state: 

(a) the number of superannuated 
I.e. S. Officers in the Central Govern-
me .It at present ; 

(b) how many I.C.S. Officers serving 
in the Central Government were granted 
extension of service year-wise from 1949; 
and 

(c) how many such officers are in 
the Home Ministry and how many are 
assigned to different Ministries, Minis" 
try-wise? 

The Mhdater in th" Miuiatry of 
Home Mairs (Shri Datar). (a) to (C). 
Seven sUPerannuated . .~. officers are 
holding the posts mentioned below on the 
basis of re-eml'loyment : 

1. Ajviser, Planning ~ . 

1. Cuirmln, ~  Project. 

I. Deputy D ireclOr, O>uncil of Scienti-
fic and Industrial Research. 

I. Cilairman, Travancore-Cochin Bank-
ing Enquiry Commission. 

I. Governor, Reserve Bank of India. 

I. Adviser, Rajpramukh Travancore-
Cochin. 

1. Coun-Liquidator, Calcutta High 
Coun. 

Proapectln, lIc:cncea 

I..... {Shri DalW1lDt Slnba Mehta. 
...- Shri Bbeekha Dbal. 

Will the Minister of Natural Re-
sources aDd Sdendflc ~ be 
pleased 10 state the number of proapecting 

licences .0 far issued for Iron Ore and 
Manganese after the declaration of the 
l:ldustrial Policy of Government in the 
country and particularly in Rajasthan ? 

The Minister of Natural Resources 
(Shri K. D. Malavlya). The required 
information is being collected and will 
be laid on the Table of the House as soon 
as possible. 

Sweepers in IDcome-taz Department, 
Punjab 

1'47. Dr. Satya_ill. Will the Minis-
ter of Fmance be pleased to state: 

(a) whether it is a fact thit sweep-
ers working in the local offices of In-
come-Tax Department in Punjab are not 
given uniforms; and 

(b) if so the reason. thereof ? 
The MInister of Revenue and 

Defence El<peIlditure (Shri A. C. Gaha): 
(a) Yes, it i, a fact that th, sweepers 
wcrking in the local offices of the Income-
Tax Depanment, Punjab. are not given 
uniforms. 

(b) Under the rules, the supply of 
livery to class IV employees including 
sweepers in the Cenual Government 
offices situated in areas within the jurisdic-
tion of a State is regulated in accordance 
with the rules prescribed by that State 
for their own staff. As no uniform is 
admissible to sweepers under the Punjab 
Government rules, it could not be allowed 
to the sweepers in the local offi:es of the 
Incom<'-Tax Department in Punjab. 

Seniority of State Officers in LA.S. 
Cadre 

1'-48. Sbri J. R. Mebta: Will the 
Ministe. of Home Affairs be pleased 
to state: 

Cal wheth:r tho pcinciples or formula 
fol1owed in Rajasthan for th' determina-
tion of seniol ilY of Stale Officers selected 
and promoted to the LA.S. Cadre, have 
been difterent from those applied to other 
part B States; and 

(b) if so, the ~  therefor ? 

The Minister in the Ministry of 
Home Mairs (Sbrl Datar). (a) and (b). 
TIlo principles adopted for determination 
of the seniorilY of l.A.S. officers followed 
the same basic patteln in all Part B Stales, 
but slight variations have teen made in the 
specific formllia applied to each State in 
the light of the ~  conditions and 
circumstances in that State. After the 
initial COnstiiucion of the Cadres, however, 
the intllr-$1 s !niority officers subsequently 
appointed follow the provisions of the I.A.S. 
(Regulation of Seniority) Rules, 1954. 
which apply uniformly to all State., 
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VigyBD M.attdJra 

1650. 8hrl Deogam: Will the Minis-
ter of Natural Resoureetl ... d Sdcedflc 
Research be plea.ed to state: 

(a) the number of Vigyan Mandin 
which are to be e,rablished during the 
Second Five Year Plan in Bihar; 

(b) the piacell where they will be 
located; 

(c) whether the subject maner or 
the s}l1ahus will differ from locality to 
locality; and 

(d) the· number of staff of different 
categories required for each Vigyan 
Mandir with the qualifications and pay-
scales? 

The Minister of Natural ResoureetI 
(8hrl K. D. Mala,,;ya): A statement 
giving the required idormation is laid on 
the Table of the House. [See Appendix 
XII, ar:neXUre No. 48). 

Multi-purpose School. ill Bihar 

1651. 8hri ~  Will the Minis-
ter of EducatlOll he pleased to .. ate: 

(a) the number of MUlti-purpose 
Schools establish,d dming the First 
Five Year Plan period in Bihar State; 
and 

(b) the amount of grant given to 
Bihar during the First Five Year Plan 
period and the amount to be given during 
Second F,ve Year Plan period separately 
for convertir.g SeC<'rdElY Schools into 
multi-purp""e ~ choo!.? 

The Deputy Minister of Educatlou 
(Dr. M. M. Da.): (a) Nil. 

(b) A total grant of Rs. 37,02, ISS 
was ~  in favour of Bihst Govetn-
ment during the Fir't Five Year Plan 
period. The amount to te provided during 
the Second Five Year Plan period will 
depend en tho detailed prcposals to be 
received in this behalf. 

Teclmical Committee 

J6~2. 8mi Hem Raj: Will the Minis-
ter of Home A frair. be pleased to 
state : 

(a) whether the Technical Com-· 
mittee deputed by the Centlal Govern-
ment to assess the requirements of the 
technical personnel for the implementa-
tion of the Second Five Year Plan in the 
Himachal Pradesh ha< completed its tour 
of that area; 

(b) if ,0, ... hether it has submitted 
its repon; and 

(c) whether a copy of the report "ill 
te laid on the Table ? 

'1hc Minister in the Ministry of 
Home ABalre (Shri Datar): (a) Yes. 

(b) Not yet. 
(c) Does not arise at present. 

India Code 

1653. 8mi S. C. Samanta: Will the 
Minister of La". be pleased to stare: 

(a) when all the volumes of the pro-
posed "India Code" are proposed to be 
published ; 

(b) whether any time limit has been 
fixed ; 

(c) whether there is any proposal 
to 8ell them at a concessional late ; and 

(d) if so. who is going to be benefited 
ty it ? 

'I he Minister of La". and Minoriry 
Afralrs (8hrl Hil."): (a) DUling 
1957· 

(t) No. 
(c) No. 
rd) Dce. not an.e. 
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LOK  SABHA

Tuesday, 11th September, 1956

The Lok Sabha met at half Past Ten 

of the Clock.

[Mr. Speaker in the Chair]

QUESTIONS AND  ANSWERS 

(See Part I)

11-40 A.M.

NETAJI INQUIRY  COMMITTEE 

.  REPORT 

The Prime Minister and Minister of 
External  Affairs  (Shri  Jawaharlal 

Nehm): I beg to lay on the Table a 

copy of the Netaji Inquiĵ Committee 
Report  [Placed in Library. See No.

S-378/56] *

Copies of this will be available  to 
Members in the Notice Office.  They 
can take them there.  As the House 
will remember, three members were 
appointed to this Committee.  All the 
three  went to various  places,  and

more  especially Japan and took  the
evidence of a very large  number oi 
persons, in fact, almost every person 

who  could be  traced and who had
some  relevant information.  In  this
matter, they were greatly helped  by 
the  Japanese  Government, and I 
should like to express my gratitude 
to the Japanese Gk>vemment ior all 
the co-operation and assistance that 
they gave to this Committee in this 
business.

On their return, they prepared this 
Report.  Before the Report was pre­
pared, a certain list of agreed points 
and conclusions was made  and sign­
ed by the three members.  I am men- 
tjcming this because the whole Report

* 6612

now is a report of two members of 
the Committee.  The third member, 
Shri Suresh Chandra Bose, whai the 
Report was under preparation  but 

after the points had bê  agreed  to 
and signed by the three  members, 
went away from Delhi and did not 
come back here.  In fact, the Report 
was somewhat delayed by that fact. 
When the Report was presented to 
me, I think, about five weeks ago, it 
was our intention to place it before 
the House  much  sooner.  But I 
thought it  desirable that if  Shri 

Suresh Chandra Bose wanted to write 
any  separate  note or Minute, he 
should be given time for that  I got 
in touch with the Chief Minister of 
West Bengal, who saw Shri Suresh 
Chandra Bose and told him so. Shri 
Suresh Chandra Bose said that  he 
would write such a note and it would 
take him about a  fortnight.  We 
waited for three weeks, more in fact 

Ultimately, we thought that we should 
not delay this any further as  the 
House was going to adjourn  soon. 

Therefore, we decided to place this 
Report. before the House and gene­
rally before the country.

In this Report, as hon.  Members 

will see, the  conclusion has been 
arrived at in  the  last  chapter  as 
follows:

“The Committee has  come to 
the  conclusion  that  Netaji 

Subhas Chandra  Bose met his 
death in an air crash, and that 
the ashes now at Renkoji  tem­
ple, Tokyo, are his ashes”.

This is their main conclusion. They 
make a recommendation about these 
ashes, that they should be brought to 
India with due honour and a suitable 
memorial erected.  So far as  the



66i3 Netaji 11 SEPteMBER 1956 Enquiry Committee 

Report
6614

[Shri Jawaharlal Nehru] 

latter part is concerned, the  Gov­

ernment do not propose, at this stage, 
to take any action.  This is a matter 

in which, primarily, the family  of 
Netaji is concerned, and it is  with 
their  consultation  »  and  goodwiD 
that any step should be taken.  I am 
not prepared ̂o say that it is entirely 
a family or domestic matter.  It is a 
national matter.  Nevertheless,  the 
family is concerned.

Anyhow Government do not  in­
tend, at the present stage, to  take 
any action in this matter.

So far as the other matter is con­
cerned,—the conclusion arrived  at 

by the Committee—Government feel 
that the evidence adduced in this Re­
port is practicaDy overwhelming  in 

this matter, and should be accepted. I 
should  like  also to express  my 
gratitude to the  Managing  Com­

mittee of the Priests of the Renkoji 
Temple who have looked after these 
ashes during these many years with 
great reverence and care.

Shri Kamath  (Hoshangabad):  On
a point of information.  Is the House 
to understand  that  Shri  Suresh 

Chandra Bose has not indicated  by 
letter or otherwise the exact date by 

which he would be able to send  his 
note?  Secondly,, may I also  know 

whether the signature that is appended 
to the document was to indicate his 
agreement with the findings or  was 

merely in acknowledgment of the re­
ceipt of the draft report of the two 
members sent to him?

Shri  JawaAiarlal  Nehru.  The  sig­
nature, dated 2nd July, is to the note 
of principal points agreed to, that is 

to say, before the wlhole Report was 
written.  The signature is not to the 
Report.  In fact, if I may say so, the 
note of principal points agreed to is 
in Shri Suresh Chandra Bose's hand­

writing.  He has signed it and  the 

other members have signed it.  After 
that, the Report was written based on 

those principal points.  So, the signa­
ture is only in regard to those points 

and not to the Report. Subsequently,

he went away, and, as I said, I tried 
to get in touch  with him through 
Dr. Bidhan Roy, who saw him and 

discussed the  matter with  him, I 
think, twicp.  On the first occasion, 
he said that he would Uke to have 
two weeks.  Dr. Roy reminded him 
again and he said it will take some 
time more.  Then  Dr.  Roy told uj 

that it  may not be  worth  while 
waiting for that; ‘you go ahead with 

the publication of the Report*.

Shri  H.  N.  Makerjee  (Calcutta 

North-East): May we take it that Shri 

Suresh Chandra Bose, purported  to 
sign it subject to a note of  dissent 
which he would send later or do we 

take  it that he dissents from  the 
major findings in regard to this Com­

mittee’s decision?

Shri JawaharUl Nehru:  I really

cannot speak on his behalf. ,But it is 
clear that he has not signed the  re­
port as it is.  He has signed, I repeat, 
a note of agreement on major points 
w'hich is given there.  The  Report 

was written after that or it was being 
written.  As a matter of fact, he was 
not here when the Report was com­
pleted.  He had gone to Calcutta and 
he has not signed that Report.  I 

cannot say to what extent he  agrees 
with the Report and to what extent 
he does not.  All I can deduce from 

his behaviour is that he does  not 
like the Report as a whole.  What 
part he likes and what part he dis­

likes, I cannot say.

Shri Kamath: Is it a fact that Shri 
Suresh Chandra Bose, before he left 
Delhi, contacted the Prime Minister 

or his Secretary and said that  he 
was compelled to leave Delhi   ̂ 
cause the Government did not give 
him decent accommodation here?

Shri Jawaliarlal Nehm: I think he
was staying at Kotah House which is 

normaUy the place where many of 

our guests stay.

Shri Kamath: He was given a hut­

ment there.
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BItti Jawahailal  Ndan: Anyhow
the matter was not brought to' my 
notice at all

Shri U. M. Trivedi (Chittor): May 
I make an  observation?  I  gave 

notice of an adjournment motion___

Mr. Speaker: I have disposed  of
it

Shri U. M, Trivedi: I have not re­
ceived any intimation that you  have 
disallowed the motion.

Mn Speaker; I have disallowed it.

Shri U. M. Trivedi:  May I  add

that this matter arises out of  the 

Regional Formula as passed by this 
House and the agitation is entirely on 
account of that.  Whatever fearful re­

percussions that are taking place  in 
Amritsar are something in the nature 

of this.  It would be better if  this 
matter is discussed in this  House 
because 1 have received  telegrams 
after telê am from so many persons 
and from Shri Keshub Chander Sen, 
a man of very great standing.  He 

says that the situation is..............

Mr. Speaker: I will not allow him 
to go on.

The notice  received  from  Shri 
Trivedi is in such language and  it 
makes a number of serious allegations 
that I do not know one can vouchsafe 
for the truth or otherwise of it. There­
fore, let him explain.  At first sight 
I thought it is purety a matter of law 
and order and completely in the hands 
t)f the State Government.  He  can 
satisfy me today and if I am satisfied 
that this adjournment motion  ought 
to be alloŵ  I will take it tomorrow.

In the meanwhile Hie Home Minis­
ter may also note it I give him suffi­
cient intimation about this matter.  I 
am not satisfied; I have already said 
that it is purely a State matter,  a 
matter relating to law and order. Fur­

ther me allegations are so  serious 
that I was not prepared to give publi­

city  to them on the floor of  the 
House,  unle'’>s I had  some  more 

material.

Sahha

The Minister d Home AfTairs  and 

Heavy Industries (Pandit G. B. Pant):
It shall not be raised here; that  is 

my regret.  Otherwise, I would have 
placed the facts before the House. It 
cannot be raised here.

Mr. Speaker: I shall look into this 
matter.  If the hon. Member satisfies 

me to how it can be raised here..........

Pandit G. a Pant:  We have had
enough of hooliganism in certain parts 
of the country and which should come 
to an end now.

Mr. Speaker:  The hon.  Member

may come to me later and I shall look 
into this.

The hon. Prime Minister wanted to 
go to the other House.  Therefore  I 
called him and passed over  other 
matters.  Now, we wiU take up the 
other matters before the House.

PAPER LAID ON THE TABLE

SxATiawiENT re Retrenchment of sur­
plu s  WORKERS IN Defence Installa­

tions.

The Minister  of  Defence  (Dr.
Katju): Sir, I beg to lay on the Table 
a copy of the statement regarding the 

retrendhment of surplus workers in 
the  Defence  Installation.  [See
Appendix XII, annexure,No. 49.]

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the 
following two messages received from 

the Secretary of Rajya Sabha:

(i)  ‘In accordance with the pro­
visions of sub-rule (6)  of rule 
162 of the Rules of  Procedure 
and Conduct of Business in the 
Rajya Sabha, I am directed  to 
return herewith the Indian  Post 
Office (Amendment)  Bill, 1956, 

which was passed by the  Lok 
Sabha at its sitting held on  the 
1st September, 1956,  and trans­
mitted to the Rajya Sabha for its 
recommendations and to state
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that this House has no  recom­
mendations to make to the  Lok 

Sabha in regard to the said Bill.’

(ii)  *In accordance with the pro­

visions of rule 125 of the Rules 
Procedure and Conduct of  Busi­
ness in the Rajya Sabha, I  am 

directed to inform the Lrf>k Sabha 
that the Rajya Sabha, at its sit­
ting held an the 8th September, 
1956, agreed without any amend­
ment to the Public Debt (Amend­
ment)  Bill,  1956,  which was 

passed by the Lok Sabha at its 
sitting held on the 1st September, 

1956.

port of the Committee on Abeence of 
Members from the sittings of  the 
House.

PRESIDENT’S ASSENT  TO BJUJR 

Secretary: Sir, I have to inform the 
House that the following Bills, which 
were passed by the Houses of Parlia­
ment during the current Session, were 

assented to by the President  during 

the last week:

1. The  Industrial  Disputes
(Amendment and Miscellane­
ous Provisions) Bill, 1956.

2. The  Industrial  Disputes
(Amendment) Bill, 1956.

3. The Reserve  Bank of  India
(Amendment) Bill, 1956.

4. The Code of  Criminal  Pro­
cedure (Amendment)  Bill,

1956.

5. The Securities Contracts (Re­

gulation) Bill, 1956.

6. The Appropriation (No. 3) Bill,

1956.

7. The Appropriation (No. 4) Bill,

1956.

8. The Newspaper  (Price  and

Page) BUI, 1956.

COMMITTEE  ON  ABSENCE  OF 

MEMBERS FROM THE  SITTINGS 
OF THE HOUSE 

Seventeenth Report 

Shri Altekar (North Satara): Sir. I 

beg to present the Seventeenth Re­

CALUNG ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

Floods in Assam and relief

RENDERED

Shri Dasaratha Deb (Tripura East): 
Sir, under Rule 216, I beg to call the 

attenton of the Minister of  Qome 
Affairs to the following matter  of 

urgent public importance and I  re­

quest that he may make a  statement 
thereon—

‘The situation arising out  of 

recent floods and scarcity  con­
ditions in Assam and relief  ren­
dered*.

The Minister in 4ie Ministry  of 
Home Affairs (Shri Datar): Sir,  I 
have to make a statement.  Shall  I 
make it or place it on the Table?

Mr. Speaks: How long is it?

Shri Datar: It is about two pages of 

cyclostyled matter.  The hon. Mem­
ber wanted certain information.

Mr. Speaker: It may be laid on the 
Table.

Sardar A. S. Saigal (Bilaspur): Sir, 
it should be circulated to the  Mem­
bers.

Statement

Since May, 1956, Assam has  been 

visited by several floods at short in­
tervals.  The  area affected  were 
Caviar,  Lakhimpur,  Sibsagar, Now- 
gong, Kamrup and Goalpara  dis­
tricts.  The flood waters started re­
ceding in every district but following 
the heavy rains in the Garo  Hills 
during the third week of August, last, 

the rivers Jinari and Jinjiram  over- 

ik»wed their banks and into  neigh­
bouring areas in the Garo Hills and 
Goalpara districts.  Vehicular traffic 

on the National Highway had to be 
suspended as one bridge had  been 
washed away and other damaged.
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2.  Details of the actual  damage 
caused by the  Hoods have not yet 

been received from Jorhat, Gauhati 
and Dhubri sub-divisions as  the 
local oflScers have not been able  to 
complete their surveys.  The position 
in other sub-divisions is as  stated 
below;—

(a) 19 human lives were lost; 14 in 
Dibrugarti Sub-Division; 2 in Haila- 

kandi; 1 in Sibsagar: and 2 in Now- 
gong district.

(b) 774 heads of cattle were  lost: 
500 in North Lakhimpur; 90 in Haila- 

kandi; 156 in Dibrugarh and 28  in 
Sibsagar  sub-divisions.  The total 
value of cattle lost is estimated  at 
Hs. 73J30/-.

(c) The total crop area affected is 
1,87,292 acres containing abu and boo 

paddy, sali seedlings, jute, sugarcane 

and other crops.  The estimated value 
of  the  damage  to  crops  is 
Rs. 1,60,61,844/-.

(d) The area  affected by  flood 
•waters is  1,447 square  miles,  in­
volving 2,660 villages with a  popu­
lation of 4,48,382.

(e) The number of houses damaged 
Or destroyed is 6,702 and the value of 

other properties lost due to floods is 
Bs. 1,51,900/-.

3. Erosion has also affected certain 

parts of the State and it is reported 
that a total area of 8,569 acres in 119 
villages had suffered.  1,292 families 

have been affected by the erosion and 
the  value of properties  lost  is 
Hs. 4,32,265/-.

4. As  regards  relief  measures 
imdertaken by the State Government, 
a sum of Rs. 3,75,000/- has so far been 
sanctioned by them towards  house 
building-cum>rehabilitation  loans. 
Besides this, the State  Government 
have sanctioned Rs. 3,00,000/-  as 
agricultural loans;  Rs.  2,98,000/-  as 
gratuitous relief and  Rs. 80,000/- for 

test relief works. For the purchase 
and maintenance of relief boats  in 
•different areas of the State, another

11 j&EPTEMBER 1956 Resolution re Second
I Five Year Plan
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sum of Rs. 1,50,000/- has been sanc­

tioned by the State Government as 
gratuitous relief,

5. 294 fair |M:ice shops have so far 
been opened in several affected areas 
and more  will be opened soon.  In 
these shops paddy is being sold as 
reduced rates of Rs. 7/- to  8/- per 
maund  and rice at  Rs.  15/-  to 

Rs. 18/8/- per maund.  1,320  tons of 
gift rice and 425 tons of gift wheat 
have been alk̂ ^̂ to the six-flood- 

affected distiî  ̂ mentioned  above, 
and are being dl̂ibuted free.  One 
bale of donated cloth received  from 
the YMCA, Bombay, has been allot­
ted to Cachar, Lakhimpur, Nowgong, 

and Kamrup districts for free  dis­
tribution.  As regards medical stores, 

the State Government  have so far 
ordered free distribution of medicines 
worth Rs. 41,182,

6. A sum of Rs. 37,000  from the 
Chief Minister’s Fund has been allot­
ted to Cachar, Lakhimpur, Goalpara, 
Sibsagar and Kamrup districts.  This 
sum includes Rs. 25,000 received from 
the Prime Minister’s Relief  Fund 
and credited to the Chief Minister’s 
Fund.  A sum of Rs. 4,000 has  been 
allotted from the Governor’s  Fund 
to Hailakandi sub-division.

7̂ As regards assistance  from the 
Central €k>vemment, the State Gov- 

emmaiit is eligible to a grant  from 
the Centre of half the total expendi­

ture on gratuitous relief up to Rs. 2 
crores and 3/4th of the expenditure 

in excess thereof.

8.  A sum of Rs. 35,000  has been 
given to the State from the  Prime 
Minister's National Relief Fund.

RESOLUTION RE  SECOND  FIVE 
YEAR PLAN

Mr.  Speaker: Now, the House will 
tfllrp up lihe further discussion of the 

following Resolution moved by  Shri 
Jawaharlal Nehru on the 23rd  May» 

1956:

*rrhis House records its general 
approval of the prindples,  ob­
jectives  and  programmes of
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[Mr. Speaker!

development contained  in  the 
Second Five Year Plan as pre­
pared by the Plsmning Commis­
sion.”

Shri S. C. Samanta (Tamluk): Mr. 
Speaker, I am thankfxil to you  for 

giving me a chance to speak on the 
Second Five Year Plan.  We have com­

pleted the First Five Year Plan and 
we are on the threshold of the Second 
Five Year Plan.  Now is the  time 

when, from the experî ce of  our 
First Five Year Plan, we should re­
model the next Plan or Plans, if  I 
may say so.

About the First Plan, people  from 
outside have eulogised but we are to 
see from within what we have ddne, 
what are our difficulties and  what 
good we have been able to do.  On 
the ŵ ole, we may take pride  that 
in spite of our faults, in spite of  our 
defects, in spite of corruption,  we 
have done wonders.  We have done

wonders-----

Shri Chattopadhyaya (Vijayavada): 

Wonders or blunders?

12 Noon.

Shri S. C. Samanta: We have done 
wonders even with corruption,  when 
men are not Gods and they  have 
defects.  On the face of it, I may 

place before ttie House the fact that 
we were slaves for so many years and 

we were financially and morally kept 
down. After Independence if we can 
move on with the quick pace that we 
are taking, shall we not be  proud 
of it?  My friends opposite are laugh­

ing at me-----

Some Hon. Members: No, no.

Shri S. C. Samanta; I am not speak­
ing as a party member.  As you know 
every Member of the House has taken 
it up as a national question; this  is 
not a party question.  You, Sir, have 
given privilege to all parties of  the 
House to co-operate in the  present 
and future planning of this country. 

My friends  have joined  and  co­
operated.  Now we are wanting  to 
see that these Plans,' which have  to 
be implemented with the co-operation

of all partied, will be accepted  in 
future by all parties.  It is not a 
Congress Party thing, it is not a Gov­
ernment party thing; it is a  thing 

which is being evolved, which is be­
ing corrected, w*hich is  being taken 

up by all section of the House. There 
are defects we admit, and those  de­
fects ought to be corrected by  our­
selves.  Nobody else will come and 

teach us.  I hope that the co-operation 
that is needed both from the  public 

and from other parties will not  be 
wanting in future and -that we will be 
able to get along more swiftly with 

tihe Second Five Year Plan,

Shri U. M. Trivedi (Chittor): On. a 
point of order, Sir.  If the hon. Mem­
ber speaks without so much heat, we 
may be able to appreciate him better.

Dr. Snresh Chandra (Aurangabad): 

What is the pwint of order there?

Shri Chattopadhyaya:  We  admire

him so much because we once again 
see the great lion of Surendra Nath 

Banerjee having come back in  our 

midst.

Shri Nand Lai Sharma (Sikar): It 
is a point of pacification rather than a 

point of order.

Mr. Speaker:  The  hon.  Member
need not speak at the top of his voice.

Shri  Bansal (Jhajjar-Rewari):  He

is feeling so exhilerated.

Shri S. C. Samanta: After we fram­

ed our Constitution,  people W’thm 
India and outside could not  believe 
that India would be able to  make 
progress with the power that  has 
been given to the masses in  general 

The duty and responsibility for  the 
advancement of India rest not  on
Parliament but on the masses  at
large.  That responsibility  has been 
transferred from the higher authority 
to the masses by the Constitution.  If 
the masses are powerful,  whatever 
party may be in power cannot  run
on and make progress as long  as
there are facilities for other pai*ties tO‘ 
go against it.  India is a land which
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has proved that even though  there 
are parties xir people who are against 
the Government, they are all for the 
country, and they cannot forget their 
motherland.  They express their views 
thinking that they would be for  the 
good of their motherland.  I  think 

our Plans, present and future,  will 
be successful and that India  will 

go forward along with other develop­
ed countries in the world if all of us 
stand united and co-operate.

In the circumstances I think the co­

operation that is coming forward is 
not un-encouraging; it is very much 
encouraging though it is true  that 
by  the  First  Uve  Year  Plan 
we have not been able to r^e the 
status of the masses in general to the 

extent we should.  But we have  to 
move on with the circimistances that 
confront us.

Speaking for myself, though I am a 
Member of Parliament, I feel I  am 
not able to cheuige myself in the cir­

cumstances as I should.  Most of us 
were figihting for freedom and  we 
were for destruction.  Sometimes we 
have found that  habit in us  going 
against us in construction.  For that 
thing to be forgotten it will  take 
time.  If every man  analyses him­
self, he will see that in spite of  his. 

good wishes, he is not able to go on as 
he should.  We cannot blame  the 
public.  We, who are framing  the 
Five Year Plans, we who framed the 
Constitution, must first of all correct 

ourselves and then hope that  more 
co-operation from the public  will 
come.  In the First Five Year Plan 

we had public co-operation, and  I 
believe that there will be no  want 
of public co-operation in the Second 

Five Year Plan.

We must see how we can raise the 
standard of the peasants who  are
living in villages.  We want  pro­
duction.  Without production  no
coimtry can prosper, and our country­
men, especially agriculturists,  have 
responded so much that in the First 
Five Year Plan we have been abie to 
achieve oiur target,  nay, we  have
gone ahead.  By achieving this  taiT.et,

we have won something, but we must 
see whether we have in any wtj 

raised the standard of those people 
who are helping us in  production, 

The question is whether by the pro­
duce and production those  people 
are able to earn that much which is 
sufficient for the everyday running of 
their lives. Government should cal­
culate the value of expenditure for 

the production of different flings b’r 
the agriculturists-  Cereals and :ott: n 
for cloth are two things which are 

the bare nscessiiies of lift.  If  we 
calculate the  expenditure that  a 
person incurs for cultivating cereals, 
we find that the price of the produce 
is not equal to the expenditure inciu-- 

red.  How can he live?  He was liv­

ing by borrowing from zamindars and 
money-lenders.  That source is not 
available now.  The Agriculture Min­
ister will say that his income  has 
increased due to the high production. 
He has got some money. I admit But 
he has to spend more on agriculture 
and that income will not enter the 
expenditure on his family.  I  would 
ask the Government to see  whether 

any price can be fixed for the agricul­
tural produce.  Government  should 
also fix another target for the Second 
Five Year Plan.

If we do not fix the minimum price 
of agricultural  products in  India, 
the incentive for production,  which 
Government wants to increase, may 

not be there. So, I would again re­
quest the Government to look  into 
the price of agricultural products.

Government is going to fix a ceil­
ing on land.  The decision should be 
hastened.  Though it is a  State sub­
ject, the Central Government  should 
take the initiative.  We are going 

to take up land reforms and ceiling 
on individual incomes.  When we are 
going to put a ceiling on land we must 
also think of a ceiling on individual 
incomes.  The agriculturists  and 
farmers are doing their best.  You 
gave them hope that, by the abolition 
of zamindary,  they will get  pro­
prietary rights over the lands.  There 
ere a large number of landless agri­
cultural labourers and even by  ttie
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[Shri S. C. Samanta] 

abolition of zamindary, they  could 
not be given land to the required ex­
tent in the least.  Even if they get, 

they have to bear the burden  of 
taxes and other things  in the same 
way as others.  How can the Govern­
ment accommodate them?  I feel that, 
if the Government is going to put a 

ceiling on land holdings, the time has 
come to put a ceiling on personal ir- 

dividual incomes also.

The other day, our venerable friend 
Acharya Kripalani was asking:  what
is your Plan.  Are you going to have 

cottage industries or heavy industries: 
he asked.  He wants to know  de­
finitely whether we are not for cot­
tage industries.  That is not so.  If 
we see the First Plan, we will find 
that we took to the cottage industries. 
This time, we have taken to the heavy 

industries.

In this connection, I wish  to say 
with all emphasis, that India  is 

following a socialist pattern, a com­
munistic  pattern  of  India—not 
socialism of the  other  countries, 
not  communism of  other  coun­

tries.  We have every right to follow 

a thing which is good. Other socda- 
lism may not be good;  communism 
may not be good.  Our Indian socia­

lism and communism is the best and 
it is being followed  our  leaders 
and also by this‘Parliament and  so 
these discrepancies are being  re­
moved.  We must create  our own 

things.

Socialist  pattern?  What is this? 

People ask.  Is Uiis socialism?  Let 
us sit together and see.  Let us con- 
suit each other and find out a plan. 
But, it should be suited to the condi­
tion of the general mass of India.  It 
is only that which will carry us ahead 
and which will hnprove our lot.

Mr. Speaker: There are a number 

of hon. Members to speak and I will 

allow fifteen minutes to each.

Shri S. C. Samanw:  I  will  coi
elude.  The  questicna of unemploy­
ment should be given the  highest 

priority.  There is the educated un­

employed. I understand that the Edu­
cation Ministry is going to start a pilot 

scheme.  I do not know how many 
people can be  accommodated  there. 
This thing has to be looked into.  I 
wish to put forward one suggestion. 
We are going to have these  heavy 
industries, iron and steel, etc. I would 
request them  to see  whether the 
villages aroimd the  places  where 
these heavy industries are to be esta­

blished could  be  utilised  for  the 
preparation of small parts that  are 
required for a big factory, steel fac­

tories, etc.
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 ̂ ŝTTipfr  ?fk TO7R  ̂ r̂rf̂

«rnr̂  %  ̂  # f̂r ̂   srf,

 ̂   ̂    ̂  ? f̂

 ̂  I ̂ f̂ T w  ^

m «nn̂ ifr îtw i#k  ^
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“On the other hand, apart from 

the shortfalls in  respect of  iron 
and  steel,  aluminium,  machine 
tools and fertilizers due to failure 

to instal the  necessary  capacity 
the expected levels of production 

have not been reached in the case 
of diesel engines and pumps, auto­
mobiles, radios, batteries,  electric 

motors,  electric  lamps,  electric 
fans, jute textiles, paints and. var­

nishes,  plywood  or  tea-chests, 
superphosphate,  power  alcohol 

and glass”.
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Mr. Speaker; I am afraid the hon. 
Member has taken enough time.  He 
must resume his seat.

Shri Tulsidas  (Mehsana West):  It

is hardly n̂ essary to thank you for 
giving me the opportunity to speak 

on this important subject  As  the 
House knows, the second Plan embo­
dies the great urges and aspirations 
of the people of India for rapid eco­

nomic advancement  This document 
on the second Plan is nothing else 
but a supreme endeavour on the part 
of the people to work out rapid solu­
tions for the removal of their age-old 
poverty,  unenu>loyment,  ignorance 
and disease.  Like the White Paper 
on full employment prepared by Lord 
Beveridge in the United  Kingdom 
some years back, the  second  Plan 
embodies the great spirit of adven­
ture and determination of the Indian 

nation, to take up  courage in its 

hands and march ahead towards in­
creasing the living standards during:
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the coining years £g|id liberating  the 
people from  economic  and social 

stagnation.  The Plan  thus happens 
to be exciting and it is  bound to 

provide to all citizens of this country 
a spur for  making  the  necessary 

ôrts and sacrifices towards this ful­
filment

The  second Plan  has  given the 
objectives and a number of points on 

which we wish to have our Plan im­
plemented in the second five years. 

When we read this  docimient and 
when  we  hear  the  speeches  of 

-different Ministers and the different 
spokesmen of the Government, I find 

that there is a certain amount of con­
fusion in thinking and in the process 
by which this Plan is  to  be  im­

plemented.  For example, we all know 
that the end of the Plan is to increase 
social welfare.  Yet, it is surprising 
to find that the Government and even 
the Planning Commission are commit­

ting an  error regarding the  estab­
lishment of a  socialist  pattern  of 
society as the social goal.  I  repeat 
that social welfare alone is the end 
of  the  policy  and  that  a  soci­
alist or any other pattern of society 
can be only the means of achieving 
this end.  This shows; to my mind, a 
clear confusion on the part of  the 

Covemment of  means with  ends. 
There is no use having a socialist pat­
tern as an end in itself, specially if 
t does not lead to the attainm«it of 
maximum possible social welfare. As 
a matter of fact, any measure which 
helps the establishment of a socialist 
pattern as imderstood by the Gov­

ernment, but does not  conduce to 
public welfare is inconsistent with the 

ends of planning.  Merely to follow 
the path that leads to socialism with­
out  increasing welfare  would  be 
parochial and dogmatic to my mind. 
The approach to planning should not 
'l3e dogmatic, but  should  be func­
tional; that is to say it should lead to 
the goal of maximising social welfare. 
■We should be clear about this. Other- 
-̂ e, we are likely t6 be misled  by 
the propaganda of my friends on the

right and other elements who advo­

cate measures such as indiscriminate 
nationalisation,  irrespective of wel­
fare  considerations, merely on the 
ground of expediting the establish­

ment of a socialist pattern of society. 
There is no quarrel with regard  to 

the  objectives and  ends of  this 
Plan.  I am sure no one in this coun­

try has any reason to quarrel about 
that.

Let us now consider the approach 
to this Plan. We have ended our First 
Five Year Plan with a tremendous 

success and that has given us a back­
ground of looking forward to a much 

greater and a much bigger and bold 
plan.  But, let us also consider  the 

conditions under which the first Plan 
was envisaged from the very begin­
ning.  The  circiunstances in which 

the first Plan was  envisaged were 

very much favourable.  As you know 
very well, a number of schemes which 
had fructified in the first Plan  were 
started  before the Plan came into 
operation.  We had two or three very 

good mcHisoons and thereby agricul­
tural production increased to a consi­
derable extent. To that extent Nature 
has be«i with us in the first Five 
Year Plan.  We have to  consider 
whether we have  schemes in the 

second Plan similar to the schemes 
which were being envisaged before 
the first Plan came into operation and 
whether it is possible to implement 
such schemes.  These are the main 
points on which the first Plan  was 

brought out and was implemented in 
a very successful way.  We have the 
admiraticHi of almost all the countries 

in the world for the way in which 
we have been able to implement  the 

first Plan.

Let me be clear; I am not pessi­
mistic or cynical about the  Second 
Five Year Plan.  I desire that  our 
efforts should be much more, perhaps 
double or three times what we are 
envisaging in the Second Plan.  In 
order that we may achieve a certain 
Old, we have got to consider the cir­
cumstances under which we have  to
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function in the next Plan period.  It 

ig this point that I would like the 
Planning Commission and the Minis- 

ter-in-charge to look into.  After all, 
the Planning Commission is a body 

which weighs the pros and cons  of 
the policies of the Government  and 

thereby gives directives about  the 

way in which the Second Five Year 
Plam has to be implemented.  As I 

said, we should have a  functional 
approach.  I am not here to find out 
which particular sectors in the First 
Plan  have  been  responsible for 
achieving the different targets.  But, 

I do feel that if you call it a prag­
matic approach, as the Prime Minis­
ter has been sajing on a nimiber .of 
occasions,  that pragmatic  approach 

must be a functional one; a fimcti(mal 
approach means that those who func­
tion in the proper way have to  be 
encouraged.  When you have the 

functional  approach, it also presup- 
XK)ses that the different sections  and 
<jommunities. who work for the good 
of the country have to be encouraged 
in all possible ways.

When I read the Prime Minister’s 
speech on the Second Five Year Plan 
in the Rajya Sabha, I was very much 
«nthused, because he has given  a 
very realistic picture of the country 
and has told us in so many ways that 

though we may make mistakes here 
or there, we have a desire to see that 
our country progresses in as short a 
time as possible.  He has also said 
that he is not going to be very rigid 
In regard to some of the objectives; 
as long as  different  sectors in the 
country function in a proper  way, 
he is all for encouraging those parti­
cular sectors.

Having said that, I want to make 

or two very important points.  I 
am very optimistic that the country 
will make progress and must make 
progress in the Second Five  Year 
Plan.  But, while implementing it, we 
have to  consider  whether  our ap­
proach is in the right direction or not. 
From a close study of the policies and 
programmes of the Government for­
mulated in the recent  period, I am 
afraid, there is not only confusion in

Grovemment, but there exists a clear- 
cut absence of a sjmthetic policy to­
wards various problems of economic 
planning.  The cx-Commerce and In­
dustry Minister during his last Budget 
speech has drawn the attention of the 
House to the need for injecting large 
dose of realism in  our  ' economic 
thinking and the shaping of our eco­
nomic policy and the need for a more 
since reeffort and sjmthesis. These sire 

his own words.  He also warns that 
the country has twice been almost at 
the edge of a precipice.  According 

to him, unless we choose the right 
set of principles and proceed in  the 
right path, we are likely to fail  in 
becoming an  economically prosper­

ous nation in ten years.  If we pro­

ceed in a haphazard manner, as we 
so often do—I agree with him there 
—only God will help us.  He has now 
taken over the  strategic  Finance 
Portfolio, it is up to him to correct 
the shortcomings in the policies of the 
Government.  It will not be too much 
to expect from &n, with his deep 
insight of economic mâ ŝ, that he 
will introduce consist̂î, coherence 
and harmony in Government’s poli­
cies an(i actions, the real synthesis to 
which he has pointed out earlier.  I 
feel that there are not only  dc!fi- 
ciencies in approach, but there  does 
exist some inconsistent and  raiher 
dangerous trend which will ultimate­
ly result in self-defeating the object­
ives of establishing a social  demo­

cracy in the country.  To my  tiind 
these trends would continue further 
and would accelerate and build up a 
monolingual State.  Socialism started 
by joint State monopoly without en­
suring proper machinery for the pub­
lic accountability.

We had discussion yesterday aboui 
public accounting.  I am not  going 

into it because we have already dis­
cussed it.  When the State takes over 
and nation£ili?es a particular industry 
or a particular section, they nalurally 
take responsibility because they  are 
taken on the basis of monopoly and 
the country naturally looks to  the 
State to receive cheap services  or 
goods which the State monopoly pro­
duces.
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It has been said several times that 

private enterprise  makes mistakes. 
Some of the companies do make mis­
takes and do misbehave, if I  may 

. use tile word.  But let us take the ex­
ample of the Life Insurance  Cor­
poration.  There are about 160 com­

panies and if one or two or  three
companies do misbehave, wiriich  is
unfortunate and which is not  pro­
per for the implementation of  the
work of the company, it only localises 
the effect in the particular place while 
in a huge monopolistic corporation, as 
it is now, it will affect the  whole 

coimtry;  it will  affect  everyone 
because everyone has to rely merely 
on one corporation which is a mono­
poly of the country.

Therefore, naturally the  Members 

of this House are very anxious  to 
see whether the different enterprises 
which are run by the Government are 
run eflaciently  and  whether they 
will  deliver  the  goods  as the 

goods as the people would like them 
do.  Therefore, to that extent  the 

responsibility of the different enter­
prises is much bigger and to that ex­
tent the public enterprises have  to 
be much more efficient.

I would now come to the question 
of public co-operation.  We  in  this 
country now rely very much on the 
government  machinery.  If  at  any 
time any question crops up the peo­
ple are saying: the Government must 
do this.  Let us consider this  ques­

tion.  The hon. Minister of Planning 
has stated: we want public co-opera­
tion and we want to enthuse the peo­
ple.  I fully agree with him that un­
less there is public co-operation and 
unless the public is enthused, it will 
not be easy for us to implement the 
plan.  But what is our approach now? 
If at any time anything has  to  be 
done, we rely on  the  Government 
machinery.  Naturally, therefore, the 

public co-operation  and  public en­
thusiasm is not there.  There is too 
much reliance in Government in the 
country and in other  parts  of  the 
world too in delivering the goods and 
in doing everything.  If  everybody

has to rely <m the  Govemmeit for 
everything,  no  Government 

capable  or  has  the  capacity 

to  deliver  the  goods  ezĉ t, 
of course, in totalitarian  communist 
countries; there, they deliver certain 
goods and people have to be satisfied 
with them whether they like  it  or 

not;  if  they are not satisfied, well, 
they will have to accept it, whatever 
it is.  But that is not the position in 

democratic coimtries  like  ours.  If 
you want  to  be self-reliant and if 
you want to do more for the sake of 
developing  the  country, then  you 
must create a certain amount of pub­

lic enthusiasm in order to do a certain 

amount of good for the sake of the 
country.  How do we get that?  You 
know very well that before  we at­
tained independence we had one com­
mon objective and that was to remove 
the  foreign government,  the  alien 
government, from the  country.  We 
attained our conmion objective.  What 

has  happened  after  independence? 
Since the other common objective has 

been attained, now our common ob­
jective must be to see that the peo­

ple are enthused, they are  brought 
up and their standard  of  living  is 
raised.  We have to see every possi­
ble way of increasing the tempo  of 
the progress of the country.  What I 
am saying is that we have to create 
enthusiasm among the people and we 
must make them do certain things for 
the good of the country and at the same 
time, see that their standard of living 
is raised in the shortest possible time. 

What do we find here?  Let us con­
sider this aspect.  You know only too 
well that our standard of  living  is 
very low, sub-standard level.  If peo­
ple have a little more income, natur­
ally people do expect to wear a little 
more cloth and eat a little more food. 
Unless you provide these things, un­
less you give them these  insufficient 
quantities, at  a cost which  he  can 

easily afford, he is  not enthused  at 
all and in spite of all the efforts that 
we have been making  he does  not 

feel at all that he  is  in  any  way 
better.  The other day we were told 
that we have to reduce consumption.



6643 Resolution re 11 SEPTEMBER 1956 Second Five Year Plan 6644

We want to reduce the consumption 
of the consumer goods and the moist 
essential goods.  But  in  things like 

food and cloth what is the position? 

A person before five years back was 
using about 15 yards of cloth.  Now 
he is using 16'8 yards according to 

the present figures and our production 
is on that basis.  So there is an in­
crease of ]‘8 yards in per capita con­
sumption.  We want to see that that 
consumption is not there because we 
are putting a certain amoimt of r̂ - 
triction on the production  of  cloth 
and cloth is not available at the cost 
at which the individual would like to 
buy and wear more.  That is one way 

of creating certain amount of enthus­
iasm in this man, the common  man 

or whatever you call it, £ind we should 
give him these amenities at least for 
some time so that the enthusiasm of 
the public, co-operation of the public, 
which the hon. Minister is very anxi­

ous to have, will be available.  That 
is one of the reasons why I feel that 

there is a certain amount of  confu­
sion in thinking on the part of  the 
different Ministries of the  Govern­
ment.  On the one  h€ind»  my  hon. 
friend, tiie  Finance  Minister,  who 
was  the  ex-Commerce  Minister* 
wanted and made it definitely  clear 
in his speech before he took over the 
other portfolio that under no circimi- 

stances will the production of  con­
sumer goods be reduced,  the  tariff 

walls  on  consumer goods must  be 
removed and the targets  that  have 
been fixed must be achieved anyhow. 
I suggest that  increased  production 
must take place with regard to con­
sumer goods in order  to  see  that 
these are available to the public  at 

l̂rge.  But we find that on the one 
hand, our exports of cloth go down, 
and on the other there is shortage of 
cloth.  Now there is shortage of steel, 
shortage of cement and shortage  of 
essential things to the common man 
like  food.  All  these  things  are 
still in short supply and we are not 
able to give them  as  much as  he 
would like or at least a little more 
than what he was getting before.

Hiis takes us to  the question  of 
foreign exchange.  You  know  very

well that only an hour back  I  had 
put a question to which I received an 
answer from  the  present  Finance 
Minister that he does feel  that  the 
foreign exchange position  is  not as 

happy as we would like it to be.  He 
has also stated that  we  are  losing 

practically  about  Rs. 20 crores  per 
month from oui* foreign exchange.  I 
had asked him particularly what  is 
the estimate about l̂e futurfe.  He is' 
not able to give us a correct estimate. 
There was an article in the Times of 
India a few days back with regard to 

foreign exchange needs.  The Second 
Five Year Plan envisages a  balance 
of pajrments deficit to the extent  of 
Rs. 1100 crores and the  Government 

expect about Rs. 800 crores  as  aid 
from foreign governments.  Now, the 
rate at which we are moving is fast 
and our position in the  balance  of 
pajTnent during the last four or five 

months  gives  an  indication  that 
Rs. 1100 crores is not a correct esti­
mate, it is far wrong thein what it 
would be otherwise and our require­
ments are much more.  According to 
this article,  they  estimate  about 
Rs. 1500 crores of deficit  financing 
during the next five years in  the 
balance of payments.  Of course, we 
expect about Rs. 800 crores by way 
of foreign aid and loans.

Now, under the present Indo-U.S. 

Agreement, it is stated, we will  be 
able to get Rs. 175 crores. I am afraid, 
that is not the correct picture because 
though the amount of money which 
the United States  Government  will 

give us will be Rs, 175 crores, in the 
matter of foreign exchange, according 
to  my calculation, the amount  will 
be about  Rs. 110 crores  or  Rs. 115 
crores and not Rs. 175 crores because 
we have to pay freight and, we have 
to bring the goods here.  Therefore, 
to that extent. Rs. 175 crores will not 
be available for foreign exchange.

1 P.M.

Now. looking from this  point  of 
view, I still do not see any indication 
anywhere as to how this balance of 
payment  will  be  met.  With  the 
foreign exchange reverses which we 

will have in the next Five Year Plan, 
how are we going to meet this? This
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is going to be a very serious problem. 
Only two courses are  open:  either

we should reduce our imports, or we 
should increase our exports.  If  we 

reduce our imports, our development 

suffers. If we export more there  is 
inflation  in  the  country, natiurally 

because we are  not  producing  as 
much as we want.  This is going  to 

be one of the biggest problems  and 

our whole future lies in the success­
ful and proper handling of thLs ques­

tion.  I  do  hope that  Government 
will not lose sight of this particular 

asi>ect and will properly  apply  the 

levers it has at its disposal, so  that 

we may be able to go ahead with our 
progress, without  our  foreign  ex­
change position becoming worse.

As the House knows— was  not 
unfortunately here at that time—̂the 

Reserve Bank has rec«itly been given 
certain powers.  I am sure the House 
will realise that the rupee has today 
such a strong backing  that  it  has 
created a position for itself  in  the 

whole world,  that  it is  considered 
only next'to dollar.  I do not  want 

my currency’s position to be impair­
ed in any way in the world market 
It is a matter of which we must all 
be proud of.  Today after our efforts 
of the First Five Year Plan the rupee 
has a position for itself in the whole 

world market.  In the Middle  East 
they prefer the rupee to the dollar.

Starimati Benn Chakravartty: What
about the sterling?

Shri Talsidas: The sterling }s no­
where; dollar is the most curr«it one.

Shrimatl Renn Châravartty: Ster­
ling is lower than the rupee?

Shri Tulsidas: Definitely.

I would like the House to bear  in 
mind that this is a thiiig which we 
have achieved after great efforts and 
which we should preserve.  This is a 
very  important  thing.  With  the 
powers which we have recently giv&j 
to the Reserve Bank and  with  the 
amount of deficit financing that there 
is going to b**, I only hope and pray

tbiat we will not lose  our  position 
which we have been able to build up 
in the past ftve or six years.  I  am 
sure Government reaUs'i the full im­
plications of this and I hope the policy 
of Government will be su'.d? that this 
achievement of ours w'll net be lost.

The House knows well the value of 
the Pakistan rupee.  In spite of the 
official exchange rate being 100,  the 
open market value of  the  Pakistan 
rupee  is 100 rupees  for 60  Indian 
rupees.  I do want  thnt  my  rupee 
which today is as strong as  dollar 
should remain in the same position. 
This is one of the important matters 
to which Gk)vemment should divert 
its serious attention.

Now I come to the question of pro­
duction.  I fully realise that the em­
ployment question should be  borne 
in mind and we should see that em­
ployment ir not reduced In pny way; 

on the other hand, it sJiojld be  in­
creased and increased  considerably. 
We must provide  full  employment 

for every able-bodied man or woman 
in this couniiy and witii that aim in 
view we  should  go  forward.  But 
what is the position?  I  would  ask 
one questlo.?.  Is it po-SiMe  to  in­
crease full emplojnnent ŵth the way 
we are prirMieeding with our industri­

alisation?  I have  tn?  fullest sym­
pathy and 1 do agree that our cottage 
and handicraft ind'osrries should  be 
protected and must be given as much 

encouragement as possible. We should 

at the same time bear in mind that 
in those countries where  industrial­

isation of the highest order has token 
place there is no unemplojrment;  in 
fact,  over-employment  has  taken 
place.  On the other hand in  coun­
tries where they merely live on the 
basis of  imder-developed  or  non- 
technological industry,  as  the  hon. 
the Finance Minister pointed out, there 
has been unemployment and continu­
ous unemployment.  We have got to 

take the examples of other countries. 
Our employment can only be increas­
ed, if we proceed with the building up 

of highly developed industries.
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It is not merely a question of em­
ployment.  The  hon.  Minister  of 
Planning said that in  heavy  indus­
tries for every one lakh  of  capital 
expenditure you  employ  one  man. 
That is not the real criterion. Employ­
ment is not merely a question of how 

much labour is employed.  We have 
ôt also to consider the tertiary em- 
plojonent and other tjrpes of employ­
ment that takes place in  industrial­

isation.  That has not been taken into 

consideration.  We must see that our 
employment is increased and we will 
be able to increase employment only 
if  we  increase  industrialisation. 
Otherwise we will remain behind as 
other countries have done.  That  is 
an  aspect  which  I  hope the hon. 
Minister will take note of.

Let me now take the  question  of 
transport.  It  is  a very  important 
subject.  On  this  Plan,  this  huge 
document one can talk for hours till 
end, but I am taking only those  as­
pects which are really important to 
our economy  and  progress.  I have 
been taking a lot of interest in the 
subject of transport, railways parti­
cularly.  I have always been saying 
that  no  matter whatever might  be 
the amount of money you give to the 
Railway Minister to spend  for  the 
expansion of railways, our transport 
problem will never be solved, because 
in no country in the world have’ the 
railways  by  themselves solved  the 
problem of transport.  It is the other 
modes of transport which would solve 
the problem, and yet we are not doing 
anŷing to the extent we should do 

with regard to the other  modes  of 
transport.

Let us take road transport and see 
what  progress has been made.  We 
have done nothing.  We are relying 
entirely upon our railway transport, 
while in other countries hardly 15 to 

20 per cent, of the entire goods are 
transported by railways; the rest  of 
the goods is  transported  by  other 
means.  What  happens  when  the 
transport is not easy?  Even if you 
produce more, it is not going to create 
a healthy effect, particularly in those 
areas where  there  are  deficiencies

with regard to food or cloth.  After 
all we cannot make every district and 

every taluk self-sufficient in all com­
modities.  We must have  food  pro­
duced in large quantities in areas like 
the Punjab or Madhya Pradesh and it 
has to be transported to deficit areas 
like  Travancore-Cochin  or  Kerala, 
for which we must  have  transport 
Only when goods are transported to 
deficit areas, the prices are brought 
down; otherwise higher prices will be 
prevailing in certain places and lower 
prices in certain other areas, with the 
result that both the consumers  and 
the  producers  would  suffer.  So, 
transport is really another important 
problem which  has  to  be  tackled. 
My firm conviction is that you can­
not rely on the railways alone;  we 
have got to see that other modes of 
transport are  encouraged  and  are 
brought about as early  as  possible. 
Otherwise I am afraid the same diffi­
culties win arise again.

1-10 TMl

[Mr. Deputy-Speaker in the Chair]

When I point out these difficulties, 
I am not pointing them out as a pes- 
sihiist or anything of the sort.  I do 
feel that this country has got the in­
herent strength to see that in  spite 
of everything it makes progress.  And 
the country has made progress.  Let 
us take the example of what we had 
before independence came.  We had 
enormous difficulties;  we could  not 
develop anything; the  foreign  gov­
ernment was always up against  us. 
Still the country developed, and to a 
very great extent.  In the whole  of 
Asia, excepting  Japan, the country 

most developed was India,  That was 
so in spite of the foreign domination. 
And I still feel—I am sorry  to  use 
the word—in spite of the policies of 
the  Government, the  country  will 

develop, because the country has in­
herent strength.  But. let us give them 
a little more, let  us  see  that  our 
country gathers  strength  and  pro­
duces more and creates more wealth, 
so that everyone who  is  now at  a 
sub-standard level and whose income 
is low should go up and rise, instead 
of  our merely talking  about distri­
buting  the  poverty.  The  Prime
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Minister has used those words, that 
there is no meaning in merely having 

the idea of distribution,  because it 
will be distribution of poverty. There­

fore, let us have both the processes. 

Let us have an egalitarian society.  I 
am not opposed to it.  we must have 
less disparties than we have today. It 

is disgraceful to see disparties pre­
vailing to such an extent.  But what 
are we doing? We are merely trying 

to distribute it; we are not trying to 
raise the standard.  So let us  have 
both the ways.  And there are ways. 
Other countries have done it.  Then 
why not we  do it?  We  have  the 
resources, we have an enormous man­
power in this country which is a tre­
mendous strength to this country; and 
that is one of the reasons why we are 
today considered one of the countries 
on the map of the world.

People talk of China.  I cannot take 
the example of China or of  Russia, 
because the set-up is entirely differ­
ent.  The  organisational  set-up  in 
China or in any  of  the communist 
countries is entirely different;  it  is 
entirely  totalitarian.  There,  what­
ever  hapi>ens,  the  government  is 
right, and nobody else is right. There 
is no question of criticism.  If a man 
gets a piece  of  cloth at  Rs. 10 or 
Rs. 20 a yard, he has  to  buy it; he 
cannot help it.  Reference was made 
to our administrators.  If in  Russia 
or China an administrator does  not 
carry out what the government teUs 

him, there  is a bigger  pimishment, 
and that is to be shot or to be sent 
to Siberia.  The consideration here is 
that we have got a democracy.  We 

have accepted democracy,  and  we 
must see  in  a  democratic country 
that,  as  far as possible, we create 
public co-operation  and  public en­
thusiasm.  And that can only be done 
by having decentralisation, by every­

body trying to work hard  and  not 
merely trying to rely on the Govem-r 

ment all the timp  and  going to 
the  Government whenever  there is 
any  diflSculty.  We  must  create  a 
certain  amount  of' self-reliance in 
the  country, and  that  is  the man­
ner  in  which we  can  achieve our

objectives.  And I hope Government 
will at least give us a clear thinking 
in this respect.  The Prime Minister 
is very clear  in  his  views.—I am 

clear about it—but I only hope that 
the other Ministries,.

Shri  Kamath  (Hoshangabad): 
Planning Minister.

Shri Tulsidas:......will also have a
clear view while implementing  cer­
tain things.

The other day I was putting certain 

questions, and my friend here asked 
what happened  to  the  mechanised 

plant in the Bombay docks.  It  has 
not been worked, because by  doing 

so we have got to displace 90 per cent, 
of the labour.  Therefore, this mecha­
nised plant cannot be used,  and  it 

has to  be kept  lying  idle till  the 
question of labour is solved.  I cannot 

understand this.  On the  one  hand 
we have got difficulties.  The Com­
merce Minister, for instance, says: It 
will probably interest the House  to 
know that at a meeting recently held 

. in  Bombay,  it was estimated  that 
within a couple of months the arriv­
al  of  steel there would  be  about
2,000 tons a day, while the transport 
available there is about 800 tons.  If 
that is the position, why should any­
thing come in tiie way of the mecha­
nisation?  It is possible to give em­
ployment to the ninety  per  cent, 
labour that might be displaced.  Why 
should it come in the why  of  our 
transport or of our progress?

Similarly,  I asked  a question  of 
the Railway Minister about transport̂ 
about the C.T.C. scheme which  has 
been brought about for increasing the 
capacity of railways.  But he says he 
cannot do it.  There  is,  again,  the 
question, of labour.  If we are going 
to  look  at  it from every point  of 
view, how are we going to progress?

These are  very important  issues. 
If one has to consider priorities, if we 
want to have more goods moved,  if 
we want greater production  to  be 
achieved, and in that process if cer­
tain things have to be sacrificed, I do
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not see any reason why  we  should 
not sacrifice them.  After all,  these 

people  can be employed  anywhere 
else.  There  is  no  difficulty about 

that.  There is shortage of labour in 
certain areas.  They can be «nploy- 

€d there.  But I do not see any rea­

son  why  a  particular  mechanised 
plant which costs Rs. 5 or Rs. 6 lakhs 
should be lying idle because of  this 

question of labour.  These are  some 
of the points that I w£inted to make, 
and I hope that Government will use 
their initiative and their imagination 
in tackling these problems.

Apart from  these,  another  most 
important thing  is  that there  are 
certain levers, and these levers  will 
have to be applied.  It may be that 
these may not suit sometimes.  Sup> 
pose there are emergencies;  as  the 
Prime Minister rightly said, we may 
have to go slow.  We cannot help it 
Suppose difficulties arise, we have to 
face them and we have  got  to  go 
slow.  That  is  why this  is  a plan 

which is a flexible, a sort of  elastic 
plan.  And we have got  to see that 
the different levers function in a way 
that our economy makes progress in 
as short a time as  possible.  Other­

wise, if we have to be rigid and  we 
have to see that we do certain things 
no matter what other suffer, then  I 

am afraid it will not be possible to at 
least satisfy the needs of the people.

As I said from the very beginning, 
we  have  to  have a fimctional ap­
proach, and I have always been say­
ing  that the functional approach  is 
the only approach on which the Plan 
can succeed.  It is no use thinking in 
terms of anything else.  We all would 
like that this Plan not only succeeds 
hut that the targets are achieved  in 
a much larger measure than what is 
v̂isaged in the Plan.

Shrimati Rena Chakravartty: I thank 
you very much for calling me to speak 

just after Shri Tulsidas; because that 
is exactly the quarter from which the 
Plan, as it was originally envisaged, 
has been successfully sabotaged. That 

is why I attach great importance to his

speech, much more importance than 

many of the other speeches.

Shri Tulsidas: Sabotage  is  a word ^
in the dictionary of  commimists, of * 

nobody else.

Starimati  Benu  Chakravartty:  If
communism and socialism mean  an 
egalitarian society, then it is certainly 
something that has been fought for; 

and often we shall have to do it by 
fighting some of the policies that you 

are advocating.  Sir, by “you* I mean, 
through you, Shri Tulsidas..

Mr. Deputy-Speaker: It will go so 
on record.  .

Shnmati Rena Chakravartty: ......so

that I may not be misunderstood.

Specifically I want to point out that 
Shri Tulsidas has said that  the aim 
of the Plan must be social  welfare, 
not socialist pattern of society. So far 
as my party is concerned, as you know 
we have often criticised what actually 
the Congress connotation of ‘socialist 
pattern of society’ means. But it does 
not mean that the idea of socialism 
is something that the entire people 
have not supported except may be the 
group led by Shri Tulsidas. Now, so­
cial welfare is a concept which  you 

see in the biggest capitalist countries 
too.  You find some of the best social 
welfare institutions m  Sweden  for 
instance and in many other capitals 
of countries.  But is that what we are 

aiming at, keeping capitalism with its 
growth towards monopoly; or are we 
going to try and work, step by step, 
slowly but surely, towards the deve­
lopment of a socialist pattern of so­
ciety?  This is exactly  the  subtle 
method which has been adopted right 
throughout to sabotage, step by step, 
the implementation of  policies—that 
is keeping them and paying lip service 
to the aims of the Plan as adumbrat­
ed in it from the beginning of  the 
Plan and saying, “We stand by the 
aim of reducing the  disjjarities,  we 
appreciate that the national  income 
must be increased, we certainly sup­
port the question of  relieving  un­

employment, no  replacement  etc.”, 
but when it comes to a question  of 

rationalisation,  saying  immediately.
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“Why should we not have rationalisa­
tion?  We want  technological . pro­

gress.”  I shall try to show this how 
step by step the  Plan frame was 

sabotaged.  I do not know if I would 
have the time for that  The theory 
has been put forward:  We support 

the aims.  But, I do not know what 
Sri Kilachand means by “functional 

approach,” except that once he said 
that the plan should  allow  all en­

couragement  to  aU  section  of 
people—which  means  that  the  pri­
vate sector, having successfully eaten 
up quite a big part of the sector which 
was originally kept for the  public 
sector, is now feeling that further en­
couragement is needed for it. (Inter­
ruption  by  Shrimati  Tarkeshwari 

Sinha) I think the hon. Lady Member 
will get her chance and she can put 
forward her views clearly and sup­
port Shri Tulsidas if she can.

.Mr.  Depnty-Speaker:  When  hon.
Lady Members differ, I should be very 

reluctant to interfere.  There should 
be less interruption.

Shrimati Tadcesliwari Sinlia (Patna 
East): I wanted to create greater in­
terest in her speech.

Shrimati  Renu  Chakravartty:  It
will not be necessary for her to create 
interest in my speech.  I can do  it 
myself-

The point which I want to make is, 
that everbody throughout the country 
has supported the importance of in­
dustrial development  underlined  in 
the Second Plan.  That is very useful, 
something that we do appreciate.

Secondly, it has to be noted that in 
the drawing up of the Second Plan, at 
the various stages of discussions that 
have taken place both at the  stage 
when we  ourselves were  associated 
through the Consultative  Committee 
of Parliament as well as through the 
National Development  Council,  one 
common  feature  was to be  seen. 
Everybody supported the basic princi­
ples in the Plan frame, namely that

the basic frame of the Plan will lead 
to a lowering of the inequalities and 
provide employment opportunities for 
10 to 12 million people and that the 
public sector must rapidly expand at 
a faster rate than the private sector 
and that heavy and basic  industries 
should be developed. These were the 
things that we completely supported 
But, when we come to the final form 
of the draft Plan as it has been put 
forward, what has happened?

The  basic  startegy in the  Plan 
frame was that there should be heavy 
industries in the public sector.  The 
second strategy was that the public 
sector should be expanded at a rela­
tively faster  rate than the  private 
sector and the third strategy was that 
the private sector’s biggest field would 
be the decentralised section, depend­
ing on  household  production  and 
hand industries.  In  every one  of 
these fundamental  approaches,  the 
Plan frame has been watered  down 
till the very  basis of the  National 
Plan has been jeopardised. This  is 
what I shall prove.

This Plan has given up the policy 
of underlining the need for the growth 
of heavy machine building industries 
in the public sector.  On page 25, we 

^d the importance of machine build­
ing industries stressed.  This has been 
accepted.  Yet, what is it that  has 
been done? In the Plan frame, a very 

important item was the installation of 
an «igineering workshop capable of 
fabricating machinery required for a 
million ton steel plant.  A sum of 
Rs. 150 crores was given to this.  This 
is a very very important thing.  From 
the point of view of employment, xm- 
less we have the machines to produce 
machines, we shall never be able to 
industrialise our country.  Every time, 
a poor undeveloped country will come 
up against the  question of  foreign 
exchange, the  question of  wealth, 
political consequences that comti  up 
from time to time in trying to get 
machinery from other countries.  As 
regards this sum of Rs. 150 crores, it 
is not only a question of money  not
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being available.  As a matter of fact, 

today, the Plan as it has emerged, is 
covering a larger amount, than  was 
originally envisaged.  In îte of that, 
we find that there has been a shifting 
of emphasis from what was decided 

earlier and during the Blue book dis<> 

cussions also, that is,  the  machine 
building industry has not been given 
its due place.  It is stated that  the 
N. I. D. C., an organisation  whose 

character is yet shrouded in mystery 
is given a simi of Rs. 15 crores for 
setting up heayy foundaries, forging 
shops and heavy structural  shops. I 
must call it a farce incomparison with 
what actually was the idea and de­
mand of the day for laying the basis 

of the Plan.  It has been said that we 
are going to set up our country three 

foundries and forge shops.  Totally 
inadequate  allocations  have  been 
made for heavy machinery industries 
in the public sector.  For instance, 
the provision is: for the manufacture 
of electrical equipment, Rs. 20 crores; 

expansion of Hindustan Machine Tools, 
Rs. 2 crores; for manufacture of In­

dustrial machinery and machine tools* 
Rs. 10 crores. Mines electrical equip­
ment  manufacture, the  total  for 
machine tools and industrial machi­
nery, is a mere sum of Rs. 12 crores. 

This is a change in emphasis that has 
taken place.  Instead of taking  the 
first and firm step towards laying the 
basis for building up a machine build­
ing industry, an absolute pre-requi­

site for industrialisation, we are now 
changing the emphasis and are giving 
only a paltry sum of Rs. 12 crores for 
machines and machine tools.

The N, I, D. C. was set up for pro­
viding help to the private sector. We 
found that Rs. 20 or 25 crores were 
originally to be given for rationalisa­
tion schemes in jute and textiles. This 
is a very debatable point on which we 
have taken a very firm line. We have 
said, at the moment, there should be 
no question of investing anything in 
consumer goods indîstries—try to uti­
lise whatever is available, later  we 
may be able to bring them up to the 
level of technological progress, when 
we are able to have a  little  more 

money, and we may be in a  position

to take up the question of balancing 
rationalisation and retrenchment. That 

has not been accepted. Substly,  the 
argument of inadequacy of fimds has 

been raised.  On page 416,  there is 
an interesting point. Commenting on 

the break up of anticipated  invest­
ment on industrial  machinery  and 

capital goods, it is stated  that  on 
certain schemes involving the use of 
N. I. D. C. resources, decisions have 
yet to be taken whether they will be 
in the public or private sector.  That 
is why I feel that it is not only a ques­
tion of allowing the existing units of 
machine  production in the  private 
sector to continue.  As a  matter of 
fact, I think Shri T. T. Krishnama- 

chari in one of his speeches said, we 
are allowing them to continue;  we 
are not afraid of the private sector. 
He may still say, we are  allowing 
them to continue.  But it is not only 

that.  It is a reversal of the Industrial 
Policy resolution where heavy cast­
ings and forgings of iron and  steel 
and heavy plant and machinery  re­
quired for iron and steel production 
and machine tool  manufacture  are 
within the exclusive purview of the 
State.  It is a  slow  infiltration to 
allow these to be managed and deve­
loped in the private sector either on 
the plea of lack of resources or neces­
sity of allowing the private  , sector 
opportunities in a mixed economy, or 
any other excuse.

Here, I would like to mention that 
the very aims and objectives to which 
some people pay lip service are being 

attacked by this imder-playing of the 
necessity of the machine building in­
dustry as well as by  allowing  the 
private sector to manage all that In 
that sector.  For instance. Prof. D. R. 
Gadgil has stated:

“A progressive widening of the 
public sector is an essential pre­
requisite of any progress towards 
a socialistic society,  particularly 
in an undeveloped area undertak­
ing rapid plann̂  development 
Without such an extension of the 
public sector, large planned deve­
lopment will actually breed grea­
ter inequalities and bring  about
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greater concentration of economic 

power than before.”

This was very honestly  said in  the 
Blue book which we discussed in the 

Consultative Committee, Because that 

was attacked, this time, I find , that 
those sentences have been left out. 
Is the Plan draft unless social policy 
is adumbrated in the Plan, there will 
be wider disparities in income, unless 

we are very careful.  That point has 
been taken out; but the reality  r̂  

mains the same.  As  Prof.  Gadgil 

points out,

“State  regulation  of economic 
activities for planning  also  in­
creases conceitration.”

I feel that by this actual implemen­

tation of the Plan,  which has  now 
been undertaken with  under-playing 

the importance of the machine build­
ing industries and basic industries,— 
except steel,  everything has  been 
imder-played in the final  stagc>—̂the 
very object of reducing disparity is 

being jeopardised.

In this connection, it will not b̂ out 

of place to quote  what  Shri T. T. 
Krishnamachari said in the  National 

Development Council.

“Out of the  million  tons  of 

fabricated products that we ex­
pect to produce, the expansion in 
the private sector m̂ y account for
450.000 to 500,000 and we (mean­
ing the Government, I  suppose) 
shall be doing somewhere between

500.000 and 550,000.”

As I was reading through the Plan, 
two  new  terms  defining the  new 
mental attitude of  the  Government 
seemed to emerge. Formerly we were 

talking about strategic  heights.  The 
Prime Minister talked about strategic 
heights, and the controlling of strate­
gic heights.  That is why he said the 
public sector must take up more and 
more  basic  industries,  the  heavy 
machine building industries, steel and 
such like*  Now we are find mg  two 
other words which are*  coming  up 
again and again.  Shri T. T, Krishna­

machari keeps on talking about “fil­
ling up the gaps.” I can give you lots 
of quotations.  He keeps on  talking 
of the gaps which are alread]̂  there 
and says if the private sector wilJ not- 

be or is not  enthused  biy’Jiuse  of 
various reasons like incentives >  and 
does not come into that, we shall fill 
up the  gaps.  The  other  thing  is 
“dovetailing.”  These are  the  two 

terms used.  Very good, we  want 
them, but the essence of the matter 
is the controlling factor of the State. 
There is no doubt about it  The First 
Five Year Plan, about which  Shri 

Tulsidas has  waxed  eloque.*̂t,  has 
shown the weakness of allow! .ig in­
dustry to remain in the hands of the 
private sector.  We say certainly allow 

them full scĉ  in certain industries 
which have  been  allocated in  the 
Industrial  Policy  Resolution, but I 

say the Grovemment has allowed, in 
the final form of the Plan, the pii\ate 
sector to impinge on  tho.sc  stclors 
which were really the exclusive pur­
view of the State.  Government  has 
come to the  conclusion, Shri T. T. 
Krishnamachari says, of  setting  up 
three big forges and foundries.  Be­
sides this investment of Rs. 10 crores 
against Rs. 150 crores that was origi­
nally there, if you see the figures ĥat 
have been given for largc-scâe in­
dustry you will find that the  public 
sector including the N. I. D. C., which 
is meant also to help the private sec­
tor, is Rs, 559 croresf and the priv«ite 
sector will invest Rs. 535 crores, oo 
we find that the old idoa of control­
ling the strategic  heii'hts has  been 
completely given up  Except for tne 

programme for steel, tht* giving up of 
the machine-building  industries is a 
retrograde step which jeopardises the 
industrialisation- of the country.

I  do not  want to go  into  other 
points, but it has been pointed out in 

a very  illuminating article by  Pr. 
K. N. Raj which I was reading  that 

while there are  certain  snnilarities 
between the Chinese and Indian Plans 
there is one big thing tha: i.s i. issins. 
In the Chinese Plan mu' h greater em­
phasis has been laid oo the machine- 
building industry.  At the end of the
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First Five Year Plan there they will 
be capable of producing one  million 

tons of steel, I think, besides tractors 
and other _ things.  Paucity of funds 

is«no excuse. It  shows a  deliberate 

policy.  That is why I feel Shri Tul­
sidas has been enthused by this Plan 
'and the spê h of the Prime Minister.

I remember very clearly that  the 
Prime Minister said to us in the con­
sultative committee:  “We  have  to 
judge everything from the point of 
view of how we are reducing the dis­
parities of income.  Production is es­
sential, but how you utilise that pro­
duction is a big factor that we have 
to take into consideration.”  That is 
exactly what we find has not  been 
-done.  The biggest and most impor­
tant industries like aluminium  and 
lerro-manganese remain with the pri­
vate  sector.  Ferro-manganese  is 
something that creates super  profits 
and quick returns.  That has  been 

left entirely to the private sector. Yet 
we know wĥ  we want to have capi­
tal investment and proper channeli- 
■sation, it is not only the lame ducks 
that the public sector has to take up. 
It has to take up the strategic indus­
tries in which there is quick return. 
Ferro manganese is one such industry. 
Yet we leave it entirely to the private 
sector.  Take the question of alumi­
nium, an important and strategic in­
dustry.  If we really want to replace 
copper which is in such shortage, this 
is an important industry. Yet, out  of 
the proposed total additional capacity 
of 30,000 tons—it is only proposed, I 
do not know how far we will imple­
ment it—10,000 tons will be in  the 

public sector.  In construction activity 
two factors are of importance, cement 
and steel.  Steel is in the public sec­
tor mainly, but cement which is also 
important should be in the public sec­
tor.  Only a paltry 300,000 tons out of 
13 million tons of capacity will be in 
the pubhc sector.  Even in regard to 
heavy engineering industries, in pri­
vate sector section at page 394 of the 
Plan it is stated:

*ln other words, heavy  engi­
neering industries and workshops

in the country have to be genê 
rally strengthened for imdertak- 
ing such tasks as the construction 
of steel plants, fertilizer factories 
etc.  In this context the creation 
of certain basic facilities such as 

the establishment of heavy found­
'  ries, forges and structural shops 

is absolutely necessary.”

But if you total the amount which 
will be spent by the private sector on 
these structurals, forgings etc., it is 

the same Rs. 10 crores, tĥ paltry sum 
which you are now niggardly advocat­
ing for use by the public sector for 

the same purpose.

I have very little time.  I just want 
to touch one or two points of labour 
policy.  There are two things  sug­
gested by the Plan.  One is the ques­
tion of the much-talked-of  partici­
pation of labour in managonent coun­
cils.  The idea is to promote increas­
ed productivity and to, give the em­
ployees a  better  understanding ot 
their role in the working of industry 
and of the process of production. This 
is good, it sounds good, but none of 
these things will be achieved unless 
the main problem of labour are resol­
ved.  I do not say they will be resolv­
ed  automatically, but I say  broad 
principles have to be agreed  upon. 
Unless some  broad  principles  are 
agreed upon, I do not think the mana­
gement  councils will be  able  to 
achieve very  much.  For  instance, 
there is the question of rationalisation 
and retrenchment.  It is a tricky ques­
tion but it is a question on which the 
broad principles have to be laid down.
I am glad to say that the Plan  for 
the first time has made a categorical 
statement which if carried out since­
rely will mean that many of the things 
that are today happening in the  jute 
and textile mills have to be ruthlessly 
put down by  the  (Government  in 

power.  It  says:  “Rationalisation
should, therefore, be adopted when it 
does not lead to unemployment.” A 
very categorical  statement.  And  it 

adds that it should be introduced in 
consultation with the workers  and 

effects after improving the worldng
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conditions and guaranteeing a substan­
tial share of the gains to the workers. 
Yet, when we ask about the amount 
of displacements in the jute and cot- 

ten nules, again and again we are told 

that they do not know or that  the 
figures are not  available.  But  the 

fact remains and  life  shows  that 
thousands are being replaced.  So I 
say these are thin̂ that are not only 
to be discussed and principles evolv­
ed, but they have to be implemented 

and practised.

Then there is the question of work­
load, wages, bonus etc.  I just touch 
on the question of wages because in 

the Plan as it has emerged contradic­
tory statements have been made. Al­
most every sector has registered an 
increase in production.  Has it been 
reflected in the wages?  What is it 
that the plan has said?  It says:  “A 
study should be undertaken to  see 
whether there is any scope for wage 
increase at the present level of pro­
ductivity.”  Is this all that the Plan 
has to offer to the workers who are 
supposed to be the most  important 
component of our production?  And 

then do we  have to  wonder  why 
people  are  not  enthused by  the 
Plan?  Certainly  we  do  not 

believe  that  at  one  jump  we 
can  have  real, proper  living stand­

ards, but certainly the worker  must 
be promised wages consistent at least 
with productivity.  For instance, the 
Indian Iron and Steel Co., I have again 
and again brought it to the notice of 
the  Ministers, has made  enormous 
profit.  There is a high rate of pro­
ductivity.  Has it been reflected in the 
wages?  So, the whole question boils 
down to this that wage increase is 
being put off by Government. I think 

it is a way * of trjring to  circumvent 
the issue to say we must undertake 
wage census only.  The wage figures 
have been there in the labour Gazette 
since the last 20 years, and what diffi­
culty is there in arriving at some sort 
of decision by the Government? The 
other machinery suggested for reduc­
ing industrial unrest is the joint con­
sultative conmiittee.  This is no  new

suggestion.  The  joint  consultative 
committee on  jute has  been  there 
since 1948.  How many times  has it 

met? The Plan states trade imions are 
necessary.  They are necessary,  but 
even today the basis on which unions 
will be  recognised  has  not  been 
adumbrated.  Why is that so?  Statu­
tory steps should have been taken. 
Go to the States, the State Ministers 
will laugh at you and say it is  a 
mater for the Centre, and the Central 
Government also does not recognise 
its Unions and according to the State 
it is neither necessary nor feasible. 
So, you have not only to formulate 

policies, but you have to see that they 
are implemented.  Otherwise, nobody 

will take you seriously.

Since I have no time, I would not 
touch even the question of imemploy- 

ment.  But the question of retrench­
ment in the DVC  has  opened our 
eyes. Here are  technical  personnel 
but they cannot be  utilised, because 
we cannot think of utilising them by 
having a pool for  them.  Therefore* 
these people are  thrown out to the 

wolves. '

Then, there is  decentralisation of 

industries which is another big ques­
tion.  I feel that today, the decentra­
lisation of industries is not getting the 
proper help that it should.  After hav­
ing heard the discussion on the Cent­
ral Excises and Salt  (Amendment) 
Bill, I feel that this is the thin end of 
the wedge and that an attack will be 
made on the decentralised sector and 
the handloom sector, while an attempt 

will be made to increase the mill in­
dustries and the consumer goods fac­

tory industries.  Anyway, I have not 
the time to go into such things in de­

tail.

But I should like to say a worT̂ r 
two on fiscal policy.  We feel, and the 
country feels, very much dismayed at 
the recent trends in Government poli­
cy.  Shri T. T.  Krishnamachari had 

stated recently that there was nothing 
to worry about internal resources, but 

the problem was one of foreign ex­
change and a problem of maintaining 

prices.
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1 do not think I shall have time to 

deal with prices.  But I would like to 
say a word on the question of foreign 
exchange, because that has been raised 

by Shri Tulsidas also.  That is why 
I want to bring to the notice of this 

House the fact that this new tendency 
that is growing  may, I am afraid, 
overwhelm  Government,  because it 

has come both from the Ministerial 

end as well as from the end of  the 
private sector.

First, let me take internal resources. 
Unfortunately, we have not had much 
time to discuss the Report  of the 
Taxation Enquiry  Commission.  We 
have not had time to discuss Kaldor’s 

report.  That is why Shri T. T. Krish- 
namachari, clearly and with impunity, 

has accepted the position, as if the 
House itself has accepted it, that direct 
taxes have no further scope of yieding 
revenue, and, therefore, Government 
will increasingly use the device of in­
direct taxation.  We  have seen al­

ready the first dose of this in the form 
of the excise duty on cloth. The prices 

of cloth have gone up in my State of 
West Bengal on the eve of the Pujaŝ 
and we know what is coming.

But the amazing  thing is that the 
Plan has not clearly formulated what 

the direction of taxation policy is to 
be. What is to be the direction of tax­
ation policy?  We  have to state it 
categorically in the  Plan itself, and 
not leave it to our new Finance Minis­
ter or to other people to interpret it. 
Shri T. T.  Krishnamachari had said 
clearly in the Rajya Sabha that what 

he has learnt from the report of Mr. 
Kaldor is that Kaldor wants reducing 
the income-tax, and  that is rather 
difficult, and, therefore, he/says, we 
have to think about it.  Since this is 
the only thing that he has referred 
to, we feel that if anything comes out 
of Mr. Kaldor’s  report, it will be a 
reduction of  the  income-tax.  No­
thing was stated by him on expendi­
ture tax, capital gains tax, gift tax, 
annual tax on wealth and so on.  But 
these  are  the  things  that  decide 
what  the  social  policy  of  taxa­
tion  is  to  be.  That  is  what 
one  has  to be  clear  abouc,  but 

4b«t is what is mimng.  When tb'*? i'-

the position, I feel that what will hap­

pen more and more is that we shall 
be making the poor  man bear the 
burden of the Plan,  whilst the top 
wiU get off quite îsily.

I would not like to go into the ques­
tion of buffer stocks or State tradings 

But the question of State trading is 
very  important,  and  it has been, 

brought up by us again and again on 

the floor of this  House.  We are a 
backward country but we are rich in 

natural resources.  We have got man­
ganese ore, iron ore, mica and other 

natural resources, but these are being 
utilised by Britiii firms.  They mint 
money to the  tune of  millions of 
rupees, and yet we cannot undertake 
State trading; we cannot even pass a 
law which is not  challenged in the 
Supreme Court; and we are only put­
ting down some targets,  instead of 
actually mopping up the  profits, sa 

that they can be properly channelis­
ed.

In conclusion, I would like to say- 
just one word on foreign exchange. 
And that was the point made by my 
hon. friend. On this  very point, an 

important paper like The Hindustan 
Times has come out with an editorial 
on the following lines.  It talks a lot 
about various things,  and then says 
that “a special  strategy has  to be 
worked out,  so that much of  the 

effort must  necessarily be directed
towards the  private  capital market 
in the U.S.A.”  Then, it says:

“Under  favourable  conditions, 
it may be possible, perhaps, for a 

long-term loan to be floated in the 
U.S.A., under an ansangement with 

the Government of that country, 
whereby the  American investor 
may be encouraged by  proper 
guarantees to subscribe to an In­
dian loan.  The foreign exchange 
thus secured could be made avail­
able to schemes in the private as 
weir as the public sectors in this 
country.”

Finally, it appeals to  the Finance 
Minister, as Shri Tulsidas has appeal­
ed to him.

Îndeed, the Finance  Minister, 
it is to be hoped, will take note of
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the needs also of the private sec­
tor, when he comes forward with 
the promised  statement  on the 
programme of foreign exchange.”.

We are rather apprehensive of this.

It was not very long ago that we had 

entered into an agreement withCal- 
tex  and we know the  guarantees 

that had to be given. When we asked 

questions, we were told that we were 
at a disadvantage at that time, and  * 

therefore, we  had to agree to many 
things that were not in  conformity 
without  national  dignity.  So, we 
know that this is a  very dangerous 

thing.

We have to find out how we can get 

the foreign exchange,  and we shall 
certainly 'get it, if  we  all put our 
hopes today on the question of State' 
trading.  There are many other things 
that I can mention, whereby we can 
secure the required exchange.  But let 

us beware and realise that we shall 
jeopardise our  National Plan if we 

allow these things to go on, and let us 
5ee that we do not allow people, who, 

although they pay lip service to the 
things which have been  adimibrated 
in the Plan, have already successfully 
won the first roimd, in  which they 

have been able to turn  and weaken 
this Plan, and in which the attack has 

come from the right.

Shri LAkshamayya (Anantapur):

I am thankful to you for the oppor­
tunity you have given me to express 

my views on the  Second Five Year 
Plan.  First of all, let me congratu­

late the members  of  the  Planning 
Commission on their  having framed 
the Second Five Year Plan.  In fact 

it is a heavy, and huge task.

It is generally said that the First 

Five Year Plan has laid a strong and 
solid  foundation; it is only a base­

ment over which the future edifice or 
a mighty structure has to be built up, 
for the comfortable and happy living 
of our  i>eople.  Although  we had 

spent something like  Rs. 2,000 odd 
crores, over the First Five Year Plan, 

which laid greater emphasis on river 
valley projects,* multipurpose projects, 

development of agricultural produc­

tion, and so on, yet, we find that the 
results thereof are invisible.

The peopJe in the  villages have 

not yet realised the significance of the 
first Plan, although  there are some 

minor and major projects under con­

struction here and there, and the peo­
ple living near construction of pro­
jects big and ŝ all, think that there 

is somettiing gomg on in the coimtry. 

But the vast masses of the  people 
in this land of villages do not know 

what the Plan is, where the commu­
nity projects and the national exten­
sion block works are going on.  The 
people of those parts perhaps  are 
conscious of the Plan to some extent. 
In this huge country,—̂people in all 

villages should know something about 
the Plan and its significance.  Ac­
cording to the Plan, it would take 
nearly ttve more years for the bene­
fits of the Plan to  reach each and 
every village, either under  Commu* 

nity Projects or under N. E. S. block 

schemes.  Though the results that we 
have got from the First Five Year 

Plan are  far-reaching  and  really 
substantial beyond  any  doubt, yet 

many people in the  villages being 

illiterate are ignorant of them.

Coming to the Second  Five Year 
Plan, as I have said already, it is a 
strong and mighty structure that we 

are going to put up.  That is why we 
have to go forward  with redoubled 
vigour and energy.  The First Five 
Year Plan has created a sense of con­
fidence and faith in the people.  It 
has created some interest and enthu­
siasm also among the literate people, 
especially, I may repeat in the areas' 
where the community  projects and 

national extension service works are 
going on though there is much wast­
age and mishandling of the  funds 
allotted for them.  Now, we are hav­
ing the Second Five Year Plan, where 

the amount allotted is  nearly twice 
the previous  figure,  that is, about. 
Rs. 4,800 crores.

Rightly, the emphasis is laid in this 
Plan on heavy industries like iron and. 
steel, coal and so on.  That are equally 

necessary for the  progress  of  any 
country.  But I wish that more cm-
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phasis had  been  laid on food and 

clothing, because  these are absolu­
tely necessary  for the successful im­
plementation  of the  Plan.  As the 

planners  themselves  have pointed 

out, in a democratic set-up of govern­
ment the successful implementation of 
the Plan requires public co-operation 

and trained personnel.  How are we 

to get the public co-operation, unless 
the people know that some benefits 
would be derived from the Plan. Un­

less the people in the villages know 
that their life would be bettered, by 
these Plans they will not evidence in­

terest in the Plan.

Therefore, the  planners must allot 
more  amount for  propaganda and 

advertisement work.  What was the 

amount spent on advertisement dur­
ing the First Five Year Plan?  I do 

not think  adequate  advertisement 
and enough  propaganda were made 
on it.  Even in such a big city like 

Delhi, in the bazars, public squares, 
parks,  and  buses.  We see  only 

cinema advertisements or commercial 
or  business  advertisements  about 
fountain pens or inks or pomades or 
some toilet  soaps.  We do not see 
anywhere in' the  public places or 
chowks  advertisement of important 
projects and schemes  that are going 
on in respect of our Plan.

In the U.S.S.R.—̂ where they are on 
their Sixth Five Year Plan, there is 

so much advertisement and so much 
propaganda over the achievements of 
their plans.  Apart from big statutes 
or portraits that are put up in public 
places in  honour of their leaders, 
Lenin and Stalin, there  are several 
pictures hung at every  conspicuous 
place,—picture of a woman carrying 
large stock of paddy and the men— 
harvesting the crop like  that  The 
title given to a hard  worker â; the 
hero  of  social  labour  has  been 

published  in  bold  letters  in 
public places  to  create  incentive to 
oth»s.  We have to know such things 

and see that wide publicity and ad­
vertisement is given to these things 
at least  during the  period of the 
Second Plan, so that the people could

know and become  plan-minded* sa 

that we  may get full  co-operation 
and enthusiasm from tiie people, so- 
that it may be very easy to success- 

fuUy implement the Plan.

This is one of the  several Plans 
that we are going to have.  Now we 

are going to construct the walls of 
this building, and the roofing, ceiling 
and so many other things will come 
in the successive plans.

The  objectives  of the  Plan are 
four-fold;  to reduce the disparity in 
income, to provide  employment, to 
the unemployed, to raise the living 

standards of the  people and to in­
crease  the  national  income.  Of 
course, these are very good and really 
most desirable.  It is necessary that 
we should achieve  these objectives. 
But how far we can achieve these iŝ 

the question.  For example, take the 
question of  reducing  the disparity 
that is existing between the rich and 
the poor and between the haves and 
have-nots.  How far that can be re­

duced?  How far we  can raise the 
living standard of the people of this 
vast country.  I am for the  farmers 

and  farm-labourers.  Everybody  is 
co-operating with the  Plan.  Every 
honourable  member  in  the House 

expresses  his  views  and  wishes. 
Those  who  are  interested  in

social  welfare,  press  that  more 
allotment  should  be  given  for 
social welfare.  Those who are in­
terested in educaticHi, ask for more 
grants to education,  and those who 
are interested in  drfence say that 
more amount should be allotted for 

defence.  But I am one who is  plead­
ing for  the  farmer  and  farm-
labourer.  My plea is that the amount 
allotted in the Second Five Year Plan 
for agriculture  is not  adequate in 
view of the  importance of food and 
agriculture  for the  country.  We 
must create incientive in the farmers, 
and provide facilities  to  the  farm- 
labourers and then demand increas­
ed production  of  foodgrains  from
them.  A country like India which is 
predominently agricultural is not able 
to produce enough food.  It is a mat­
ter of damn shame that we have had
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lo import foodgraizis from abroad. It
is a scandal that we are  importing 
foodgrains  from  other  countries, 

TJ.S.A., Burma,  Australia and so on. 
We are getting rice, wheat and other 

things.  Why? what is the reason for 

this import of foodgrains?  Cannot 
our farmers produce more to make up 

their deficiency?  Undoubtedly  they 

•can but there is  no  enthusiasm nor 
interest in them to produce more. The 
prices of foodgrains are low.  They 
are uncertain and precarious.

First of all, the needs of the peo­

ple should be met for the successful 
implementation of the Plan.  There­

fore, before going in for heavy in­
dustries—(let them  come gradually) 
— ŵe should pay more  attention to 
food and agriculture in the country. 
Agriculture is the basis of industry. I 
ask why agriculture  should not be 

considered as the major industry. It 
is agriculture that  produces cotton, 

sugar cane, ground-nut,  and  other 
Taw materials for textile and several 
major industries.  It is  agriculture 
that provides food for all the peo­

ple.  That is why agriculture is the 
life of all the people.  It is said—

‘  3ft? ST fTpT : ’

Therefore,  agriculture  should hold 
high place and be given higher priô 
rity.  The Grovemment want that a 
ceiling should be fixed on land hold­
ings. Let a ceiling be fixed.  I have 
no objection to it.  At the same time, 
1 want that ceilings must be fixed for 

the  personal  income  of  the  rich 

people living in the towns and cities 
and also the high  salaried oflftcials. 
Why should they be left out?  Then 
alone we will have achieved the ob­

ject of creating a socialist pattern of 
society.

Then we want to raise the living 
standards of the people.  Who are the 
people?  As I said, India is a land 

of villages. The majority of the people 

live in the villages  and  rural areas. 
They  are  either  farm-labourers 
or agriculturists.  Unless their stand­
ard of living is increased, we cannot 
say that our country has improved, 
that the country ̂ has become  pros­

perous.  Therefore,  we should con­
centrate our attention on increasing 
their standard of living. ' Is it possible 
within this period?  That is the ques­

tion.  What is the condition of the 
farmers in the villages?

You are aware that the  condition 
of the agriculturists in the villages 
is most pitiable and miserable. They 

are unable to make both ends meet. 
From dawn to nightfall, the wife, the 
husband, the son, the  daughter, in 
fact everybody in the family, works 
very hard in the field and raises the 

food crop.  They get a poor yield. 
Soon after it is taken to the thrash­
ing floor, the rich  moneylender or 
sowcar or village Shy lock would ap­

pear like ‘Yama’ and take away all 
the grains or food produced at a lower 
price.  I am thankful to the Govern­
ment for the fact that now market­
ing facilities and credit facilities ar® 
going to be provided to them.  That 
is good. These may be provided with­
in a year or two or three years.  That 
is a different matter.  Are they satis­
fied with these?  For  myself I am 
not satisfied with it.  When the Grov­
emment show so much sjonpathy and 
generosity for the textile millowners 
by allowing a minimum profit of 6 
per cent on the capital invested, and 
provide all facilities for the indus­
trial labourer, why should not they 
extend the same facilities to the farm- 
labourers and poor farmers?  That is 
what I am asking.  The poor farmer 
is crying for justice to fix up reason­
able prices for grains but his voice is 

not felt.

Mere provision of  credit facilities 

will not do. As I  have repeated a 
nimiber of times, in my place of Ra- 
yalaseema, agricultre is a gamble in 
rain.  Rains fail very often.  Famines 
visit our area frequently.  The House 
is also aware that agriculture, besid­
es being a gamble in rains, is also a 
gamble with the prices.  If the farmer 
is not sure of a minimum price which 
he can reasonably  expect, how can 
we expect enthusiasm or interest in 
him.  He gets very low price for his
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produce apart  from the poor yield. 

Therefore, it is rightly  said tl̂t the 
agriculturist is bom in debt, lives in 

debt and dies in debt  He is only ap­
pealing to God to do justice for him.

Therefore, in order to raise the liv­

ing standard of the agriculturist and 
the poor farmer,  the  Government 

should come forward and take bold 

steps to stabilise prices.  Some rea­
sonable prices must be  fixed for the 
foodgrains.  Let the agriculturists be 

sure that these are the prices that 

they are going to get for their pro­
duce after harvest  Even let there be 
condition that he must cultivate so 
much land under foodgrains, but that 
incentive must be there.  The Gov­
ernment must make itself responsible 

to purchase the produce.  When you 
make the farmer pay higher  price 
for cloth, why should the Government 
hesitate to ask the non agriculturist 

or industriaUst to pay more price for 
wheat or rice.  At the time of the 
harvest the Government should help 

them because they sell it at a lower 
price.  The middlemen or some busi­
nessmen come forward and knock off 
the produce at a lower price and sub­
sequently the prices would increase. 
The businessmen  would  be  largely 
benefited.  So,  I  would  request 
the  Government  to  come  forward 
and  fix  a  minimum  price  for 

their  produce.  We  cannot  any 
longer build up our country at the 

sacrifice on the bone and blood and 
sweat of our poor farmer.

2 P.M.

Then, I would ask for implementa­

tion of the Minimum Wages Act for 
the poor farmers.  That is also neces­
sary.  Their  life  should  be  made 
better, their living conditions should 

be improved.  If that is done we can 
have the satisfaction at least that the 
living standards of the villagers have 

been improved.

The position of the villagers is very 

pitiable because the labourers  have 

no houses.  They have some hovels, 
and dirty ill-ventilated thatched roofs.
Tneretore the Planners mî t have

considered this thing.  They should 

have provided more money for the 

construction of houses in the  rural 
areas.

I submit therefore that  the  poor 

farmers should be provided with all 
the* facilities that they deserve and 
need.  I have already said, mmimnm 

prices for their produce  should  be 

fixed and the Minimum Wages  Act 

should be implemented, and also cheap 
electricity should be given to them 

for lift irrigation where there is no 
such facility.  That is very important 

At present the cost of production of 
foodgrains  is very high.  The poor 
farmer has to purchase bulls, manure 
and so many other things for his cul­
tivation and you are aware. Sir, how 
the farmer is put to  heavy  expendi­

ture for  agriculture.  To reduce that, 
cheap supply of electricity is absolute­
ly necessary.  It wiU help him a great 
deal.  I request the Government to 
provide cheap supply of  electricity 
for agricultural purposes, in Rayala- 
seema area, particularly in my Kal- 
yandrey Taluk for lift irrigation where 
there is no other sources of irrigation 
except wells.

«ft 510  qti  (f^

TOT

4   ̂ g I

^

A  f,  %TT

5TT̂T I  ̂ ^   tr

i \
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Stall Saiangadhar Das (Dhexikanal- 
West Cuttack):  Mr. Deputy Speaker,

Sir, with regard to this Plan which 

is being spoken of as a tremendous 

stride towards the socialistic pattern 

of Ufe, I wish I could look at it that 
way.  But, I do not.  I will come to 
that later on.  But what I see in the 

Plan is the beginning of industrialisa­
tion.  Industrialisation has been t^- 

ed about in our country for nearly 25 
to 30 years.  About  15  years  ago 
there was the Bombay Plan adxim- 
brated by some capitalists. Since then 
we have been talking about indus­
trialisation; and in the First Five Year 

Plan with a few large industries, not 

the key industries, like Sindri and 
Chittaranjan people did think it was 
industrialisation.  But now with the 

introduction of  the  steel  mills,  I 
believe we are latmching on an era of 

industrialisation.  We are having three 

more steel mills and exi>ansion of the 
existing steel mills,  and  plans  are 

being laid for  the  manufacture  of 
electrical heavy equipment, more fer­
tiliser factories and several other key 
industries.  I hope during the Second 
Five Year Plan there wUl be another 
Shipbuilding Yard, although there is 

no indication about it as yet.

1 have heard criticism  about  the 
cstd̂ Qshment  of  ĥ vy  industries.

During my lifetime I have had some­
thing to do with the industrial world 
as a technologist, and I believe that 
scheme is the beginning of industria­

lisation.  I would point out, for inst­

ance, to  the  advocates  of  Ambar 

Charkha, who criticise the establish­
ment of steel mills, that without steel 
even your Ambar Charkha cannot be 

constructed.  Then  again  there  is 

cement, for instance.  It is very sur­
prising that during the last few years, 

there has been so much demand for 
cement that we have had to import 

cement from outside.  So, it is neces­

sary to have more cement factories 
and increase production.  There is one 
peculiar situation in the  matter  of 

cement that I might  mention  here. 
Only about ten years ago, in small 

towns and in the countryside wher­
ever pucca buildings were being built, 

it was bricks and lime mortar.  Now­
adays, in the last three or four years, 
I have known in the market in my 
part of the country there is no lime 
mortar to be seen—lime has gone out 
of the market and nobody manufac- 
tiu:es lime because the masons, who 
do the work, find it more convenient 
to work with cement than with lime. 
Consequently lime has gone out of the 
market, and the demand is more and 
more tar cement.  Just now there is 
a scarcity for cement in some psuts of 
the country.  So, it is a very good 
thing that more cement factories are 
being planned.

But to say that these industries will 
bring in an era of prosperity for the 
people, will feed the people, will clothe 
the people, is only a sort of a propa­
ganda on the part of the Government 
to lull the people to sleep.  But tl̂e 
people are not sleeping nowadays.

Then there is so much talk about 
co-operation and without co-operation 

the Plai> cannot be successful  I do 
not Bee where co-operation is neces- 

sazy to start and run a steel mill or a
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cement factory.  I do not believe there 
is anyone who opposes the establish­

ment of steel mills.  I personally wel­
come it.  But I must look at the im­
plications of the establishment of these 

big industries, whether they give em­
ployment to the people, whether the 
proceeds from these investments are 
distributed equitably among all the 

people; by that I only mean that na­
tionalisation will not do, there must be 
socialisation.  Without  socialisation 

there would be no distribution, and 
there is danger in nationalisation of 

these huge industries, and lately in the 
nationalisation of the insurance com­
panies.  There would be more  and 
more totalitarian methods and  con­
centration of all the industrial  and 
economic power in the Government. 
So, I would not call it even “nationali­
sation’; it is establishment of  State 
industries or State business.

About co-operation, just at the pre­

sent time, we see the prices of the 
everyday necessities going up.  Dur­
ing the last Budget, there was a duty 
imposed on edible oils, and immedia­
tely the price of mustard oil, which 
is an everyday necessity in the eastern 
parts of In<̂a and the price of which 
used to be Rs. 1-4-0 per seer, went up 
to Rs. 2 per seer; now it is Rs. 2-8-0 
per seer.  Although many a time it has 
been pointed out on the floor of  the 
House, the Ministry has not done any­

thing to control the prices.

About the excise duty that has been 
increased on cloth just a few days ago,

 ̂ about 15 days ago,  has happened
'  now to the people who  should be glad­
ly co-operative with any effort that 
the Grovemment initiates?  For  the 

/  whole of Bengal, there is the puj« 
period—puja for Durga, Lakshmi etc. 
—which is the biggest and most jo­
yous period in the life of Bengalis, 
and that is shortly coming.  Immedia­
tely the excise duty was  increased, 
the prices of cloth which had been 
stocked for the last one or two months 
in preparation for the Puja festival, 
have gone up anjrwhere from Re. 1 
to Rs. 2-8-0 per  pair.  The  House 
will remember the condition of the 
people in Bengal, where there is a 
constant  influx  from  East Pakistan.

Those people who come over here have 

relations and friends who are resi­
dents of West Bengal, and they are 
now dependant on many  of them. 

Each  family  has  about  ten mem­
bers  and  dependants,  and  on top 
of  that,  there  are  these  re­
fugees  who  have  come from East 
Pakistan.  The custom  of Bengalis is 

that they must clothe everyone in the 
family—servants, even those servants 
who do temporary work and all de­
pendents.  Each family in  Calcutta, 

for instance, may have to clothe a do­
zen people.  Now how is. it possible 
for a person to clothe all these people?
I was in Calcutta a few days ago, and 
wherever I went, I found that the peo­
ple are very much dissatisfied; they 

are very much against the  Govern* 
ment and the ruling party because of 
this.  Many of them say, ‘‘Could not 
the new Finance Minister wait 15 days 
or a month for the imposition of this 

duty?  Why did he impose this duty 
just before shopping for the Pujas?” 
This is the season now for shopping, 
and eversrwhere the prices have gone 

up so high that they are not able to 
purchase their  requirements for aU 
the people who are  dependent  on 
them.  Under these circumstances I do 

not see how the Minister talks  about 
co-operation.  Is it possible that these 
people will co-operate with the Gov­
ernment?  I must not be misunder­
stood.  There is a cement factory or a 
steel mill.  Ifobody will oppose it. We 

welcome it.

But, as far as co-operation is con­
cerned for other developmental works, 
how can you  expect  co-operation, 
when you impose duties like this and 
make the rich, richer and the poor, 
poorer.  When the Minister introduc­
ed the Bill, I think he said that there 
was a good deal of extra profit with 
the mill-owners and that he wanted 

to mop up a part of that profit Many 
years ago, I remember, when excise 
duty was imposed on  matches,  the 
price of matches went up very dispro­
portionately, although the duty mî t 
have been a pie or two  per  dozen 
boxes.  Therefore, jrou cannot mop up 
the extra profits from the miU-own« 
or manufacturers.  The stock that is
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with them may be stocks that came 

to them before two or three months; 
they brought them for the puja from 
the mills.  All these were with the 

dealers.  The mill-owners and manu­
facturers will come later on but at the 

present moment,  these  middlemen, 
whole-salers and retailers are reaping 

large profits and consequently,  they 
become richer and the consumers be­

come poor and go without clothes.

There is also a plea made always 
ttiat we must tighten our belts.  I am 
glad that one of my compatriots from 
Orissa challenged a Minister in  the 
other House to put on loin clothes ins­
tead of having  a  paraphernalia  of 
churidar, coat and so on.  First of all, 
you do it, then you ask me to do it 
You want people, who are going al­
most naked, to tighten their belts.  I 

do not see any indication that the 
standard of living of the people will 
go up, if the Plan is carried out in 

this way.

Then, there is the matter of agri­
culture.  An increase of about fifteen 

per cent, has been planned but the 
Prime Minister has asked as to why 
it should not go up by another fifteen 
per cent.  The Ministers  assembled 
from all the States hate later on agre­
ed to put it at about thirty or forty 
per cent.  It is all right to sit down 
In the offices in Delhi and in the State 
capitals and calculate that you can get 
so much percentage increase by using 
fertilizers, so much by better seed, so 

much by good cultivation  and  so 
on.  In the practical field, anyone who 
had anjrthiiig to do with agriculture, 
will agree with me that no amount of 
better seeds or fertilizers will increase 
ê yield imless these two are accom­
panied by water for irrigation.  With­
out water, you cannot have increased 
yields; you will only lose money. We 
often hear that so many millions of 
acres have been brought under irriga­
tion by projects such as Hirakud, DVC, 
Bhakî-Nangal, etc.  There are mil­
lions of acres where water from these 
big Ejects cannot r̂n. For instance, 
in iny State, about half the  area is 

•ome iort oi a hilly coiintry and al­

most all the land depends on  rain 

water.  Unless there is the seasonal 

rain, the crops fail.  There are areas 
where crops are failing every year for 
the last few years.  Minor irrigation 

schemes, medium schemes by damming 

small rivers and rivulets, are neces­
sary to increase production by about 
forty per cent  I say that the average 
yield per acre of wheat or rice could 

be increased by a himdred per cent 
because in India the average yield of 
almost all crops is less than the world 
average.  We have localities  where 
production is very high.  For instzince, 
there are some districts in South India 

where the average yield of paddy is 

three or four times of what we get in 
Orissa.  That is all right, but the ave­
rage yield for the whole country is 
much below those of other countries. 
It is good that we are going to have 
more fertilizer factories and it is also 

good that the ordinary cultivator has 
realised the value of  artificial  and 
chemical fertilizers, which he did not, 
some fifteen years ago.  The Plan is 
lop-sided in the matter of agriculture 

because the money allocated for minor 
irrigation schemes is mucli less than 
even the First Plan.  It is a great mis­
take.  I do not know how far is the 
increase in production during the last 
few years due to Government’s plans 
and how far, due to redns and lifting 
of the controls when  the  hoarded 
stocks came in the market.

Shri Debeswar Sarmah  (Golaghat- 
Jorhat): Due to  Grow  More  Food 
campaign also.

Shri Sarangadhar Das: It is very nice 
of my friend of the Congress Party 
to have brought in this.  But, if you 
read the criticisms of Shri V. T. Kri- 
shnamachari, Vice Chairman oi  tiie 
Planning Commission, who  presided 
over a committee some four years ago 
aiid investigated into this campaign, 
you will get an idea of it.  It was all 

wasted money; nothing has been gain­
ed by the country from the Grow More 
Food campaign.  So, it is very neces­
sary to have minor inigation schemes 
and medium schemes for  supply  of 
water for irrigation.
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There is another defect which the 
Government has not accepted till now 
—that is the price  support  policy. 
Some years ago, when Shri Munshi 
was the Minister of Agriculture, he 

st̂ ed campaigns for growing more 
jute and cotton and the Central Grov- 
emment’s agents went all over  the 

«  coimtry to non-jute growing areas and 

carried on propaganda and persuaded 
people.  The  people  came  forward. 
They grew jute.  I had been to one or 
two localities in Orissa where jute was 
never grown and I found that jute was 
growing very well there.  They had 
very good crops.  But, when thr jute 
was ready for the market, the price 
dropped.  Then the cultivators wanted 
to see the man who had  persuaded 
them to grow jute, but he had decamp­
ed to Delhi or some other place and 
was not to be found anywhere. There­
fore, it is necessary that we should 
be self-sufficient in jute and  cotton 
because of the constant troubles that 
we  have  with  the  neighbouring 
countries, but you cannot go on per­
suading the growers to grow and do 
not give them any support when they 
are in difficulties.  I, therefore, urge 
upon the  Government—the  Deputy 
Minister for Planning and the Minister 

for Agriculture are here—to take up 
this matter of price support and find 
out how with the least  investment 

price support can be introduced for 
these crops which you encourage the 
people to grow to meet the needs of 
the country.

As far as other crops are concerned, 
the Government may think of them 
later on.  Now I am pleading only for 
those crops which you persuade the 
people to grow.  When the people pro­
duce these things and when there is a 
glut in the market the prices drop and 
you do not care for them.  That is not 

correct.  You must f?ive them support

These are few of the points I have 

expressed to show that it is impossible 
lor Government or for anjrone to elicit 
willing co-operation unless you  look 

after the day to day difficulties of the

people, whether they are growers or 

consumers.  Unless that is done there 
would be no willing co-operation from 
the people.  But, at the same time, I 
do not believe there is anyone who 

will oppose  the  establishment of a 
steel mill,  cement mill or a  heavy 
electrical equipment factory.  Nobody 
will oppose that.  Even if there is op­
position,  that  opposition  does  not 
bother you.  You go ahead putting up 
the mill or the factory, whether it is 

managed by Government or by a cor­
poration.  You have the power to do it 
and our opposition or the opposition of 

the common maa in the street will not 
prevent you from putting up the same.

When I am saying this, I may just 

mention that my friend who preceded 
me had put in a lot of criticism against 
the Opposition Parties and groups. He 
quoted all sorts of things from Maha- 
bharata and Ramayana in which I am 

not well versed.  But to say that there 
cannot be equality is not correct.  It 
is true that God has made a black 
man black and a white man white, but 
that is  no  comparison  here.  The 
black man must have the same oppor­
tunity for development as the white 
man has.  A bhangi’s son must have 
the same opportunity as the brhamin’s 
son.  And that is given in the Consti­
tution.  When we say that, it is the 

most conservative people on the other 
side who always get shaken up  and 
say that we talk too  much  about 
equality.  ‘Equality” is there in the 
Directive Principles of our Constitu­
tion.  Therefore, it is no use criticis­
ing us.

I  hope the Government will make 
a note of the points that I have made 
and pay attention for increasing the 
per acre yield of Tarious crops in 
India by giving necessary irrigation 
and other things, improved
methods of agriculture, jse of  im­
proved tools and all that  I know 
little bits are being done here and 
there, but it should be on a  large 
scale Just as you are producing stê 

and cement on a* very large scale.
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^   «W vn*» : ̂  15

# <nt ^  ̂   ̂  i ^

3ft «n ^

g   ̂Jj? ̂  ^

T?  ftp   ̂  ̂

(litsRi ?iwpr) ^

I,  5ii| grt  ̂  I '

fsRT  ̂  1>T ^

 ̂  t 5̂ «r fir’s

I OT ^ 'iTO I ^

35̂  # 5̂   ̂  t

f̂ira % ftpn l_, at ^

5>T Jiff ̂  I t% ?ft   ̂ 5̂5

5̂r  ̂ftrat |*n t

r̂f̂ fwrt, (5<5H»m)

r̂j?n wr<ift % f̂ > ^

p̂nrar f,  t  aft ^

c?iTpin »̂r*î R  ̂fiPIT I, ^

Shri Debeswar Sannab: The Report 
of the Planning Commission is print­

ed in English; so I would request you 

to speak in English.

Shri U.  M. Trivedi (Chittor): Why

don’t you  say that loudly? You want

him to speak in English.

5IVT tro ^

ip̂ t ̂  ̂   îfwi ̂  ̂ 

frfrt t ̂    ̂̂   ^

 ̂   ̂f̂ 't  # ̂   3ft5Rn f  I

A  ̂ ^

$   ̂  ^

f I  ̂ T̂FŴTT I  5ft

’TTfWr FfV t.t;? ̂ ^

t îTHra  ^

fen 5tt  ̂   ̂3i»fW Tf r̂f

I,  ̂ ̂  fT fen ^ ̂  I ^

 ̂ T̂WT ̂  I

■m ̂   ̂ -TO  ̂  ̂

cR   ̂  (vrr̂ fmr)

ferr  ̂  1 (F-<m)

5FT w   ̂  ̂   ^ f ̂ ^

 ̂  ̂ ^ * 

afr?7TT t,  ̂^T f 1

2 .53 P.M.

[Shri Barman in the CKair]

(tm TRFf)  %  ̂   ̂«ft?T

 ̂ If ̂  ^ f̂ '  ^

t •

 ̂  1 p t ^ t r  

 ̂ 3ft  I  ̂  ̂  t ^

îf̂iTR  ̂ ^  ^

n̂ft  ̂   ̂ t   ̂ «TI5̂  f

5ft 5̂T  ̂   ̂  ^

i  I  ̂ r̂tfe in<4t

% ?nTR ̂

 ̂ |̂JTr ̂  ?,  % 3(%

***̂ ^
«TT  ̂   ̂ ^  ^

faTT?T  ̂*IT7T  5n?TT  =̂ Tf̂  '̂T  I

iîrar «mr ̂  ̂    ̂ *ttcit | «rV̂

 ̂ ̂  «T1?H % W  ?̂T ^

 ̂  v̂  5rm<t  ̂   ̂ 5=1̂
 ̂ 5ffSF̂ t  I  ̂  t f̂

T̂T̂  5ftf̂  M toT  

imi  iTvtvvf̂   (  ̂ t.  ^

TO  t̂'  t 1

VTO  wotol̂   :

(Tft̂ )  ?ft  ̂  ̂   ̂  ■

t. >
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W  t   ̂   q o  qto f

3|T f̂ T f qr 'TRT ^

% ̂   ̂   ̂ 5̂TT̂ eft   ̂W  5«Tt I

ITo ô 5JO cIt T̂FT

irnr  1

*rftRT 51̂

%  ̂ ÎTcTT eft ^ W

T̂ I  ̂eft   ̂ WT  >̂PT*T

 ̂̂ ̂  fer̂rrar̂n- w ̂  ̂

!p̂T  îd<. ̂   ̂̂

ẐTRT ^

 ̂  ̂ ?Tf  3F̂  ^

*Pt Tt# 51̂ ̂flTfit ̂  PĤyfcIT ̂ ?TtT #fft

%  T̂?r̂ %  t I
' t

 ̂  ̂ (?n̂)  ̂#

T̂'T̂ ?nTR  ?fh: t m mii g

T̂F%  ̂ *TPT  r̂S"  I   ̂ ■

TO *t>IHn TK ĵTRT  •'̂l̂dl  I  5TOT 

f̂TT̂ #   ̂ ̂  f¥  WRT̂

8FT mv ftmftnrr ̂  ̂  w  i t 

*srr I f̂TT ̂ "PT̂ m̂T

t ̂  ̂   M «fk ̂  ^

t̂8F̂ %f̂ ̂ pR q'̂t̂ aiTsr ̂

 ̂I ”%<®iWK ̂ 0+H ̂ 1%*̂  «T»Hn 

'TRT ftr̂TT  %f%̂T ̂  ̂??TT ̂  ̂  Tî

11  # ?T̂ ?t ??#

fff  «n: jp   ̂«r5t  ^

eW eR> 5  ̂51̂ ft’TT I  ’f»rr%

WT̂ ̂  fTR

 ̂f3I#5R «fn»  mrii f̂er X̂  

tfw  (̂TTOT #  ^

^  fMHw r̂Prfh)  ’prtx 

 ̂  «rn> (f?î 5̂rqT)

 ̂ ^ ̂    ̂ «TT I ̂  %

zm wNi 5̂ # ̂   ^

 ̂  ̂ <mit̂-

(iRitWTf̂TV) TO ̂  I 

 ̂*f(0 I 'cT?r +5̂ ̂̂  «ff̂ % SfT̂

 ̂̂  ̂   ;3¥ ̂  ITRi

«ff I 2T̂ fr̂  ? ?  ^

U5(X ^ 31̂, ?fh:   ̂ OT

51WT  3f̂rf% «b̂tO   ̂ 

qr̂ft 550̂ ̂    ̂  ̂fk̂ I
frrt̂ ̂   ̂ qr  ^ ̂  I

 ̂̂ r*id*f) <TTcT ^

 ̂I 'd̂   ̂ f̂PTT

qfr qr t?T (̂rf̂ ŵ)   ̂ =̂rf̂ i

 ̂̂[7t ir̂ ̂ft̂ ̂?j)T ̂  ̂  *if «ft I

K ̂  '̂«w  ̂  iR?rr ■qîai

 ̂^̂TRTt (w )̂ ^ 

 ̂  ̂  ̂ ̂ I  ̂ t̂ 4lti ?At t  W  

T̂ ̂ M'4 Ŵ.   ̂I ̂  ̂ ̂

«rt spT̂rr   ̂ ̂ ’t ^

t   ̂ ^Hww #  «nr

 ̂ ̂  *<*<< <?il«ilf %” "̂Tff  ^

^ ;TRT Vv9   ̂T# nf «ft I

 ̂ ^T f̂r SRHT t :

“TT53T ?R#

 ̂ 3Ê ?̂*T

f̂t̂  %■ 5̂  ̂

5TRfTO   ̂ r̂ »nw Win

W ?ftT ?ft̂ Wf %

Spft̂Fff % ?rf̂TfW ^
5Tf̂   ̂  r̂ snmr  i"

 ̂ift snf̂f̂

(̂ T̂rf»r̂y)  % îf̂ +  ̂  ̂ ^  ̂

 ̂ ĵtSefT ̂ ̂PdH ̂   ffOT 

IOT ̂ 2T̂ ̂ii*i0 11% ̂

 ̂̂    ̂ (̂nfrT|fe ̂

 ̂) t ̂    ̂ ^̂nppnr ̂

#ft I  ̂ 5
w I

?T̂ ̂r(W VRf̂iff ̂

 ̂  ̂ % ?r̂ ̂*t \5« ̂  c;o

itoit 5f̂T Tî f, ̂  ̂  ̂<l*l» SJTBi 

I ̂ftr # B[re[ ̂  ̂  ̂ ̂  ̂
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VT̂hr]

 ̂ W  ft̂TT ?

 ̂  ̂   ̂ *rr,

HT3T s;res CRT  I I  t

 ̂*t»̂di  ̂ T̂R”  ^ TO

iNt (to#)  ̂^

 ̂  ̂̂  fjT̂ *l»<cn  ̂I

5n®  9lo 44l̂49( : foRHT

|[̂ î«?ial  ^̂nft ?T4  *T]|f fVRft I

<lftcT 61̂   (̂TPhf :  ̂  ?̂rt

I f̂F  ̂  | i

 ̂  q mw[  I

A   ̂ g f% 2Tff  TC

[̂H 'fhr %   ̂ «<«H %  r̂̂“

 ̂  t I ?fk  ̂  eft

t, ̂  ̂   ^

fw I I

 ̂ ̂  flrTfeF f fif» î nrr ̂3T# 

qi# ^  fTO t I

^O TlRftr XTf

 ̂ t f%   ̂  «fV qr

 ̂ f*mcfT  t I

*tfiRT  TRI VtHiq : ?TCT 

?ft ̂  qp̂ *11̂*1   ̂f%

 ̂ an 1  h  is out  leading H rod

{jftCK. ̂    ̂^  •T»dri<

 ̂A f %

 ̂  5T®fT  ̂   ̂?Mq?ft S{T̂ qr

?fT«r   ̂ siJî ̂ ?iT̂ f̂t

^   ̂  *IT ̂ RRT OT

 ̂I ̂  TOST  ̂fv(̂

^ ^ 5T  ̂̂l̂lr ftcIT I

tîi*-̂rrar) ; ?TT5rT̂  ̂’sfrrpft  ̂

 ̂t I

qftd 51̂  ifTO ̂(Tnf̂ :

t ̂rrnitt f̂hpfV  ̂»rf t I

ijNRft  w<iwO : q3#T

^) :  fer  ̂    ̂»rf t ?

qfiRT 6î < TRT T̂nW :  ̂ T̂

«rt i  ^

^ tiqm ^ cTX'TJ ^

TO?Rr   ̂1 ^  îHicid f̂ RrfV

^ ^  %n̂THT  ̂ wn 

I W  ̂   ̂ feHT  ̂ f'nrr

ŜTRfT I w ̂  *TrTT ̂    ̂̂

T̂T ̂rrarf ̂    ̂Wl< ̂ 3̂ %

? ̂ŝKl ̂  ̂  ̂  =̂11̂ I A ̂
m fqĵ 5TTT ^  ^

q»\  ̂  g ?ftr TO % ■d5T5T ^

«nw  w   t 1   ̂^

ITR̂ srfir 2ft  ^  H 

irmT I, m tm  ^

VTOT#  ̂ ô sjsr?, q-f̂ nrin ^

 ̂ f̂tr fer  ̂̂

51%  5rf̂ ozri% ̂   11 fro

 ̂    ̂   ̂SFTfT W  TO

4̂* HT̂Ptft %  VT 

\a  mro iRRW  5ITc!T  «TT,  «ftT OT 

q<n»<ŷ % ^̂!TfTO

 ̂ qf̂  ?TTĝr %   ̂w  t i

fff % «r  ̂ irit  ̂srrfiT̂ f i

 ̂ 1̂5 Pfîrc m̂ H  t ftr

q<   ̂ qfW f ^ ^

 ̂ ?̂rr I  eft T?v

 ̂  i< 1
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«fV 3ft

 ̂  ?TT Vo IR  3ft  «TT,

 ̂9 X. ̂  ̂IfTT yt 

I I M  cITÎ ^

S»̂Hflf  ̂ T̂̂TPT

... .

q*o 5To  ̂ rTTOT

#  ̂ t I  ̂  t #

^ ̂  ̂3RRT ̂   ?ft??T €t ̂  t  I

mHR!  4î< ?rnET ♦iHW  : ̂   StT

 ̂ ^  ̂  ̂ ^ dl+̂ 

«ptf   ̂I eft tf9T̂

{'ftm)   ̂ I I TO  ̂ cTRT̂T ^

I  I  xr  ̂̂

^   ̂  n̂rr # 9

«rŜ, ̂  5tt̂  ̂ try:

“4 ?TMT 5FT̂ ̂   ̂ ̂  ̂

% W ̂  ̂  T5TT   ̂I  ̂ ̂

 ̂  ̂ ^ f̂i<di  ̂  ^

 ̂ Ur-m t' I  ̂   ?ftT

?nf̂ ^ SHFT  ̂   ^  cfr

mr  ̂  wrmi

% ^   ̂ ^ <Tfnsnr ^

I  I

3fV 5T̂   ̂̂   ̂ ̂

5T̂  fsFT?̂ ^ T$ I, 

 ̂ ftW  t •”

^ ^  VTPT

(^)   ̂I ’T  ̂f*n̂ JT̂

tv. r̂r ô  ̂  ̂  ̂ ̂  iff,  ĵn*)«T 

firsr   ̂«n̂ ̂  ̂  ̂  ̂  

m  i ^

%m ̂    ̂ ̂  ^

Vtf cTn̂  ̂!l|t  I ViN fTT̂ 

fcvrt ̂  eft  I ^   ̂  \W-Vf 

^  frrti T?:   ̂Tî  ̂TO

fiK  W tt ¥T *r̂  w 6  ̂ 55rnrJ

iiniT «rr ft» «iFr jtr̂  f ftr tnftinr 

|y#5Tt  #  Jfft ̂  qm t I

TO Wt7 ? f  ̂ W   fq ^

 ̂   qipft 

 ̂ r̂df evs r̂m 

firo”  ? t̂   ̂ ftrqi

V̂9 ?n̂  feiT

w , fro  ̂  ̂ vm

fw   ̂ I w  w  trrrf ? 

yBB  Veal'S ̂  ferr n̂rrr  ̂f%

rf)'̂<!l ̂ iftr ̂  "Ft “̂HHI  f̂ŷTvT

% I ̂ ?RT ̂  ̂   ITRt  4jÎ«T

l[?rc '̂TR ̂ *m»i*ic ̂  ̂  ̂  Iw 

t   ̂  ̂ ?m

q̂  qrfêr 5̂5n̂T qi?t ^

fkqf̂rfê  ̂ t 1eRq> ̂  ̂ 

 ̂  Ye; 7?̂ 1̂ I ?ftT 

5̂rft eTTq>  ̂ ̂  eRi| TO ^ qRT̂ 

qr?̂ f I €i4c< ^ ̂ qt̂

5ft qRT   ̂iftr ?TR ̂  ̂ nf dt

I

fro ?  # q  ̂̂  % fq

(q^^)  % qjq̂ f I

3 P.M.

 ̂̂  qf̂  ̂ mt iTvtq̂ ^m 

^  qrtftra- ^

 ̂ qeFrrqr t̂q̂qro

TO%qr-

fêKTMi  ̂  ̂ qtnar ?yc;

qr îftK ̂ qr̂ ’grqer  ?t w

pro  ̂  ̂  ̂  ^  ^

îrrt̂fT qrfq̂  #  qrrs.   ̂qft

 ̂qi  t fqr qnri tJT

q»T?f % fypT  qq̂rq̂  ̂^ 

qTRRT̂  fq̂TT q>T ĥi q̂ qr

I <flT q  ̂ ?T ̂   =qTTT qjqr 

 ̂   ̂  qjT «rq»m ̂  mi rik fqft

n̂?5ft   ̂   ̂ fro % 

q̂ gT̂  fT3I WTdT q?t <Ff q̂ q>̂ 

fftr 5q ̂ H«ar g   ̂   ^

c5nf5nT  q̂ ft̂  ̂ n>1̂  ̂ qpr  ̂^
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 ̂ l̂rr  ^
 ̂   faHTH)c|vff ^ I I

W  ftp ̂»T3I 'WTc< ̂

 ̂  ̂jTR̂rr̂T̂fiTT «TT̂,  ̂ W W ^

t,  ̂   ̂ # irrr

 ̂f%   ̂$ 5̂ ?fWt ̂  ft-sK
t f%  ̂  ̂?IT2T ̂   SfTT  ̂ ̂  ̂

 ̂̂<i«n  f̂tr A ̂    ̂̂<Pn

^  (̂snro)  ̂̂ m̂T
t̂TTST

% 3?R  ̂̂

 ̂ >ddHT  ̂ tî5ld[

 ̂'sftfv «!'< ^

f3[̂ 5TR I ̂ W

<.̂d1  I  ̂ 51W  ̂ ?TT5ft %T7̂ TPT 

Tm ^   I I ?R  % sn̂

|?rr ̂ «rk ̂  ̂  ?rW ̂

qr t?T  ̂5TT̂ T̂f̂ 

«Hi1f+  <f><Hf vrftv

I ?fk ̂  ̂  ̂  ̂   ̂ f,

>d(̂ %   ̂  ̂  ̂

t*Tf̂d  ̂   ̂   ̂  f ^

 ̂   t  I

# W ^

Rîsft  ̂  ̂  ̂ <4̂1 *rr

"qlf5dT 1  *r̂c) ̂  ̂  t ̂

qrar w   ̂wfdr̂  ̂ («nTO)

f ?ftT ̂

TRT ^

 ̂ ?T̂ t,

5*T I ̂\k»A
ipr #  ̂  ft iRT ^

f%  ^̂TT3T % 3»*TT  ̂ <̂fi*ij 

’JfnftpT  ̂  t  I  t  W  apw

i ft  ̂   ̂ W f̂tv

 ̂ I

nt?fw<   ̂  ̂ w 

 ̂ ttV̂ ŝt̂t % f̂nr  *f»̂it • 

femf ̂ ̂ %ttK̂  ^
T?! Mg-ql  ft f̂»̂ttlM ^ tflHI 

'Tjrf ?Ti|t   ̂  ft  ̂  ̂  ̂

T̂T̂. WTd'C ̂   ^̂*rr ?tVt ̂ ̂n75T?TT

 ̂ft ̂   ̂̂  

ft  ̂   ̂  ̂^

 ̂̂  ̂  ̂    ̂^

5T ̂>TT ̂ T$, ̂  »idl'J< TT 

 ̂ ̂   ̂  «JT I HTf̂ m f*rf?T̂ 

ITT ft€t Tfft ^  ̂  ̂ ^

 ̂   ̂ft ^T  ̂ R̂RT % '?ir<4

i>î <î R  ̂ T̂iR̂ ̂ TOT, ̂  T̂T̂ 

^ rT̂ftr \̂i\  ̂  % ft

<a<H Hdl'Jtl  I

 ̂  ̂ ^  *T?Rr  ̂ ’TT

^   I ft   ̂  ^

I  ?PR ftvRT̂  ̂̂rPT ̂  f̂T̂

ft  ^ ̂>*Tt ̂ eft ^

f[T  ^ VtftRT ̂»T5ft ̂iF̂i I ftflT

 ̂  ̂  ITRlwr %

?rff «?T «»k P̂TTit rTRK  lIKlft 

 ̂   ̂=FW# ̂  *Tf̂  ̂  *fti

iR>hA ̂  c!T̂ WK ̂ra* ̂ft»T ̂  g  ̂? 

T̂WT # WT  % fTR % ^

9̂n9rnr ft  ̂i  ^ ^  

 ̂"jjiai  ̂ft  it'̂r ̂

r̂nr ^   ̂5ft  % <ii«i  ̂ ^

^̂TTR %ft̂ 4 <̂TT

f ft f̂ T̂ \9; c;  H fro

 ̂  ^ cIT'R ff  ̂ ĉpft

ft̂ tftr ̂  % fanrfir̂ ̂ ̂  

ff I I 4 ̂  a 1̂ %̂ WK 
 ̂ -ql̂ai f ft ?n̂ ̂  ̂15  'KT̂̂ C 

 ̂ ^  ^ l̂VtV̂T'TT

vr VTWV Y!$r <tiT ftOT
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fV* 1TPT % ̂ ^
r̂nr ̂  ̂   fVinHi

ĉHT W  ̂  ̂  ̂^

%  cR  ̂  ̂  f  I  ^

^ f% ^  f̂t̂T

 ̂̂TRT  «T ̂ ^

 ̂  ̂ I ^

WRmr $  fRT̂  ̂  ^

R̂f% W  ̂  ̂«iga  vfN" n̂̂a

f, ? W ̂  ̂  ^

vm ̂ ̂   ̂v;̂  p̂nfw

t ft*  ̂  ̂̂STRTT t

K̂<3  ̂̂ ?ftT 

w  ̂ (̂tK  ̂%ttx ^

% ̂  ̂  Î TR ̂  -qlf̂ij I

 ̂ ĵH\X  OT  ̂ ̂ R̂5T ^ 5fT?T

%ftK  ? 5̂ 11
 ̂  %ftr   ̂ ̂ RT% f, iRTOiT 

t, f̂T̂ ̂TT3TK  f «ftr

 ̂f̂  sfr?̂ (f̂ ̂  apfV

 ̂ n̂n%  ̂ 1̂<  ̂ %

«TPT 3rn̂ f f% r̂T̂ffciW   ̂ ^

 ̂ I  ? ^

f̂tr *TPft ^  v̂RTT f, «n̂ 

vtr IVgT   ̂ r̂orarr g  w %

irh:   ̂ 5̂  ?T̂

^  I   ̂  ̂ MWR TO# ^

n̂> 3ft  ̂ f  ^

ŝJT  %T  ̂̂  ̂rrar ̂ ?ftT A

mqp  ̂ w 5tt̂ ^

t «ftr # «m îOTr?r  ^ ^

I  cTt w % f̂  wn"

fttJTT TOTT «rk  ̂   ̂  ft>

vfiiifH »T  ̂ w r̂r*T % fW

^ >3̂ ̂  ̂  ̂ 5̂  ̂«6<cfl f I 

4 l(tf1»HH4T ^ ^

% ?T̂ ̂ A srnrlsvf  fiiPît.

^   ̂̂ ̂  ftrtn” ?fk

 ̂  ^

■̂<H % TR ^  ̂  ̂  ̂̂

«ft ftr 3?f  ?f^  w ferr

 ̂ ^  fiTTTl-

n̂mr  ̂  qr TOt w  t

't>TH +< 'Ĥ̂ n I   ̂̂<sil f%

?iT5,  ̂ R iT̂nr̂ %

 ̂?Fcrf ̂  ?T̂ IW   ̂̂ TORTT 

f % TOTT I ?TT3T

ti«<H  ̂̂  <<̂̂1  ̂ ^

 ̂  t ftr Tfm̂  T̂ fif  ̂̂  %

?ft  ĴHT I ̂

HPR̂T i4<sfl  ̂f̂RT ̂  f%

A  % ̂ITR#  ̂  -ql̂dT f~T' 

 ̂ ftirr «fT ^

înr WT ^   ̂  ̂ ^

TOT TO % 1TO ̂  ĝ t I   ̂̂

T̂̂al   ̂ f̂?t ̂  5?j)
TO %  T̂TĤd % 9xfeRT9>

5F̂  ̂1TORH
T̂ w  % ̂>1̂  ̂ fOT ̂   ^

R̂cf TT̂ t   ̂5*̂  *̂HT̂

 ̂I  T̂FT ̂  ?TT?T '=?TR‘

f̂tr 5?Rt   ̂  ̂̂?T¥“

VT̂TT  ̂^  «̂ âl g  ^R«hl7

^ n̂rnr  ^ vtirrr̂ OT 

H»<HT t̂’TT iftr A «f>̂rlT  ̂f% OT ^ 

 ̂  ̂  r̂ ^ TO ^   ̂  t

 ̂ % ?rr*r 5̂  ̂̂  ̂ hi n̂f̂ 1  ̂̂ T3»

 ̂f% n̂ft̂F «hHI 3^

 ̂   I  ̂   ̂ TT=FRTf̂ ^

I,  5t̂  (̂IT̂q') t ^
 ̂̂  *nr̂ ̂   ^ t

4Rd̂   ̂ f̂ RT T̂  ̂ T̂f̂ 5 

«pra;̂ ^T^% t̂̂ f̂en  t 

MvT IST̂ T̂TT ^ TPT ̂
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^ ̂   ̂  ̂ «TN

WK % f̂ RRT ^  TC wi

*t»Hi   ̂^   ̂^

t̂WrT̂  ?ftr  ^

f  ^ f̂ î TR̂ Rt ̂ 31̂ 

t I  ̂%(N ̂ ̂(̂5̂ ̂ TTfarr i  «?rr

 ̂  IT  ^ vhrrr̂iiH  ^

f ? w WT ̂  riWt ̂

 ̂   ̂spqr̂ % ̂   ^

13TT irrr  ̂  ^

^  ̂ t   ̂ ?rnr

^  ?FTR  %  fer%%  ̂ ^

 ̂   ̂ I m 5TTT  ̂  T̂T̂

 ̂ ^  ̂  ̂f ̂  

 ̂ ̂  ̂  ̂ft̂ *??: ̂  'TT«ĉ

5TT$ ? t i f%

 ̂̂ nTR"  ̂ *TT  f̂ Ti< T̂ 5TT 

Ti|r  ̂f9)T  ̂?IW % '>iHqO 

^  ̂ wm  t  cT?5«?r

o[T5RT ̂sftftr ̂5HKT ̂  ̂ ̂  ̂  f I

r̂ft̂  ̂ ?rrT ̂  r̂*??

 ̂   ̂«frT*î W  ̂  %

f^  >̂MTTyĝ  #  ?nn  arf̂

-qtiliî >*ilf«fj ̂T3»   ̂iTl< ^

 ̂f̂T r̂pfT  ̂ r̂fNr %

^ fvn+̂ r̂O «tTh4  I  Rrpt ^

d<t% %  T̂5TR  ^

«I<»TFft %  ?flT  *1̂ r*î<ll 

«w1if+ <nfex ̂ n̂<H  cTT̂ it 9vtrrt-

 ̂ I ̂  ̂  ̂  ̂  T̂FTTT 

*î«il,  ̂ »Tî  fr  n<H cT̂

*?T   ̂ T̂Hd ̂  T̂TT

«l<«iT4)  Ŷ*ft ̂  *Pft »T   ̂̂IfV

^ TO '*PRl t ̂sftK

%*f   ̂ fJPR" I

f#t  !l?l¥T % ̂  # JlTT 

t % ̂  *1̂ ̂  »ff 

I I

ftp  ̂ f?rm SITS'

iflr  ̂5TR «nftsRw ?Rt#  ijl# 
feiT [̂T$ fflr  ̂  3n?ft’ i(̂nTH Tftw 

t̂K ̂   %rrr % w  ^wr̂  

 ̂̂  I  irrr  gft  fvTT 

?̂RT *nOTF̂tww ̂
*T̂ f ft* ̂  %TTT  ^

9it3X *!T   ̂f%

*RRT ̂  ̂  %ttK  IHfîftF *FT ̂ UnW 

 ̂ % fTTT 

^  11 ^ ̂ 

ff I  ̂ I ?fk 5T

3ft T̂R=̂  (Pastur )   ̂   (̂ro-

*n̂)  ̂  ̂  ̂ «î ai r̂7*T  ̂ <̂̂tfsro" 

iif I I  ̂wi %fTK 
^   ̂̂    ̂ ft 

'TRT ift̂ R̂ % >a41h ?rff

1̂ ^  ̂  ̂ n̂rarafT

i ft *n<nr*f]r % f̂t̂  % ?n#

*TRr   ̂ *T̂ ̂ I ^

;̂$r̂ % v[̂ ^ ira% qr 2T|̂  ̂

«ft rft TT̂  ̂ d̂HPTT tqrr

ft T̂EJTSf̂  ̂ n̂̂v|?T]5

^  t   ̂ *R WT % ̂iTT  *̂TT 

TI5  f ̂ftif %?W ̂   ̂ ̂ ft

«rrr ̂  ftvr̂fFft ̂  ̂  | i iwr

%tTT % ̂  ̂  ̂  ̂>*ft ̂ ?ft ̂ITT %

<mr  ̂  | ft  ̂  r̂nr

iTflf I ’ITrr ̂  ̂  JT̂ ITsfhm 5̂f̂pT 

«ft «ftr   ̂̂nt€t ift

 ̂ ̂  ̂   «rr  ^ ̂ TPT ^ J|K 

T5RT ̂rf̂ ft 3Tt »IT? ftr#  %T

iftr ift itr  feft f ̂  1st vĵ



<̂ 03 ReaoUttion re 11 SEPTEMBER 1956 Second Five Year Plan 6704

f vfifv  ̂ ^  1?N Pĥ m ?*i

t.o sfihT̂  T̂<T ̂rnr %

I  ̂ «rrr 5 ̂TT ̂    ̂ % Mk

?ft rft*T f̂rST  ̂^̂F«T

Wf %  5T̂  ̂ I W  ̂ ^

% f̂’ETR’  ̂̂’?TT '*rra’ rft W '5ffV 

4?ff ^ \ v̂d? ô rTM ̂

% I ô ^

 ̂'Wtf% *f»f̂ qĉ  ̂  sftr 

 ̂?r>R ^

5̂5!̂ I,  sftfip ?rrr#

VRhH (^ ?mi>r) ^  fr  ̂^

pTT I, ?ft WT ̂   ̂   ̂  '>?ŵl

f% ?nft  ̂ ô ^

^ ?fh:  I   ̂  ĴT 5ft

 ̂  ̂ n̂r  %  iTR“

R̂T   ̂I ^ cT̂

 ̂  ^   ̂   ̂ ^̂ nft   ̂ ^

 ̂ ?rnT ̂  "vft ̂  ?TPT "I?!’  t»U4i

??Rt   ̂    ̂ I   ̂ 5*n%

#  ̂  TO’ ̂  ̂3TT ̂

 ̂   ̂I  WT % 'mr  ̂  =^

 ̂    ̂  T̂TT   ̂ cTKK

ifT? I  irrr  ?T̂ ^

fv ^R” T̂pft  ̂ ?rrT <si<w  t,

<T\T  T̂RK T̂TT «raî viTT̂ f,

 ̂ ’̂ R̂̂fTFT̂lTFT̂ T?,  ^

f̂tr5Tm f̂TW   ̂ % W^

 ̂?ftT fTN  ̂ ^

vfffv T̂TT ^

R̂fV % r̂f̂ *1̂  ̂4̂+cfl   ̂ I

W %  WRT  ̂%m % %fi[

r̂tr  *f»<HT -ql̂ai g

 ̂ *fT fefV % T̂RT R̂TW ̂   ^

fftr  TO  w % fr ̂   ^

l̂?tf *̂TTT  I; 1  T̂R

t ft? ?o  # ̂ o «TT̂  ̂  m 

%  JJpĴ *RT̂ f, «TfT

?iN«̂ ̂   ifftfen'imlft

 ̂   ̂vdf gimr f  i ô »fto  ̂  

»T  f̂iW 

. vs <r5z  ’feRT ̂ I

 ̂«r  f̂ n̂r % %i«<<  <̂iT ̂

«FTRT  ̂  TK I ^

I %(N ^ ̂

f  I  Ĥk*il  ^ 

«l>l’  ̂ ̂  ?TT̂ % ?lr̂  tilted

 ̂  1%  ̂ TOT hIr<i>H  %

 ̂ ̂  J|T ?im  ̂  ̂  ̂  «ft, ^

^TTiC, ?TT5fmf̂

 ̂  ̂  5tV

*T̂ t  •  ̂  ^  ̂f̂ pn,

t ftr  ̂  5f?T3: ̂  qi,  ^ 

TO“  ̂  ̂  ̂  ̂   ̂    ̂ ^

*T̂  4>̂*if  vrff¥  ?  r̂sT  ^

>̂*?t 5RTT| 5TRft ̂ I 151̂ Mdl   ̂

cRf ̂ Mc|*l̂<i  Hal'̂l ’TT  M|̂l

vfffv 5  ̂ f̂rtt ^ T̂RT t ft*

 ̂ »T̂ ̂ I r̂nr «f»̂H ^

 ̂I  ̂r<Mti ̂T

W   ̂ HitaHT ITPH  t  ̂^

 ̂ ?IT3f  ?̂hT  ^

f,

n̂p̂ ftr \o TOT ? ?IH # ̂

iTrT ̂  5Tpft ̂ n̂nr#, %o, vso

??T̂ % xm  ̂ *TTf̂

i|¥ci<R  ̂ ff ^

VW I  ̂ft»
VvTV̂ % ÊTvh' T̂ ĥI4  %

f̂ yR f̂tr d̂l|5T̂ ^ T̂Rt ^ ̂  1̂%

 ̂   ̂  ®n̂ ?ft  ̂  ̂  ?»

 ̂ % TO  ̂ ^

 ̂I VTT it̂   ̂5T *iiW MVT
?iTT >j»t ^ tot§  # r̂rt

^ eft  I OT ̂   t ̂rrft 

V̂ nft ft* ft»̂ ?TT5  TTOf  ^

w  n̂c5  ^ ^
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^  ̂̂)iT ̂   ^

%   ̂fiRFTT *̂*Ki  «rr,

R̂aTHRT ̂ 1RT ̂ ̂  U ̂  
 ̂  T̂R ?rr5r   ̂  ̂ 

vt" I*f>ni*i  ̂̂

 ̂ feTR  ̂  ̂?T̂ fT IT?f fs  ̂ ^

 ̂   ̂'5rV ?n3  *»>̂ai

m T̂ f , ̂f%5T  ̂  qr

T̂i|t *̂Rft  I   ̂ f̂tr »̂r>ft

 ̂  ̂I ÎVh ^   (̂T ’RT

I 3Rrf%  ̂ qR ?irT ^   ̂ ^

, cmr I  ?rnr w ^ ^

*!̂   ̂ I

Mr. Chairman: The hon. Monber

should finish now.

mUcI  Sr̂  ^

?̂*r  ̂   ̂I  ̂ *rr

w ̂  ̂  ̂    ̂ ̂ rrf̂

% T̂snrf ^ 

5TW iftr  siHcr % WT̂ 3FT7 

SIT̂r ?ftT  ̂   ̂  W  3TT̂ I

«n*T  iTRT ̂  ̂ ̂TtW,  sfrR"

 ̂   ̂ I ^

pr I e  ̂  ̂Thnrd  ̂ ^

 ̂  ̂   ̂«flr <l’̂»r<T fJTRt

TfcfV  ̂f%  ̂ ?T 

 ̂  ̂  t,   ̂ ferr

1̂  ̂  ̂   ̂ fon

 ̂I ̂   ̂f% 5ft  YTTT ?T Îi||,

ĝcT  ̂  ̂ W

5̂ 5TTT % iT̂R*Tt ?rrr ̂   ^

?ft  ?ftfW 1  ̂  ̂

 ̂ ̂  5rrT tl̂r  ftPî  «<f̂*î 

% f%̂T  ’̂’THDPT ^

T̂ yrft̂  $ ftj w .̂nTu  ^ 

jft 5n9r»̂ f[t fi%  I *n| <A  ̂̂itt

^  I, t̂ rrm #  f ir̂

TOT 1̂,  ̂ ̂  ̂ ̂  ̂

t^ ^ ^vcqr^t, OT? firor 

gm t ft? 4»*n̂ R ^

fFt̂   %   ̂   ^

I   ̂   ̂ ,̂o®»  WT

 ̂ irnT̂  ̂̂   ̂ ^

t, îftft: ft̂   ̂  ̂ ^  

 ̂I w Wtt ? iH| flr̂  prr ̂ ft» w 

^ ?TTO*ft %%y +0̂ Qi ̂ HR 

p^ I  ̂  ̂  ̂ 5̂1TRT  5̂JTRT

W ^

W R  ̂  ̂  ^

’Tf,  »PR ̂  5̂  5T̂ ̂ ̂ft fc*ftt

% fwf  f I w   ^

n̂" ft>  ̂?»®®®

^   ̂  t I im  ̂w m  |

ftr  ̂   ̂  ̂  | i

TT̂    ̂  ̂5T̂, T̂TT ^

 ̂    ̂  fW  l̂ tft? ?,oo#

**»0̂  ̂'»̂TRT  ̂ T̂HRift   ̂ I

%R  ̂ ̂ ^  T̂Tt?

ti T̂TT fSJ «î fro ̂  I

n f̂r *F  ̂g ft» 3ft  ?(TT  ̂

f 21̂ *P̂  ̂  ̂  t   ̂  ̂ ̂  

 ̂ ;̂,ooo  ard?  ̂  w ^

I I  ̂  qr ??rT  ̂ ̂

*FT sft̂ftzW  ^

t I  ̂  fiRnft h tŝfh? f.

% fOT ?iH 5T ?̂?rsrw ftrqx gm 

 ̂1  ̂  % spTF̂

r*iPl̂  «I*TT% rR’  ̂ ^

»T̂  I  «F<ft 8pfY  ̂   ̂ ̂

f[t̂ ̂ ft» W   ̂ d<4)

 ̂ ftî  ̂  eut?t |. I TOil A ̂ xm 

ĤTT ^ Vrtmt  #  ft» ?ft»T

I ftr  ̂ 3ft

t ft> ?̂RT WTT fclT r̂r?,

 ̂   ̂  ̂ T̂lftVvniT

 ̂  ̂ I r»idn   ̂ '«*̂<d ^
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^  tt.  ̂ ^

 ̂  ̂̂ I  ̂̂    ̂?r? ̂JTTT

T̂T̂ f 3R ̂  ?TN vfim

 ̂ JTrr qH 7̂2T  tpF ?T5TT̂

»î .̂*H?i<i , 9T̂  n**b

t %  tnfhr̂ ^

iTrTTf̂TeF   ̂f̂>Fr  ̂ T̂%  ?

Mr. Chairman:  The hon. Member

has taken more than half an hour. 

He should finish now.  I  may  just 
inform the House that there are al­
ready 43 names in the list, and so hon. 
Members must be brief and they may 

just touch the material points with­
out going much into details.

’TfVcT 5T̂T?TH  : ̂ FTR" «<HI

 ̂yrr ^   ̂  ̂  «t»Os

^ ^  ĴJTKT

?T# ̂   I  ̂  m A ̂ m  ̂  

fer  «rr̂ *p:

I $ ̂  '

i  '

frr?TT  I I t ^mwr |  ?rrr

 ̂ '*l «<[«?» 

T̂TT   ̂ it€̂  ̂ 5  ̂  I

 ̂   ̂  ?TRrr  ̂I

sfWnr ^  I, ??T̂ 

r̂n+î  ^ f̂iOTT  ?rrr ¥*!■

ycFTT  ̂vfJTRT  «r̂ ITTT ^
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Shri  Bhagrwat  Jha  Azad  (Piimea 

cum Santal Parganas): I would sug­
gest that for the future guidance  of 
the House there should be a division 
of time: one hour for one-hour wallas, 

half hour for half-hour wallas,  and 
five minutes for five-minute  wallas. 
Let there be clear guidance for  this 

House so that there may be differen­
tiation between the  Members.  That 
will be better; otherwise we will get 
tired.

Mr. Chairman: The hon.  Member 

may make this suggestion when the 
Speaker comes. Shri Mohiuddin.

Shri Mohiuddin (Hyderabad City): 
Mr. Chairman, Sir, while  the report 
of the Planning Commission for  the 

Second Five Year Plan has been  re­
ceived more or less with enthusiasm 
in  this  House  as  well as outside, I 
wish  to  draw  your  attention  to 
one  important  factor, that so far we

have not  had a complete picture of 

the  achievements of the  First Five 

Year Plan in its various sectors.  I 

hoj)e  the achievements  of the First 

Five Year Plan, in its various sectors, 
will be presented to the House  as 

early as possible.  Secondly, during 

the last Session, the Prime  Minister 
announced that as the Second  Five 
Year Plan has been made  flexible, 
yearly Plan would be presented  to 
the House and we expected  and we 

hoped, that the budget of the  first 
year of the Second Year Plan will be 
presented to this House during  this 

Session.  We are practically at the end 
of the Session and the budget has not 

yet been presented to us.

With these preliminary remarks,  I 

wish to say that we generally agree 
with the objectives of the Plan,  that 
the Second Five Year Plan should lay 

the foundation for rapid industrialis­
ation of the country and for that pur­
pose basic and heavy industries have 
been given priority and we will com­

mence manufacturing machinery  for 

the manufacture of machines.  Now, 
this foundation that is being laid for 
the  rapid industrialisation of  the 

country and for the manufacture  of 
machines is a clear indication that the 
ultimate aim of the industrial policy 

in India is the adoption of the modem 
improved technique of production and 
that the cottage and small industries 
and the  hand  industries which  are 

given encouragement in this Plan are 
only a temporary measure and are 

only a relief for unemployment.  I 

welcome this principle laid down  by 
the  Planning  Commission,  and  as 

accepted by the Government that the 
future technique of production  will 

be modem technique and will not be 
the antiquated technique of handloom 

or hand industries.

Now, at the beginning of the Second 

Five Year Plan  we  are faced  with 
some diflBculties,  While there  has 
been considerable improvement  in 
the economic condition of the country 
as a result of the achievement of the 
First  Five  Year  Plan,  while  our 

industrial output has been increasing
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from  year to year and  now in  the 

middle of tSie year 1956 it stands at 

about 136, and our balance of  trade 
is favourable, on the other hand there 

has been a sharp rise in the prices in 
the country.  The index number has 

gone up from 360 to 421.  In 1955-56, 

the foodgrains production was  less 
only by 2i per cent, as compared with
1954-55 but the  demand  for  food­
grains has gone up considerably and 

the prices have risen  very sharply. 
Similarly the price of cloth has  gone 

up in spite of the fact that the total 
production of mill industry as  well 
as the handloom industry has increas­
ed considerably.  Now, this state of 

affairs, that in spite of the successful 
achievement of the First Five  Year 
Plan, the foodgrains have to be  im­

ported in large quantities and  the 
price of cloth has to be controlled or * 

its demand to be checked, shows that 
the estimates made by the  Planning 
Commission for increased consumption 

of these articles three or four years 
hence are really an  under-estimate. 
The Planning Commission  has  not 
made  correct estimates  regarding 
what would be the demand for food­
grains and what would be the demand 
for cloth in the country when  the 
income of the people rises by a cer­
tain percentage or by a certain ratio. 

Now, Sir, the demand for cloth and 
the  demand for foodgrains in  a 

country like India is bound to be very 

elastic.  The increased demand  for 
these commodities shows that  the 
elasticity of demand for cloth as well 

as for foodgrains is more than unity 
viz: if the income of the poor  man 

increases by 10 per cent, the demand 

for these commodities increases  by 
more than 10 per cent.  If this were 
true—and the figures show that this is 
largely true—the demand  for cloth 
and for foodgrains in 1960-61 will be 

much more than wihat has been esti­
mated by the Planning Commission. 

The Planning  Commission  estimated 
that in 1960-61 the average consump­
tion  of  cloth  will  be  about  18 

yards per head.  They have given also 
some consideration for contingencies 

when it might rise to 20 yards per head 
but I am sure, the Second Five Year

Plan  at the end of 1961, will show 
that the demand for cloth will  be 
much higher.  It will grow  v«y 
rapidly.  Similarly, the requirement 

for foodgrains will be much  higher 
than what has been estimated.  Under 

these circumstances  it is desirable 
that the targets for consumption  of 
these commodities, which are elemen­

tary necessities  of the  poor  man, 
should be revised and the production 
should be arranged accordingly.

The Finance Minister in his speedi 
in the Rajya Sabha has said that he is 
anxious about two things in  regard 

to the Second Five Year Plan:  the
first is regarding the maintenance  of 
the level of prices, and the second is 
about foreign exchange.  Now,  the 
maintenance of prices is the most im­

portant factor.  The average expen­

diture in the Second Five Year Plan 
comes  to about Rs.  950 crores.  In
1955-56 the outlay on the Plan was 

about Rs. 400 crores.  With the in­
creasing outlay on the Plan, even at 
the rate of about Rs. 100 to Rs. 150 
crores a year, the purchasing power 
of the masses of the people will go 
up, and proportionately the  demand 
will also go up; and naturally, unless 
the supply is also increased propor­
tionately, the prices are likely to rise 

and shoot up.

The Planning Commission has fully 
realised, and has stated  in strong 
terms in the report, that the main­
tenance of prices of cloth and  food­
grains is of strategic importance. But 
the report of the Reserve Bank  of 
India,  the  extracts  of which were 

published  yesterday, says  that  the
supply of money has tended to out­

pace  the  production level  and the

economic activity in the country. This 
is the first warning.  The  increase of 
the supply of money on the one hand 
and the lack of supply of foodgrains 
and cloth on the other with the con­
sequent rise in prices  is the  first 
warning  regarding  the  state  of
affairs that may arise with the deficit 

finance in the Second Five Year Plan. 
I personally agree entirely that deficit 
finance should be, and must be,  a 
strong plank for the carrying out of
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the Second Five Year Plan.  But at 
♦he same time it is necessary to see 
that with the addition of money, with 
the pimiping of money into the econo­
my. the supplies of cloth and food- 

grains should also be proportionately 
increased.  The state of affairs as it 
prevails at the present moment, when 
the supply of money has  out-paced 
the supply of commodities, should be 
a warning to the Planning Commis­
sion regarding the future policy.

The  Planning  Commission  had 

originally estimated the increase  in 
agricultural production at the rate of 
15 per cent for the Second Five Year 

Plan.  This figure seems to have been 
revised, and it is likely that the tar­

get of increase of  foodgrains  pro­
duction may go up to about thirty or 
thirty-five i>er cent. If the foodgrain 
target is raised by thirty or  thirty- 
five per cent, it will be necessary to 

provide necessary facilities for  the 
fulfilment of that target.  The Minis­

try of Agriculture had calculated that 
in  1960-61  the  requirements of 
ammonium  sulî ate will be  375 

thousand tons.  The Planning Com­

mission has accepted that figure. But 
that figure is on the basis of fifteen 
per cent increase in foodgrain  pro­

duction-  If the target of foodgrain 
production were to be increased  by 
thirty-five or forty per cent.  there
must be a proportionate increase  in 

the supply of fertilizers. So far, we 
have not had any indication from the 
Planning Commission as to their  re­

vised figures for fertilizers.  We are 
importing ammonium sulphate  from 

America and other countries.  Per­
haps we will have to import  more
during the next few years.  But it is 
necessary and essential that we should 

revise the figures of production  of 
fertilizers if the  Planning  Com­
mission has revised the figure  for 

production of foodgrains and  agri­

cultural produce.

3.39 P.M.

[Mr- Deputy - Speaker in the Chair].

In this connection I would suggest 

that in addition to the expansion of

Sindri, and integrated plan of  pro­

duction of lignite and ammonium sul­
phate at Neiveli, the plants at Nangal 

and Rourkelci, another factory for the 
production  of ammonium  sulphate 
should be established.  And I would 

certainly recommend that Kothagudam 

in the  State of  Hyderabad (or the 
future Andhra State) should be select­

ed for this purpose.  The distribution 
of industries in the various parts of 

India must, of course, depend  upon 

the facilities and availability of the 
requirements for that particular in­
dustry which is proposed to be estab­
lished.  But at the same time it is 
desirable that industry should not be 

concentrated  at one place, as  un­
fortunately it  has  been the  policy 

during  the  last  few  years.  It  is 

desirable that industries should  be 
dispersed  consistently  with  the 
availability  of  raw  materials  and 

other requirements in as many States 

as possible.

Shri L. N. Mishra  (Durbhanga cum 
Bhagalpui );  Mr.  Deputy-Speaker, I 
extend my whole-hearted support ta 
„ the Second Five Year Plan.  I sup­

port it because of the fact that it is 
going to lay a sound foundation for 
the development of a socialistic pat­
tern  of  society in our  country.  I 
support it also because  of the fact 
that while giving priority to large- 
scale and basic and heavy industries, 
it has given  an important place to 
rural and small-scale  industries. I 
am in agreement with the object and 
order of priority in  the Plan.  You 

are aware, Sir, that the Plan while 
giving top priority to the basic in­

dustries has also given an important 
place to food.  As a matter of fact,, 
food has been treated  as  the base 
for industrial development.  Without 

prosperous agriculture, I feel, industry 
cannot thrive.  I  would,  therefore, 
like to confine  myself here to  the 
question of food.

When I talk of food, I do not mean 
the  question  of fertilisers  or  the 
Japanese method of  cultivation  or 
better seeds.  They are important, no
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doubt. We have to arrange for them 
To my mind, the most important as­
pect of this question  is  the  land 
policy  and the price policy. As you 
are aware, the First Five Year Plan 
recommended certain programmes for 
land policy. The  question  of  land 
reforms was discussed at great length 
in the  First  Plan.  Abolition  of 
zamindari, ceilings for future acquisi­
tion, security for tenants, consolida­

tion of holdings, and co-operative far­
ming were recommended. An exami­
nation of the progress made in  this 
respect reveals that  some  progress 

has certainly been made,  especially 
in the abolition of intermediaries lik̂i 
zamindars and talukdars. But, I feel 
that no alternative method has been 
evolved to replace these two systems 
of zamindari and talukdari.  I  can 
say with some personal  experience 
that the question has not been dealt 
with on scientific  lines.  There  is 
confusion. As a matter  of fact,  we 
have not been able to  get  a  good 

name in this respect.  Therefore,  I 
would suggest  that  the  Planning 
Commission should examine this as­
pect of this problem and try to pro­
vide some scientific method to  re­
place  these systems.  I am in full 
agreement with the question of abo­
lition of zamindari It  is  an  out­
moded system. But, we must, at  the 
same  time,  provide  some  better 
method of management.

I feel, in this respect, that the pan- 
chayats can play quite a good role. 
If we rely on the  panchasrats  for 
revenue  collection,  etc.,  we  will 
develop some sort of village leader­
ship also.

I shall take up. the question of land 
reforms dealt  with in  the Second 
Plan. The subject of ceiling has been 
dealt with at great length  in  the 
Second Plan. I have tried to under­
stand this aspect of the matter. The 
more I have tried to understand  this 
question, as detailed in the report on 

the Second Plan, I have become more 
dejected.  I feel that the Planning 
Commission has not been fair to the 
<luestion of ceilings on land holding.

The Bhoodan movement  and  the 

working of the First Plan created a 
favourable atmosphere for this. But, 

I feel, that we have not beoi able to 
take advantage of this  favourable 
situaticHi to meet this chronic demand. 

The reforms in regard to ceilings on 

land holdings are, I feel, much be­
low popular  expectation.  The  ex­
emptions given to sugar farms  and 

the so-called  scientifically  managed 
farms are, to my mind,  reactionary 
in nature.  When I talk of ceilings on 
holdings,  I  have  nothing  dogmatic 

about it. I advocate ceiling just to 
maximise  production  from land.  I 
suggest imposition of a ceiling  just 
to increase both the marginal and to­
tal return from the  land.  I do not 
neglect  the production  aspect  I 
consider it a crucial  thing  in  the 
Plan that so far as food  production 
is concerned, we must  make  every 
effort to increase food production by 
40 per cent. Therefore, when I sug­
gest a ceiling on land holding, that is 
only with a view to maximise  pro­
duction. It is my firm  belief  that 
postponing the question  of  ceiling 
and giving  various  exemption  to 
higher income groups in  the  rural 

sector are not the correct means  of 
ensuring higher production.  Rather, 

it is inviting contrary results.

While I plead for a ceiling on land 
holdings, I would like to say some­
thing to those people who  talk of 
transitional  dislocation.  They  feel 
that there might be dislocation and 
production  mî t  suffer.  In this 
connection, I would like to suggest 
that surplus  land  may  safely  be 
entrusted to co-operatives.  We may 
have co-operative farms. In the case 
of the people who are being given 
exemptions because they have sugar 
farms or scientifically managed farms, 
there should be a condition that that 
exemption will be given wily if their 
farm will be entrusted to a co-opera­
tive, with equal partnership betweoi 
the labour on the one side and own­

ership and capital on the other.  In 
this way, we will be encouraging the 
co-operative movement in our coun*̂ 
try.
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I feel that the solution tar the 
agrarian problems  and the chronic 
complaint of deficit economy so far 
as our agriculture is concerned, is to 
be found in growth of the co-opera­

tive movement in our country. Mu­
tual co-operation in the  development 

of agriculture, agricultural marketing 
and warehousing alone  will ensure 

better results so far as production of 

food is concerned. The past record of 
the co-operative movement in  our 
coimtry has not been very much en­
couraging. The record of some of the 
States in this respect, I may say, is 
not very  encouraging. I  feel  that 
the people are not to  blame.  The 
peĉle who  were in charge  of the 
administration or  the  people  who 
were in charge of the  organisation 

may be blamed:  not the people.  I 
feel that our people are quite recep­
tive. If we appeal to than, they can 

hear us. They will come forward  to 
have co-operative farms. Recoitly,  a 
survey was carried on by the Uni­
versity of Patna in rural areas.  The 

repcMt h£is not yet been published. 
But, I had a chance to go throû the 

report. That report says what amount 

of awareness there is among our peo­
ple. There is urge to move  forward. 
They want co-operatives. That survey 

has been carried out imder the guid­
ance of an eminent economist in my 
State. The people want to encourage 
co-operatives provided they are given 
proper leadership  and  organisation. 
Therefore, the problem is not want 
of awareness* or consciousness among 
the people, but proper leadership and 
organisation for the purpose.

You may have seen the proceedings 

of the conference of State Ministers 
oi Agriculture in Mussoorie. I  was 
startled to read some of the speeches 
delivered by some of the state Minis­
ters there. It appeared  from  their 
speeches feat they do not care to go 
through some of the recommendations 
of the Planning Commission 

So far as co-opertives  are  concem- 
od« l̂ey do not try  to'  follow  the

spirit of the Seccmd Plan. They have 
criticised this.  They were doubtful 
whether the co-£̂ eratives will suc­

ceed or not. I can say with  a  full 
sense of responsibility  that the c  ̂

opertive mov«nent will succeed  in 
our country provided we give leader­
ship. I have had some experience of 

directly working in this line. I know 
how receptive they are, how dynamic 

they are and how eagerly they come 
forward. You know about the  Kosi 
project. There we have tried  labour 
co-operatives.  The  labourers  were 

in charge of execution of works just 
like some big contractors.  They be­
haved  more  efficiently  and  more 
effectively than any of the other peo­

ple. Therefore, if we have confidence 
in them, there can be no difficulty 
in having co-operative farming in otir 
country. There is nothing new about 
co-operation. You  are  aware,  Sir, 
that in many fields, it has succeeded 

even in a country like  the  U.S.A. 
China has created a new history in 
this  co-operatives movement  I  am 
told in the year 1955 more  than 6& 
per cent of all peasant holdings were 
in producers* co-operatives,  and  by 
1956 they want to achieve a target of 
85 per cent There is much similarity 
between our economy and the Chinese 
economy. Our people  are as  back­
ward as the Chinese people.  If the 
Chinese people can be receptive to the 
idea, there is no reason why our peo­
ple cannot be receptive. Moreover, I 

feel in a democratic set-up planning is 
not merely an economic endeavour of 
some few individuals or a particular 
party, it is an organised effort of the 
whole community to produce more of 
wealth for  the whole  community. 
Therefore, if we want to succeed in 
the Plan in a democratic manner, we 
should have confidence in the local 
leadership. If we  have failii in the 
local leadership and believe in decen-̂ 
tralisation as one of  our prime ob­
jectives, this Plan can succeed  and 
this target for food or co-operative 
movement will succeed definite. 1 
am of the view that 00 amount  of 
centralised lead̂shjp or centralised 
control cMi deliver the goods.  The
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success of the Plan lies not only in 
the achievement of the physical tar­
gets.  We  have also  to see  what 
amount of enthusiasm and what kind 
of spirit we have been able to gene­
rate in our people.  That should be 
6ne of the yardsticks to measure the 
success of the Plan.  In a Plan like 
this or in the democratic set-up that 
we have, too much of centralisation 
will result not only in delay and in­
efficiency, but will also deprive us of 
valuable public co-operation.  There­
fore, if we want to have public co­
operation, we have to develop local 
leadership and  the  creativeness of 

our people.

Our pattern of society or our poli­

tical set-up  is not the  same as in 
Yugoslavia, but those people had faith 
in their local  leadership  and they 
have succeeded  in their  Plan.  We 
know what results they have achiev­
ed.  Therefore, I feel it is high time 
that we consider  giving impetus to 
the question of co-operative manage­
ment so far as agricultural farms are 

concerned.

Now I come to the second aspect. 
For a few months our mind has been 
very much agitated over the question 
of price.  The  question of  price is 
not  limited  only  to  foodgrains. 
There has been rise of price in other 
fields also.  As yet we have not been 
able to evolve a stable price policy. 
We have not yet been able to evolve 
the normal price policy or we know 
what should be the range of fluctua­
tion in prices.  A slight rise in prices 
is taken to be the result of deficit 
financing or is treated as an inflation­
ary trend in our economy.  The tra­
gedy is this that inflation and deficit 
financing are treated as more or less 
the same in our country.  This feel­
ing has gone round  and it is high 
time that we allay such kind of mis­
givings.  It is very much necessary to 
evolve a definite price policy for the 
success of  the Plan.  If we  fail to 

keep the price line steady, if we fail 
to pursue a stable  price policy, all 
the estimates  and  calculations and

targets made in the  Plan will turn 
out to be unreaL  Therefore, if we 

are serious about the  execution of 
the Plan, as surely we are, we have 
no alternative but to have a stable 
price policy.

We know there has been a consî 
derable increase in price levels since 
May  1955.  The general  index  of 
wholesale prices has risen from 341 
in Jime, 1955 to 421 in August, 1956, 
the rise in prices having been most 

abnormal in food articles.  There has 
been a  continuous rise  since June 
1955 and the  increase in wholesale 
prices has spread to almost all groups. 
Even semi-manufactured goods have 
been affected and  there has been a 
rise of about 10  per cent in them. 
The price of rice has risen from 405 
in June  1955 to 563 in  July 1956, 
wheat from 347 to 521 and vegetable 
oils from 351 to 547.  Working class 
consumer prices have  increased b3»
11.2 per cent

I believe in an agricultural econo­
my like ours,  fluctuations in prices 
are bound  to be  there.  When we 
have to implement  such a gigantic
* Plan there will be some fluctuations. 
It is not abnormal and hence there is 

more room for  caution, we have to 
evolve a price mechanism by which 
we will be able to have some grip 
over the situation.  I demand a com­
prehensive price policy also because 
of the fact that there have been some 
apparent mistakes on the part of the 
Government in some cases where in­
stead of controlling the situation they 
have helped to  aggravate it and it 
has deteriorated.

I will take up the question of buf­
fer stocks.  We all know that the key 
to the success of Shri Kidwai*s food 
policy laid  in mamtaining  a huge 
Quantity of  buffer  stocks.  We did 
not realise the importance of the buf­
fer stocks and we decided to e3q>ort 
food.  We exported  food  when our 
stock was going down.  We did not 
realise its consequences.  The stocks 
of rice declined from 1.6 million tons in 
May,  li55 to 363,000 tons in July, iww 
and the stock of wheat from 346,000 
tons in Ŝtember,  1955 to  62.000
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tons in July, 1956.  Shortage in stock 
was so much  that the  Government 
could not come forward in the mar­
ket and help in reducing prices.

The situation  deteriorated also on 
accoimt of the fact that the Reserve 
Bank was  not very much  alert to 
meet it.  We know  that during the 
busy season of 1955-56 there was far 
more expansion of bank credit com­
pared  to  1954-55.  From  Rs.  449 
crores in October, 1954 it came to Rs. 
590  crores  in  March,  1956.  That 
means an increase in bank credit by 
22 per cent.  Advances against agri­
cultural commodities have been more 
liberal.

Besides liberal credit advances, we 

allowed progressive increâ in money 
supply, and it is said there has been 
an increase in money supply by 24 
I>er cent  I feel therefore that there 
have been instances where the Gov­
ernment have made mistakes by help­
ing the rise in prices.

I say all this with a view to sug­
gest that the Government should not« 
do any such thing which may add to 
this tendency of rise in prices.  Grov- 
emment should be .alert and vigilant 
and see that êre is less of rise in 
prices.  I admit it is not easy to main­
tain an economic  equilibrium when 
we have divergent economic and also 
political stresses, but it is high time 
we realise that as we move forward 
in the execution of the Plan, more 
and  more money  will be  injected 
into the society and its natural reac­
tion will be felt mostly on cloth and 
food.  Therefore, if we guard against 
the rise in prices in cloth and food, 
we need not worry much.

How can we control the prices of 
food?  1 feel there should be strate­
gic controls and  perhaps  Govern­
ment is thinking on that line, but we 
should be also ready to have physi­
cal control if strategic control fails.
I will not mind if we have rationing 

price control, because the execu­
tion of the Plan is our first object.

When you think of strategic control, 
you must also  evolve a machinery 
for  physical  control.  Before  you 
have physical control, you must have 
restrictions on movements also and if 

you have  restrictions, I  think you 
will be in a better position to main­
tain a grip over the situation.

I also  suggest that the  scope of 
State trading should be expanded to 
cover  a  wider field.  Along  with 
State trading, we should also encour­
age consumers* co-operatives.  If we 
do this, we will be able to deal with 

some of our worries that result be­
cause of middlemen etc.

4 P.M.

On the question of buffer stocks, I 
would suggest that we must build up 
a good stock of foodgrains, for, only 
in that case, we shall be able to enter 
the market and bring down the ris­
ing prices.  Although  coming  from 
an area which is mostly agricultural, 
and belonging to the peasant class, 
I am not against Government taking 
resort to procurement also, because it 
is high time that for the success of 
the Plan, some drastic steps have got 
to be taken when emergencies arise. 
Drastic  situations  need  drastic 
actions.  Therefore, if a drastic situa­
tion arises, Government should take 
courage in both their hands and come 
forward and have all these measures.

Lastly, in regard to cloth, 1 would 

like to suggest that these should be 
an  examination  of  the  question 
whether there were possibilities of in­
creasing the shifts in our mills, and 
whether the idle looms  can ,be made 
to  work.  I do  not  feel  shy  of 
encouraging  the  Ambar  Charkha, 
because, I feel, that if we encourage 
the Ambar Charkha  through public 
co-operation and  other" co-operatives 
it will certainly relieve us of some of 
our worries.

Shri Bhagwat Jba Azad: Though I 

should  have wished  to have  half 
an hour, yet I am not among those
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wlio would take that much time.  I 
jliall confine myself to 25 minutes.

Mr. Deputy-Speaker:  The point is
whether  the hon. Member  has the 

discretion to apportion to himself the 
time that he wants.  "

Shri Bhairwat Jha Azad;  I know, 

but I am not asking for an extension 

of time to half an hour.

Mr. Deputy-Speaker:  Let us pro­

ceed, and we shall see.  It cannot be 

promised.

Shri Bhairwat Jha Azad: After see­

ing the success of the First Five Year 
Plan, we have been emboldened £md 
encouraged to fix the targets for the 
Second Five Year Plan, and we are 
going ahead with such speed, encour­
agement and emphasis, that we hope 
we shall be able to do a lot in the 
Second Five Year Plan too.

This  Plan has  been  formulated, 
keeping in view three or four main 
objectives.  Firstly, we are visualis­
ing that there will be an increase of 
five per cent every year in the national 
income.  Then, we  hop>e  that with 
rapid industrialisation, with particular 
emphasis  on  the  development  of 
basic and heavy industries, and their 
co-ordination with a planned expan­
sion  of cottage and  small-scale in­
dustries, we would succeed in indus­
trialising the country to a great ex­
tent.  Thirdly,  we hope  that there 
will  be a large ̂ expansion of  the 
employment potential.  And last but 
not least, we are hoping that there 
will be a reduction in inequalities of 
individual income, and that there will 
be  an  even  distribution  of  the 
national  income  and  the  flowing 
income, among the different sections 
of society.

Now, we shall see how far we shall 
be able to achieve the objectives that 
have been laid down in the Seoond 
Five Year Plan, by the measures that 
we are adopting.

It is heartening to find that more 
emphasis  has been'  placed on  the 
public sector, in this Plan, as com­
pared with the First Plan. We ire

spending also more than double the 
outlay on the First Plan.  Therefore, 
we feel that we shall be able to in­
crease  the income  which will  be 
available for distribution among the 

different sections of society and not 
merely go into the pockets of some 
small sections.

But we feel also that the relationship 
between the public and the private 
sectors should not be that between 
equal partners.  I have  been advo­
cating this point ever since the First 
Five Year Plan was  launched, be­
cause we have been finding that much 
of the money that has been generat­
ed, and the increase in the national 
income that we were able to achie\"e, 
—namely 18 per cent though we had 
envisaged  only 11  per  cent—have 
gone only into the pockets of a small 
section of society.  But in the Second 
Five Year Plan, we w t̂ that the in­
crease in national income which we 
shall be able to achieve, namely 25 
per cent as we are at present envi­
saging, will percolate to the different 
sections of society.

For this, it is very necessary that 

the relationship between the public 
and the private sectors should not be 
that  between  equal  partners,  but 
should be that  between a younger 
brother and an elder brother, or that 
between a senior and a junior part­
ner; the junior partner, namely pri­
vate enterprise, is more interested in 
his  personal  profits,  whereas,  the 

senior partner is more interested in 
keeping  the entire  family of  the 
nation going.

I  wish to  emphasise this  point, 
because in the Second Five Year Plan, 
we should always have our grip on 
private enterprise so  that  we can 
control them, and  we can regulate 
how they will invest, and how they 
will go on.  We  should not merely 
say, there you are, here I am, here 
is the public sector, and there is the 
private sector, do as  you like, and 
have more profits and more crores. 
For the successful implementation of 
the Plan, it is necessary that we must 
have a strict grip over the private 
enterprise, so that we can ask them
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and direct them ai to which side they 
should march, an I how they should 
invest their money.

Now, come to the question of foreign 

investments, about which many hon. 
Members have spoken already.  Not 

only in this House, but even outside, a 

great opposition has been voiced  to 

foreign investments.  I, for one, am 

not opposed to  foreign  investments, 

but I want that it should be known 
to the  country and to  the people, 
what percentage of  foreign invest­
ments we can have, up to what ex­
tent, we can receive foreign aid, and 
what  advantages we  shall get  by 
having foreign investments.

So far as foreign experts are con­
cerned, I deprecate the idea of going 
in for foreign experts for anything and 
everything, as, for instance, sanitation. 

Our Health Minister  would  like to 
have foreign experts from outside, for 
sanitation.  For domestic cooking, she 
would like to send a  batch of our 
friends abroad to leam cooking with 
electric ovens etc.  I do not  know 

when that electric oven will come to 

India.  In our houses also, for wash­
ing, cleaning and for everything, we 
want some foreign experts.  I  feel 
that our friends have mortgaged their 
brains to the god of foreign experts. 
I deprecate this.

I  am not opposed to foreign invest­
ments, but I want that they must be 
regulated.  We must not allow them to 
come to  this  country and  develop 
Leaver Bros,, so that the price of the 

poor man’s blade may go up from one 

anna to four annas, or that the price 
of a Lifebuoy Soap may go up from 
six annas to eight annas.  I do not 
like that such sort of things should 
happen.

Then, I would say that the foreign 
investors should not be allowed 
remit as much as they want, in the 
sĥ e of profits, to their  coimtries. 

There must be regulation and control 
over Uiifi also.  There must be a con­

dition  prescribed  that  they  muat 
invest a  certain peîcentago in this 
country, and not remit as mucb pr̂ t 

as they like to their cotmtry, at Ihe 

cost of the onmimer in this country.

If you want foreign Investment, y&u 
must lay down a certain percentage
which they should  re-invest in  thiŝ 
country, and you should also have a 

restriction as to the sector or depart­
ment of indi*stry in which they should 

invest.  That is the type of foreign in­
vestment that we want.  Let us shake- 
off this idea that for anything and 
everything we want a foreign expert, 

and that even for cooking, we want a 
foreign expert.

It is true that there are many good 

points in this Plan, but here we are
• to see what the drawbacks are.  I feel 
that this Plan will collapse in the third 
year of its execution, owing to lack of 
transport; it will not be implemented, 

because there will not be the necessary 
technical personnal.  According to my 
reading these are the two  drawbacks 
in this Plan.

We  have  many  good  schemes- 
in  this  Plan,  and  we  are  having 
money  also,  now  that  the  new 
Finance  Minister  is  there  to  give 

the  needed  revenue  to  the  Plan­
ning  Minister.  Let  it  be  by  tax­
ing cloth.  I do not mind.  I am pre­

pared for it.  I can say that I shall 
speak to my people and ask them ta 

reduce their consumption of cloth. For 
my part, I am prepared to reduce my 
consumption of cloth.  I have three 
dhotis and two pants.  I am prepared 
to have only one.  But  I  must  be 
assured by the Finance Minister and 
the Planning Minist.er that the money 
which  is lying in the pockets of » 
small section of society will also come 
forth.  I would not like that the poor 

consumers be taxed in the name of 
planning, while the big moneywallahs 
are  allowed  to go *hay and gay’ in 

Bombay,  Ahmedabad  and  Calcutta. 
These money-bags must be  opened 

first.  Then, for our part, we are pre­
pared to pay any tax; whether it be 

excise duty on cloth; or excise duty 
on anything else, we would not mind 
But it should be known to the people 
there that there will be a fair distri­
bution of the burden for financing the 
Second Five Year Plan on the different 
sections of society.  Up tiH now, we 

are not having that.

The other day,  Professor  Asokft 

Mehta..........
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An Hon. Member: He is not a pro­

fessor.

Shri Bhâ wat Jlia Azad: By (profes­
sor’ I mean a student of economics. 
He said the other day that there are 
other measures also to tax the people 

and  to  get the  money.  But  the 

Finance Minister would not say a word 
about that.  Let us hope that when 

the new budget is presented he is tiiere 
and is bold and courageous enough to 

come out with new taxes which would 
tap these money-bags also.

It is essential when you want to call 

upon the country to share the burden, 
that you must have a fair distribution 
of the burden.  Whereas we profess 
to raise the standard of living of the 

people in the Second Five Year Plan, 
what about the immediate apparent 
relief, like clothing?  This is not the 

only means but this is, all the same, 
a means towards increasing the stand­
ard of living at the end of the Second 
Plan.

What about the technical personnel? 
Now you have got the money.  The 
Finance Minister is sure he can bring 
the money.  You have also got the 
plan, a very big thick book, as so many 

plans are.  But what would you do 
with all that?  There is no indication 
in the Plan.  I would like to have a 
categorical and specific assurance as to 
what are the methods envisaged for 
obtaining the technical personnel re­
quired for implementing the Second 
Five Year Plan.  I do not mean any 
aspertion  on our  friends, either  in 
office or outside.  But I would say that 
there is something wrong  with  the 

machinery that is called upon to im­
plement the Plan.  They have not got 
tiiat zeal which is reqilired.  Over and 
above  the  officers,  there  is  the 
necessity  for  technical  personnel 

for  which  there  is  no  provision 
indicated  in  the  Plan.  Whereas 
we  have  all  other  things,  on one 

important  point  there  is something 
missing,  but  which  is  essential for 

implementation  of  the  Plan,  tluit 
is,  large  numbers  of  technical 
personnel.  We have not got them.

On the other hand, though we cry 
that we want engineers, we want ex­

perts in iron and steel and so on, we 
find that there are experts going abeg- 
ging on the roads.  On paper, they will 
say that they want experts.  But in the 
field, there are so  many  available. 

Still they will say that they are not 

there.  Let me give an instance.  I 
know of one particular gentleman—I 
won’t name him—who had  gone  to 

foreign counlxies and  had  gained 
experience in iron and steel.  He is a 
very qualified  man.  But he is  put 

in an aluminium factory getting some 

money.  He is a man specialised in 
iron and steel in England and he wants 
to work as an expert  in  iron  and 
steel.  But he does not get it.  At the 
same time, the Ministry is crying that 

there are not men available for the 
job.  What a nice plan?  What a won­
derful plan?  You want men specialis­
ed in iron and steeL  Here is a man 
over-qualified from England.  But you 
do not want him.  Here is an engi­
neer.  But there is no job for him. 

At the same time, you say: *Oh, what 
can we do?  There are  no  hands 
available’.

These two lines run parallel.  Of 
course, I admit there is dearth.  But 
there are people available, say, a dozen 
or a hundred.  But they are not taken 
because there is no planning.  I can 

narile at least five people now who are 
êrts.  But the hon. Minister will 
say: ‘I am sorry.  I cannot take them*.

So this is a most important point on 
which we would like to have  some 
clarification from  Grovemment as to 
what their plans are,  what  is  the 
numerical strength of the  personnel 
by which they would be able to have 
to tide over this difficulty.  We re­
quire all these people also to imple­
ment the Plan.

In my opinion, our planners  are 
more alive to the present needs and 
requirem«its than to the future needs. 
They have refused to peep into the 
ftiture. They are much too attracted 
by the present and they want to have 
m«re show of such schemes and things 
which can be seen immediately, the 

results of which will not accrue in the
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present.  But so far as the future is 
concerned, I am sorry to say that they 
•do not view the requirements  from 
:that point of view.

What  is  the position  regarding 
cement, iron and steel and heavy in­

dustries? Wĥt did they visualise dur­

ing the period of the First Plan? The 
industrial planning in the First Plan 

"was  not  successful  from  the  point 

of  view  of  the  Second  Five Year 
Plan  or the  Third  Plan  or  the 
Fourth  Plan.  They  knew  already 

ĥat  was  the  need  and  what 
were  the  requirements  of  iron 
^d steel, in the  First  Plan.  They 

should have visualised what  would 

be the requirements in the future. But 
they did not do so.  Now they are 
running here and there and are behind 
ĥedule though they would say: *We 
are not behind.  We will make up. Do 
not worry’.  Wish you the best of luck 
to make up all these things.  But I do 
not know how you are going to do it. 
Planning has to be done differently.

As regards cement, I can say that in 
my area all schemes, minor schemes, 
are held up.  Formerly they used to 
give 50 per cent, of the cost in respect 
of minor schones.  It has been a great 
success.  Now  the  contribution 
has  been  reduce  to  25  per  cint. 

A very nice way of planning!  Now 
people will be discouraged, not en­
couraged by this kind of planning. As 
regards these minor  schemes,  after 
they had gone a certain step—after 

the last rainy season—̂they have all 
collapsed because there was no cement 

available.  Some cement  was  given. 
But it goes here and there.  I do not 
know who is responsible, whether it 

is the district officer or others.  They 
are taking away  cement, I  do  not 

know where.

So they had not seen what would 
be the resultant increase in demand 
after the successful implementation of 
the First Five Year Plan in respect of 
an these articles.  Tpday  my  hon. 
tn m d , the Finance Minister is crying:

‘Oh, Mr. Azad, you opposed this spind- 
lage’.  I was opposing it  for  five 
months.  What were you doing  for 
the last five years?  The Finance Min­

ister said that I did not impress Mm 
as a student of economics.  I can only 
give facts and figures, not brain.  I 
hope the House would say the same 
thing.  I also am not impressed with 

history of dealing things.  That is a 
fact.

We want not only more cloth but 
more employment as well.  Let there 
be a fine balance betw’een all  these 
aspects.  They could not see all these 
things.  Now there is scarcity.  It is 
their responsibility, it is their failure. 
Now they come and impose an excise 
duty.  I say, by all means  have it. 

You have failed once.  Let us hope 
that you will not fail twice, and add 
to the burden of the consumer more.

What I was pointing out was that 

the planners could not see what was 
the resultant demand  for  essential 
commodities in the Second Five Year 

Plan.  Therefore, now we are faced 
with these difficulties.  Even in this 

Plan, which  is  industrially-biassed, 
you have no provision for a heavy 
machinery industry.  The other day 

in Committee B, this was raised.  But 
the reply was;  ‘Do not worry.  We 
have called for the experts.  The team 
has arrived*.  A country going ahead 
with a rapid  industrialisation  pro­
gramme would require a heavy machi­
nery plant, but they say they have cal­
led for the experts and they are exa­
mining the matter.  What a nice plan? 
So in this respect also, the planners 
have not properly visualised  things 
for the future, and have not planned 
in the right way.

Now, I come to one of the most im­
portant points, that is,  employment. 
We know that at the end of the First 
Plan, we have had 5 million  people 
unemployed in the country.  The Gov­
ernment say that they would be able 

to create jobs for 8 million people. At 
the end of the Second Plan, the num­
ber of job-seekers will be 10 millioa.
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ao tnere will be 7 million people rot­
ting in the streets and begging for 

employment at the end of the Second 
Plan.

So far as the problem of educated 
unemployment is concerned, we know 

that 14* 5 lakhs of people will be added 
during the course of the Second Plan. 

We have already 5*5 lakhs  people 
under the category ‘educated unem­
ployed’.  So the figure comes to about

2 million.  They would be  able to 
create jobs for only 1*5 million peo­
ple, leaving  5 million educated un­
employed.

This is the state of affairs about em­
ployment. Last year on our suggestion 
—or on our protest—the size of the plan 
was increased by Rs. 200 crores to pro­
vide increased employment opportuni­
ties.  We give our thanks and appre­
ciation for that.  But we do not know 
what will happen in the Second Plan, 

when the employment position at the 
end of the Plan would not even be 
what it was at the end of the First 
Plain.  This is not a happy  sign.  I 
know that the prospect of full employ­
ment is an utopia.  There are unem­
ployed people everywhere, even in tiie 
best  industriaiised  countries  of 
Europe.  But the fact remains that the 
volume of unemployment which will 

be there at the end of the  Second 
Plan does not indicate a happy posi­
tion.  We have to see how we  can 

tackle it.  We have to so adjust our 
priorities, our allocation and our Plan 
and our schemes, that we can achieve 
one of the four cardinal objectives we 
have in view and which I referred to 

in the beginning, so that we have at 
least have a reasonable number of men 
employed during the Second Plan,

Then, I would come to the last but 
the most important point and that is 
about transport.  One of my friends 
in this House is studying this problem 

In detail and I hope he will give his 
fine views  tomorrow.  But  within 
these 2 or 3 minutes, I would like to 
say something on this point also.

The other day the Minister of iron 
and steel was saying that we  have 
Imported iron but it is lying there and

there is no transport to cany it to the 

destination.  The problem before them 
is arranging for facilities for storage. 
Leaving aside the demand in different 
areas of the country, the problem now 
is that of storage first and  then of 

transport.  The transport facilities at- 
present are not sufficient to handle the 
traffic that is there.  I do not know 
what will be the position when there- 
will be the resultant increase due to 
the implementation of the Second Five 

Year Plan in the first, second or third 
year.  My fear is that we wiU be faced 
with an even more critical situation. 
My hon. friend to the left says that 
there will be a collapse; but I do not 
want to say that.  1 say that we would 
be faced with a very critical situation 
in the beginning of the  third  yê  
when due to our implementation of 
the Second Plan there will be increas­
ed goods which will have to be handl­
ed by the transport.  Not only in this 
House but also outside, experts  and 
others who are conversant with this 
problem,  have  said that this is the 
most difficult problem before the Plan­
ning Commission and the Government, 
because we know they woijdd not b̂ 
able to handle the traffic or the goods 
and other things which will be there 
as a result of the Second Five Year 
Plan in the third year.  But we do not 
see our Government  moving.  They 
are also saying so.  They  are  not 
pointing out what  would  be  the 
measures that they would adopt for 
strengthening this and what are the 
schemes by which they will re-allo- 
cate the resources in respect of spend­
ing. Supposing  they  spend  A  on

industries and  B on  transport, will
they  consider  that  the  resulting
increase from the amount A invested 
should be lessened so that it should 
be given to B so that there may be a 
happy balance? We would  like to
know from the Planning Minister.
I would ask the Planning Minister 

whether it is wrong to say that the 
Plan will reach its most difficult stage 
in the third year or so or in the 4th- 
or the 5th year.  But let him say that 
the country will not suffer; the pro­
gress of the country will not suffer 
due to lack of transport facilities when
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RT€ industrialise or strengthen in the 
agricultural sector.  We would like to 
Jmow from the  Planning  Minister 
ŵhat are the schemes for  develop­
ment of this.  I would say that we 

.have to be on the guard against these 
tilings which may go to wreck our 

Plan.  They are important points and 
i would like the hon.  Minister to tell 

jis what the schemes they have in view 
are.

With tnese words, I wish this Second 
Five Year Plan great success.  Indeed 

I and everybody in this country will 
v̂e our whole-hearted  co-operation 
and support.

Shri Debeswar Sarmah: Mr. Deputy- 
Speaker,, Sir, grateful thanks are due 
from us and others for the arduous 

troubles which produced this Second 
Five Year Plan.

An Hon. Member: The book!

Shri Debeswar Sarmah: It is a mas- 

'terly Flan and it has taken into account 
all the circumstances in which we are 
-conditioned. I am not a pandit in eco- 

jiomics.  Therefore, I will not take up 

the time of the House in speakin? of 

.high economics.  But I will only deal 

•with two or three features of the Plan 
which have struck me from my study 

experience and inference therefrom.
The objectives of the Plan  briefly 

stated are, increase in the  national 
income a rise in the  level  of  the 
income in the country, rapid indus­
trialisation with particular emphasis 

on the development of basic and heavy 
industries, large expansion of employ­
ment  opportimities,  reduction  of 

inequalities in incomes and  wealth 
and a more even distribution of the 

(»conomic power.

If we examine the  scheme or the 

shape of things to come in the light 
-of these objectives, we are confronted 

with certain flaws in it.  One  thing 

which strikes me at the outset  and 
which I was a little apprehensive of 
spicing earlier is this.  Where  plans 

l!Qce these are leading us to?  i have 
M  doubt that the philosophy of  the 

JPtan is very well expounded; but when

the philosophy of the Plan is examined 

with the real schemes and plans which 
are envisaged for the next five years, 

one is bound to feel confused.  Is this 

Plan in the pattern  of  the  West or 

have we introduced something  new? 

Surely, India has taken into  account 

certain new thoughts and certain new 
ideas  which  are  traditional  to  the 
genius of India.  But have we tried 
to put emphasis on these?  What is the 

condition of the West? ,

Briefly stated, about 200 years back» 
when there was the scientific discovery 

of steam and other things, they went 

ahead with industrial revolution  Add­

ed to that, with the help of the rame 

they exploited the rest of the vorW. 
They looted the rest of the world—the 
Colonial Powers, if I may say so—and 

they enriched themselves. They were 

small countries with small i>opulations 

but with very considerable amount of 

wealth.  So, they maintained an eco­
nomy which we are trying to imitate 

today.  But. what is their plight today? 

The industrialised countries of  the 
West,  shorn  of their  colonies,  are 

coming to grief, because of the pattern 
of economy that they followed. Ame­

rica, no doubt, is doing fine.  But what 
is their race for more power, more 

speed and more wealth leading them 

to?  Subject to correction, I was read­
ing somewhere the other day  that 
insanity in America is 7 in a thousand. 

Is that the state of things that wv are 
looking forward to?

In this Plan, certainly, nobody would 
quarrel that we have to develop basic 

industries so that they would servo as 
the foundation of the prosperity of the 
country.  But, at the same time, when 

we read in another chapter  that by 
1976 the population of India  might 

rome to about 500 millions, one shud­
ders to think whether  this  capital­
intensive industries are likely to feed 

these millions, whether there will be 

parity or greater disparity of weaifli 

between those who have and those wBo 

have not.
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As regards employment, it is already 

stated that the employment prospective 
under this  Plan  is not  very great 

because it is the beginning of  the 
establishment of key industries as the 

foundation for other industries. There­

fore, one has to wonder where and 
when we shall cry halt to our present 
policy before we come to grief.  What 
I mean frankly and clearly is  this. 
When do we look to the self-suffici­
ency of the villages, the teeming mil­
lions of the villages and so that we 
may adjust the pattern or design of 

our big industries  which have  an 
ulterior motive as we have  stated 
here, to raise national incomes so as 
to raise the level of living  of  the 
jnasses generally in the country?

Let us take a lesson from the last 

Five Year Plan.  We have achieved a 
great deal.  Any country in our posi­

tion and in our  diflftcultieg  may be 

proud of it  Right  from the  top, I 

mean the Ministers, down to the ordi­

nary man in the street and the labour­

er who has put his shoulder to  the 
success of the Plan may congratulate 

himself.  But even looking back to the 

first Five Year Plan, what do we actu­

ally find in our villages?  What do we 
find in our State?  I may state briefly 

lhat the objective is no doubt good, 
but there is lacima.  For example, un­

fortunately, my State, that is. Â am, 

is not a model.  A small amount was 

Allotted, roimd about Rs. 20 crores. and 

that could not be spent entirely, I am 
afraid.  If something  could not be 

«pent, it is no fault of the State.  I 

-will come to it later if vou would be 
pleased to give me a little time. What 

do we find in the N.E.S. Blocks and 
Community Projects on which we lay 

great stake?  If we have to lift the 

entlrf*  community,  entire people, if 

they have to feel that It is their India 
for which they have to live and they 
have to die, what should we do? The 
Communitv Projects have been worked 
with the best of feelings and every­

body is putting hij? shoulders to It. 

But what do we find?  In the ordi­

nary administrative system, for  ex­

ample, in the district level, the agri­

cultural inspector  in  the district 
where  there  is  a  N.E.S.  Block, 

says that it is the duty of the Agri­

cultural Extension Officer and that it 
is not his duty to look after it.  Simi­

lar is the case with the Education 

Officer and similar is the case with 
the Health Officer. Have we been able 

to bring about  co-ordination  here? 
If not, how can we raise the level of 
this country?

In this Plan, out of a total allot­
ment  of  Rs. 4,800 crores, we find 

only about Rs. 200 crores given  to 

village and small industries.  I sub­
mit h€|re is  an indication  that the 
masters who framed the Plan went 

ttie Western way.  They did not think 

in the way that we have to lift our 
villages and to look to our villages 
for uplift of their conditions. Rs, 200 
crores  is  a  big sum by itself, bu+ 
when we have five lakhs of villages 

with people having  no  adequate 
means 'of living, we have  to pause 
and  ponder whether Rs.  200  crores 

is enough.  I submit that another Rs. 

200 crores is perhaps allotted for the 

Community  Projects  and  N.E.S. 

Blocks.  There again I would submit 
that it is time that the Administra­

tion rather than keeping their  eye 

on books and papers would evaluate 
what is going on actually in  the 
field.

The other day  when  our amiable 
young Deputy Minister for Planning 

delivered a lecture on a  Resolution 
here,  I  felt  impressed  and  I 
also  felt  enthused.  I  was going 
to  my  constituency  and  was 
trying  my  levs’,  best  to  main­
tain that enthusiasm,  but alas !  It 

evaporated, because we find here one 
thing on papers and speeches and ac­
tually in practice we have not been 

able to work up to that, rather the 
ways and methods adopted are tend­
ing to work the other way  abouî 
almost. '
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So, I would submit that  in this 

Plan, foundations for key and basic 

industries have betfn very well laid, 

but village and small industries have 

not been  adequately  provided for. 
Until  and unless  village and  small 

industries are adequately providê for 
and looked after in India, India as a 

whole cannot prosper, and the stand­

ard of living of the  common man 

everjwhere cannot be raised

The second point that I would deal 
with is the imbalance in this  Plan— 

that is to say imbalance in zonal or 
regional development. The States Re­

organisation  Commission  as  well  as 

the Plan itself say that we have to 

see that the Central money is spent 

in such a way that people in various 
parts of India get equal benefit and 

that the dilferent regions may deve­
lop,  as  much  as  conditions  permit, 

at par.  Of course, one  cannot  be 

unmindful of the fact that other con­

ditions such as raw material, power, 

water, electricity, etc., do count.  But 

leaving aside those  crucial  points 

ĥich we cannot afford to  neglect, 

has this Plan a scheme for balanced 
regional  development?  Unfortunate­

ly it has none.  One cannot sound a 

warning  too  emphatically against 

such a treatment.  There are  places 
well, some portions in Madhya Bharat, 

in India in the East, in the West as 
some places in the South, and  per­
haps certain regions in Punjab also.....

Sbri Bansal:  Yes, definitely,

Shri Debeswar  Sarmah: .....which
have never received  due  considera­

tion from the Centre.  If you speak 

about opening up or development of 
these areas you cry  in the  wilder­

ness.  If India is a Union of so many 

States, it is only equitable and fair 

that the different States receive ade­

quate consideration from  those who 

are at the helm of affairs in India. 
What do we find, for example, in the 

North-Eastern portion of  India?  If 
you examine the last Plan, il you ex­
amine the present Plan, you feel like

asking yourseU with great depression 

of mind as to whether our  Indian 

leaders want this portion of territory 
to remain inside India or they do not 

care what happens to it. Ciherwise, how 
can you think that in both the Plans 

there is no plan for the development 

of this area?  I submit that it will be 

no news to you, I hope, since  you 
keep wide  information  of  this  sub­

continent, that sometimes up to five 

months in the year there is no com­
munication, and within that  period 

something there is no air communica­

tion even.  To that extent things are 
to be carried usually by air, even es­

sential commodities.  So long as the 

train plies to Assam or the  Airline 

Corporation works in Assam,  Assam 

pays very well and it is always profi­
table and remunerative.  Even for all 

this rejected wagons and locomotives 

that find their way to Assam; there is 

no workshop worth the nama and not 

much development has taken place.

As regards shipping, it  is  out  of 
question as this is via Pakistan.  One 

can never be too sure, therefore, as to 

what Pakistan may do and one cannot 

afford to send strategic goods by a Bri­
tish steamer via Pakistan.  One has 

to be careful about it.

As regards industry, there is not a 

single factory even for  cement, for 
paper or sugar, not to speak of a big 
industry.  Lately oil has been found in 

abundance in that State.  We are not 
sure and the Government has not been 
able to tell us whether a refinery will 

be established there.  Technical  and 

economic difficulties have been trotted 

out to deprive that State of a refinery 
for  the  newly  found  oil  there. 

The  people  in  that  State are 

asking  “What  is  the  tech­
nical difficulty?  What is the economic 

dis-feasibility?”  It may be that if an
oil  refinery is  established nearabout 

Calcutta or Allahabad, or Kanpur or 

Gorakhpur, there may be more profit. 
Certainly, crude oil will not be manu­

factured at loss if the refinery is set 

up in Assam.  No one can believe if it 
Is said that a refinery will work
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a loss in Assam. Why then this anxiety 
iOT more profit?  After all, ours Ib a 

welfare State, and in a welfare State 

the welfare of the people is more to 
be looked to than income.  Our is 
not a capitalist economy.  What are 

the technical difficulties, one wonders! 

It is a fact that oil has been found ii; 
Assam in abundance.  Some say it is 
one million tons annually: others say 

it may be two million tons per year; 

yet others say that there may be four 

million tons per annum, that is a big 

bulk of the total requirement of India.

The other difficulty, technical diffi­

culty, which the  ordinary  common 

man feels is this—whether the  aoil 
there will stand the heavy steel struc­
tures for the refiner or not.  The rest 

of the difficulties, whatever they are. 
are man-made.  If the Centre wants 

to take away or deprive  Assam of 
a refinery, it will find any number of 

technical and economic pleas etc. But 
if it wants to give a refinery to Assam 

in the same way it will find technical 

and economic  advantages  and  other 

arguments in support of  giving the 

same  to  Assam. This regional  im­
balance in planning must be avoided. 

The Centre can do it easily. One can 

pass on today, tomorrow or some years. 

But, let not psychological  frustration 

come over big sections of the popula* 
tions.  Evenly distributed,  balanced 

zonal development is  the  accepted 

policy of the Government and there­
fore, it is for the Government to fulfil 

its promise to the people of different 
States.

I now come to the railwajrs.  We cri­
ticise them; we attack them on vari­

ous counts.  There is a saying that î 
a child does not cry, even the mother 
is likely to forget to give it milk. When 
we come to the railways, this plan 

appears to be lop-sided.  All activities 

are dependent on  Transport.  There 
will be increased productivity in the 

agricultural sector; there will be the 

steel plants which will produce millions 
of tons of steel; there will be industries 

in other sectors which will  produce

more. But, how to transport all thess 
things?  I am afraid that this transport 

bottle-neck will hamper and hinder th« 

plan to a very great extent.  The rail­

ways, we hear, asked for Hs.  14M 

crores and then they raised it to Rs. 
1520 crores. But, their demands have 
been reduced to Rs. 1125 crores.  Let 

Us see how this cut affects the Plan. 
With  Rs. 1520 crores, there was  an 

estimate that they would be able  to 

carry sixty per cent more of the goods 

and thirty per cent more of passengers. 

With the curtailed amount,  eighteen 

per cent has been cut off from the 
goods and so, only forty-two per cent 

remains.  With the overall increase 

that has been envisaged in the  Plan, 
how will the railways transport  the 

raw materials, finished  goods,  etc.? 

How the planners expect that the rail­

ways will be able to supply all  the 

necessary materials and will be able 
to transport goods and nm services 
with this cut?  Rs. 120 crores are being 
cut from the amoxmt allotted for the 
purchase of rolling stocks.  I fail  to 
understand, how, with thî cut, they 
would be able to transport steel, coal, 

etc.  It is said that the Plan will be 
revised from year to year. Railway, I 
submit, is an industry where imme­
diate  investment of  money  cannot 
increase the tempo of working. If they 

have to  purchase new engines  and 
other  things,  they  will  require  a 

minimum of three years or a little 
more.  To  produce in  India, it will 
certainly  take  more  than that time. 
So, how will they be able to transport 
aU the goods and passengers to the 
extent demanded of them.  I fail to 
understand. The railway is the founda­
tion on which  the rest of the  Plan 

depends.

Take  for  instance,  a  State  like 
Assam.  We cannot do anythink if we 
cannot get steel or corrugated iron 
sheets or cement.  Even if the railways 
work all through the year, we cannot 
get our normal requirements and so 
the prices are high there.  How will 
that State execute the Plan?  Rs. 59 
crores have been allotted.  I do not 

think that we can get enough materials
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to execute the Plan to the eactent of 

sftending Rs, 40 crores.  I shall con­
sider it lucky if the Plan could be 

achieved to that extent, in spite of this 
transport botUe-neck.

One may say that there is room for 

efficiency. If one looks at  our  rail­
ways, there is room for criticism here 

and there.  But, certainly,  our  rail­

ways are doing a first class job of what 
they have, with all the short-falls in 
ttiaterials, etc.  And also  considering 
the fact as to how they were merciless­
ly Used during the previous ten years 

by the British and the Americans dur­
ing the war. You will be surprised to 
know that in my State, when an engine 

gets disabled or when a bogie gets out 
of the track, the Americans threw it 

away to the ditch with their lack and 
other equipment; literally it was done 

so, and another train would be rushed 
in.  Considering the way they treated 

the railways and considering also the 
short-falls  of  rolling  stock  etc. 

that  we  have  had  to  face,

1  must say that they have done  a 
good job.  A ten per cent increase  in 
the efficiency has been taken into con­
sideration in the Plan.  Further addi­

tional eflflciency, I submit it  will  be 

difficult to attain in the present state 

Of affairs.  More money must be allot­
ted if the Railways are to perform the 

task that they are called upon to.

In the Plan itself, it is stated that for 
extreme operational urgency and  for 

transport of iron, steel and coal about 

eight hundred miles of new lines wHl 

be laid. Is i>etroleum less important?
I submit  that  in  India,  petroleum 
is one of the most important things to­

day, if not the most important. If you 
take a short range view of the matter 
in the immediate present it is of the 
titmost importance. I submit that the 

Planning  Commission  must  be
able  to  find  some  money foi*

transport  of  oil.  From  where
it  should come, 1 do not  know. .

But it must find money for  laying 
additional track for carrying {>etroleum 
—either doubling the present lines ot 

.4thanging the metre-gauge into  broad

gauge.  If the Plan is to be êiecuted 

and if we have to achieve our target* 

the railways cannot but have  more 

money.  The railways cannot achieve 
desired  development  without  more 

money and this aspect of the matter 

should receive the earnest attention of 
the Planning Commission.

Shri N. Rachiah (Mysore—Reserved 

—Sch. Castfes): Sir, I rise to support 

this Resolution. The First Plan has been 

completed with success.  Our Govern­

ment has sponsored the Second Five 
Year Plan with the object of achiev­

ing a ,socialist pattern of society.

In page 21 of the summary of tĥ 

Second Five Year Plan, it says;

‘The socialist pattern of society 

is not to be regarded as a set  or 
rigid pattern. Each country has to 

develop according to its own genius 

and traditions, l?ut it is important 

to stress certain basic values and 
the institutional arrangements im­
plied in them.  The accent of the 
socialist pattern is on the attain­

ment of positive goals; the raising 

of living standards,  the  enlarge­

ment of opportunities for all, the 

promotion of enterprise among the 

disadvantaged  classes,  and  the 
creation of a  sense of partnership 
among all sections of  the  com­

munity.  The socialist pattern i»„ 

one could say, a more concretised 
expression of the directive princi­

ples of State policy embodied in 
the Constitution.”

This shows that the true objective 
of the Second Five Year Plan can be 
achieved and taken advantage of by 
the people of the country only when 
there is compulsory and free educa- 
tidh in the country.  Otherwise  the 
entire benefit  of  the  Second  Five 
Year Plan, as it was in the case  (tf 
the Firrt Five Year Plan, will go t6 
the benefit of the few advanced class­
es or the greedy vested interests in 
the country. ‘

The true objective of the Constitu­
tion and the true perspective of  the 
Jlirst and Second Five Year Plans la



<743  re  11 SEPTEMBER 19M Second fS»e Year Plan 6f44
to  uplift  the  masses economically, 
socially and  educationally.  Without 
social equality we cannot achieve the 
economic progress, and without eco­
nomic progress there cannot be  any 

political stability.  So, to achieve the 
social objective,  the  social equality 

or social justice  all the people of 
the country or the society, education 
is the first and best thing.  Whenever 

any country—as a matter of fact, any 
country in the world—attained its in­
dependence, we know it always made 
it a point  to  introduce  compulsory 
and free education immediately. Even 
in our Constitution, article 45 contem­
plates, and directs  the  State,  that 
within ten years 6f giving 'effect  to 
the Constitutiwi free and compulsory 
education should be given.  But, al­
though we are already in the  tenth 

year after we achieved independence 
and in the seventh  year  after  the 

Constitution has been given effect to, 
no attempt has been  made  by  the 
Planning Commission or the Govern­
ment to introduce and implement this 
particular provision of the Constitu­
tion.

Sir, the Planning Commission seem 
to have people who have no practical 
experience or knowledge of the mas­
ses of India.  I can boldly  say  this 

because they want to build  this de­
mocracy from above;  they  do  not 
want  to  build this democracy from 
below.  Without  introducing  this 
compulsory and free education  I do 
not know how our democracy would 
thrive, I do not know to what extent 
this democracy would flourish in our 
country.  To create the great desire, 
the  dynamism  or  the  enthusiasm 
among the masses it is the education 
that  is  the  most  important factor 
needed  in our country.  Ours  is  a 
country where  there  are  hundreds 
and thousands of castes and communi­

ties which are in conflict.  It is not a 
question of class conflict that is seen 
in our country, but it  is  only  the 

communities, castes which  are  now 
struggling for power in this country. 
Many  of  the  commimities, though 

they are numerically small in  num­
ber, want to take advantage  of  the 
icnorance, the poverty and the  illi­

teracy of the masses.  They want to 
exploit and perpetuate their  supre­
macy or sup̂ ority over the masses. 
We the Scheduled Castes people have 
been subject to a lot of untold misery 

and criminal atrocities of the  upper 
classes.

Shri Boovanigliasaiiiy (PerambAlur): 
Which is that community that is do­

minating over the Scheduled Castes?

Shri N. Bachiah; It is not one sin­
gle  conmiunity.  Even  among  the 

Backward Classes there are  certain 
communities.  I do not say that it is 
one particular community.  In every 

conmiunity there are vested interests. 
You may speak of one particular ad­
vanced community, but what is hap­
pening  in  the  south?  There  are 

Backward Classes which call  them­
selves as Backward Classes but who, 
at the same time, do not want to give 

justice to Harijans.  So I do not blame 
only  the  advanced classes.  Seeing 

the  advanced  classes  'perpetuating 
their supremacy in their sphere over 
the others the Backward Classes want 
to perpetuate their supremacy in their 
field with the result that the socially 
very backward, extremely backward 
classes, are the worst sufferers today. 
Unless and until compulsory and free 
education is introduced and the peo­

ple take advantage of that education 
I am sure—I am deliberately  telling 

you as a very true Congressman—no 
scheme, no Plan would be a success.

Shri Bhagwat Jha Azad  said that 
within three years this Plan is going 
to collapse, because he did  not  see 
any provision  for  giving  transport 
facilities and training technical  per­
sonnel.  I say this Plan is sure to be 
a success without any transport faci­
lity or technical personnel.  I do not 
agree with  Shri Bhagwat Jha Azad 
on that point  But this Plan is cer- 
tsLinly going  to  fall because  there 
won’t be any co-operation from the 
public.  Why do I say that there Won't 
be any public  co-operation?  With­
out giving them education, they would 
not understand the spirit  of  demo­
cracy.  How can you expect any co­
operation fronT the  people even  if 
they are wiUing to co-operate  when
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they cannot understand  what  your 

Plan  is, what co-operation  is  and 

what the real object of this Plan is?

They have not understood what the 
socialistic pattern of society is.  It is 

only mere talk by some people who 
are Members and  Ministers, and  by 
people who are to some extent liter­
ate.  But  what  about the  masses? 
They have not understood  the  real 
spirit of the socialistic pattern of so­

ciety.  As such I request the Govern­
ment to see that compulsory and free 

education is introduced with  imme­
diate  effect.  Even  the  Backward 
Classes Commission,  in  their Report 

n̂iich was placed on the Table of the 

House last week, have stressed  this 
jx>int  They have emphatically  re­

quested the Government to see that 
this  article 45 of  the  Constitution, 
which deals with free  and  compul­
sory education, should be implement­
ed.  Moreover, article 46 of the Con­
stitution provides protection of  edu­
cational and economic interests-of the 
Scheduled Castes,  Scheduled  Tribes 

and other weaker sections of the so­
ciety.  The object of this  article  is 
actually based or  is  dependent  on 
article 45, and it is one of the Direc­
tive Principles of State  Policy. How 
can the Government  implement  all 
these important articles,  which ac­
tually desire to give special and some 
certain concessions or protection with 
regard  to  education and  economic 
equality  to  the  Backward Classes, 
imless they introduce free and com­

pulsory education?

Why  1 am so emphatic about  the 
necessity for introduction of compul­
sory and free education is this.  Now 
I am sure not a single child belong­
ing to the advanced classes is going 
without  the  benefit  of  education. 
They  are  in  power  with  united 
strength  and  economic stability.  So 

the Backward Classes try to provide 
themselves through the  Government 
officials and Ministers certain privil­
eges and facilities in the form of hos­
tels, grants, immovable property and 

§0 on.  That is not taken note of by 
the  coimtry.  But,  if  one or  two

grants, or some aid is given  to  the 
Scheduled Castes there is wide publi­

city giv̂  to it to show to the world 
how lots of things are being done for 
the uplift of the Harijans.  All this,, 

I  should like  to  say,  though  not 
farce,  is  only a pacifying factor in 
view of the fact that we  have  not 
be«i able to understand the Govern­
ment objective.  If  compulsory  and 

free education is not introduced, it is 
only the Scheduled Castes and  Sch­
eduled Tribes who will not get  the 
benefit of this plan because  such  a 
thing will directly benefit them  and 

afterwards the other extremely back­
ward classes  in  the coimtry.  Very 

small amoimt is provided in this plan 
for their uplift.  It is only this com­
pulsory and free education that will 
add to the stability of our politics.

Coming to  land reform,  one Mr. 
Thapar, a Government  official  who 

accompanied  our  beloved  Deputy 
Minister, Shri Krishnappa,  to  China 
last month, gave a talk  on  his im­
pression of his tour in China to Mem­
bers of Parliament last week in the 
Central HaU.

5 P.M.

I put a question to him as to whe­
ther there is any problem like agri­
cultural labour  in China.  He said 
that there is no problem like agricul­
tural  labour as such  there, because 
no  man  who  is  an  agricultural 
labourer  is  without  land.  That 

means every agricultural labourer who 
was without land before the  advent 

of the present Government has bees 
provided  somehow  or  other  with 
some land on which he depends.  So, 
land is the source  of  all wealth in 
the country or  in any part  ol  the 

world.  As  such,  land  has  solved 
every problem, according to him, in 
China.  Thus,  without  solving  this 
problem of land reform, I do not know 
what these planners of  our country 

are imagining.  I do not  imderstand 
it at aU.  It has taken ten yeare after 
our Independence and it is now seven 
years since  our  Constitution  came 
into force, and yet, they want to con­
sult some committees; they want  te
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appoint another sub-Committee; they 
want to waste the poor man’s money 
on these committees and other things. 
If the  Grovemment brings forward 
legislation today, treating  this  land 
problem as  a  Union subject  or  a 

Union problem, and introduces a Bill 
like the Hindu Code Bill, I am sure 
that in eight days, this Parliament can 
pass such a legislation  and  nobody 
can come in the way.  I say  so be­
cause we have removed hundreds of 
Rajas and Maharajas. So, there would 
not  be any difficulty  in  removing 
such vested interests in the country. 
If the land reforms are not effected 
with immediate effect, it will certain­
ly add to the dissatisfaction and dis­
integration of our society.  For, after 
the Constitution came into force, the 
j)eople have become aware of  their 
rights and their privileges and  they 
cannot  bear  this exploitation  any 
longer.  As such,  I urge  upon  the 
Government, particularly, the  Plan­
ning Commission, to give more atten­
tion and immediate attention to  the 
solution of the land problem.

The Government have already  as­
sessed certain lands as available for 
cultivation throughout  the  country, 
in every State.  I urge on the  Gov­
ernment that such lands should be 
immediately given  to  the  landless 
labourers.  Now, there is no one rule 
which has to be followed in  regard 

to the giving of land to the landless 
labour or the tillers of  the soU,  in 
the country.  In the name  of  rela­
tions, people approach the  Ministers 
and other officers,  and  thus,  many 
people who are in power and who do 
not cultivate the land and who have 
already got lands with them get fur­
ther lands.  The result would be that 
by the time the poor people come to 
know their rights, the available land 
would have been granted outrît to 
those who already possess land  and 
those who are wealthy  and  are  in 
power.  Therefore, this kind of  ex­
ploitation should end.

Next, I would come to the question 
of administration.  Power is  always 
accompanied by honour, money  and 

what not.  Certain classes  in  India

claim superiority over others because 
they happ«i  to  be in  power; they 
monopolise power  and so,  I would 

say that power is superior  even  to 
God.  I say so because God does n*t 
discriminate between man and  man, 

while  it  is  man who discriminates 
between man and man.  So, it is the 
social, religious,  economic,  political 
and educational monopoly  that  has 
|(nade man  feel superior  to  others. 
So, with reagard to administration, in 
the name of efficiency, merit or quali­

fication, people who have no heart or 
sympathy to the poor man and who 

have no nation̂-mindedness or pat­
riotism and who have  no  sense  of 

non-communalism are  appointed  to 
several high posts in the administra­

tion, even after the advent  of  free­
dom.

Nearly 99 per cent of the gazetted 
posts, particularly the posts  in  the 
IAS and IPS, have been monopolised 
by the advanced sections  and  some 
backward classes.  If you refer to the 
statistics or data given by the Public 
Service Commission  of  Mysore and 
as published by the Backward Classes 
Commission in its report, you will see 

that  the  advanced  sections  have 
monopolised 50 per cent of the posts 
in  Mysore.  The  backward  classes 
have monopolised  the  remaining 50 
per cent  But what happened to the 
Scheduled Caste people  in  Mysore? 
The Scheduled Castes form one-fifth 
of the entire population of  Mysore. 
We have 20 seats out of 100  in  the 
Mysore Legislative  Assembly.  That 
shows that the Election  Commission 
and the Parliament have recognised 

that we form one-fifth of the popula­
tion in Mysore.  But in the matter of 
administrative services,  though  the 
popular Government has been  func­
tioning in Mysore for the  past  ten 
years, we have got only .07 per cent 
of representation in the  administra­
tion,  Article 335 and  article 320(4) 
of the Constitution provide that Gov­
ernment can appoint  or  recruit  a 
Sclieduled Caste or  Scheduled Trib̂ 
candidate  even  without  consulting' 
the Public  Service  Commission.  In 
spite of this, adequate representation 
is not given to Harijans.  I have been
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urging these matters <mi  the  Home 
Minister Shri Datar but he  has  not 

be«i able  to  ccmsider  our request. 
Though half  a  dozoi people  were 

available from our class, though they 
were very senior to seme  non-Sch- 
cduled Caste officers and  they  have 

been intelligent and very efficient and 
also very honest  and  though  they 

have put in 15-25 years  of  service, 
having been recruited  to  the  civil 

service  by  the  old Dewans,—they 
have not been takoi over to the IAS, 

whereas people who were  appointed 
straightaway from the college  about 
three years back  have  been  taken 

over to the IAS.  On  the  contrary, 

the Scheduled Caste officers whom  I 

mentioned should have  been  taken 
over to the IAS, in the usual course, 

as Deputy Commissioners and District 
Magistrates.  But  they  have  been 
superseded by the caste  Hindus due 
to deep rooted caste prejudices under 
s(Hne plea or other.

Recently, 62 officers have been ap­
pointed, but not one  of  them is  a 

Scheduled Caste member.  The posts 
are usually given  to  the privileged 
classes,  the  advanced sections  and 
also to some backward classes but not 
to the Scheduled Castes.  As such, I 
earnestly request the Government not 
to  allow such  favouritism.  If  any 
Minister practises  such  discrimina­
tion, I am sure the  Prime  Minister 
would take  action  against such  a 
Minister.

With these observations  I support 
the resolution moved by the Planning 

Minister regarding  the  Second  Five 

Year Plan, and I hope that the Minis­
ter will implement the provisions of 
the Constitution  properly  and give 

effect to the recommendations  made 
by  the  Scheduled Castes  Commis­
sioner in the matter of  appointment 
to the services and  I also hope that 
he will do justice  to  all sections of 
society and in particular to the Sch­
eduled Castes and Scheduled Tribes.

The Deputy Minister of PUuming 
<Khri  S.  N.  Bfisdira):  It is unique

occasion and it is indeed a unique pri­
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vilege of each one of us in this Uwm 
to participate in  this  great  debet*. 
This is going to be a year of great 

change, because, in this year, we art 
going to lay the foundations for the 

fundamental  transformation  of  our 

society.  It was in this year that the 
sovereign Parliament redrew the poli­

tical and administrative map of India. 
It is in this year that the Second Five 

Year Plan has been put out, and it is 
in this year that nuclear energy has 

been generated in the country herald­
ing a new era.  So, it is without any 
fear of exaggeration that I say that 
when this sovereign Parliament will 

be setting the final seal of approval 
to this great Plan, it will be reckon­

ed as a day on which Indian history 
took a new turn.

After I have said this, it is obvious 
that it would not be possible for me 
to deal with the entire spectrum of 
views and comments that have be«i 

expressed on this Plan either in this 

House or in the Committees in which 
the hon. Members of this House parti­
cipated.  Most of the points, as you 

know, were dealt with at great length 

in the Committees and I assure  the 
House that all the points are being 
considered in the different divisions 
of the Planning Commission with all 

seriousness  and  attention  they 
deserve.  Even in attempting to deal 
with certain points, I am  conscious 
that I am going to assume a certain 

amoimt of omniscience, because  the 
points that I ĥve to cover belong to 
so  many Ministries  which  were  in 

the picture in the formulation of the 
programmes.  However,  I take this 

comfort that the criticisms that have 
been made of this Plan were mostly 
of  a very peripheral  nature, while 

there has been  agreement  on the 
central.  We in the Planning Commis­
sion do not suffer  from what the 
psychologists  call  the  “narcissus 
complex”.  It is not our claim that 
we have presented to the nation  or 

the Parliament a perfect plan or  A 
plan which is faultless in every detail 

of its  design.  One can easily and 
justifiably,  therefore,  find  fault 

with a number of points contained im
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this Plan; but, it must be recognised, 
when I say so, that there is no such 

thing as a perfect plan.  A plan be* 
comes perfect only in the process of 

implementation.  One  simply  does 
not begin with a  perfect plan.  The 
subjective design in a plan has to be 
tested in the objective conditions; we 

have to test out the corresp«idence 

of the Plan with reality.

I think I should also say by way of 
introductory remarks that a plan, for 

that matter, is not  like a book  of 
cookery which tells you that if  you 

mix so much of this and so much of 
that, you  get a  delicious  food, 
nor  a  planner  can  be  said 

to  be a  perfect  angler  in 
any  sense  of  the  term.  Therefore, 

I should say that while planning, we 
are all in a sense groping  towards 
certain  balances  and  a  certain co­
ordination which ultimately lead  to 
correct solutions.  There are genuine 
dilemmas in the way  and if hon. 
Members express certain otĥ points 
of view, one cannot say that they are 
wrong.  It may be possible that some 
of those solutions might  stand us 
in good stead.  Therefore, I say that 
there are genuine  dilemmas in the 
way and it would be foolhardy to say 

that one is categorically right. What­
ever claim we in the Planning Com­

mission can make so far as the Second 
Five Year Plan is concerned is only 
this, namely, that we are trying  to 

evolve a streamlined rational metho­
dology and look at our  problems in 
the proper perspective to find  out 
right solutions.  We are trying to find 
out scientific methods of planning, but 
we have made only a beginning  in 
this direction.  Therefore, we cannot 
lay claim of an accuracy of the kind 
to which some of the Members have 
drawn our attention.

Having said that, I think that with 
all respect I should refer to certain 
observations made by Acharya Kri- 
palani the other day, while opening 
this phase of the debate.  It is need­

less for me to say that Acharya Kri- 
palani is one of ôse personalities in 
the country upon whom we look witii 
great  respect as one of our  great 
jwtional leaders.  But on that day ha

seemed to be full of undue sĉ ti- 

cism and he collected the uncertain­

ties of the Plan with the passion  and 
assiduity with which a  philatelist 

collects stamps or Casanova collected 
his wives.  He seemed to be always 

harkmg back  without  looking to­
wards the future, nor even looking 
all round at other coimtries, in what 
directions they are going and  what 

great changes are being made in thos© 
countries.  I may say,  again, with 

great  rê>ect, that many  of  the 
speeches which sounded to us in the 

past as clarian calls seem to soimd to 
us like an old gramophone record with 
the needle stuck in the groove.  He 

said, our plan is based on western in­
dustrialisation. Let me state  very 
categorically that we have not pur­

loined the garments of any other na- 

ticm.  Whatever pattern of industri­
alisation we have  adopted is quite 
peculiar to our own conditions.  They 

are in line with our own genius.

Acharya Kripalani nailed his flag 
to the mast of  cottage and small- 

scale industries.  We also salute that 
flag.  Had he been here,  I  would 
have invited him to look at our ranks 

in this part of the House to see whe­
ther we respect or we have the neces­
sary  passion for the cottage  and 
small-scale industries in the measure 

he wants, or the ranks of his party- 
men have that passion. All of us are 
wedded to that and even the clothes 

that we have on our body belong to 
the cottage industry—I mean  khadi. 
He propounded in my opinion a very 
queer theory of  industrialisation.  I 
do not know whether in the modem 
conditions of today, there would  be 
even 5 per cent, of the intellectuals 
in this  country  who  can  sub­
scribe  to  that  kind  of  view 
about industrialisation; but, at  the 
same time, I should like to say  that 
we attach the greatest possible  im­
portance to the development of cott­
age and small-scale industries.  For 
that, you have not to go very far, but 
look into this Plan itself.  T̂ en 
Acharya  Kripalani was  speaking 
about it, he was speaking no doubt Id 

a very fundamental sense.  But ev«n 

•o, he should have seen what a gk̂ t
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magnitude of effort is going to  be 
made in regard to the developtment of 
the cottage and small-scale industries 

under  the auspices of the  second 
Five Year Plan.  The House  would 

remember that while in the first Plap 
the provision made for the develop­

ment of cottage and small-scale indus­
tries was only to the tune of Rs. 35 
to Rs. 40 crores, the amount that has 
been earmarked for the development 
of this sector is somewhat of the order 
of Rs. 220 crores, if you take the pro­

visions under the Ministry of Reihabili- 
tation etc. also into account.  So, this 

shows clearly that we have a  great 

passion for the development of  this 
sector of the industry.  If you look at 
the Industrial Policy Resolution which 
was adopted during the month of Appi 
this year, that also clearly lays down 

that we have to take steps to impart 
sufficient vitality to this sector, so that 

it may be self-supporting and it may 
ultimately be integrated with  the 
large-scale industries.  Therefore, our 
effort is to see on the one hand to in­
tegrate it with agriculture and on the 

other hand to integrate it with  the 
large-scale industries.  We are going 
ahead in that direction and I  think 
it is a challenge to the  contructive 
workers of the country to rise to the 
occasion and make vigorous efforts to 
see that the programmes are  made 
a success.  If the entire programme 

of Rs. 220 crores or so is successfully 
implemented, I  have  absolutely no 
manner of doubt in my mind that it 

would make a substantial  impact cn 
the under-emplo3onent in the  rural 

areas.

When I speak about  cottage and 
small-scale industries, and also about 
the heavy industries, basic and capital 
goods industries, many people might 
say that we are flaunting a coat of 
two colours.  But it is not that we are 
having two things which are diame­
trically opposite.  In our pattern  of 
industrialisation we do feel that cott­

age and small-scale industries  con­
stitute an integral part of our whole 
economic fabric and they are  going 
to continue in very progressive forms, 

In changing forms, which may be  In

consonance with the spirit of indus­
trialisation.

Having said that,  I would like to 
say one word or two about the idea 
of Acharya Kripalani in having all 

the important basic and heavy indus­
tries also on the model of the cottage 

and small-scale industries.  I do  not 
know how it would be possible  to 
derive all the advantages of  modem 
technology  and  all  the  economies 
flowing from them if we want  to 

develop all of them on the basis of 
the cottage and small-scale industries.

So,  after having said all this  in 

regard to the point raised by Acharya 

Kripalani  relating to cottage  and 
small-scale  industries, I  think  I 

would not be doing justice to him if 
I do not deal with another important 
point that he raised and that has a 
good deal of philosophical or ideolo­
gical importance.  He said that if we 
went ahead with the programmes of 
industrialisation, as we were  doing 

now, he had no doubt, we were head­
ing for centralisation of power and 
the emergence of authoritarianism in 

the country.  I do not know how any­

one can be afflicted with a doubt of 
this kind, in a country in which we 
are functioning within the framework 
of a vigorous and vigilant  parlia­
mentary democracy unlike Russia with 
which Acharya  Kripalani  compared 
the conditions in India which  would 
be flowing from the Second  Five 

Year Plan.  I would like to himibly 
submit that even in Russia the  pro­
cess of democratic regeneration is  at 
work—that the process of such re­

generation is not at work in Russiâ 
one cannot say now.  And so in India 
with the temperament and traditions 
of the people, knowing as we do, I do 

not know how we are going to have 
authoritarianism.  Then,  we  will 

have also to bear in mind that  the 
political system in Russia is comple­
tely different from the political sys­

tem in our country.  What happened 

in Russia in the elections of  1̂54? 
The students of politics would  bear 
testimony to me when I say that  In 
the elections of 1954, while the per­
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centage of voters who went to the polls 

constituted 99*98 per cent, those who 

voted for one list of candidates con­
stituted 99*7 per cent.  That being so, 

how can you  compare  with  any 

amount of validity the conditions that 
prevail in Russia with the conditions 
that are going to prevail in our coun­

try?  So, I think the House  would 
bear in mind these things while con­

sidering the observations of the kind 
that have been made by  Acharya 
Kripalani.  But I wish also to  say, 
Sir, while I  am  in  this  con­
text that I believe with Arthur Lewis 

that governments may fail either be­
cause they do too little or they do too 

much and I think  it is  significant 
enough to be only cryptic like that in 

this particular connection.

I would then come to fears  and 
anxieties and apprehensions  about 
the uncertainties in the Plan.  At 
this stage, I think the real question 
is not whether the Plan is going  to 
succeed.  When there is near unani­
mity in the nation on the basic objec­
tives of the Plan, when in this House 
also we find that there is a majority of 
the section in complete accord  with 
them, in my humble opinion the real 

question is not whether it can succe­
ed but the question is that it  must 
suceed because that represents  the 

minimum that the situation demands 

from us at the moment.  So far as 
fears and anxieties are concerned. I 
would only say that our fears  are 

infinitely more precise than our hopen. 
I think I cannot say much more at 
this stage.  Unless the planned be­
comes the actual, the real argument 
from the Planning Commission would 
not be forthcoming.  The real test of 
the Planning Commission would Jie in 
the fact when the planned becomes the 
actual, the potential  becomes the 
factual; and so we have to  con­

centrate all our energies and atten­
tion on this aspect of the Plan.

Now, it is not for me to deal with 
the question of resources with which 
my hon. colleague, the Finance Min­

ister, will deal  tomorrow, I think, 
some time in the  afternoon round 
about 5 o’clock.  But if  anybody  is 

feeling somewhat diffident about fh%

resources, I am  reminded in  this 

context of what a Russian expert said 
to an American at Geneva probably 

two years back.  He was working at 

an enormous machine which is 
the **atom smasher** and almost as— 
tronomical amount is  required for 

building that machine.  When  tfa» 
American asked  him how he got  the 
fund “What do you mean?” was the 
reply.  “How  do  you  get  all  that 
money?” was the question again put. 

The reply was: “I do not understand. 
We decided that this was the machine 
we need and we built it.**  So, Sir, the 
resources in a community are  the 
function of the awareness of  the 
community of the urgent needs which 
face it and the determination of that 
community to fulfil it  Therefore,  I 
don’t feel any amount of diffidence 
on that score and I would  humbly 
submit to this House that the situa­
tion demands much greater  effort 
than playing safe in the normal sense 
of the term.

Having said that, I think I should 
take  cognizance  of  some  of  the 

observations made by Professor Hiren 
Mukerjee and I shall do that with a 

certain amount of personal feeling of 
what you may call ‘class conscious­
ness*.  I had the honour to belong to 
that class  though only for a little 
while but I suffer from a  certain 

amount of class consciousness.  Mr. 
Mukerjee happened to be—I do not 
know  whether he still happens to 
be—a professor and I know that he 
has a great reputation as a professor. 
He said that Prime Minister always 
said that the community development 
programme had brought about a re­
volution in the country.  But Profes­
sor Mukerjee was at a loss to find 
where that revolution was.  When I 
heard  Shri Mukerjee speaking  like 
that I was reminded of the sad fate of 
a French nobleman who, when he was 
told that the French Revolution had 
brok̂ out, remarked  that he  had 
decided to ignore it.  I would not say 
anything more than that but I think 
that if he has not been able to sense 
that revolution,  there is  something 
that is wrong with his way of look­

ing at things; I do not know whether
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it is b̂ ause  « delilierate ôrt on 
 ̂ part that he is not able to see it. 
ilnterruption).

I do not have much time to go into 
all the good results produced by this 

movement—the community  develop­
ment programme.  It was only a few 

months back that this House had the 
tull opportimity of going into all the 

X̂>ects of the commimity development 

programme when a non-official reso­
lution was discussed in this House.

I must also say a few words about 

the observations made by  Shrimati 

Benu  Chakravartty this  morning. 
Shrimati  Renu  Chakravartty show- 

 ̂ a certain amount of  passionate 

attachment to the plan  frame.  We 
stand for the approach and the spirit 
of the plan frame, but I am sorry that 

we have no physical infatuation for it.

the Plan frame approach is in­

deed what guides the approach to the 
Second Five Year Plan. That approach 
was endorsed by the National Deve­
lopment Council and that still conti­
nues to be the sheet-anchor of  the 

Second Five Year Plan.  But to hold 
on to everything that was contained 
in the Plan-frame is something which 
does not stand to my reasoning.  That 
was, as the Finance Minister, in the 
last Session, said, only an exercise in 
macro-planning, and that only served 
as a peg on which to hang on one’s 
hat.  But that did not mean that every 
detail that was contained in the  Plan 
frame was  to be  adhered to  even 
when  the  experiences  showed  the 

other way.

Shrimati Reno Chakravartty: Fun­
damentals.

Shri S. N. Mishra; But our commu­

nist friends have the knack of making 
religion and  idolatry of  everything 
and they have made a religion of the 
Plan frame also.  I would not say that 
they should not have all the fervour 

for it, bî-I would only say that  we 
should IcM̂lc at all tl̂ese things with a 

certain amount of rationalism and  a 
certain amount of pragmatism.  What 
we have done is this.  We have made 
ccxtain modifications keeping the basic
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approach of the Plan frame intact as 
far as possible.

Shrimati Chakravartty also suggest­
ed, I hope I did not get her wrong, 
that we should not invest at this stage 
so much in the consumer goods in­
dustries.  Now, Sir, I do not know 

whether we can oblige her by bring­
ing about conditions in India which 
may be similar to  those of  Poznan 
because  we have  to bring  about a 
balance between the consumer goods 
industries  and  the  basic  and  the 
capital goods industries.

Before I take some other points—I 
know that I have shown some prefer­

ence for  these three  distinguished 
speakers—I think that I should draw 
the attention of the House towards a 

more important test that should be 
applied in judging our Second Five 
Year Plan.  A question  was  asked 
during the last Session also in  this 
regard and, therefore, this has always 
been in my mind to suggest to  this 

House to judge our Second Five Year 
Plan by certain important indicators 
and also in relation to certain coun­
tries which are, more or less, in simi­
lar economic conditions or which are 
facing, more or less, problems of  a 
similar character.  I think it should be 
of great interest to this House to think 
on those lines.  It is necessary to do 
that lest we judge ourselves by com­
placent standards of our own and we 
indulge  in  self-congratulations.  I 
must, however, sound a note of warn­
ing in this connection that any com­
parison that we make would be only 
of an extremely limited validity, be­
cause comparisons  with other  coun- 
4ries are always difficult,  due to a 
number of qualifications attached  to 
the conditions in them.  Now, what 
are  these indicators  by which  we 
should judge our Second Five Year 
Plan, or for that matter,  any Five 
Year Plan?  They are, mainly,  the 
rate of investment as a percentage of 
the  national  income,  (2)  rate  of 
growth in national income and (3) the 
rate of growth in per capita income. 
Î t us take, first of all, the rate  of 
invfsstment which is the most vital
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determinant of the rate of progress. 

The rate of net investment as per­
centage of  national income  in our 
country during the Second Five Year 

Plan is expected to rise from 7.3 per 
cent, in 1955-56 to 10.7 per cent,  in 
1960-61. In the Italian Ten Year Plan, 
it is expected to rise from 14.5 per 
cent, in 1954 to 19.7 per cent, in 1964 
and in Ceylon’s Six Year Devek̂ m̂ t 
Programme it is expected to rise from 
10 per cent, in 1954 to 10.3 per cent, 
in 1960.  A comparison of our Plan 

with that of China’s First Five Year 
Plan, that is, their planning from 1953 
to 1997, is somewhat difficult in  the 

absence of  official estimates  of the 
national income figures for China. But 
according to one eminent economist to 
whom Shrimati  Renu  Chakravartty 
was referring this morning, Dr. K. N. 

Raj, the investment in China is ex­
pected to rise from 8 per cent, of the 
national income in 1953 to 12 per cent 
in 1957, that is, as against 10.7 per 
cent, of India in 1960-61.

Now, as we are starting from  the 
lower level of economic development, 
the House would observe that our rate 
of net investment..........

Shri  K.  BL  Basa  (Diamond 
Harbour): What about China?

Shri S. N. Mishra: I am speaking of 
other countries.  Please bear with me 
for a  moment.  China  stands  in a 
separate category and my hon. friends 
would not like me to lump it with 
other countries.  I am, in deference 
to their wishes, going to take China 
in a separate category.  In regard to 
Ceylon the rate of investment there is 
higher.  The standard  of living  in 
Ceylon is higher.

Shiri U. M. Trivedi: Why not Goa?

Shri S. N. Mishra: But I would not 
go into all that.  I was going to men­
tion that as we are starting from  a 
lower level of development in com­
parison with some other countries our 
rate of net investment as percentage 
of  national  income  is  expected  to 
grow at a faster rate, ie., the percent­
age of increase in the rate of invest­
ment in India during the Second Five

Year Plan would be 46 per cent, as 

against 36 per cent in Italy during 10 
years, as against 3 per cent in Ceylon 
in six years and in the case of China, 
increase at tiie end of 1957 would be 
of the same order as at the end of the 
Second Five Year Plan of India.

After having said  so much  about 
the rate of investmoit of national in­
come in this coimtry I would come to 
the rate of increase in national  i»- 
come and  per capita  income as a 
result of investment.  The rate of in­
crease  in national  income, as  the 
House knows,  in this country is 25 
per cent, whereas in Italy it is expect­
ed to be 63 per cent, in ten years, in 
Ceylon 26 per cent in six years and 
in Pakistan 20 per cent in five years. 
As a result of the investment pro­
gramme in China—I come to Chintt 
now—the total output of agriculture 
and industry there is expected to in­
crease by 43 per cent during 19M-57. ‘ 
This increase seems exaggerated be­
cause on the industrial side only fac­
tory output is taken into account and 
weightage is given to industries in the 
index of total output.  That is again 
according to the authority whom airi- 

mati Chakravartty was quoting  this 
morning.  Now, Sir, Dr. Raj says that 

if we make somewhat comparable the 
conditions in China to those of India 
in this respect then 25 per cent,  in­

crease in national income would be 
almost comparable to  about 30 per 
cent, in China.  He does not believe 
that it would bfe to the extent of 43 
per cent, as is made out.  It may be 
that there 4u:e certain  qualifications 
attaching to it but if we bring them 
down  according  to  the  conditions 
which prevail in India then it would 
be  of  the  order  of  30  per  cent. 
Hence, on a rough basis, the First Five 
Year Plan of China and the Second 
Five Year Plan of India, in overall 
terms of investment and income, do 
not differ in any great extent But we 
should not forget that their plan will 
be over by 1957, and we wiU be reach­
ing the same level in 1960-61.  Thus, 
they are, in this view of tht matter, 
three yêrs ahead of us.  But here I 
would submit to the House that if we 
increase our agricultural production t*
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the extent that we intend to, that is 
by thirty to forty per cent., and we 
also improve the targets of the plan 
by energetic and vigorous drive, I do 

not think that the rate of growth  in 
India would in any way be inferior to 

the rate of growth in China.

If we have a look at the per capita 
income, probably the conditions  are 
similar, and I would not weary  the 
House with these figures.

Now, a few words about employ- 
m t̂.  But here I would again like to 

sound a note of caution, that to put 
out the absolute figures of employ­
ment  to be  generated in  different 

countries does not convey much sense. 

But since it might interest the House 
to know the employment targets in 
the  plans of  different coimtries,  I 
would like  to put them  out, with a 
certain amount of hesitation.  While 
in India, as the House knows, in the 
Second Five Year Plan we are going 
to generate 8 million jobs in the non- 
agricultural sector, in Italy it is going 
to be 4 million in ten years, mostly 
in sectors other than agriculturfe; in 
Pakistan it is going to be 2 millions 
in the industrial sector; in Ceylon it 
is going  to be  0.14 million  in six 

years; and in China, by 1957, 4.2 mil­
lion  additional  workers,  office  em­
ployees and shop clerks may be em­
ployed.  I do not want to suggest that 
this is the total employment to  be 
generated so far as China is concern­
ed.  But .whatever figure is available. 

I have put out before the House.

Now, Sir,  having said  something 
about these aspects, I would come to 
education about which there has been 
a good deal of criticism and concern 
in this House.  It has been said that 

we have  assigned a  shockingly low 
priority to education.  The Planning 

Ccmimission are also painfully aware 
of the inadequacy of provision made 
in relation to the urgent tasks await­
ing to be accomplished in the sphere 
of education.  We would, indeed, have 
been very happy to make a higher 
allocation for this  purpose, because 
we believe and recognise that educa- 
vttoQ is not only an end in itself but

it is also a means for securing greater 
production  and  greater  productive 
efficiency.  But the financial limita*̂ 

tions  were there  which had  to be 
reckoned with; and although we have 

tried to do our best in the circum­
stances,  we do feel that  we could 
have done much more, had we got a 

little more resources at our disposal.

It is  indeed true,  as many  hon. 

Members have  tried to  emphasise, 
that economic progress requires a well 
designed system of education.  In no 
country of the world has any signifi­
cant  progress been  made without a 
well  designed  system  of  education. 
But a balance has to be struck bet­

ween a social investment of this kind 
and the  economic investment.  And . 
what we have tried to do, with  all 
himiility I might suggest, is only to 
strike  this kind  of balance  in the 
given circumstances.

The position in regard to allocation 
for education, however, is not so bad 
as it appears to be on the surface. 
What was the provision in the First 
Five Year Plan?  Let us remember 
that and then  we shall find  that it 
has almost doubled.  The provision 
that has been made during the Second 
Five Year Plan is double the provi­
sion that was made in the First Five 
Year Plan.  The provision is to the 
extent of Rs. 307 crores.  Hon. Mem­
bers are sometimes apt to forget that 
there is also a committed expenditure 
of the order of Rs. 448 .crores which 

we have to meet, and then the provi­
sions under other heads for education 
have increased from Rs. 55 crores in 
the First *Plan to Rs. 150 crores during 
the Second Five Year Plan.  So, if we 
take all these together, we shall find 
that we have got not an inconsider­
able  amount  of  money  for  this 
purpose.

But we have not contented oursel­
ves with having made a provision of 
that order.  We have also suggested,, 
as the honourable House knows, that 
there should be a levy of local cees
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lor the purpose o£ education.  When I 

mention that, I am also reminded of a 
criticism that has always been made 

that we have done that only to get 
away from the responsibility for mak­
ing a higher allocation for education. 

It is not a matter of that sort in any 
manner, because,  the House  knows 
that in other coimtries too most of the 
responsibilities for local education are 

shared by the local communities, and 

we in India also have had this great 
tradition of fostering and maintaining 
institutions for education in the locali­

ties.  So it is a duty cast upon us to 
see that this great tradition is revived. 
And if we revive the tradition, it will 
not only give us more fimds but also 
give more responsibilities to the com­

munity, it would import vigour and 
life  into  those  commimities  them­
selves.

Having said this about the total al­
location for educaticm,  I would now 
like  to say a  few words  about the 
elementary education.  Hon. Members 
in this House have  complained that 
the Planning  Conunission does  not 
seem to be in any way serjous about 
conforming to the Directive Principles 
of the Constitution so far as universal, 
free and compulsory primary educa­
tion is concerned.  Indeed, the overall 
target of achievement for the Second 
Five Year Plan is low, and we  are 
xmhappy about it.  The percentage of 
children of the age-group six to four­
teen will rise from 40 in 1955-56 to 
49 in 1960-61.  But here I would Uke 
to draw the attention of hon. Members 
to the fact that if we attempt a little 
more analysis, it would reveal that in 
the age-group six to elevto the per­
centage  of  boys  attending  schools 
would rise to 86 per cent.  It is only 
in the age-group eleven to fourteen 
that the real shortage has occurre*̂. 
About that also we have to do a great 
deal.  But let us explore the reasons 
as to why the percentage is so low. 
The reascms are, in the first instance, 
the shortage of girls to take advantage 
of the facilities.  And the shortage of 
girls is manifestly due to the prevail­
ing conception in the society in regard 
to the education of girls.  Here is a

great challenge to the hon. Membew 
of this House as the leaders of public 

opinion to go about and create condi­
tions in the society, so that there maj 
be a larger number of girls taking 

advantage of the existing facilities of 

education.

Shrlmatt Snshama Se&  (Bhagalpur 
South):  That is not correct

Shri N. Racbiah: Why  don’t  yott 
implement article 45 of the Constitu­

tion?

Shri S. N. Misbhi: The second fac­

tor  is the  poverty  of the  parents 
which compels them to withdraw their 

children from school to supplement 

thejr family income.

When all is said and done, my sub­
mission is that the problem is vast» 
and we can think of solving it only 

over a period of the next ten years 
or so.  That seems to be the inevitable 
result of the situation with which we 
are  confronted ait  the moment.  I 

would also submit that it should not 
be looked at  as a purely  financial 
problem  The problem of education is 

not only a financial problem, least of 
all, primary education.  If we are a 
little earnest about it, if we are able 

to take  maximum advantage f̂ the 
existing facilities of education, I have 

no manner of doubt that there would 
be a larger percentage of bo3rs  and 
girls attending schools.  We can  also 
economise  on  buildings  on  which 
there is a tendency generally to splash 
about a good deal of money.  There is 
a good deal of scope for saving funds 
in this case.  So far as wastage bet­

ween the ages 11 and 14 is concerned, 
this should not be allowed to happen. 
Compulsion  should  be  introduced 
eversrwhere and enforced.  These are 
the practical points which the Plan­
ning  Commission want  to bring  to 
bear upon the problem of elementary 
education.  It is not in a theoretical 
or in a purely financial way that we 
look at this problem.  We want this 
problem to be faced in a rather con­
crete, practical, realistic way.  There 
is no reason  why with  determined 
effort and with the support of the peo­
ple we should not be able to achieve
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much higher  results than  we have 
been able to achieve so far, or which 
on purely financial considerations we 

Would be able to do in future.

I would say a few words about the 

problems of the under-privileged and 
the most disadvantaged sections of our 

society. Having sat through the debate 
and also through the discussions in 

the Committees,  I have  been some­
what  impressed  v̂ith  the  way  in 

which many Members have tried to 

make  a  realistic  appraisal  of  the 
situation.  Some of the observations 

made in this House were rather mov­

ing, because, they depicted the pafhe- 
tic plight of the most disadvantaged 
sections of our society.  There is  no 
doubt  that there  is need  to move 
faster in the matter of the uplift of 
about 74 million of our brethren who 

are designated as  backward classes. 
Scheduled  Castes  and  Scheduled 
Tribes.  It is true, as hon. Members 

kave pointed  out, that  there is  no 
sense in talking about an egalitarian 
social order unless we are able to take 

care of the 74 million people who 
happen to  be disadvantaged  at the . 
moment.  Taking cognisance of  this 
problem, the Planning Commission, as 

/ hon. Members would find, has tried to 
do the utmost possible in the circum­
stances.  Therefore, we find that there 
has been an increase of the order of 
1S3 per cent, in the provision of the 
Second Plan bver that of the First 
Plan so far as the welfare of these 

sections of our society is concerned.
In other words, the increase is from 
Rs. 39 crores to Rs. 91 crores for the 
uplift of êse people.  This provision 

is meant especially for programmes 
designed for the welfare of these peo­
ple.  But, it must not be lost sight of 
that there are provisions for the gene­
ral i>opulation of the coimtry in which 
these sections of society are also going 
to be l̂ eficiaries in no mean mea­
sure.  Taken together, all these pro­
visions, I have no doubt, are going to 
make  a substantial  impact on  the 
t̂utftion so far  as the problems  at 
•tclasses  concerned.

Some hon. Members have made a 

demand for the formation of a sepa> 
rate Ministry for the backward classes. 

This has become a kind of mania.  Be­
cause, I have found during the debate 

and in the discussions in  the  com- 
hiittees, suggestions for the formation 
of so many Ministries coming  forth 
from hon. Members.  This  morning, 
we had a suggestion from a very re­
vered Member of this House regard­
ing the formation of a Ministry for 

animal husbandry.  In the same man­
ner, there is a suggestion for a social 
welfare Ministry.  All kinds of Min­

istries are suggested by hon. Members. 
But, when  Ministers are  appointed 

they always raise a voice that there is 
almost a ministerial inflation taking 

place.  So, I do not know how to meet 
the argument in this respect.

An Hoa. Member: 

you.

It  is good for

Shri S. N. Misbra: The purpose for 
which they suggest the formation of a 

Ministry is going to be served by the 
two panels which have been consti­
tuted by the Ministry of Home Affairs, 
one for Scheduled Castes and another 
for Scheduled  Tribes.  As the hon. 
House is aware, there is also going to 
be a unit for the welfare of backward 
classes which will look to the admi­
nistration of the  programmes  and 
imdertake an evaluation and assess­
ment of the results achieved in these 

fields.

Sliri L. N. Mishra: What about ani­
mals?  No panel for animals?

Shri S. N. Mishra: 1 am not  going 
to take care of the animals in prece- 

doice to men.

Emphasis was also laid on the right 
approach and personnel in this res­
pect.  There Were several other points 
also raised.  But, it would be almost 
impossible for me to teke care of all 
these points even thoû  I try to more 

almost at a supersonic pace  flittlnt
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from one point to another.  One would 
like to express agreement with hon. 
liembers When they say that  there 
should be light kind  of  personnel, 
mostly drawn from these sections of 

the people and that if workers are 
drawn from these sections, they would 
command greater confidence and bring 
to bear on the problems of these clas­
ses a great deal of sympathy and pas­
sion which the others may not be ex­
pected to.  We have also  suggested 
that welfare extension workers should 
b̂ ôimd, as far as  possible,  from 
amongst the educated youth in  the 
tribal communities.  In a  nut-shell, 
our approach is to assist the tribal 
people particularly—I am now speak­
ing  of  the  tribal  people—-largely 
through their own  institutions  and 
if possible, through the workers drawn 
from their own ranks.  The main ap­
proach of ours is to build the econo­
mic strength of these classes.  For that, 
a number of measures have been sug- 
ge.sted.  I  cannot  be  temerarious 
enough to think that I would be plac­
ing before the House more than what 
is contained in the Second Plan itself. 
Having said all this, I would like to 
make some general observations in this 
regard.

Some hon. Members have  had  in 
their mind the need to increase the al­
location  for  these  piuposes.  They 
want more money, more funds for pro­
grammes of this kind.  To my mind, 
allocations and recommendations  in 
the Plan, are, after all, only prelimi­
nary steps.  The real struggle in my 
mind, lies in the fulfilment of pro­
grammes in the Second Plan in the 
interests of the weaker sections of the 
community.  I speak of  the  entire 
gamut of the Second Plan.  The real 
struggle lies in the implementation of 
the Plan in the interests of the disad­
vantaged and backward people.  It is 
on this that the success of the Plan 
Will depend.  If, therefore, throû - 
out the country there is a sincere effort 
with a conscience Which is sensitive to 
the needs of these sections of the peo­
ple, I hope much greater results can 
be achieved towards the uplift of these 
sections of fiociê.

I wish to say only a word or two- 
regarding rural housing.  Many hon, 

Members think that the provision foi 
rural housing has been rather extreme­

ly meagre.  We also think that  the- 

provision is meagre, if we look at the 
vast needs with which we have  to* 
struggle.  But, the provision is not sO’ 
low as it appears on the surface.  The 
hon. Members think that the provision 
is only of the order of about Rs. 10 or' 
15 crores.

6 P.M.

If you analyse the Ministry of Re­
habilitation and some other Ministrieŝ 
and then the community project ad­
ministration. the entire provision for 
rural housing comes to about Rs. 40̂ 
crores.  And now a decision has been 
arrived at to work out  programmes 
m a co-ordinated manner—the  pro­
grammes which would be based on the 
allocations made to these Ministries— 
but the real problem in my opinion 
is not to make contribution to  each, 
hut or hovel for their improvement. 
The real solution lies in bettering the 

conditions of the people in the rural 
areas so that they may be able them­
selves after some time to bring about 

an improvement in their huts and cot­

tages.  Therefore,  to  think of it in 
terms of pure financikl allocations 
somewhat looking at this problem in a 
wrong way.

A few words about regional justice.
I am conscious of the fact that I am 
taking too much of the time.  Probably 
I would be displacing two  Members 
during the course of my  speech, but 
there are so many points made by the 
hon. M.̂ mbors that it would be doing: 
injustice to them and showing a lit­
tle less respect if I do not take care 
of one or two points today.  This pro­
blem of regional disparities has also* 
exercised the minds of the hon. Mem­
bers in a considerable way, but  my 
submission as a student of economicŝ 
would be that the essence of this lieŝ 
in making an impact on the total pro­
blem of under-development  in  the 
country in the first instance.  That is 
the essence of the present situation. 
But there is no doubt that we have 
to take car« of the conditions in differ
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Tent areas and, to the ext̂ t it is pos­
sible, we should try to bring up those 
areas which are at the moment at a 

lower level of economic development 

But this I would like to state with a 
•crertain amoimt of clarity and emphasis 

that the real struggle lies in making 
an impact on the total  problem  of 

\inder-development in the first  ins­
tance and after  our  economy  has 

gathered some strength and momen­
tum to apply correctives to the situa­

tion.  But that does not mean  that 

to the maximum extent possible in the 
v̂en circumstances we  should  not 
bring about the correction  here and 

now. The Planning Commission  has 
tried to do as much as i>ossible in the 
present circumstances. In some cases, 
however, it would be realised that the 
location of industries is bound up with 
the natural advantages, with the avail­
ability of means of transport and com­
munications and things of that k'*nd. 
These operate rather rigidly in so far 
■as the heavy industries, the basic in­
dustries are concerned.  So far as the 
•consumer goods industries are  con­
cerned, there, however, is a little room 

lor manoeuvre, and there we  have 
tried to do a good deal to help those 

areas which are in need of industria­
lisation of this kind.  If you take into 
account what has been  done  even 
in regard to the  basic  indiutries, 
you would readily come to the conclu­

sion that some of the most backward 
areas of our country have been taken 
care of.  Iron ^d steel, coal, lignite, 
aluminium and petroleum are proposed 
to be developed in relatively undeve­

loped regions like Madhya  Pradesh, 
Madhya  Bharat,'  Vindhya  Pradesh, 
Orissa, Assam and Travancore-Cochin. 
I would also like to suggest that we 
ôuld not look at this problem of :n- 
■dustrialisation purely from the point 

of view of industries.  The basic thing 
is to build up the economic overheads 
-which form a part of industrialisation 

no less than the industries themselves. 
If we go into the history of the indus­
trialisation of Japan, if we go into the 
liistory of the industrialisation of the 
United States, we shall find that in the 
preliminary stages tl̂e economic over* 
aieads formed a great part of their in­

dustrialisation, and so if that is soû t 
to be done at the moment those areas 
should think they are also  going to 

have industries in no distant future.

The Planning Commission  has, as 
the House knows, made certain recom­

mendations in this respect to do justice 

to these backward areas.  They have 

said that the encouragement of decen­
tralised modes of production should be 

undertaken.  They have also said that 
location of industries and enterprises 
should be in  the  backward  areas 

where there is a choice so far as loca­
tion is concerned. Then they have also 

suggested  mobility  of  labour  and 
organisation of schemes of migration 

and settlement from  more  to  less 

densely populated areas.  In this con­
nection I would also like to draw the 
attention of the hon. Members to the 
industrial policy statement which has 
made recommendations in this regard. 
We have to adhere to the industrial 
policy resolution and particularly the 

Planning Commission is anxious to do 

that.

Before  concluding  I  hesitate  to 

touch upon the subject of transport 
on account of which my friend, ener­

getic and indeed one of the most vigi­
lant Members of  this  House,  Shri 
Bhagwat Jha Azad made a kind  of 
prognostication that the Second Five 
Year Plan was going to collapse in the 
third year.  The hon. Member  Shri 
Debeswar Sarmah also had his fears 
and anxieties about  this  transport. 
Let me state very clearly that we in 
the Planning Commission are also not 
quite happy with the position in re­

gard to transport, but we are not so 
panicky about it either because we are 
taking certain steps which should help 
us to steer clear of the situation about 
which the hon. Members are naturally 

apprehensive.

Shri Matthen (Thiruvellah): May I 
kpow what steps the hon. Minister is 

taking about development of shipping?
Shri S. N. Mishra:  If the House

would like me to take up shipping, I 

shall do so.
Shri  Feroze  Gandhi  (Pratapgaî 

Distt—West cum Rae Bareli Distt— 
East): We should like you to sit down.
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Shri S. N. Mishra: I know the story 
has gone round that Shri Feroze Gan­
dhi has been studying the problem of 

the railways for the last six months or 
so.  And he is naturally very anxious 
to be on his legs hînself to regale us 

with all the fatts and figures he has 
been able to muster during the course 
of his study.  We  shaU  be  indeed 
grateful for his observations.  I was 
looking forward to his  observations 
this morning and it was with a certain 
amount of reluctance that I got up to 
speak this afternoon.

An Hon. Member:  You can speak
again tomorrow. ■

Shri S. N. Mishra: I do not know 
whether he is confident that he would 
be making such substantial points as 
would require some observations from 
this side.  I think humility should be 

the badge of this tribe of parliamenta­
rians also.

About transport and communication, 
as the House knows we have made a 
provision which is 29 per cent, of the 
total of the Plan.  Whereas  in  the 
First Plan the allocation was 23*6 per 
cent., in the Second Plan the provi­
sion is 29 per cent.  So, it comes to 
2i times the provision made  during 
the First Plan in over-all terms; and 
relatively speaking the proportion of 
this sector in the total outlay has in­
creased by over 5 per cent. What has 
been exercising the minds of the hon. 
Members is the gap that we have our­
selves shown between the traffic offer­
ing and the provision made for trans­
port.  We have not tried to disguise 
the gap that, we think, would occur 
in this regard.

Let us first of all take the railways, 
about which Shri Debeswar Sarmah 
spoke at some length.  The Railway 
Ministry came to us for a provision of 
Rs. 1480 crores on the basis that there 
would be an increase in the originating 
traffic to the extent of 60-8 million 
tons, that is, that the total traffic offer­
ing at the end of the Second Five Year 
Plan would be 120 million tons plus 
60:8 million tons,—120 million tons at 
the end of the First Five Year Plan, 
and 60-8  million  tons  that  would 
occur during the course of the Second

Five Year Plan—or a total of 180-8 

million tons.  In terms of finance, we 
have made a . provision  of  about 
Rs. 1125 crores.  But in terms of line 
capacity, the provision made  is  for 
170 million tons.  In regard to wagon 

capacity, the provision made is  for 

162 million tons.  So, it ,is  obvious 

that in regard to line capacity, there 
is a shortage of about five to six per 

cent, and in regard to wagon capacity, 
there is a shortage of about ten per 
cent.

This is the shortage that stares us in 
the face.  What are we going to do 
abput it?  There are certain  factors 
on which also we count for relief in 

this respect.  Although those factors 
are not of a very substantial nature, 

yet they may be mentioned in spite of 
the fact that I do not know to what 
extent I shall be able to mention them, 

during the short time at my disposal.

As the House knows, there are some 
provisions for the  rehabilitation  of 
stock, and we do feel a certain amoimt 
of confidence that the replaced stock 
would relieve the position to a certain 
extent.  They should not be lost sight ̂ 
of in making the calculations in this 
regard.

Then, we have made ^o certain 
provisions for the steel imported from 
the foreign countries, which would be 
consumed by the railways.  It is the 
opinion of some people that some por­
tion of the price for the imported steel 
may be shifted to the Ministry of Iron 
and Steel.  Now, it is neither here nor 
there.  But it is thought that a part of 
this burden may be shifted.

There is also a provision of Rs. 10 
crores for the participation of the rail­
ways in the rail-road undertaking, and 
it is felt that the participation of the 
railways in this respect may not be 
required to that extent

But all these things are only of a 
small nature, and we do not  bank 
upon them.  Rather, we are apprehen­
sive that because of the increase in the 
load of traffic and also because of the 
intended rise in agricultural produc­
tion, there might be an accentuation 
in the pressure on transport.  That is 
the position.  So, there mî t be some
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accentuation in this position.  But I 

would again submit what I had sub­
mitted to the other House the other 

day, tiiat the pressure on transport 

depends i]pon the developments tak­
ing place ini other sĵ res of activi- 
tiesL  AU ihis traffic of 180*8 million 
tons that would be offering to thy rail­
ways can. only accur, if the develop- 

mmuts in otiier spheres take  place. 
We do not pray for short falls in this 

respect.  But if  developments  take 

place in other spheres, we can also 
be optimistic that  there  would  be 
enough of stimuli working upon the 

economy which can give  some  re­
sources that may be required for the 

purpose.  That is to say, in plain and 

simple language, the response from the 
economic situation  might be  of a 
greater order than we are thinking 

at the moment if all our programmes 
go off quite well.

Shri A.  M.  Thomas  (Emakulam): 
But should we not plan ahead?

Shri S. N. MiAra:  We have done
that  In fact, as I submitted earlier, 

we hawe already seen to îriiat extait 
we have made provision, and to what 

extent the gap remains.  But the isre- 
caution that we have taken is that in 
the first year of the Plan, that is, dur­
ing this year, we have made a provi­
sion for the entire expenditure requir­
ed by the railways; during the second 
year of the Plan also, we hope to do 
the same thing-  If we do that during 
the first two years, I think the condi­
tions diuing the later years  of  the 

Plan would be of a satisfactory na­
ture, and everything  might  proceed 

according to schedule.  But time does 
not permit me to go into greater de­
tails about it.

Now, I come to  the  observations 
^de by the hciL Members, that  we 
have not taken into account the di­
version of traffic, to. other forms of 
transport, that is, road transport, in­
land water transport, shipping and all 

that  Again, I do not have time to go 
into all these forms of transport But 
I would only submit that the  Plan 
clearly shows that we have laid to the 
eadfent it is needed, a stress on  all

these forms of transport.  We do not 

have any preference for a particular 
form of transport on a priori grounds. 

We take into account all the factors 

of tile situation, and then come to a 
conclusion regarding the adoption  of 

a particular form of transport.

I have taken too much time of this 
House, and so, I would now like to 
end with the observation..........

Shri Matthen: What about shipping 
and inland transport?

Shri S. N. Mishra:  But  the  hon. 

Member would not permit me more 
time.

Mr. Deputy-Speaker: This is not the 
final reply.  The hon. Member shall 

hear the other Ministers also.  Ship­
ping can come later.  Let us walk on 
the earth for the present.

Slai S. N. llOshra:  Hon. Members
have said that the conditions in the 
rural areas have not improved to the 
extent they should have (hiring  the 
course of the First Five Year Plan. 
What we had claimed in  regard  to 
the results of the First Plan was not 
that they had ushered in a spring on 
the economic scene of India, but only 
that the ice had begun to  melt  But 
the very results and achievements of 
the First Five Year Plan should be a 
constant reminder to us lhat we are 
riding a bike,  and  we  must keep 
pressing forward, lest we fall down.

With these observations, 1 now con­
clude.

Shri U. M. Trivedi: To attack this 
Plan is a very difficult task, Inasmuch 
as, from ttie jvay the debate has gone 
on, we find ourselves in the very un­
happy position that a plaintiff brings 
forward a plaint Tiefore the court, tells 
us that all the facts and all the pre­
mises of the plaint are accepted, and 
the case may be argued against the 

pialnt.

In the case of this Plan also, the 
same thing is true, that the Plan must 
be accepted, and we can offer such 
criticisms as we like.  But I submit 

that when we find that the  whole
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plaint is untenable, when we find that 

the whole Plan is untenable, it be­
comes extremely difficult to offer -even 

one constructive criticism on a plaint 
to which we cannot agree.

I would say at once that this is a 
soulless Plan.  The first fundamental 
that was laid down by Mr. K. T. Shah 
in his National Planning—Principles 
And Administration was this:

‘Tlanning under a  democratic 
system may be defined  as  the 

technical co-ordination by disin­
terested experts, of  consiamption, 
production, investigation, rate and 
income, and distribution in  ac­
cordance with the special objec­
tives set by the bodies representa 
tive of the nation.  Such planning 
is not only to be considered from 
the point of view of ̂ onomics and 
the raising of the standard of liv­
ing, but must include cultural and 
spiritual values and human  side 
of life.”

I have gone through this whole big 
volume of the Plan.  I  have  gone 
through also the two big volumes that 
had been supplied to us on the last 
occasion.  I find that so far as the spi­

ritual and cultural values  are  con­
cerned, we are absolutely mute about 

it.  We have absolutely  closed  the 
chapter about them.

The four points tiiat have been in­
troduced when the Plan was consider­
ed  by  the  National  Development 
Council and the resolution was pass­
ed by them were put in tiiis langu­
age:

“Having considered tiie  Draft 
Second  Five  Year  Plan, the 
National  Development  Council 
places on record its general ap­
proval and acceptance of the ob­
jectives,  priorities  and  pro­
grammes embodied in the Plan; 
and

“relying on the enthusiasm and 
support of the people-----

God alone knows where is the en- 

ttiusiasm and where is the support—

“affirms the common determina­
tion of the Central  Government 
and the Governments of ail  the 
States of the Union of India  to 
carry out the Plan, and to improve 

upon the targets set out in it; and

“calls upon all the citizens  of 
India to work wholeheartedly for 
the full and timely realisation of 
the tasks, targets and aims of the 

Second Five Year Plan”.

Nowhere in the whole  Plan  has 
liie point been touched upon that we 
must improve the standards of  our 
people in morality.  Hundred and fifty 
years of British rule and four hundred 
years of slavery under ihe  Muslims 
have rendered our nation completely 
devoid of good  morals.  We  were 
struggling under the Muslim rule. We 
struggled hard, but- we were  being 
crushed.  Then came the British, and 
what little we had left in us was also 
crushed out of us. Sev&i years of this 
rule—̂ we will call it ‘misrule*—̂have 
left us as strMided as we were before. 
(An Hon. Member: No). We are our 
own rulers and we have now to build 
up ourselves in such a way that our 
morality must rise, corruption must go 
out—corruption must be rooted  out. 
However big our schones. may  be, 
however much money we may spoid, 
if out of the Rs. 4,800 crores whidi 

you intend to spend, Bb. 2,400 crdres 
go into the pockets of dishonest peo­

ple, corrupt people, people who want 
to enjoy life, life of a different type 
from tli« Hfe which an Indian wants 
to- live, then Uiis Plan is not going to 

take you aî where.

Shri  Baghavacharl (Penukonda): 
Distribution.

Shri U. m Tn̂eM: Not into the
dishonest hands of dishonest peoiple. 

We are nmning down people who are 
dishonest.  Time  was  when  we 
used to say, just when the war was 
ending, that we would catch the black­
mailer and would hang him in  the 
street.  But we are not able to do it, 
even though we know that blackmail­
ers and black-marketeers are  there. 
There are tons of money and we have 
not been able to touch anybody exĉ t
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those who have  not  been  gracious 

enough to give into the coffers of the 
ruling Party funds for purposes  of 
elections. *

I will, therefore, say that this soul­

less Plan that has been put before 
will  not  lead  the  country  any­

where.  There  ought to be a pro­

gramme and there ought to be a plan 
for religious tuition to be imparted 
at the elementary stage in our edu­

cation.  It is there that we are miss­
ing completely.  We have not provid­
ed anything whatsoever by way  of 
religious tuition.  There is not a single 
religion, at least none of the religions 

practised  in  India,  which  will say 
that  corruption  is  very  good̂ 
that bribery is very good, that tell­
ing lies is very good, that  killing 
people is very good, that  murdering 
people is very good and  drenching 
one’s hands in blood is very good. No 
religion will teacĥthat.

An Hon. Member:  This is secular 
State.

Shri U. M. Trivedi:  Leave aside
your secular State.  Do not talk of a 
secular State.  It is not  a  secular 
State, absolutely.  It is  a  State  in 
which the rulers are frightened of a 
particular type of  community,  and 
frightened of it, they want to call this 
secular.  Gro to their houses.  One puts 
on a**mark on his head in one way. 
A second puts it on**in another man­
ner.  A third puts on a sacred thread. 

The fourth grows a beard and mous­
tache.  Everything is there.

Shri Nand  Lai Sharma  (Sikar): 
rose—

Mr.  Depnty-Sp̂ ken  The  hon. 
Member should not  refer  to  these 
things in such a light manner.  Others 
have their own sentiments.  He may 

not agree with them. That is a differ­

ent matter. .

Shri U. M. Trivec|I:  I say we are
not secular.  We are all very religious.

That is what I am propounding.

Mr. Deputy-Speaker: But the way

the hon. Member has been talking was 
rather offending.

Shri U. M. Trivedi:  I, am very sor­
ry if I have conveyed in any manner 
any disrespect to anybody.  What I 

say is this, that I was  interrupted in 
my speech___

Shri Nand Lai Sharma: I rose on a 

point of order, that he should not be 
talking out of point with regard to so 
many religions and their faiths in such 
a light manner.  .

Shri U. M. Trivedi: It was far from 
me to convey in any manner any such 
impression or to ridicule any faith.

Shri Nand Lai Sharma:  May I beg
pardon to intervene again?  The very 
word **used was most objectionable.

Mr.  Deputy-Speaker:  I  entirely

agree with the hon. Member.

Shri Nand Lai Sharma: I would ap­
peal to you to order that it should be 
expunged.

Shri U. M.  Trivedi:  I agree with
him.  It should be expunged**.  That 
was the only thing I wanted to con­
vey.  I am very sorry if it has offend­
ed anybody.

Mr. Deputy-Speaker:  I will consider 
whether it ought to be expunged.

Shri U. M. Trivedi: I would request 
you that it should be expunged.

Mr. Deputy-Speaker: I will consider 
that and pass orders.  The hon. Mem­
ber may continue.

Shri  N. R. Muniswamy  (Wandi- 
wash): He also used the words ‘beard 
and moustache*.  They  may also be 

expunged.  ^

Mr.  Deputy-Speaker:  Beard  and 
moustache would not suffer by his say­

ing  anything.  I myself  have them, 
(Interruptions.)

I would direct that the word** and 
the adjoining words might  be  ex-

**Expunged  as  ordered  by  the Chair.
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punged.  I would ask the Press  abo ' 
not to report them like that.

Shri U.  M. Trivedi:  That is very 
kind of you.

Mr, Deputy-Speaker: Others  ought 
to be kind to him.  He wants to be 
kind to others as well!

Shri U. M. Trivedi: I am really very 
sorry i| I have conveyed any impres­
sion offending others.  I am extr̂ nely 

sorry if I have in any manner wound­
ed the feelings of any Member in this 
House.  It was far from my intention.

Dr. Suresh Chandra: In your over­
enthusiasm, you did it.

Shri U. M. Trivedi: What I wanted 
to say was that our country was still 
full  of  people who were  religious 

minded.  That was the only purpose 
of what I uttered.  That was the only 
thing that I wanted to convey.

Shri Raghavachari: What about cor­
ruption?  '

Shri U. M. Trivedi: This corruption 
is not due to people of the age of Shri 
Raghavachari or of my age. They are 
not doing the illegal act  of  taJqng 

illegal  gratification  and  acceirtmg 
bribe.

Mr. Depdty-Speaker:  Has corrup­
tion any relationship with age?

Shri U. M. Trivedi: Yes, Sir. (Inter­
ruptions).

When our country was developing 
with people with good eduqstion and 
University education being placed in

jobs, where only a few educated per­
sons were formerly going, we expect­

ed that, at least after people with Uni­
versity education were placed there, 

the corruption, which  was  rampant 
and which was only attributable t6 the 
lack of education on the part of those 

employees who were fcere, might no 
longer be in existence.  But unfortu­

nately, what has happened is that the 
new generation which is now coming 
into being under this so-called secular 
State has absolutely no religious edu­
cation being imparted to it.  This ap­

plies to a very great majority of the 
boys, to a very great majority of the 
inhabitants of this count̂.  No reli­

gious education is imparted.  Thereby, 
when they come into employment, a 
temptation is being offered  to  thOT 
and they are easily tempted and go 
the wrong way, in which ordinarily 

people would not go, if  they  had 
received a religious education with 
moral backing behind it.  It is there, 
that this Plan of ours has miserably' 
failed to provide that particular as­
pect of the fundamentals of our lifê 
through which we are bound to pass.

Mr.  Deputy*Speaker:  The  hon.
Member has dealt with what is not. 
contained in the Plan.  Does he want: 
to deal with what is contained in thft 
Plan?

Shri U. M. Trivedi: Yes,

Mr. Depnty-Speaker:  He may con­
tinue tomorrow.

6.30 P.M.

The Lok Sahha then adjourned till 

Ha\f Past Ten of the Clock on Wed­

nesday, the 12th September, 1956.
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